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LOK SABHA DEBATES

LOK SABHA

Thursday, April 16, 1981/Chaitra 26,
1903 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]
OR% ANSWERS TO QUESTIONS

News item captioned “Drug shortage
ails Hospitals”

+
*829. SHRI K. LAKKAPPA:

SHRI D. M. PUTTE
GOWDA.:

Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether Government’s atlen-
tion have been drawn to the news-
item captioned ‘Drug shortage ails
hospitals’ appearing in National He-
rald of the 22nd March, 1981,

(b) if so, the reaction of the Gov-
ernment thereto; and

(c¢) what steps have been taken by
Government to ensure sufficient sup-
ply of drugs in the hospitals?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NI-
HAR RANJAN LASKAR): (a)
Yes, Sir,

(b) and (c). The News item re-
fers specifically to the All India Insti-
tule of Medical Sciences. There is

558 18—

no shortage of drugs at the All India
Institute of Medical Sciences for
supply to the patients.

SHRI K. LAKKAPPA: Mr, Speaker
Sir, there are basic questions invol-
ved in this Question which I have
tabled. There are also three impor-
tant supplementaries and several an-
cillary questions arising out of this.
(Interruptions) Sir, the hon, Minister
just said one sentence: ‘There is no
shortage of drugs at the All India
Institute of Medical Sciences’. I think
the hon, Minister might have gone
through very  carefully the news
item captioned ‘Drug shortage ails
hospitals’ which appeared in the Na-
tional Herald. Sir, this All India Insti-
tute of Medical Sciences is the pride
of our couniry. This is g very promi-
nent research hospital and due im-
portance has to be given to this
matter. The important aspect is that
we should avoid any shortage of
drugs, Drugs are of various nature.
One category is ‘life-saving ‘drugs’
and regarding distribution of drugs
in the hospitals, as we know, there
are two categories here: One is for
the poor people who come there and
for whom the drugs are supplied
free. The other category is those to
whom thig is supplied on payment. I
want to know  whether these life-
saving drugs are in shortage in the
hospital or not, Which are the cate-
gorieg of the life-saving drugs which
are in shortage for distribution to the
poor patients and aglso to people
on payment in the hospital for the
last one year? If there are any such
instances of shortage of life-saving
drugs in regard to cancer and other
diseases, will he give us the details?
How many patients were involved?
Which are the Hospitals involved?
Can he give the figures of the patients
involved and the Hospitals, for the



3 Oral Answersg

last one year? These are my ques-

tions, Sir,

SHRI NIHAR RANJAN LASKAR:
I have already stated that the AIll
India Institute of Medical Sciences
gives medicines to poor patients free
of costs and there is no shortage of
drugs. Ag far as possible the patients
admitted as an indoor patient there
are supplied medicines. So far as
the life saving drugs are concerned,
I can inform him that they are im-
ported from other countries. They are
not manufactured in our country.
Sometimes we have to depend on
the supply. If it is not supplied in
time, of course, we find that there is
short supply and we find difficulties.
But we are taking steps to see that
the indoor patients who are admitted
are given the drugs. We have taken
care that at least the indoor patients
are not put to suffering because of
the short supply of such drugs.

SHRI K. LAKKAPPA: Even deaths
are also reported due to shortage
of the life saving drugs. 1 would
like to know from the Hon, Minister
whether sufficient funds have been
allotted for the purchase of these
drugs, I understand that even for
the purchase of such life saving drugs
funds are not provided adequately.
What steps is the Government going
to take to see that such shortages of
life saving drugg are not repeated
hereafter in the hospital? Here I
may point out that even certain drugs
which are available have been sold
by the authorities in the hospital
thus creating scarcity of the drugs in
the hospitals. The patients are squee-
zed on account of this, What steps
are Government taking to streamline
and put the things in proper order?
May I know whether the Government
would appoint a high level Commit-
iee to go into this so that the suffer-
ings of the patients are mitigated to
a great extent?

SHRI NIHAR RANJAN LASKAR:
So far ag the first question is con-
cerned, we have not received any
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report that people have died for want
of medicine, Secondly, we have got,
sufficient budget for the purchase of
these medicines, Evety year it is be-
ing increésed. I can give the figures.
For 1978-79, for drugs and medicines
of All India Institute of Medical Sci-
ences, it was Rs. 38.70 lakhs, for 1979- .
80, it was Rs. 40.41 lakhs and for
1980-81, it was Rs. 61 lakhs. So, we
are increasing the budget for the drugs
-and medicines,

SHRI D. M. PUTTE GOWDA: May
I know from the hon. Minister whe-
ther it is a fact that rural hospitals
in many States have drugs only for
twg to three months in a year and that
too some of them are of sub-stand-
ard grade? Poor patients are ade
to travel 10 to 15 kilometers tof pur-
chase a drug. The cost of travelling
and the time taken is much higher
when compared to the cost of the
drug. What concrete steps is Gov-
ernment of India suggesting to the
States for the supply of necessary
slandard drugs at all the rural hos-
pitals themselves so that the poor
rural folk get the help? i

SHRI NIHAR RANJAN LASKAR:
This is a different question. I re-
quire notice for this.
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SHRI NIHAR RANJAN LASKAR:
It is a State subject. I think the State
Government is looking after this, But
here I have said that there iz no
shortage of drugs and medicines.

SHRI H, K. L, BHAGAT: 1 feel
that there is shortage of some drugs
not only in the All India Institute of
Medical Sciences, but in other Delhi
hospitals. I woulg like to know from
the hon. Minister whether any perio-
dical survey is made to find out whe-
ther drugs are available there or not.
Now, the Minister js answering a
question and saying that there was
no shortage of drugs, I would like
to know whether any survey was made
in this regard. When was it made?
He has assured the House that there
was no shortage of drugs in Delhi
hospitals. Some shortage of drugs is
there in Delhi. On what basis has
the hon. Minister said that there is
no shortage of drugs?

SHRI NIHAR RANJAN LASKAR:
I have already said that some of the
anti-cancer drugs which are import-
ed are not available in time. Some-
times we have to depend on the sup-
pliers. Somelimes anti-mycin-D is not
available in the market. It is not
available in the market for the last
6 months, The A.LLM.S. has a rate
contract with g reputed multinational
firm for the supply of these drugs
and the firm has expressed its inabi-
lity to provide it. The hospitals try
tfo procure these drugs though the
Drug Controller of Delhi but of no
avail. But even after the funds were
made available for this purpose, we
are not able to get these drugs from
the firms, They are not supplying
them {o us. We are in a difficulf
position. But we are trying to pro-
cure them.

SHRI GEORGE FARNANDES: The
Drug Industry in the country has
made representations to the Govern-
ment that because the public sector
IDPL is holding the offer for the
supply of tetra-cyclin and oxy-
cyclin for nearly 6 months, there
is a tremendous shortage of several
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life saving drug formulations. Have
the Government received such repre-
sentations? What have the Govern-
ment done to make the IDPL release
the stocks which they have been hold-
ing for the last six months?

SHRI NIHAR RANJAN LASKAR:
This question does not arise here.
With regard to the supply of those
drugs, I can give the information to
the hon. Member.

SHRI GEORGE FERNANDES:
The biggest culprit is the IDPL. You
are aware of that. You have received
the representations from the Drug in-
dustries. You have received telegrams
after telegrams on this.

4%%%§§§%§§
aiitagds
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(Interruptions)

ot v fog day
should be expunged
proceedings,
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Level of Health Services in Tribal
’ Areas

*830. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to lay a stalement showing:

(a) whether it is a fapt thpt the
level of health services in the tribal

These words
from the
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areag is considerably lower than in
other areas;

(b) if so, the Primary Health Cen-
tres and Sub-Centres opened so far in
triba]l gub-plan areas, (State-wige);

(c) the health service policy adop-
ted by the States and his Ministry for
tribal aress in Fifth Plan and Sixth
Plan for establishment of Primary
Health Centres and Sub-Centres to
increase the health service;

(d) funds provided by the States
for tribal sub-plan areas in Fifth
Plan aid Sixth Plan including the
years 1980-81 and 1981-82 from State
Plan outlays; and

(e) tbe amounht earmarked by his
Ministry for tribal sub-plan areas
and released to the States in Fifth
Plan and Annual Plan of Sixth Plan
under different schemes therefor?

APRIL 18, 1981
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NI-
HAR RANJAN LASKAR): (a)
No, Sir.

(b) A statement showing the num-
ber of Primary Health Centres and
Sub-Centres functioning in the tri-
bal areas js placed on the Table of
the Sabha.

(c) To provide better medical faci-
lities in the tribal areas, it has been
decided to establish a Primary Health
Centre for every 20,000 population
and a Sub-Centre for every 3,000 po-
pulation in such areas as compared
to 30,000 ang 5,000 population respec-
tively for other areas.

(d) and (e). Statements are plac-
ed on the Table of the Sabha.

Statement
Statement showing the no. of P.H.Cs and Sub-Cenires

State/U.Ts, y?—! . g::lcliogii:]l)g-
Centre

1 2 31
1. Andhra Pradesh . . . 29 273
2. Assam 30 159
8. Bihar . . . . g 805
4. Gujarat . 64 192
5. Haryana , . '
6. Himachal Pradesh 8 22
7. Jammu & Kashmir
8. Karnataka . 45 510
9. Kerala . . .
10. Madhya Pradesh 174 1114
11, Manipur . 15 74
12, Maharaghtra . 56 168
13. Meghalaya .

18 93
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..._t - - - ;
14. Nagaland , . . . . . . . . . . 14 59
15. Orissa . . . . . . . . . . . 118 563
16, Punjab . . . . . . . . . . . . .
17. Rajasthan . . . . . . . . . . 23 202
18, Sikkim . . . . . . . . . . . . ..
19. Tamil Nadu . . . . . . . . . . 9 61
20, Tripura ., . . . . . o . . . . 14 28
21. Uttar Pradesh . . . . . . . . . . 11 97
22. West Bengal . . . . . . . . . . a1 91
23. A & N Islands . . . . . . . . 1 .
24. Arunachal Pradesh . . . . . . . . . . .e
2s. Chandigarh . . . . . . . . . . .
26. D & N Haveli . . . . . . . . . 2 8
27. Delhi . . . . . . . . . . . ..
28, Goa, Daman & Diu . . . . . . . . X 3
29. Lakshadweep . . . . . . . . . . 7 .
go. Mizoram . . . . . . . . . . . 10 49
81. Pondicherry . . . . . . . . . . . .e

Torar . . . . . . 78a 4571
Statement
Approximats flow of funds for the Tribal Areas
(State Health Sector)
(Rs. in lakhs)
%la . g::;u othhc 1977-78  1978-79  1979-80 198081 198182 sﬁﬁ'
1980-85
' 2 s 4 5 6 7 8

v Aadhra Pradesh

2 Assam
g8 Bihar

3

. 26- 00 g0’ 00 82° 42 042° 28 55°00 825° 00
. 57°00 22° 9o 105° 00
. . 220°00  200°00 264-27 1248-27

E X
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1 2 3 4 L]

4 Guarat . . . 5340 8o 00 203:00  1406-00
5 Himachal Pradesh 25° 00 14'05 56° 74
6 XKarnataka . 10° 00 18- 00

7 Kerala . . . I'50 500 9°35

8 Madhya Pradesh . 50° 00 225-00  260'00 g23-18  640'co0 376000
9 Maharashtra 165-93 127° 33

310 Manipur . . 58- 0o

11 Meghalaya 66- 70

12 Nagaland ‘ 79- 00

13 Orissa . . .  49'50  73'32  93°41  I57°70  247°00 114700
14 Rajasthan . 2794 4885 25 16 85 63

15 Tamil Nadu . . 3' 00 26- 50 27 50 31° 50

16 Tripura . . . 56 50 37: 00

17 Uttar Pradesh . (+s.26 .8:.} 3570

18 West Bengal

19 Arunachal Pradesh 71° 00 125:00  Bos'o00
ao Goa, Daman & Diu . 100 :
21 Mizoram . 75 00 13700 400" 00
22 D & N Haveli . 6 40 14° 00 65 00
23 Lakshadweep 9- 50 10° 00 55- 60

Statement
CENTRAL HEALTH SECTOR
Statement Showing the Scheme-wrise imate flow of funds to tribal areas during the

Annual Plan 1977-78

Scheme (Rl. in lakhs
Flow of ﬁ.l.mll to
tribal areas during
1977-78
1 P
1. NMEP. . . 548 24
2. Slmallpox . . 3797
3. Leprosy . . . . 5306
& Tc B- . . . . R _15.62

5. VD.(S.T.D) .
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1 - 2
6. Cholera . . . . . . . . 6- Bo
7. Prevention of Blindness including Trachoma . . . . 22' 35
80 m - . . - L] [ ] - L . - . 0 30
9. Training & oyment of Multlpurposc workers and Integration of )
of Health and F. P . - . - . - . 2:86
ro. Combined food & Drug Labs. and Regional Food Laboratories . 516
Statement
CENTRAL HEALTH SECTOR
Statement showing the Scheme-wise Pmrimak  flow of funds to tribal areas
during the Annual Plans 1979-Bo and 1g80-81 .
Likely Antici- Proposed
expdr. in pated flow
Scheme Tribal cxpdr. in  funds to
Areas Tribal Triba
1978-79  areas areas to
1979-80  1980-81
1 2 3 4
(Rs. in lakhs)
1. Community Health Volunteers . . . . 168'00  266-00  400° 0O
2. Training and Employment of Multipurpose Workers . 8773 117+ 80 153 34
3. Prevention of Visual Impairment and Control of
Blindness . . . . . . . . . 45 25 B5-26 45° 00
4. T. B, Control 13- 81 17+ 81 17327
5. Leprosy Control . . . 6o: 0o 25° 50 40- 00
6. S.T.D. Control . . 129 1 43 1-66
7. N M.E.P. Rural) . . . - - 767°17  457°90  461-63
Bo m conml » * » . 0 85 1'60 2- 00
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Statement
CENTRAL HEALTH SECTOR
Abprovimats floe #Mb{" - Tgsl:u‘ 1981-82 mmwm?wpmm?ﬁ;agm"
(Rs. in lakhs)
?é'o Scheme TRIBAL SUB-PLAN SPECIAL NGE%RTI.PO-
. . . S
1980—85 1g81-82 1g80o—85 1981-82
1 Commynity Health Voulnteers . . . $540-15 556-70 .
2 Multipurpose Workers 685- o8 152 15
8 National Malaria Control (Rural) 4041-50 038-15 4033'34 1133’21
4 TB. . 112° 24 25° 51 208- 87 4747
5 Leprosy . . . . . . . 455° 00 88- 00
6 Filaria . 13- 39 2 47 ’1-23 398
7 School Health in U.Ts. 177 o0- 42 e
8 Health Education Bureaux in U.Ts. 6- g0 130 222 047
9 TCM/Homo Dupmanes in Tnbnl Block ’
of T.S. . §° 00 0'48
** Diarrhogt m&:ﬁ“‘“ LAt B g g0
11 STD Control including stipend to Trainces . 6-92 079 g- 88 121
12 G. I. P. Ranchi . 8- 63 o-46
13 120 DGHS Scholarship Scheme . 2'50 0- 50 5'00 1°00
14 Collabortive studies in the field o" Nuclear
Medicine wzt.h Departmem of Atomic
Energy . . . . e - 0'03 o' 0%
15 JIPMER Pondicherry . . 12- 58 2-67
16 Health Profile including Health Service
Research  Sutdies centres for Tnba.l Arens
and 8Ca. . . 15 00 397 15° 00 598
17 Health Intelligence 8-93 311 893 8 11
18 Planning Cell for Welfare of STs/SCs 2: 14 0-48 ' .
19 Instt. for Advmced Stuches in Ay and Ras., ' _
Kerala . 8- 00 2' 00 .
20 CCR in Ayurveda and Siddha. 20- 00 8' 00 12° 00 2 00
21 CCR in Unani Medicine 17° 00 4" 00 53° 00 10° 00
22 CCR in Homeoopathy . g6- 40 4' 00 16-00
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SHRI GIRIDHAR GOMANGO: For
the part (a) of my question the hon.
Minister hag replied ‘No’. I would
like to know from ¢he hon. Minigter
whether he has considered the pro-
blems of the areas before giving the
negative reply. I do not know whe-
ther any in depth survey has been made
in the tribal areas. The health ad-
ministration in the tribal areas has
been lagging behind compared to
other areas. The report of the Expert
Committee also mentioned this fact.
Ag far as the State subjects are con-
cerned, the State Governments are
looking after them. But as far as the
Centre is concerned, I would like to
know whether the Central Government
is providing funds for the health ad-
ministration in the tribal areas.

SHR; NIHAR RANJAN LASKAR:
We are layipg more and more em-
phasig on this and more and more
Primary Health Centres and Sub-
Centres are being developed in the
rural areas, anq mostly in the tribal
areas. We have a differenf norm
for opening Primary Health centres
and Sub-Centres in the tribal areas.
It has now been decided that in other
areas, for a population of 30,000,
theye should be a Primary Health
Centre and for a population of 5,000
there should be a Sub-Centre, but for
the tribal areas, we have different
norms so that maximum number of
Primary Health Centres and Sub-
Centreg can be openea there. In the
tribal areas, we would provide a Pri-
mary Health Centre for every 20,000
population and a Sub-Centre for every
3000 population.

So far we have opened in the count-
ry a total number of 5498 Primary
Health Centreg and 49323 SulyCengres.
Out of these, 782 Primary Health
Centres ang 14571 Sub-Centres are in
the tribal blocks. As I said we have
different norms for these areas, SO
that maximum number of Primary
Health Centres and Sub-Centreg can
be opened in the tribal areas. Fur-
ther, in the 6th Plan, we are opening
600 P.H.C. centres, and out of these
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100 Primary Health Centres will be in
the tribal areas.

SHRI GIRIDHAR GOMANGO: The
hon, Ministey has stated that from
time tp time they have been issuing
guidelines to the States for the health
serviceg in the tribal areas. During
the Fifth Plan, when the sub-plan
report wag adopted, certain guidelines
were issued by the Ministry to the
States particularly with regard to the
opening of sub-centreg in the tribal
areas. As 1 put in my first supple-
mentary, the health service does not
mean only opening of hospitals in the
tribal areas, but also proper adminis-
tration of the Primary Health Centres
and Sub-Centreg in the tribal areas
What are the guidelineg issued by the
Ministry for strengthening the official
set-up, as well as to provide medicines
to the hospitals. Apart from the allo-
pathic and other medicines, which
would be supplied, we should win the
sympathy of these people by proper
health gervices etc. That ig very im-
portant. What is the approach and
attitude of the Government, Central
as well as States, for the administra-
tive setup in the tribal aress for health
purpose. ] did not want to know the
normg for getting up the Primary
Health Centres and the Sub-Centres in

these areas, as was stated by the
hon. Minister.

SHRI NIHAR RAJAN LASKAR:
As I mentioned, we have given more
emphasis on the tribal blocks and tri-
bal greas. For the information of the
hon. Member, there are, according to
1971 census, 38 million {ribal people
in our country. Out of this, 75 per
cent population, that is about 28.5
million tribals are covered under tribal
sub-plan areas. We are trying to cover
more tribal population by extending
these sorts of facilities.

ot qovfre fag : wower wdew, &
WOE REIT ¥ WA WOIE F
srar orgar g fs 1978~79 ¥
TENET  IrERd  TAATdT M
¥ ARACY WS FAMT T I
cfiare § Narger ofeary § e
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ey AW & GHG H WA {147
¢, Trewa ofeny ¥ wewd dew Yt
174 § @ ;IS 1114 § )
weq sRw ¥ fomra ofear wr 9y
T war  FEHA wmi s
Wt Y WY g ST WIwE ASAA
g d agE wW W AER W
e N e ) @A 7

A g% wffa Do F s
THIST a9 §—3760 W@ Y,
g ofr W qgL FW O | W wY
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SHRI NIHAR RANJAN LASKAR:
Sir, 1 will answer the first part of the
Hon, Member’s question. He asks
whether we are going to have more
and more public health centres in the
tribal belts. Sir, we have already
asked the State ‘Government and the
Union Territories to give preference to
tribal and backward greas in selecting
PHCs for implementation of these
CHV scheme also. Generally on an
average of one thousand population
we give one CHV, but we are giving
one CHV to V the tribal areas with
less than one thousana population.
This is the way we are trying to see
that more and more facilities are
provided to tribal areas.

Indo-U.8. Joint Commission

*831 SHRI
Wil the Minister of EXTERNAL
A¥PATRS be pleased to refer to the

. given to- Unstarred Question
No. 3460 on the 11th December, 1980
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regarding Joint Indo-U.S. Commission
and stute:

(a) .what specific issue arose and
still remein unsettled since the found-
ing of the Indo-U. 8. Joint Commis-

sion;

(b) on which specific issues of im-
port of capital goods, technical know-
how ete. which India lacks and of ex-
port of goods etc, for which India is
in searcn of markets there have been
agreements and their implementation;

(c) whether U.S.A. has agreed to
accept Indian rupee as a media of ex-
:ﬂnge on par with the U.S. dollar;

(d) if not, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO); (a) The Indo-US: Joint Com-
mission has been constituted to pro-
mote cooperation between the two
counftieg in wvarlous fields. As such,
the question of contentious issues
arising out of its gactivities does not
arise,

(b) The activities of the Joint Com-
mission and itg sub-commissions have
been outlined in my reply to Lok
Sabha Unstared Question No. 3460 on
December 11, 1880. It will be clear
from my earlier reply that under the
aegis of the Sub~-Commission on Eco-
nomic and Commercial Affairs, the
two sides have exchanged views on
various issueg of common  interest.
These talks have been aimed at mak-
ing each other aware of our respective
concerns rather than ¢ concluding
any specific agreements, ,

(c) and (d). No such proposal has
been mootedq by the Government of
India. The US dollar has traditionally
been used as an internationa] reserve
currency while the Indian yupee is not
accented worldwide as a freely con-
vertible currency. TRelative valueg
of the US dollar gnd the Inaian rupee
depend wupon fluctuating currency
values in the internationa] market.
There is, therfore, no question of the
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US accepting the [ndian rupee at par
value with the US dollar.

SHRI BHOGENDRA JHA: Bir, in
his reply the Minister on the previous
vccasion had stated:

“Through this Sub-Commission we
have been able to draw the attention
of the US authoritieg to certain
major issues having g bearing on
our exports, such as improvements
in the US GSP Scheme, liberalised
quota for certain items and the need
for a liberal US import pelicy to-
wards the developing world.”

Sir, I would like to know what have
been the reactions of the side gn these
issues?

SHRI P, V. NARASIMHA RAO: Sir,
this matter ig being dealt with ob-
viously by the Ministry of Commerce.
I do not hgve all the details, put I had
occasion personally to draw the atten-
tion of the then US Secretary of State
to one pr two of thegg matters in which
certain tendencies of protectionism on
the part of US Government were
causing loss ang inconvenience to the
Indian manufacturers. This was
taken note of. But I have no details
of what decision has been taken
thereon. This is a matter which is
continuously being discussed with them
and in_certain matters there are possi-
bilities of going to the GATT also
when we feel aggrieved. All  these
matters coula be known only from the
Ministry of Commerce,

SHRI BHOGENDRA JHA: Sir, my
(b) part of the question is: “on which
specific issues of import of capital
goods, technical know-how etc. which
India lacks gnd of export of goods ete.
for which India is in search of market
there have been ggreementg and their
implementations.”

« Again I would like to know when
there is g certain amount of protec-
tionism in the US, the most developed
country in the world, in such g situa-
Hon. on these two jtems (a) technology
and particularly for technology gene-
rating industries ie. key industry,
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whether we have sought or got any
assurance or agreement, and (b) trace
in goods for which we are secking
markets particularly to earn dollars,
whether there has been any agreement
on demand on our side and rejection
or acceptance by the US jside? The
last part of the question is this, With
regard to the present situation,
Minister says that we do not :equine
the acceptance of our rupee by the
USA. I diffey here. But if he says
that, it is a very serious thing for our
country gnd for the developing worla
ag a whole, because we still try to
treat our own rupee ag g currency of a
slave country, of a colonial country
and not of a free country, So_ what
are the resons due fo which Govern«
ment doeg not insist that our biggest
trading partner, viz. the YSA accepts
our rupee, a§ we accept their dollar—
with regard to technology for key and
heavy industries? Weg want techno-
logy.

SHRyr P. V. NARASIMHA RAO: I
have already seid that these matters
do not fall within the purview of the
Ministey of External Affairs. Certain
talks go on, certain matters are repre-
sented certain decisions gre taken or
are not taken and the giscussions go
on further., So, I don't have the
details.

With regard fo the rupee, what 1
have said is the position as it obtains
to-day. It is a fact that the US dollar
ig traditionally wused as an interna-
tional reserve currency, and the Indian
rupee is not. I only statea the factual
position as it is today.

SHRI NIREN 'GHOSH: With regard
to the cash compensation scheme, I
would like to know whether USA ob-
jected to it as a sort of subsidy, and
restricted the import of Indian goods.
Was it taken up ih the Joint Commis-
sion, and did India demand, in the
Joint Commission, the transfer. of high
technology it any fleld? It so, what
are those fields? Have those reguests
been acceded to, or not? Also, has
Orville Freeman demanded that India
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become a complefely open market for

the US to exploit it as it likeiz,

SHRI P. V. NARASIMHA RAO:
These detalls would we available only
in the reports of the sub-commissions.
It the hon. Members so wish, 1 am
prepared to make them available to
them, after obtaining the reports, or
the gist of the report in which all
these matters would be covered, from
the Commerce Ministry,

SHRI RATANSINH RAJDA: There
are reporis in the Press that due
to non-compliance of, and reluctance
on the part of the USA to supply rich
uranium for Tarapur, the entire agree-
ment Iz going to be gbrogated. What
iz the latest position gs far as thal
aspect is concerned, and wil] the
failure of USA on this agreement have
any impact on this particulay Joint
Commission?

SHRI P. V. NARASIMHA RAO:
No. This js an independent contract.
According to the terms of the agree-
ment which we had entered into in
1863, its term was to subsist until 1993,
Beveral complicationg have arisen. A
team from the Ministry of External
Affairs and also the Chairman of the
Atomic lcnery Commission have now
gone to the TUSA. They would be
holding talks in the next few days,
and we would be able to know the
results after a few days.

weet w fovqe wam gwr g
am

*g33. ot G W wey waf : v
wrew Wi ofeare v sE o
TJAAF $IT ®

(%) =t faex srer  G@wsw
* frim % A woar WA gar
T wf ¥ A forwd efiefwr sy §,
ot wt faq gy waxr gav qw «
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W v fadw faar § wWiC IR
fagedt qv wfada sar fxar §;

(=) #ar x@ gFcPTgE wE Q0
T FLA W TR A safadg wivw
FRAC FAAT & ; W

() afx g, o =%ar wrw H K@
faar % € w29 go1q T § 7

THp} MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) According to a
Newspaper report, the Sri Lanka Gov-
ernment has banned all forms of ad-
vertising of infant milk foods in a
move to encourage breast feeding.
The Sri Lanka ban did not prohibit
the gale of infant milk foods providea
the container carries the legend
“breast feeding is best’. '

No final conclusion has been reached
by the World Health Organisation who
have prepared a draft International
Code of Marketing of Breast Milk
Substitutes which is to be considered
by the World Health Assembly at the
MQY| 1981 Session,

(b) Infant foods do not contain the
immunological components of breast
milk. It js, therefore, likely that they
may weaken the resistance power of
the chila.

(c) A Working Group constituted
by the Ministry of Social Welfare is
going into the preparatoii of a draft
Code for the production, marketing
and glvertisement of infant foods and
feeding bottles etc. in India.

st g0 W wwi : TG weaw
AR, WAA(E wAT HERT ¥ WY
AT ¥ efrere frar @ fF s
& fiog =1 ot QW ¥ T Gao
qE FAT AT HE AE B ST I
AR § SIaey, 1T &, ¥IH dww
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wfit wraml w1 s wW

fe fam warees gzt 4 Y gEw
f § R W I W
wedadr Wt g 7

SHRI NIHAR RANJAN LASKAR:
In answer o the main question, I
have already gstated that jt is the ex-
pert opinion through out the world that
breast feeding is good for the infant.
Therefore, our Government ig also
considering this point seriously. Ini-
tially, mostly our rural population
had the habit of breast feeding
throughout the country. Now, with
the coming of modernisation, we are
facing some difficulty, and we are
trving to see that more and more
mothers fake to breast feeding.
About the law, I have already sald
that the Ministry of Social Welfare is
the nodal Ministry which will prepare
this law. After the World Health
Assembly filnalises the scheme, I think
our Government will also finalise their
course of action.

it & wex wAi : werH WE A,
AW AW N g ‘g fEoww
AT WAl WERT ® qg SHHTA
g fo g ¥ # R s W
g g gt s dqw fed €
gt fest  wad wfenr et
g o oq¥ fog & wree a3 fafsa
YT HE 9T | W HEw
¥ AAEHT HT oW T FT FF
T s uwiew fear wEr g0
™ A9 & ufear gw W g
T8, TEd g gt ¥ 9w afar
™ T el waefiat @ fans v
wrg & ?

SHRI NIHAR RANJAN LASKAR:
We have already said, we are in favour

=
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of breast feeding. We are against
this bady food milk and other things.
But for necessary legislation, we have
to wait tHl the World Health Organi-
sation. . ..

st ow w wwt : §  sfear
freqr & qo & a} ¥ v fear §,
st wyfat afemr gw TR §
gan fawrs a1 FEOE W 0
Z1 o ak ¥ W (wwnd
faedt &, S 9T TT  wAAE W
mw §?

weaw s : fawma fimd
T ?
(swmanr)

oft A& 7 IO : AWAG WA
weq, ff iR wEeAw o #El wEe
q TF AR AT STRGT § | WS-
T W ¥ w% ord A% & fog
e fifenr = s & waw fog
WNFT T BEAT § HAIX WS
T oAaE § 7

WETR WEYAW ¢ A8 WO TN &
FIT Wid 7

SHRI NIHAR RANJAN LASKAR:
I was tetling that we are also publici-
sing that "breast feeding is really good
for the child and our mothers should
not take to this baby food milk.

Bad Condition of National Highway
between Rampur-Lucknow and Bareil-
ly-Shahjahanpur

*834 SHRI JITENDRA PRASAD:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
National Highway joining Delhi with
Lucknow Is in an extremely bad
condition from Rampur to Lucknow
and the worst patch is from Bareilly
to Shahjahanpur;
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(b) whether it is also a fact that the
funds provided by Government for the
repair of the National Highway are
one-tenth of the actual funds requir-
ed; '

(c)whether, cnsidering the import-
ance of the National Highway, Gov-
ernment propose to reconsider ana in-
crease the gmount given at present for
repairs; and -

(d) if so, the details thereof; if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
+{a) to (d). A statement is laid on
the table of the House.

Statement

(a) to (d). Of the 2328 Kms of
National Highways in Uttar Pradesh
only about 500 Kms remain gingle
lane. 90 Kms of these single lanz
reaches have been ganctioned for
widening and widening of 310 Kms is
being includea in the 1930—85 plan.
Strengthening of pavement has been
done in about 350 Kms and strengthen-
ing work is in progress in another
about 275 Kms. It is proposed to ia-
clude strengthening of about 260 Kms
in 1980.—85 plan. Damages on account
of rains were maily observed in the
reaches which are still single lane of
where adequate strengthening has not
been done. Due {o heavy agnd concen-
trated rainfall and floods in the last
monsoon season all categories of roaas
in Uttar Pradesh were damaged. Most
of the National Highways susfained
some damages inclding Delhi-Lucknow
road N.H. 24. Estimates for repairs to
flood damages totalling to Rs. 355 lakhs
were sanctioned for all the National
Highways in Uttar Pradesh and an
allotment of Rs. 190 lakhs made. Also
additional works totalling Rs. 206 lakhs
of rehabilitation of pavement were
sanctioned under Original Works Pro-
gramme. Of this repair and rehabiiita-
tion works totalling to Rs. 76.5 lakhs
were sanctioned on Delhi-Lucknow
road alone.

The condition of road between Ram-
pur and Lucknow and palirtieularly
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Bareilly-Shahjahanpur was alse
affected due to unprecedented mpn-
soon. In the reach between Bareilly-
Shahjananpur an improvement work
has been sanctioned for the improve-
ment of fhe bad horizontal curves.
The work has been taken in hand after
the end of the monsoon. On comple-
tion of this work the condition bet-
ween Bareilly-Shahjahanjur will im-
prove,

Immediate repairs to the damaged
portion of the National Highways
have already been carried out and the
roads are in traffic worthy condition.
The flood damage repair works start-
ed during 1980-81 gre in progress and
most of them are likely to be com-
pleted before the next monsoon. In
addition other improvement works on
N.H. 24 such ag widening and streng-
thening of the pavement, raising of
submersible reaches etc. costing around
Rs. 1760 lakhs are in progress and
when Completed would further im-
prove the road. Improvement works
estimated at about Rs. 900 lakhs are
being proposed for inclusion in the 6th
Five Year Plan (1980—85) which is
under finalisation.

SHRI JITENDRA PRASAD: As
per the reply of the hon. Minister, a
sum of Rs. 76.5 lakhs has been
sanctioned for the repair of the
Highway No. 24. Therefore, I would
like to ask what was the total estimat-
ed amount required for the repair and
the rehabilitation of the National
Highway No. 24 against which an
allocation of Rs 76.5 lakhs had been
made? What was the estimated
amount required for the repair of the
Highway between Rampur and
Lucknow and Bareilly-Shahjahanpur?
How much mbdney has been allocated?
Considering the importance of this
Highway, will the Government agree
to increase the amount for the repair
this year?

SHRI BUTA SINGH: As already
given out in the statement I laid on
the Table of the House, an addition to
the improvement works on National
Highway No. 24, such as widening
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and strengthening of the pavement,
raising of submersible reaches, costing
around Rs. 17 crores and 60 lakhs, are
in progress and when completed
would further improve the road. In-
provement works estimated at about
Rs. Ogycrores are being proposed for
inclusion in the Sixth Five Year Plan
which is under finalisation,

SHRI JITENDRA PRASAD: What
about damages due to monsoon and
other things and what about major
repairs and widening and strengthen-
ing of the roads? No answer has been
given about it.

SHRI BUTA SINGH: As I said just
now, and as mentioned in the state-
ment, this amount of Rs, 9 crores is
being proposed to be included in the
Sixth Five Year Plan for widening
and repairs.

SHRf JITENDRA PRASAD: What
is the estimated amount required?

SHR] BUTA SINGH: The estimat-
ed amount varies, First the State
overnment frame the estimates after
the floods occur and then. (Interrup-
tions).

SHRI JITENDRA PRASAD: My
information is that very little has
been, allocated for that road. I want
to know the estimated amount re-
quired.

SHRI BUTA SINGH: If I am
allowed to mention to the House, the
allocation made to Uttar Pradesh in
relation to other States compares
quite favourably. | cannot say that
it is more, but it compares quite
favourably. The amount in question
takes into consideration the actual
damages to a particular road. After
the estimates are prepared by the
State we send our own teamg to
verily on the spot and after that veri-
fication we process the whole project
and sanction the amount. So far, the
sanstions given to Wttar Pradesh are
quite satisfactory and the work is

L 1 ’
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going on. May I tell the hon. Mem-
ber that by the end of 1980-81, that
is before the next monsoon we will
be in a position to repair all the
damages?

SHRI JITENDRA PRASAD: 1Is it
a fact that due to shortage of bitumen
there is a stalemate inthe repairs and
rehabilitation of al] the highwayg in
Uttar Pradesh at least and if so, howis
the Governemnt going to repair the
roads before the monsoon? Because, my
information is that the work ig at a
standstill on all the Highways of Uttar
Pradesh.

SHRI BUTA SINGH: It is not
correct to say that the work is at a
standstil] because materials like
bitumen, cement and steel are not
adequately available. We are trying
by all possiblé ways with the help
of the Planning Commission and other
Ministries involved to see that the
work concerning the repairs and
maintenance of roads does not suffer.

MR. SPEAKER: Dograji, are you
also inerested in this road?

SHRI G. L. DOGRA: If provision
is made for the maintenance do they
see that they are really maintained?
If, they do see it, why are the roads
in a bad plight?

SHRI BUTA SINGH: Yes. We are
in close touch with the State Govern-
ment and our staff also goes out {o
ithe spot to see thalt the maintenance
works which are carried out by the
States are gatisfactory, and we are
quite satisfied with the nature of
work done by them. So far as the
National Highway is concerned, I
mysely went over the National High-
way near Shri Dogra’s place and I
am quite satisfied, after my visit, that
it has improved.

MR. SPEAKER: Only Lucknow
gide?

SHR1 BUTA SINGH:
will stand witness to it.

(Interruptions)

Mr, Dogra’
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Dredging Operationg at Haldia Pert

*839. SHRI CHITTA BASU:
SHRI INDRAJIT GUPTA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the channel of the
Hooghly river serving Haldia Port has
been steadily deteriorating despite
expenditure of large sums on dredging;

(b) whether the depth (draught)
at Haldia was planned to provide 40
feet of water by 1980;

(c) if so, what is the
draught achieved so far; and

actual

(d) why unscientific and inadequate
methods of dredging and total neglect
of river training work, are being
permitted to destroy Haldia port in
this manner?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR1 VEEREN-
DRA PATIL): (a) and (b). Yes, Sir

(¢) The draught varies according
to tide. From October 1980 to March
1981, the draught has varied from 73
metres (24 ft.) fo 9.1 metres (30 ft.)

(d) The river training works taken
up in the past were based on model
studies. However, due to adverse
morphological and hydrological beha-
viour of the Hooghly estuary, the
desired results could not be achieved

Recently, further hydraulic model
studies at Poona and Calcufta and
mathematical studies in West Ger-
many have been carried out for
designing river training works that
could help in making the channel
stable and more receptive to dredg-
ing. On the basis of these studies,
the schemes aimed at improvement of
the draught are being formulated by
Calcutta Port. Accordingly, it would
not be correct to say that methods of
dredging have been unscientific or
inadequate or that the river training
works have been neglected.
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SHRI CHITTA BASU: In reply
to part (d), he has said that certain
schemes were drawn up on the basis
of model studies and those schemes
have not been able to produce the
desireq results. May I know what
were the agencies who comgducted
those model studies on the basis of
which those schemes were formulated
and also the total amount so far
spent on account of these model
studies, raising of the river Hooghly
and river training schemes?

SHRI VEERENDRA PATIL: 1t
seems there is some misunderstand-
ing. The hon. member is under the
impression that on the pasis of model
studies schemes have been formulai-
ed and he wants to know the estimat-
ed cost of all the schemes. I have
made it very clear that on the basis
of model studies and also mathematical
studies, schemes aiming at improve-
ment of the draught are being for-
mulated. They have not been for-
mulated. )

SHRI CHITTA BASU: Please look
at your reply to part (d).

SHRI VEERENDRA PATIL:
This is in reply to part (d) only.
Model studies were conducted. One
study was conducted in the Poona
Research Station and mathematical
studies were conducted in Hamburg.
So far as mathematical studies con-
ducted in Hamburg are concerned.
we have already received the reporis
and on the basig of those reporis,
schemes are being formulated in c¢on-
sultation with the Poona Research
Station. As soon as the schemes are
prepared and forwarded to the Minis-
try, then we will take further action
in the matter.

-

SHR] CHITTA BASU: The Minis-
ter could not understand or it is my
failure to make it clear to him, There
are certain on-going schemes for
dredging, for the training of Hooghly
river, in order to improve the condi-
tion of Haldia port. You have said that
those schemes were based on hn-
scientific studies and because of that,
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the on-going schemes could not pro-
duce the desireq resulis. My ques-
tion in this context was, what were
the agencies who  undertook the
model studies, who prepared the on-
going schemes and what ig the amount
you have so far speni on these
schemes? I am not speaking of the
future schemes to be taken up. I am
speaking of the past schemes that
have been already taken up.

SHRI VEERENDRA PATIL: So
far ag the dredging of the shipping
channel of Haldia port js concerned,
this work is going on since 1963.
Since 1873 every year dredging of the
channel is being undertaken. So far,
upto 1980, Government have spent—
the Calcutta Port has spent—on
dredging Rs. 50 crores. This is on
capital dredging. On maintenance
dredging, every year, Calcutta Port is
spending about Rs, 6 to 7 crores. But
unfortunately, because of the erratic
behaviour of the estuary, we could
not achieve the expected results.
Therefore, we asked for model studies
to be co.aducted in Poona Research
Station and mathematical studieg to
be conducted in Hamburg, ‘The re-
ports from Hamburg have come and
on the basis of the reports we have
received from Hamburg, certain
schemes are being formulated by the
Calcutta Port. After receiving the
schemes, we will see what best could
be done in order to improve the
drought and what is the estimated
cost of those schemes. That will be
done and action will be taken only
after we receive the gcheme from the
Calcutta port.

. SHRI D. P. YADAV: Dredging
is useful both for taming the river
and for maintenance of the port,
Has the Government provided any
dredger for taming the river Ganga
from Farrakka to Buxar? .

SHR; VEERENDRA PATIL: ‘'his
is altogether a different guestion. I
Woulq request the hon. Member to
Put a separate question for that.

PROF. MADHU DANDAVATE: 1
Wwould not ke to ask from Mr.
Reddy
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MR. SPEAKER: Would you mot
oblige him?

SHRI M. RAM GOPAL REDDY: X
am ready to oblige him.

PROF. MADHU DANDAVATE:
Mr, Reddy was on his legs. The hon.
Member cannot be on four legs at
the same time!

MR. SPEAKER: He could be on
four arms only!

PROF. MADHU DANDAVATE:
Part (d) of the original question
refers to scientific methods. Our
country is already committed to the
peaceful use of stomic energy. Im
the light of that I would iike to know
whether exploration will be done to
see if peacefu]l use of glefnic energy
can be made very effectively for the
dredging purposes of the port, as it
hag been proved to be very effective
in those countries wich have been
dredging with the help of the atomic
energy.

SHRI VEERENDRA PATIL: At
the moment, we are concerned with
the report that we have received from
Hamburg. If after examination we
feel that the schemes that have been
farmulated, are not adequate, then
the suggestion made by the hon.
Member will certainly be looked
into.

MR. SPEAKER: Next question, I
want to make a correction here.
When I called the next question i.e.,
Question No. 838 T called the name of
Shri Zainul Basher and mnot Shri
Zainal Abedin. ] am sorry for that.
Now, Q. No. 838.

Late Running of Trains between
Sealdah and Lalgola

+835. SHRI ZAINAL ABEDIN:
Will the Minister of RAILWAYS be

pleased to state:

(a) the number of through trains
running between Lalgola and Sealdah
and Sealdah and Lalgola in the
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Railway during December,

1980 and January, 1981;

(b) how many of them ran late
during the said period; and

(¢) the main reasons for such late
running?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARAJUN): (a) During December/
80 and January/81. 703 passenger
traing ran from Lalgola to Sealdah
and vyice versa.

(b) 492 traing reached their destina-
tion late during the said period,

{¢) The main reasong for late
running of these trains were Alarm
Chain Pulling, ggitations, failure of
equipments, crossings and precedence
etc.

SHRI ZAINAIL ABEDIN: The dis-
tance between Sealdah and Lalgola
is about 235 kms. But the train
usually takes 9 to 11 hours to run
such a short distance, The trains run
late by two to three hours. The main
reasons as stated by the hon. Minister,
are failure of equipment, crossing
difficulties, etc. In view of this I
want to know whether the Govern-
ment proposes to replace the very old
and condemned HPS engines by diesel
engines or any other engine of a
better quality to avoid failure of
equipments and also to avoid cross-
ing difficulties do the Government
propose to tonvert the single track
into a double one?

SHRI MALLIKARJUN: At the
moment, we do not have plan for
doubling the track from Sealdah via
Ranaghat to Lalgola. So far as the
failure of the equipment is concerned,
there were 12 incidents of the failure
of signals and not the failure of 'oco-
motives,

SHRI ZAINAL ABEDIN: 301 Up
and 302 Down passenger trains, which
are calleq fast passenger trains. are
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not at all fast. They are very much
slow. Nobody knows when these
trains wil] arrive at their destination.
Therefore, may I know whether the
hon, Minister has any proposal under
consideration to introduce one set of
expresg irains?

SHRI MALLIKARJUN: At pre-
sent there is no proposal to introduce
an express train in that line. As to
his statement that nobody knows when
the train will arrive at a particular
station in this route, I may inform thig
august House that there are a lot of
agitations and chain pullings, which
are continuing. The moment the
indisciplined activities are reduced, we
will be able to see the arrival of the
trains on time,

SHRI SATYASADHAN CHAKRA-
BORTY: The Minister was very kind
enough to indicate the reason. He
said it was due to agitations. Some-
times, the agitations take place
precisely because the t{rains were
running late,

HTG Ay : I AT IR
A oge gar X ar e ?

SHRI SATYASADHAN CHAKRA-
BORTY: 1 can tell the hon. Minister
from my own experience that I was
travelling in this route one day. I
was astonished to see that the whole
engine almost collapsed, the reason
being that the engine which has been
engaged should have got retired a
pretty long time ago. Since the poor
mofussi] people use this train and
they cannot put pressure to gear up...

MR. SPEAKER: Put the question.

SHRI SATYASADHAN CHAKRA-
BORTY: My specific question is, in-
stead of trying to find excuses, whe-
ther ‘the Minister will take firm action,
and also quick action tp replace the
old engines by newer ones so that the
traing may run on time,

SHR] MALLIKARJUN: We have
got 7,000 steam locomotives ang some

of them are no doubt over-agad. Ve
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are not going to produce any more
steam locomotives. We want f{o re-
place thm completely so that we can
go in for dieselisation and electrifica-
tion, We are very alert in the matter
and firm action has been taken. I
may inform my friend that I was
referring to agitations all over and
not here alone.

SHRI TRIDIB CHAUDHURI: Out
of the six pairs of trains running
between Sealdah and Lalgola, I would
like to know how many steam engines
are over-aged. We all know that
India is a vast country and there may
be some over-aged engines. But, in
this particular line, how many are

over-aged? Will he try to find it
out and also try to improve the
situation?

SHRI MALLIKARJUN: We always
try to improve the situation and we
are doing it day in and day out. So
far as the six pairs of steam engines
running between Ranaghat and Lal-
gola are concerned, they are not
over-aged. They are tested perfectly
in the sheds before they are taken
out for hauling the train.

MR, SPEAKER: Next question.
Shri Harinath Misra,

PROF, N. G. RANGA: Mr,
Speaker, 1 want....

MR, SPEAKER: 1 have
called the next gquestion.

already

PROF. N. G. RANGA: This is in
order to avoid another Half-an-Hour
Discussion, 1 would like to expand
the question that has already been
put. Would an effort be made to see
that better engines are introduced in
this area instead of allowing these....

MR. SPEAKER: It is a sugges-
tion,

PROF. N, G. RANGA: No doubt,
¥ Is a suggestion for action. But
I want the Minister tb comsider it
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THE MINISTER OF RAILWAYE
(SHRI KEDAR PANDEY)' ghall

consider it

National Strategy for control of Rheu-
matic fever and Rheumatic Heart
Disease

*840. SHRI HARINATH MISRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
that according to Director of Indian
Council of Medical Research more
than one-third of all the heart ail-
ments being attended to in Indian
hospitals are chronic valvular heart
diseases which is an advance stage
of rheumatic fever;

(b) whether he has presented a
blue print for a national strategy for
the conirol of rheumatic fever and
rheumatic heart disease and if so, the
details thereof; and

(c) Government’s reaction to the
suggestions of Prof. Ramalingaswami
and the action taken or proposed to
be taken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE: (SHRI NIHAR
RANJAN LASKAR: (a) Yes, Sir.

(b) The Council has prepared a
paper in regard to the control of Rhe-
umatic Heart Diseases. A copy of the
paper is laid on the Table of the
Sabha.

(¢) The suggestions made by the
Council have been taken up with the
Planning Commission.

Statement

STRATEGY FOR CONTROL OF
RHEUMATIC HEART DISEASE

Rheumatic heart disease poses a
serious public health problem in the
country with prevalence figures rane-
ging from 2 to 11 per thousand. Delhj

v

"is one of the high risk areas with a
‘prevalence of 11 per thousand. The
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incidence of group A, B heamolytic
streptoccocal infection which leads to
rheumatic fever, has been observed to
be 10 to 13 per cent in Delhi School
children belonging to low socio-econo-
mic groups. Higher incidence of this
infection has been found in winter
months in this region,

A close survey of 500 children in
the village community of Delhi (Khi-
chripur) followed for one year, reveal-
ed the gevelopment of rheumatic fever
rheumatic heart disease in three of
these 500 chidlren i.e. 6 per thousand.
Fortunately, a single injection of long
acting penicillin given at jntervals
offers a good prophylaxis against the
development of rheumatic fever/rheu-
matic heart disease and their recur-
rence. In view of this, there is an
urgent need to evolve a strategy for
control of rheumatic heart disease in
the country.

Ideally, the following requirements
are essential for successful execution
of prophylaxis programme for rheu-
matic heart disease : (a) prevalence
data :n schnol children of the arear,
(b) data on streptoco oral epidemio-
logy in schools, (c) a streptoccocal re-
ference labiratery, (d) free availab-
ility of bengathine pencillin, (e) ex-
perience from pilot programme for
cost effectiveness, (f) Governmen(®s
recognition of importance of project
and formulation of nauonal policy on
rheumatic fever and rheumatic heart
disease control, and lastly (g) integ-
ration of primary and secondary pro-
phylaxis programme into peripheral
health care delivery mechanism,

As communicable diseases and fam-
ily welfare programmes continue to be
ority areas, RHD has not had

its due priority. However, because
of long-continded interest of ICMR
in this aspect, data is available on
prevalencs of RHD [om Delhi, Agra.
Hyderahad. Alleppy, Veilore and
Bombay, revealing regional variations.
Studies on streptoccocal epidemiology
have also been undertaken and Vellore
and Delhi National Streptoccocal Re-
ference Laboratory has been set up in
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Delhi since 1974 with sor:e efforts at
development of regional Jaboratories
in the country. Pilot prophylaxis
study has Leen undertalten at Delhi
and Hyderabad. It has been clear.y
brought out that some prophylaxis is
better than none, both in terms of
streptoccocal infection per patient year,
as well as rheumatic recurrence per
patient year. Peak seasonal periods
have been observed in different reg-
ions of the couunry,

Implementation _of the available
knowledge should be taken up on ur-
gent priority. It would be desirable
if this programme is dovetailed with
the exisling school health services and
the general health services. School
teachers after a brief orientation co-
urse, could act as the agents for clini-
cal identification of sore throats, Vol-
untary organisation could also play
an important supportive role. It
would be essential to identify the
peak seasons where such information
is not available. Thereafter, the high
risk group of population ie. all sc-
hool children 6—10 years of age or
those suspected of sore throat could
be given one dose of benzathine peni-
cillin la. These children could un-
dergo a clinical examination after six
months for manifestation of rheumatic
heart disease. If the child persists o
have a sore throat, the jnjection could
be repeated. On the other hand, if
there are manifestations of rheumatic
heart disease, then a three weekly in-
jection continuously for 5 years or
even for life long would have to
be considered . Fortunately severe
sensitivity reactions to benzathine
penicillun are very rare in this
age group. Evaluation of the prog-
ramme should be built in right from
its inception. Wherever possible, init-
ja] identification of Group A strepto-
ccocal infection can be taken as the
marker for deciding the course for
prophylaxis. Medical colleges, Dis-
trict hospitals, Taluk hospitals and the
primary health centres should be
closely involved into this programme
which could spread into urban school
and village schools,
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SHR! HARINATHA ‘MISRA: Sir, as
early as 1955 the then Health Minis-
ters' Conference had taken a decision
to build up a school health gervice on
a sound footing in collaboration with
the Education Depariments of the
State Governments as also the Educa-
tion Ministry here, to look after the
preventive as also the curative aspects
of diseases from which the school-going
children suffer. I do not know the
present condition or the stage of the
scheme. But I would like to know
whether the Govemnment propose to
regurrect, revamp and reorient this
scheme keeping in view the suggestions
made by Prof. Ramalingaswami.

SHRI NIHAR RANJAN LASKAR: As
I have aiready stated, the Council of
Medical Research have submitted the
paper to the Government only recently.
It is under examination. Once it is
examined we will see what action we
can take. )

SHRI HARINATHA MISRA: All that
the Minister has said about the opera-
tive part is that the matter is under
the consideration of the Planning Com-
mission. As far as I know, the Plan-
ning Commission has no pool of medi-
cal expertise or for the matter of that
any other kind of expertise. In the
circumstances, I would like to know
whether Government propose to cou-
stitute a Committee of particularly
medical scientists and knowledgeable
Members of this House and maybe the
other House also to consider this
scheme, suggest modifications wherever
necessary and present a practical
scheme to be implemented in phases
and stages. Naturally, because the
disease is mostly found in unhygienic
and backward areas, utmost priority
will have to be given to the proverty
stricken backward areas. What do
the Government propose?

SHRI NIHAR RANJAN LASKAR:
About the first part, I would say ‘No’
because the Planning Commission has
raised certain points. We are examin-
ing these points. Once this is examined
we will see what we can do about it.
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- - site wifew WATT REAT @ AT
gTRre ¥ wif Gar wAwWw awmar
¢ m st & fog fo oag T
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wfigy il & W YLET FIOT AT
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SHRI NIHAR RANJAN LASKAR:
Sir, the rheumatic fever is not a noti-
fled disease. As such, we have no
authentic figure with us. But I can
say in 1978 we had some examination
about it. About 4.2 per cent of the
children are sick due to the defective
circulatory system. That 13~why it is
something which is causing concern to
us. The Report is also with us. The
Planning Commission have raised cer-
tain points. We will examine them
and then we will see how we can
proceed.

"Ry gyas @ w sfafea aad
T &A™

*g42. st weix Tag : woT
TH Wl Q@ qAMX Hr gdr wERA

(%) war & TAMA AMEATT, THI-
da 1 firen€ & oo & fw
qfefer  somee # w92 =
FT W@ g, WR

(&) afz @, &t I*¢ wir 9z
froig sq oF w< Rear st ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No, Sir.

(b) Does not arise.

st At feE s wEw,
g W fx  wofro o€ qur ar
f& “swy @ Mz cuEa’ =K
“Fw’ ga< fidr T frdga
g ¥ 5 faok & &¥¢ worwr
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WRITTEN ANSWERS TO QUES-
TIONS

Talks held with Austsian Foreign
Minister

" 4828, SHRI AMAR ROYPRADHAN:
Will the Minisler of EXTERNAL
AFFAIRS be pleased to.stete.

(a) whether 1t 1s a fact that talks
were held betwcen the P.ime Vi. ler
of India and Austiian Foreign Minater
in New Delli in March, .1981, and

(b) if so, thec ouicome of the talks?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAQO): (a) and (b). The Ausirian
Foreign Minister Dr. Williabald Pahr
visited India from 21—26 March, 1981.
During his visit, he called on the Prime
Minister. They exchanged views on
various international issues and bila-
teral matters and consldered espucial-
ly the prospects for the North-South
Summit. The visit has also given an
impetus lo bilateral coopgration in the
cultural, economié and commercial
filelds.

Wriktan inswery 4k
Dittinn ' Tadeponience Menuorinle
’ . Abroad

*332. PROF. XNARAIN CHAND
PARASHAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
lay a statement showing:

(a) whether any steps have been
taken to maintain and streamline the
functioning of Indian Independence
Memorials set up in the foreign coun-
tries;

(b) it so, a list of the Memorials,
the pattern of their management and
the finacial assistance given by the
Government for their upkeep in each
case and the dates on which they were
set up, and

(¢) whether Governmeni would take
over the management of such among
them as are not well mamtained at
present on account oif finavial/admins-
tiative difficu t.es?

THE MINISTER OF
AFFAIRS (SHR]I P. V. NARSIMHA
RAQ): (a) Wherever Indian Inde-
pendence Memorials are, the Govera-
ment exiend full co-operation in their
functioning and rhaintenance.

EXTERNAL

(b) Burma- Memorial Hall coastiurect-
ed in 1958-59, out of don-tions from
the inrhian cominumity, and with the
assistance of the Govertmant ot India.
The Hall is situated inside thce Manda-
lay Jai]l whi~h is under the control of
Burmese authorities. The Indian
Mission 1n Burma, with the coopera-
tion of the Government of Burma,
helps maintain it

U.S.A.. In San Francisco the Ghadr
Memorial inaugurated on 23rd March,
1975 was taken over by Consulate
General of India, San Francisco on
4th December, 1975. A local Advisory
Committee and Executive Committee
assist in its maintenance. The Memo-
rial receives annual Government grant
for meeting the cost of its maintenance.

(c) Does not arise,
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o8 in famhily weltsre programmes

*835. SHRI ARJUN SETHI: Will the
‘Minister of HEALTH AND FAMILY
WELFARE be pleased to lay a state-
ment showing:

(a) the names of Indian Voluntary
Organisation engaged in the family
welfare programmes and those who got
link with UNFPA assistance;

(b) whether some of them were re-
commended by the Government; and

(c) if so, the details of assistance
they sought and the final decision of
the UNFPA thereon and the criteria
followed in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RAJAN LASKAR): (a) to (¢) A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-
2368/81].

Mortality rate among the tribals in
Bihar

*8336. SHRI BAGUN SUMBRUI wid
the Mmister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it i35 a fact that among
the tritals in Brhar, children have the
highest mortality rate,

(b) if so, the details thercof;

{c) what special steps are proposed
by the Centrc for proper ante-natal
care and natal services and improving
the health conditions making infant
and maternal mortality rates low; and

{d) the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Ne, Sir.

«b) Does not arise.

¥ (¢ and (d). A statement is lafld on
the Table of the Sabha.

. Staterapnt

Maternal and Child Health care ser-
vices such ag the following gre belng
provided and expanded:

(1) Immunisation of
mothers and infants.

(2) Prophylaxis against nutritional
deflciency diseases like anaermia, and
vit. A deficiency among mothers and
children.

(3) Pre-natal, delivery and post-natal
services for pregnant women through
the network of Sub-centres, Primary
Heaith Centres and referra] system.

(4) Training of traditional daig to
conduct child-birth in safe and hygienic
manner,

pregnant

(5) Monitoriﬁg growth and develop.
ment of infants through children's
clinies.

(6) Nutostion educalion to support
prolonged breast feeding and early
Introcuction of suilable weaning foods
tor infants.

(7) Provision of oral rehydration
sais to comhat mortality due to dehy-
drat.on 1n childien suflering from acute
diarrhoeal diseases.

Decline in Cargo carried by Indian
liner vesselg

*837 DR. VASANT KUMAR PAN-
DIT. Wil the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether 1t is a fact that the cargo
carried by the Indian liner vessels as
comvared to that of foreign liners has
declined sharply over the last four
years;

(b) if so, what are the flgures and
the main reasons for the downfall;

{c) whether various associations ef
shippers, brokers and marine agents
have demanded changes in Govern-
ment’s policy to eacourage, attract and

make cargo shipping remunerative for
Indian liners; amd ve

[

(d) if s0, what are the vlans, fof
development of Indian cargo lhippg
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and the new targets specially for dry,
bulk and heavy cargo?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL); (a) According to figures avail-
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able in the Ministry, there has heen
some decline during the preceding 4
years.

(b) The relevant figures \are giver
below:—

Sl No. Year

Total Total mom Percenta ge
scaborne seaborne ex-  of cargo
imports n.i-fu ports of  carried
an general
exports liner Indian
Snrespect caried by vescls
of general Indian in total
liner cargo vessels general

cargo
) (2) (3) (4) (5) (6)
Figures in Million tonnes
1. 1976=—77 . . 66,21 9.6 3.8 39.58
2. 1977==78 . . . . . 58.88 9.0 3.4 37.78
197879 . . . . 63.70 10.0 3.3 33.00
4 1979~=Bo . . . . 71.15 11.6 3.3 28.45

The decline in the percentage share of
the liner cargoes carried by Indian
liner vessels has been mostly due to
stiff competition from non-Conference
lines or operators, who are employing
more sophisticated wvessels and also
quote rates below the tariff rates charg-
ed by the Indian lines, particularly in
rvespect of cargo exported from the
West Coast of India.

(c¢) The Associations of shippers,
brokers, steamer agents etc. have been
urging the Indian lines from time to
time to provide equally sophisticated
vessels as offered by outsiders and also
to charge more competitive freight rates
besides improving the quality of
service,

(d) The Ministry has already taken
the initiative of discussing with repre-
sentatives of Indian lines ways and
means of improving the quality of
shipping services. The three national
lines on the UK/Continent trade route
have already formed a container con-

sortium,

2. It is proposed to add about 2.5
million GRT to the countiry’s tonnage
during the 6th Five Year Plan, which
will mainiy cover dry, bulk and other
cargo vessels.

Opening of Medical] University at
Mysore

*841, SHRI K. MALLANNA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether any proposal was sent
by the State Government of Karnataka
for opening a Medical University at
Mysore; and

(b) if so, the reaction of Central
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) Yes, Sir.

(b) The state Government have Leem.
advised to defer their proposal.
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Ad-boo appointmentis in Delhi
Transport Corporation

*843. SHR] JAGDISH TYTLER: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{a) whether it is a fact that ad hoc
appointments have been made by the
Delhi Transport Corporation resulting
in unrest ampng its employees;

(b) if so, the reasons for making
ad-hoc appointments during the last
one year; and

{c) the measures under contempla-
tion to streamline the recruitment
methods in the Delhi Transport Cor-
poration? -

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir. 1t is a fact that some
ad-hoc appointments have been made
in the Delhi Transport Corporation
and some of the Unions/Associations
have represented against it.

(b) These ad-hoc appointments have
been made in the interest of the work
of the Corporation pending regular ap-
pointments.

(¢) DTC is planning to set up its
own Selection and Recruitment Divi-
sion,

Policy for controlling population growth
through voluntary acceptance

*844. SHRI K. PRADHANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have de-
cided to evolve any policy for control-
ling population growth through volun-
tary acceptance of the small family
norms especially by the urban and
rural poor during the Sixth Five Year
Plan; and -

(b) if so, what is the allocation made
for this purpose as well as the pro-
grammes in the Sixth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND JAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) The. Go nt
policy for controling po tion-
growth aims at securing voluntary ac-
ceptance of the small family norm by

all sections of population through a
process of education and motivation.

(b) An amount of Rs. 1010 crores
has been provided for the family wel-
fare programmes in the Sixth Five
Year Plan (1980—85).

Aid to All India Institute of Medical
Sciences, New Delhi

*845, SHRI VIJAY KUMAR YA-
DAV: Will the  Minister of
HEALTH AND FAMILY WEL~
FARE be pleased to lay a statement
showing:

(a) whether it is a fact that the
All India Institute of Medical Scien-
ces, New Delhi is being aided by
several foreign agencies and the Gov-
ernment of India for the services in
the field of health;

(b) the total aid received from all
the sources in 1980-81; and

(c) the total charges taken from
the patients for different tests in
1980-81?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NI-
HAR RANJAN LASKAR): (a)
to (c). The All India Institute of
Medical Sciences has been receiving
aid from foreign agencies as well as
from the Government of India for
rendering services in the fleld of
health. During the year 1980-81, no
external assistance was received for
rendering health Services. However,
assistance for research projects amoun~
ting to Rs. 27 34 lakhs was réceived
from foreign agencies during 1980-81.
In addition, the Institute recevier
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grant-in~aid from the Governmént of
Indis amounting to Rs. 873.09 lakhs.

2. The All India Institute of Medi-
cal Sciences have reported that
amounts of charges collected from
the patients for the conduction of
varjous tests are not maintained sep-
arately. However, a sum of Rs, 50.64
lakhs was realised as Hospital charges,
including fees for accommodation and
diet, during 1980-81.

Centar]l Assistance to Curb Malaria

*846. PROF. AJIT KUMAR MEH-
TA: -
SHRI B. D, SINGH.:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased {o
state:

(a) whether it is a fact that mala-
ria has now returned in a big way in
the country;

(b) if so, the main reasons therefor
and the Siales which are most af-
fected by malaria: and

(c) the measures proposed o be
taken by Government 1o fight malaria
stating the nature and quantum of
Central assislance propused {fo be
given to the Stale Governmentis frr
the purpose?

TIIE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NI-
HAR RANJAN LASKAR): (a)
and (b). No, Sir. A Statement indi-
cating State-wise incidence of Mala-
lia and alsp of P. falcirarum Carses
{malignant malaria) is laid on the
Table of the Sabha. [Placed in Lib-
rary. See No, LT-2369/811.

The  overall incidence has gone
down in 1980 by 12.08 per cent for
Malaria and by 7.23 per cent for P. fal-
ciparum  cases as compared to
the corresponding period in 1979.

(c) A Statement indicating the
measures being taken|propoesed to be
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taken by Government (o fight Mala-
ria is laid on the Table pf the Sabha.
[Placed in Library. See No, LT-
2369/81].

A Statement is also laid on the
Table of the Sabha indicating the
amount proposed in the Budget Esti-
mates 1981-82 for providing assist-
ance to States for the implementation
of National Malaria Eradication Pro-
gramme the cost of which is shared
between the Central Government and
State Governments on 50:50 basis.
[Placed in Library. See No. LT~
2369/811.

Introduction of more passenger trains
between Kharagpur and Tatanagar

*347. SHRI MATILAL HASDA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
passenger irains which are now run-
ning belween Kharagpur and Tata-
nerar are inadequale in number;

() whelher there is any proposal
under  cousidetation to introduce
more passenger irains between Kha-
ragpur and Tatanapar;

tc) if so, the delails thereof; and
(d) if nnt, the rcasons 1iherefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY  AFFAIRS (SHRI
MALLIKARJUN): (a) An analysis
of the occupation on the existing
traing between Kharagpur and Tata-
nagar has revealed that there is no
overcrowding on these trains.

(b) No Sir.
{(¢) Does not arise.

(d) Apart from the question of
traffic justification, introduction of
an additional train between Kharag-
pur and Tatanagar is not operation-
ally feasible due to Mne capecity and
terminal constraints and also lack of
TRsources.
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Jalpus Rallway Workers deprived of
Promotions

7689. SHRI K. A, RAJAN: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that a
large number of Railway workerg of
Jaipur Division of Western Railway
have been deprived of promotions
due to adverse confidential reports;

(b) if so, the number of such cases
during 1979 and 1980; and

(c) whether revlew of such cases
is contemplated?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b).
Only 50 employees of Jaipur Division

of Western Riilway could not be |

promolcd due to adverse remarks ‘n
the confidential 1eporis during 1ihe
years 1379 and 1980.

(c) No.

Memo from Maharashtra State Che-
mist and Dragaist Associafion

7690. SHRI R. K MHALGI: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that Gov-
ernment have received a ~memoran-
dum dated the 22nd June, 1980 from
Maharashtra State Chemist and Drug-
gist Association;

(b) if so, what are their demands;

(c) what action Government have
taken on each of these demands; and

(d) if no action hag so far been
taken the reasons therefor and when
it will be taken?

THE MINISTER QF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) The demands raised in the
memo were regarding (i) amend-
ment of Section 65(15) C of the
Drugs Act, (ii) approval of an%gSC
student with three years experience
and a non-SSC student with seven
years experience as ‘qualified phar-
macists’, and (iii) formation "of a
Committee to assess the gunuine re-
quirements of qualified pharmacists
and to prevent the entry of unwanted
people.

(c) Each o: the demands was
carefully examined in consultation
with the Pharmacy Council of India
and the Directorate General of Health
Services. Amendment of Seclion 65
(15)C of the Drugs Act was not con-
sidered  desirable by the Central
Coundtil of Health, as upproving per-
sons ars ‘cualified pharmacists’ mere-
ly on experience hasis would ad-
versely aflect ithe control  mcasures
being exercised over the sale ond
distiibution of drgs and employment
onvortuaitir s of na1alified rhorpiarsts.
Section 42 of the Pharmucy Act,
which makes practice by wmeaizter-
ed per<ons a punishable offence, i3
proposcd to he amended so ag to b~
enforceable fiom 1-9-1981. The un-
qualfied versons  1m the nrolessien
may qualify for registration dwing
this period. Education Regulations
have also hecn amended to provile
for a condenscd course in pharmacy
for such a person on fulfilment of
ceitain  conditions., In view of this,
further diluiion of educationa] stan-
dards was not considered proper. As
for forming a Committee to check
corruption etc., it was not felt neces-
sary as the Pharmacy Act already
provided for the appoiniment of Ins-
pectors by the State Councils for a
similar purpose.

(d) The question does not arise.
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Reservation of Scheduled’ Casfes/Sche-
duled Tribes im Inlegral Cosch ¥Fae-
tory, Madras

7691. SHRI K. B. S, MANI: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether there is no proper
reservation for  Scheduled Castes|
Scheduled Tribes in Class I and II
posts in the Integral Coach Factory,
Madras, if so, the action taken to fill
up the shortfall;

(b) the total number of employees
recruited|promoted  since 1978 and
number of the Scheduled Castes|
Scheduled Tribes employees recruited/
promoted by applying reservation
orders, year-wise and cadre-wise;

(c) how many class II officers have
been promoted to class I since 1978 in
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and how many are Scheduled Cuastes|
Scheduled Tribes among them; and .

(d) if there is no representation of
Scheduleq Castes|Scheduled Tribes as
mentioned in part (c) above the rea-
sons thereof and when the backlog
will be cleared?

THE DEPUTY MINISTER IN THE.
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) There is proper
reservation of vacancies in favour of
Scheduled Castes and Scheduled Tri-
bes in promotionfrom Class III to
Class 1I and from Class 1I to the low-
est rung of Class I according to 40-
point roster.

(b) to (d). The total number of
employees recruited|promoted in the
Integral Coach Factory since 1978,

the Integral Coach Factory, Madras are as under:
RECRUITMENT

Class 1978 1979 1980

- Total SC ST Total sC ST Total SC ST
Class I . . Nil Nil .. .. Nil
Class II . . Nil Nil ‘e .e Nil
Class IIT . . 71 17 3 62 13 3 51 8 2
Class IV ., . 616 164 53 288 86 27 156 3%

PROMOTIONAL CATEGORY

Class 1978 1979 1980
Total sc ST  Total sc ST Total SC ST

Class I

(Sr. Scale . 2 4 1 8 1

(Jr. Scale) . I . . 2 . 1

Class I . 16 5 . 8 2 . 15 4 2
) Class IIJ . . 3423 542 g6 1105 175 71 1226 169 74

Class IV . . 511 91 44 368 48 19 126 21 7
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Recently a Crash Programme has
been launched by Ministry of Rail-
ways tn wipe out the shortfalis in so
far as Class III and Class IV posts
are concerned.

Promotion of Scheduleq CastesiSche-
duled Tribesiother Community Emp-
loyees as Cheif Clerks

7692. SHRI THAZHAI M. KARU-
NANITHI; Will the  Minister of
RAILWAYS be pleased to state:

(a) the particulars of Scheduled
Castes,Scheduled Tribes|other Com-
munity employees who were selected
and kept on panel on the 27th July,
1979 and who were promoted as Chief
Clerks till 28th December, 1979 and
thereafter;

(b) the particulars of Scheduled
Castes/Scheduleg Tribes/Other Com-
munity employees who were kept on
pane]l on the 30th November, 1979
and when they were promoted;

(¢) why Scheduled Castes|Sche-
duled Tribes employees who were se-
lected and kept on panel on the 27+h
July, 1879 were superseded and pro-
moted on the 6th February, 1980 and
how other community employees who
were selected and kept on panel on
the 30th November, 1979 promoted on
the 2nd January, 1980; and

(d) the action taken on the Sche-
duled Caste employees’ representation
in this regard?

, 'THE DEPUTY-MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). The infor-
mation is being gollected from the '
Zonal Railway and will be laid on
the Table of the Sabha,
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Bus stand in Front of Asansol Raiiway
Divisional Hjospital

7693. SHRI SUSHIL BHATTA-
CHARYA:

SHRI MOHD. 1ISMAIL:

Will the Minister of RAILWAYS be
pleased to state the steps taken by
Government to remove the illegal Bus
Stand in” front of Asansol Railway Di-
visional hospital and the details
thereof? )

THE DEPUTY-MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIKAR-
JUN): Earlier the bus stand was loca-
ted near Head Post Office, Asansol in
the heart of Asansol town which is a
heavily congested bazar area. In
August, 1980, the bus stand was shifted
to a location in front of the Railway
Divisional Hospital by the State autho-
rity without consulting the Railway
administration, In a meeting held in
September, 1980, the ADM Asansol ex-
plained that this bus stand. is purely
teinporary and would be shifted on
completion of new bus stands which
were under construction on either side
of Asansol town. Though the new bus
stands have been completed a few
months ago, the bus stands near the
Railway Hospital still remains in use.
The issue hag been taken up by the
Railway administration with the
ADM and ASP. Asansol for removing
the bus sgtand from in front of the
Asansol Rajlway Divisional Hospital.
The matter is stil being pursued with
the Civil Authorities,
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Publication of Seniority Lists

7695. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether Government have receiva
ed letter No. AIRF/53(SE. 19/79)
(368) dated 9th July, 1980 from All
India Railwaymen’s VFederation for
fixing a period of publication of
seniority lists;

(b) 'f =0, whether the Federation
have been replied;

(e) whether it is a faet that in
Northern Railway it has been decided
that seniority lists of all categories of
staff should be published once in every
three years;

(d) whether ‘other Zinal railways
have issued such instructiong and if
not, why;

(e) whether the Railway Board will
advise the Zonal Railways to publish
the senior.ty lists of staff once in every
three years; and

(f) if so, when such an instruction is
expected to be issued by the Railway
Board?
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THE DEPUTY-MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c). Ves.

(d) to (f). Other Zonal Railways
have confirmed that the seniority lists
are properly maintained and the staff
are advised of their-posit.on whenever
enquired by them. The staff are also
advised of their position at the time
of promotion/trade tests etc. In view
of the generally satisfactory position in
this respect, the Railways Board do
not coasider it necessary to issue any
directive to the Railways in this con-
nection,

Fee concession for Scheduledg Castes
_ and Scheduled Tribe applicable

7695. SHRI R.P. BHOLE: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to sate:

(a) whether is it a fact that there is
no fee concession for Scheduled
Castes and Scheduled Tribe appli-
caatg for the combined Competitive
Entrance Examination for M.B.B.S.
and B.Sc. (Hons) Human Biology
courses of the All India Instjtute of
Medical Sciences New Delhi;

(b) if so, the reasons therefcr;

(¢) whether Scheduled Caste and
Scheduled Tribe applicants who are
yet to attain the age of 17 years as on
the 31st December of the year of exami-
mation like other candidates are re-
quired to produce Scheduled Caste and
Scheduled Tribe certificates of their
own from the concerned District Magis-
trates only and no other evidence like
their parents/Scheduled Caste/Sche-
duled Tribe certificate is acceptable;
and

(d) f so, the reasons therefor and
whether Institute will be asked to
follow the general policy for Schedul-
ed Caste and Scheduled Tribe minors?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRp NIHAR
RANJAN LASKAR): (a) Yes.
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(b) Al categories of candidates are
eopdderndatpari:ngotarastheex&
mination fee is concerned.

(c) Yes.

(d) The Al] India Institute of Medi~
cal Sciences ig an autonomous, statu-
tory body. However, the Institute
will be advised to review the matter.

Vacant Posts in Carriage and Wagon
Superintendent Grade

7697. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that the
vosts of Carriage and Wagon Superin-
tendent Grade Rs. 840-1040 (RS) sanc-
tioned for Tata Engineering Steel Li-
mited and Rourkela Steel Limited on
South Eastern Railway are lying
vacant since long,

" (b) since when these posts are
lying vacant; and

(c) by what time the same are pro-
posed to be filled by suitable persons?

.THE DEPUTY-MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR] MALLIKAR-
JUN): (a) Two posts of Carriage and
Wagon Inspectors in the scale of Rs.
840-1040 (RS) of S.E. Railway have been
pin-pointed at Tata and Bondamun-
da, These posts have since been filled
in,

(b) and (c). Do not arise.
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Declaration of National Highways in
Maharashtra

7698%. SHRI V.N, GADGIL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Pande Committee had
suggested any guidelines for declara-
tion of State Highways as National
Highways.

(h) whether the Government of
Maharashtra have proposed 12 routes
having total length of about 3561 kms.
Inr upgrading as Natlional Highways;
and

(c) if so, how many of them Govern-
men{ propose to upgrade on National
Highways?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIFPING AND-
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir, Apart from the existing
criteria, lhe Pande Comittee have sug.
gested that substantial reduction in -
trave], time and distancs and develop-
ment of hilly and backward areas
may also be included in the criteria
for declaring State roads as National
Highways.

(b) Yes, Sir.

(c) Similar proposals have been recei-
ved from other States also and all
these have to be examined keeping.
in view the available resources. ¢ri-
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teria laid down for declaring roads
as National “Highways and inter-se
priority of individual roads on an
All-India basis. It is not possible
at thig stage to indicate whether any
particular road or roads would be
taken over as National Highways.

Superfast train between Bhiwani and
Chandigarh via Rohtak and Panipat

7700. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of RAILWAYS

be pleased to state:

(a) whethey there is any proposal to
introduce superfast train between
Bhiwani and Chandigarh via Rohtak
and Panipat; and

(b) when this will be introduced?

THE DEPUTY-MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No.

(b) Does not arise,

Coaching Terminal Facilities at Asan-
sol

7701, SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be
pleased to state-

(a) the progress so far made by
“Government for the Coaching Termi-
nal Facilities gt Asansol;

(b) whether it will be Included in
“1982-83 Works Programme;

(c) if so, the details thereof; and

(d) if not, the reasons therefor;

THE DEPUTY-MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) A survey is in pro-
gresg and the report is expected to be
recd::ad by August, 1881.

(b) to (d). The recommendation of
the gurvey team would be examined

APRIL 16, 1881
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and if the work is found to be justified
on traffic considerat.ons the same will
be included in the Budget for
1982-83,

Income from Delhi Transport Cor-
poration Buses during 1980

7702. SHRI DAYA RAM SHAKYA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the
earnings of the Delhi Transport Cor-
poration during 1980 from their own
busss and from private buses under
their operation?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPFING AND
TRANSPORT (SHRI BUTA SINGH):
The Traffic Earnings from D. T. C.'s
own buses and from private Operators’
buses under DTC operation amounted
to Rs. 32.64 crores and Rs. 6.82 crores
respectjvely.

Fixation of Pay of a Railway Emplo-
¥Yee under Normal Rates

7703. SHRIMATI PRAMILA DANDA.
VATE: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether it is a fact that when a
railway~employee, whether permanent
or temporary, applies for appointment
to Railway Service Commission, with
prior permission, his pay is fixed under
normal rules and has a continuity of
service;

(b) whether it is also a fact that a
Casual Labourer after completion of
continuous service of 120 days, is coun=
ted as qualifying service for pensionary,
benefits if he is absorbed in service as

regular Railway employee; and

(c) if so, why the same benefits are
not extended to C.P.C. Man Mazdoot
category of Indian Railways at the
time of their now posts either through
the Railway Service Commission or

some other Railway Recruiting
Authority?
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THE DEPUTY-MINISTER IN THHE ,
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) 50 per cent of the service of
casual labour who have attained
temporary status, rendereq after

1.1.61, is counted for pensionary bene-
fits if the incombents are absorbed in
service ag regular Railway employees.

(¢) Reference perhaps is regarding
the casual labour working on projects
who are granted 1/30th of the scale
of pay plus dearness allowance after
180 days of continuous service, Such
casual labour are not entitled to
bensionary benefits as they are not
granied temporary status.

Side-Effect of anorectic drugs

7704. SHR1 S.M. KRISHNA: Wwill
the Minister of HEALTH AND
FAMILY WELFARE be pleaesd to
state:

(a) whether Government are aware
of flourshing market for some weight
reducing  agents technically called
auorecitc drugs in the country and
their adverse side effects; and

(b) if so, what action Government
Propose to take to contro] these weight
reducers which constitute a  Dpublic
health hazard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) it is likely
that there may be a demand for weight
reducing agents. Anorectic agents are
substances that supress appetite or the
sensation of hunger Anorectic agents
are not a completie treatment
for obesity; they must be considered
only as an adjuvant to other treat-
ments,particularly as an ald to accep-
tance of a reduced energy intake.
The common side-effects usually
Teported are  nausea, diarrhoea
headache, dizziness and gedation. Other
side-effects reported include dry mouth,
flatulence, ghdomingl discomfort, cons-
tipation, fatigue and skin rash.

553 1.8—3

‘ {b) Anorectic drugs should be taken
under medical supervision. Under the
Drugs and Consmetics Act and the
Rules thereunder anorectic drugs are
required to be sold only against pres-
cription of a Registered Mecdical Pra-
ctitioner, The chemists who sell these
drugs to the consumers are required
to record, at the time ot supply, parti-
culars such ag the serial number of the
entry, the date of supply, the name
and address of the prescriber
the name and address of the patient,
the name of the dug and the quantitv,
the name of the manufacturer of the
drug, its batch number and the date
of expiry of potency if anv,
the signature of the qualifieq person
by or under whose  supervision
the medicine was supplied, in the pres-
cription register specially maintained
for the purpose and the serial number
of the entry in the register entered cn
the prescription.

Number of Trains running in Bhav-
nagar Division of Western Railway

7705. SHRI MOHAN LAL PATEL:
Will ithe Minister of RAILWAYS te
pleased to state:

(a) the number of i{rains running in
Bhavnagar Division of Western Rail-
way;

(b) the number of passengers iravel-
led in Bhavnagar Division of Weslern
Railway in the years 1971, 1975 and
1980;

(c) whether it is a fact that the num-
ber of passengers reduce year by year;
and

(d) if so, the reasons therefor?

THE DEPUTY--MINISTER IN THE
MINISTRY OF RALIWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) On Bhavnagar Division, g
total of 92 trains are scheduled to run,
including 10 Mail/Express, 48 Passen-
ger and 34 Mixed trains.
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(3 The pumber of passengers origl-
nating cn Bavnagar Division in 1971-
72 was 21.7 millions, while in 1975-78
and in 1980-81, it was 17.3 and 17.7

millions respectively;

(¢) Only in 1975-76 in comparision
with 1971-72,

(d) Due to disruption of train ser-
vices on Jetalsar-Porbandar section,
continueq drought in 1874-76 and
cyclonic storm affecting forth of
Saurashtra in 1975-76; etc.

New Scheme to Provide Medical
Facilities in Raral Areas of West
Bengal

7706. SHRI DAULAT SINH JADE-
JA: Will the Ministerof HEALTH AND
FAMILY WELFARE be pleased to
slate:

(a) whether Government are aware
that the Government of West Bengal
hag formulated and launched a new
scheme to provide medical facilities
in rural areas of their State;

(b) it so, the details of the scheme
laanched; and

(c) whether Government propose to
introduce that scheme throughout the

country for the benefit of rural popula-
tion of the country?

THE MINISTER IN THE MINISTRY
OF HEALTH AND FAMILY WELFARE
(SHRI NIHAR RANJAN LASKAR):
(a) No.

(b) and (c¢). Do not arise.

Techno-Economic Survey for Coach.
ing Terminal Facililies at Asansol

7707. SHRI MOHAMMED ISMAIL:
Will the Minister of RAILWAYS be
rleased to state:

(a) whether Government are
aware that after repeated represen-
{ationg the Ministry of Railways
sanctionedq Techno-Economic Survey
for the Coaching Terminal Facilities
at Asansol;

(b) if so, whether the survey team
has submitted its report in this re-
gard; and
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(2) if not, the reasons for the
delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The survey proposed
by Eastern Railway has been inclu-
ded in the Budget for 1980-81.

(b) The survey is in progress and
report in expected to be received by
August, 1981.

(c) Does not arise.
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Construction of Booking Office of
Amritsar Railway Stiation

7709, SHRI R. L. BHATIA: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether the work on construc-
tion of a Booking Office, a waiting
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hall and extension of the overbridge
on the Gol Bagh side of the Railway
Station, Amritsar, has been consider-
ably delayed;

(b) if so,
and

(¢) the steps being taken by the
Railway Administration to complete
it ang the target date, if any, set
down in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c). There has
been some delay in completing the
workg in question mainly due to
shortage of cement and steel. How-
ever, efforts are being made to com-
plete the work by the end of June,
1982,

therefor;

the reasong

Non-Payment of Conveyance Allow-
ance to C.G.H.S. Doctory

7710. SHRI SATISH PRASAD
SINGH: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that Doc-
tors in the C.G.H.S. haye not been
paid their monthly ' conveyance
allowance for the last one year; and

(b) if so, the reasons therefor and
the gteps taken for payment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No,

(b) Does not arise,

Life of Steam Locos

7711. SHRI HANNAN MOLLAH:
Will the Minister of RAILWAYS be
Pleased to state:

(a) whether there is any limit of
working years for steam locos, diesel
and electric locos;

(b) what is the total number of
locos diesel and electric engines new
working;

(¢) how many of these locos die-
sel and electric engines have crossed
their prescribeq life; and

(d) whether the accidents can
occur if these engines are uyseq after
their prescribed life?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) There is no age limit
as such upto which locomotives can
work. However, for the purpose of
planning replacement requirements,
normal life of various classes of
assets have been prescribed. Accord-
ingly, the life of a steam locomotive
is 40 years, diesel locomotive 38 and
electric locomotive 35.

(b) The total number of locomo-
tives as on 1-3-81 is ag under:

Diesel locomotives : 2410
Electric locomotives : 1027
(c) While there are no overaged
diesel locos, 19 D, C. electric locomo-
tives are overaged.
(d) No., Locomotives are continued

In service only if they are considered
fit in all respects,
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Rallway Book-Sialls to Big Contrac.
tors

7713, SHRIMATI GEETA MU-
KHERJEE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that the
sole rights to conduct business of
Book-stails are Sspecially provided
only to big contractors on the passen-
ger platiorms constructed before
December, 1875;

(b) if so, the reasons therefor;

(¢) whether it is a fact that the
same sole rights are provideg on
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vacant/newly constructed/added/con-
verted from goods to passenger plat-
forms after January‘ 1976 and wait-
ing halls and entire Railway Premi-
ses also;

(d) whether it is a fact that at pre-
sent two big contractors are holding
unlimited book-stalls contracts on
every big or medium station;

(e) whether it is a fact that his
Government have decided to provide
to the unemployed graduates and
other small book-stall contractors only
five book-stall and sole rights also not
to be given to them; and

(f) if so, the reasoms therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c). Sole rights of
all book-stall contractors, whether big
or small. are being gradually aboli-
shed, Even in the case of M|s A.H.
Wheeler and Co. and M/s Gulab
Singh and Sons, the sole rights al-
though not abolisheq altogether, have
been curtailed to the effect that:

1. Railways can allot Look-stalls
to the eligible categories even at
the stations {falling within their
earlier sole right jurisdiclion, pro-
vided no book-stall had been opened
by them.

2. Railways can also allot book-
stalls to the eligivle categories on
new platforms constructed/added
and on platforms converteg from
goods to passenger on or after
1.1-1976 of the stations, even
where these contractors are hold-
ing book-stalls; and

3. Railways can allot book-stalls
to philanthropic non-profiterring
urganisations‘ like Sarva Seva
Sangh Prakashan, Geeta Presg etc.,
even on the platforms where thée
afore-said two contractors are
holding book-stalls.

(d) No.
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(e) and (f). No ceiling limit in
holdings of bookstalls has been fixed.
However, the extant policy is that
for allotting additional bookstalls to
the contractors already holding five
or more bookstalls, excepting coope-
ratives/Associations of unemployed
graduates and cooperatives of actual
worgers/vendors of the bookstalls,
prior permission from the Ministry
of Railways is requireq to be obtain-
ed by the zonal railways.

Fresh sole rights are not being
granted to any contractor to avoid

concentration of bookstalls with few
individuals,
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Frequency of Suburban Trains Bet-
ween Virar and Churchgate in
Bombay

7716, SHRI GEORGE FERNAN-
DES: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the present frequency of subur-
ban traing between Virar and
Churchgate in Bombay;

(b) whether there have heen rep-
resentations from the people of Virar
and nearby localilics for an increase
in the frequency;

(c) if so, the reasons for not con-
ceding the demands;

(d) whether it is a fact that the
increase in the number of EMU unit

is inadequate to meet the growing
needs or suburban traffic; and

(e) if so, what steps are being taken
to meet the situation?

THE DEPUTY MINISTER IN THE
"MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
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MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (a) The present frequen-
cy of suburban trains to and from
Virar ig 21 minutes during peak
hours. However, the frequency of
suburban ftrains at Churchgate dur-
ing peak hours for different stations
is 2 minutes gnd 20 seconds.

(b) Yes.

(c) 1o (e). Efforts are being made
to augment suburban services at all
metropolitan centres within the over-
all resources available. Physical
availability of EMUs is also a cons-
traint in increasing services, Addi-
tional production is being optimised
in consultation with public sector
units involved, particularly BHEL,
and some imports of electrical equip-
ment have also been undertaken for
Bombay area.
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Gangmen in Chakradharpur Division

"718. SHRI R. P. SARANGI: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) how many gangmen are Worke
ing in  Chakradharpur Division
(South Eastern Railway) who after
serving for more than three Yyears
have not yet been made permanent;

(b) whether there is any regula-
tion in Railways that after comple-
tion of three vears regular service,
the staff will be made permanent;

(c) if so, the reasons why it ig not
being implemented in Chakradhar-
pur Division; and

(d) whether these employees are
enjoying Railway pass, PTOs, Provi-
deni Fund and Med:.cal aid etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
NARJUN): (a) There are 2350 gang-
men working on Permanent Way in
Chakradharpuy Division (S. E. Rail-
way) who have been in service for
more than three years.

(b) and (c). Confirmation of staft
depends upon availability of perma-
nent vacancies to confirm the staff
against the same. However, in case
of Workshop Artisan staff, they are
treated as confirmed on completion
of three years continuous service,

(d) All employees appointed
agadmeb, regular vacancies, as distinet
from casual labour, are entitled to
all henefits of Passes, P.T.0s, Pro-
viident Fund, Medicp! aid etc. Even
casual labour in open line become
entitled to these benefits after 120
days of continuoug service,
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Agitation by Medicos and Meeting of
Health Minister’'s of States

7720. SHR1 B. V. DESAI: Wil1 the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether agitation started by
the medicos and medical students is

spreading all over India;
(b) if so, whether Goverliment
propose to call a meeting of the

State Health Ministers to discuss the
unrest among the doctorg in the
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(e) whether many State Govern-
ments have also agreed for this
meeting;

(d) when this meeting ig likely to
be held; and

(e) what are the subjects to be
discussed?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Agitations
regarding specific issues have been
launched by doctors and medical
students in some States It iz not
correct that such local agitations are
assuming an all India character.

(b) No such proposal is under

consideration at present.

(c) to (e). Do not arise,
Railway Sports Coniro} Board

7721. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether it is a fact that the
Railways Sports Control Board do
not recognise (i) Yoga, (iiy Body
building on their subjects;

(b) whether Yoga and body build-
ing are not very popular amongst
the young people;

(c) whether it is a fact that many
States recognise these two items as
sports subjects; and

(d) whether Government propose
to include (i) Yoga, (ii) Body build-
ing ag subjects of the Railway
Sports Control Board?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The Railway Sports
Control Board consider sports acti-
vities in the Railways as are recog-
nised by the All India Council of
Sports and the Union Ministry of
Education. Yoga not being recog-
niseq as sports activity by the Al
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India Council of Sports, the Railw.ay
Sports Control Board have not in-
cluded it in Railways’ sports activi-
tiess However Body Building is
a recognised event for the Railway
Sports Control Board, which inci-
dentally is a member of the Indian
Body Building Federation (IBBF).

(b) In the absence of any relevant
data, it is difficult to determine ihe
extent of popularity.

(c) This information is not avai-
lable with the Railway Sports Cont-
rol Board,

(d) So far as the Railways are
concerned, there is no proposal to
include Yoga for reasons explained
in answer to Question (a) Body
building is already a recognised
event.

Introduction of Additional Trains
Between XKarimganj Silchar and
Dharangaon

7722, SHRI AJOY BISWAS: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it is a fact that there
is a heavy rush of passengers bet~
ween Karimganj-Silchar and Dhar-
angaon for which  passengers are
forced to travel on roof tops of
coaches with risk to their lives;

(b) if so, whether Government
propose to iatroduce additional trains
between  Karimganj, Silchar and
Dharangaon; and

(¢) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Does not arise,

(¢) Existing train services running
on  Karimganj-Dharmanagar (not
Dharangaon) and Karimganj-Silchar
sections cater adequately to the
needs of ftraffic offering on these
sections,
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Shortage of Medicines in Hospitals
and C.G.H.S. Dispensaries

7724. SHRIMATI MOHSINA KID-
WATI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Govermnment’s atten-
tion has been drawn to the press re-
ports that there i1s an acute shortage
of medicines in Delhi hospitals and
also to the fact that in place of
medicines prescribed by the doctors
in the dispensaries, the patients are
often compelled {o accept petty sub-
stitute drugs at the windows even
in C. G. H. S. dispensaries;

(b) if so, Government’s
thereto?

reaction
(c) whether some complaints have
been received in this regard; and

(d) it s0, the steps being taken sa
that the medicines prescribed are
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prr.wided to the patients and -also that :

“the stores are checked time to time ~
Ao supply of genuine drugs only?

THE MINISTER OF STATE IN
~THE MINISTRY OF (HEALTH AND
.FAMILY WELFARE (SHRI NIFAR
RANJAN LASKAR): (a) to (4).
There is no acute shortage of medi-
~cineg in Delhi Hospitals. Generic

substitute drugs of equal therapeu-

-tic value in place of brand-name
drugs are supplied in the C.G.HS.
Dispensaries. Adequate measures to
ensure supply of genuine drugs are
- taken.

. Over-bridges at Railway Siations

7725. DR. KRUPASINDHU BHOI:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of railway over-
" bridges proposed to be constructed
at various Railway stationg in the
Chakradharpur and Waltair Divi-
sions of South Eastern Railways du--
ing the next two years and the de-
tails thereof;

L

(b) whether Government propose
to construct an over-bridge at Sam-
balpur for which a proposal has al-
ready been received in his Ministry;
and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLI-
AMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b). Con-

. struction of road over-bridges in re-
placement of existing level crossings
at Bolnngir and Bargarh Road in
Chakradharpur Division and Srikaku-
lam Road in Waltair Division is in
progress, Proposals for construction
of road over-bridges at Chakradhar-
pur Chaibasa, Kandra and Sambalpur
in Chakradharpur Division and Raya-
gada in Waltair Division are under
the examination of the Rallway and
+the Stute Governmernt. These pro-
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posals will be indluded in the Rail-
ways Works Progress Programme as
and when detailed designs, drawings,
estimates and terms and conditions of
sharing of cost are finalised and
mutually accepted by thz Railway
and the State Government,

(c) Does not arise.

Conversion of Mau-Shahganj Line

7728. YIRI BAPUSHEB PARULE-
KAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the proposal to convert
Mau to Shahganj metre gauge rail-
way kine to broad gauge railway line
hag been sanctioned;

.(b) if so, the date wh=2n the proposal
was sanclioned and estimated cost
thereof;

{c¢) whether the attention of Gov-
ernment has been drawn to the news
item published in Indian  Express
(Bombay Edition) dated 13th March
1981 under the heading “Two faces of
Kedar Pandey’; and

(dy the reaction of Government

thereto ;

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No proposal to convert
Mau to Shahganj has been sanction-
ed.

(b) to (d). A story on the Gavge
Conversion Project of this railway
line has appeared in the Newspaper.

Inland Waterways Scheme Submitted
by Kerala

7728, SHRI M. M. LAWARANCE;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the: Government of
Kerala have submitted a scheme to
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develop Inland Waterways “from
Poovar in Trivandrum District to Hox-
drug in Cannanore District; and

(b) if so, the action taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OQF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). No scheme for develop-
ment of inland waterway from Poo-
var in Trivandrum District to Hox-
durg in Cannanore District, which is
known as West Coast Canal, has been
submitted by the Government of
Kerala. However, development of
stretches of this canal such as Muvhe-
Badagara- Nendakara- Charizekhal,
vandrum Shertalay have been san-
ctioned as Centrally Sponsored Sche-
mes in the past plan periods. A
scheme for improvement of the can-
al between Quilon and Cochin was
received from the Government of
XKerala for being included in the Sixth
Plan as a Centrally Sponsored Scheme
It has, however not been possible to
include this scheme due to reduced
provision allocated for I.W.T.

Talks held with West German Leaders
About North South Dialogue

7729. S§HRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether during the recent visit
of the Deputy Prime Minister and
Foreign Minister of West Germany,
the question of pursuing the Mexican
summit proposal for a fresh initiative
on the North-South dialogue was
discussed;

(b) if so, the outcome thereof; and

(c) the latest prospects for the
North-South Summit?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) ta (¢). The Deputy Prime
Minister and Foreign Minister of the

Federal Republic of Germany had
accompanied the President of the
Federal Republic of Germany at the
time of the latter’s State visit of India
from 4 to 9th March, 1981, The sub-
ject of North-South dialogue and the
need for breaking the current impas-
see and for this purpose the undertak-
ing of fresh initiative figured during
discussions with him. There was
also an exchange of views on the pro-
posal for convening an International
Meeting on Cooperation and Develop-
ment at the level of Heads of States|
Governments known ag the Restricted
Mexico Summit. This question was
also discussed during the second Vien-
na Consultationg on the subject on
13th March 1981. The Foreign Minis-
ters of India and of F.R.G. had parti-
cipated in these consultations together
with other 9 Foreign Ministers, As
a result of these consultations, it has
(been decided to hold the Summit meet-
ing on October 22 and 23, 1981 prece-
ded by a preparatory meeting of the
Foreign Ministers of the participating
countries 1n August 1981 in Mexico

Areas without voluntary/Government
Organisation for Treatment of Lepers

7730. SHRI BALASAHEB VIKHE
PATIL: Wil] the Minister of TIEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have iden.
tified areas|regions where there are
no voluntary or Government Organi-

sations to rendér treatment to lepers;
and

(b) if so, the details thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) A statement indicating the popu-
lation likely to be covered in the en-
demic areas in each State during the

Sixth Five Year Plan period is attac-
hed
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Statement
Statement showing Endemic Population, Population Copered and Balance
Uncogered Population.
SL Name of the Endemic Population Total population Balance endemic
No. State/U.Ts. (In lacs) covered upto 1981 population to be
(in lacs) covered during
1981--1985
(In lacs)
1 2 3 4 5 6 7 8
R U R U R U
1 Andhra Pradesh . 851.0 84.0 361.5 34.0 .. 5070~
2 Aruna’ al Pradesh 2.7 0.1 1.5 .. 1.2 0.1
3 Asam . . . 60.0 5.0 45.5 4.5 14.5 0.5
4 Bihar . . . 507.2 56.3 341.5 10.0 185.7 46.5
5 Gujarat . . . 06.8 30.6 102,5 10.0 .. 20,6
6 Harayana . . 5.0 1.0 0.5 0.5 4.5 0.5
% Himachal Pradesh . 26.6 1.6 14.5 0.5 14.1 1.t
8 Jammu & Kashmir . 12,0 1.0 10,0 1.0 2.0
9 Karnataka . . 171.3 42.0 212.5 20,4 .. 21.9
10 Kerala . . . 100.0 23.0 79.5 5.0 2.5 18.0
11 Madhya Pradesh . 169.5 29.2 110,0 I1.0 59.5 18,2
12 Maharashtra . . 328 7 144.3 30%7.0 2%.5 21.% 118.8
13 Manipur . . . 9.3 1.4 8.5 0.5 0.8 0.9
14 Meghalaya . . 6.0 o.1 5.0 0.5 1.0 0.3
15 Nagaland . . 4.7 0.5 4.7 0.5 . ..
16 Orissa . . . 147.0 13.0 169.5 2.5 . 10.5
17 Punjab . . . 8.7 2.0 . 5.0 8.7 e
18 Rajasthan . . 12,0 2.0 15.0 2.0 .
19 Sikkim . . . 1.0 .. 1.45 . .. .. .
20 Tamil Nadu . . 287,3 124.6 272.0 24.0 15.0 100.6
21 Tripura . . . 13.5 1.5 5.0 1,0 8.5 0.5
22 Uttar Pradesh . . 346.8 85.7 296.5 25,0 50.3 10,9
23 West Bengal . . 333.4 109.7 292.5 25.4 40.9 84.3
Unton Territories *
24 A & N Islands . 0.9 0.3 0.9 0.3 o
25 Chandigarth . . .. . . - .. .
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1 2 3 4 5 6 7 8

26 D & N Haveli . o.1 0.1

27 Delhi 1.3 0.5 0.5

28 Goa Daman & Diu . 6.3 2.3 6.3 1.0 1.3

29 Lakshadwecp 0.3 0.3

20 Mizoram . 0.3 0.1 2.5 U.4

g1 Pondicherry 2.7 2.0 2.7 1,0 1.0
India 3008.1 717.0 266g .1 214.0 416.6 506,06

Maintenance, upkeep and Cleanliness
of Railway Trains

7731. SHRI KRISHAN KUMAR
GOYAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that main-
tenance, upkeep and cleanliness on
railway trains ig not satisfactory and
inspection reports have revealed steep
deterioration in this regard;

(b) whether it is a fact that almost
all traing have unclean kitchens with
dirly walls, semi washed utensils,
dirty dusters and passenger coaches
with defiled and unpleasant interior;

(¢) whether Government propose
to streamline the system of inspection
of trains on aspects like kitchen
sanitation and passenger coOnvenience
to ensure healthy, clean and pleasant
surroudings in and outside the rail-
way trains; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). No.

(c) There is already a well
down system of inspections.

laid

(d) Periodical and surprise checks
are carried out at originating and en-
route stations by ofhcers and inspec-
tors of Mechanical +trains Thave
partments. Imporiant trains have
been allotted to individual officers for
keeping a special and  personalised
watch on the upkeep and .nain‘cnance
of frains. Special drives are perio-
dically wnstituied 1o achieve reason-
able standards of cleanliness and
maintenance at stalions and in trains,

Leprosy Patients in  Orissa

7732. SHRI CHINTAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WELFARE bhg pleased to
state:

(a) whether the number of leprosy
patients in Orissa State is more than
3 lakhs:

(k) if so, wh.ther the Ilind Kustha
Nivaran Singh of Orissa State Branch
has prepared a project report naming
as Halibari Health Project with an
estimated cosy of about Rs. 10 lakhs;

(c) if so, whether the Government
of Orissa has requested the Centre for
sanction of required funds to imple-
ment thig project for treatment, self
employment for more than 3 lakhg of
leprosy patients in the State;
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(d) if so, the decision taken there-
on; and

(e) whether the Centra] Govern-
ment propose to take up this project
for execution as g Central sector Pro-
ject?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR! NIHAR
RANJAN LASKAR): (a) No, The

estimated number of cases in Orissa
is approximately 2.37 lakhs, out of
which 1.41 lakhs have heen detected
‘and registered for treatment. This
number excludes 0.38 lakhs persons,
who have so far been released/dis-
charged as dissease arrested/cured/
deceased during the last 5 years.

(b) and (c). A proposal has been
received, with the object of increasing
the rehabilitation capacity of the pre-
sent Hatibari Health Home from 200
to 1000 patients and to provide vo-
cational training and employment
facilities, to be implemented by Hind
Kustha Nivaran Sangh at a total esti-
matled cost of Rs. 65.06 initial and

Rs, 22.24 lakhs recurring psr annum.

(d) and (e) The proposal is under
consjderation.

Coach Factory at Khalilabad

7773. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is a proposal un-
der Government’s consideration to set
up a Railway Coach Production Unit
at Khalilabad in Uttar Pradesh; and

(b) if s0, when the project is likely
to be taken up?

APRIL 16, 1081
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR! MALLI-
KARJUN): (a) The Railways do not
have any proposal for setting up of
a Coach Factory at Khaliabad. How-
ever, a proposal ig under considera-
tion for setting up a new Railway
Coach Production Unit in order to
meet the increasing demand for Rail-
way Coaches. The proposal has been
forwarded to the Planning Commis~
sion for their clearance of the Project.

No decision regarding its location has
been taken ag yet.

(b) Does not arise.
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(3) wwr =} STR——amE 18 king on the suggestiong received about

e TR ST ATTE T (i) increase in frequency of &9Dn[60:
: wt ° l Up Gitanjali Express; (ii) introduction

(4) sifaa qPe—amT 400 of an Express train between Bombay

o | and Pune, (i) introduction of addi-

; tional suburban trains between Bom-

(q-) W W@ 3 TUW O & bay and kasara and (iv) Dadar main

!.f IR 9T FANT 4000 |rawat & line station should serve ag a local
; Tﬁﬁrﬁl"‘ﬁ?mf | station; and

{b) if not follow up action has been

Railways Wor:i:: :;a. points 2, 6, 11 taken so far, the difficulties therein

and the remedies proposed?
7735. SHRI R. K. MHALGI: Wwill

: THE DEPUTY MINISTER IN THE
Minist AILWAYS lea-

$§ toi!;tl:t?:. of RAI be plea MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
(a) what are the details of follow MENTARY AFFAIRS (SHRI MALLI-
up action by the Central Railway Ad- KARJUN): (a) and (b). A Statement

ministration in regard to railway wor- is attached.

Statement
POINTS RAISED ACTION TAKEN

Itcm 2—Increase in the frequency of The frequency of this train has been increased to
59 Dn/6o  Up Gitanjali Ex- four days in the week. It has not been found
press. operationally feasible to further increase the frequency

of this train by making it a daily service for want
of requisite coaching stock and locomotives

Item 6—Introduction of a new Express Due to various constraints, such as, paucity of rolling
train between Bombay and Pune  stock and locomotives, non-availabiltiy of requisite
line capacity especially on the ghat section which
is working almost to a saturation point and lack of
terminal facilities at both ends, viz. Bombay and
Pune, it has not been found feasible to introduce an
additional  Express train between these points.
Howevcr,Smh provision n of 2 double dccll:czr coaches on
309-310 agea ress a coup years ago
has ided some %

Item 11—Introduction of additional The question of introduction of additional subrurban
suburban trains between Bom- trains between Bombay and Kasara will be examined
bay and Kasara, alongwith other demands on receiptof additional

EMU stock and after meeting the immediate reg]aoe-
ment requirements of overaged stock. The problems
of EMU subrurban services in Bombay area particu-
larly on Central Railway are receiving attention of
the Railway Minisiry.

Item 23—Dadar Main line  Station The Techno-Economic Survey Team have prepared
shou'd serve as a local Station. Magter Plan for Dadar Remode . According
to this survey, a sum of Rs. 245.00 would be

required for providing additional terminal facilities
at Dadar. Due to paucity of funds, it has not been
found possible to tender this work during the current
fitiancjal year.

_ N
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News-llem captioned ‘Big Haul of
Drugs’

7736. SHRI ARIF MOJAMMAD
K{TAN: Will the Minister of HEALTH
AND FAMILY WELFARE bz pleasad
to stale:

(a) whether Government's attention
has been drawn to a news item cap-
tioned Big Haul of Drugs’ published
in the Hindu of 20th March, 1981
about misappropriation of -medicinzs
meant for Government and E.S.I. Hos-
pitals; and '

(b) if so, the details thereof -dnd
ihe action taken by Government there-
on?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND.

FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b). The
information is being collected and
will be laid on the Table.

Resumption of Hassan Passenger train

7737. SHRI G. ¥. KRISHNAN: Will
the Minister of RAILWAYS be pleased
to state whecn the Hassan passenger
train service is expected to be resum-
ed? )

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): Of the 5 pairs of Passen-
ger itraing serving Hassan, 2 pairs viz.
275/276 Hassan-Sakleshpur Passenger
and 279{280 Mysore-Arsikere Passen-
ger at present stand temporarily can-
celled due to acute shortage of coal.
285286  Mangalore-Bangalore  Fast
Passenger have since been resto-
red. With the improvement in the
availability of loco coal, the trains
cancelled on this account will be pro-
gressively restored,
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Replacing Present Programme ©of Re-
sidency by a National Programme

7739. SHRI JANARDHANA FOO-
JARY: Will the Minister of NEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Governmant are con-
sidering a proposal for replacing the
present programmes of intership
and residency for medical graduates
by a national programme; und

(b) if so, the details in this regard?



THE MINISTER OF STATE IN THE
MINISTRY OF HEALNTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b} Does not arise.

Loss Suffered by Indians in Gulf War

7740. SHR1 ATAL BIHARI VAJ-
PAYEE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state;

(a) the loss of life and property
suffered by Indians, Indian concerns
and Indian settlers in Iran gnd Iraq
during the Gulf War; and

(b} the steps taken to give them
relief and proposals for future?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) In All 17 Indians ‘thave
been killed so far during the Iran-
Iraq war and one is reported missing.
Wo. precise assessment of damage to
property has been possible owing 1o
continued fighting in the area.

(b) Our Missions in the area have,
with the  help of local authorities
arranged for issue of exit]transit visas
and on-the-spot issue of traval docu-
ments to Indians who did not possess
such documents, Food, water and re-
freshments were provided at the bor-
der checkposts with the help of local
Indian community and Indian com-
panies.  Transport to airports was
arranged wherever requirad. Our
Missions also coordinated and regula-
ted the flow ot repatriates across the
tborders to énsure smooth onward
clearance on either scheduled or spe-
cial flights. Credit facilities were
arranged through Air India in cases
where compenies faced liquidity pro-
blems. All arrangementg were made
to facilitate the entry and transper-
tation of evacuees te airports. The
Indians who were killed were 8l em-
ployees of privete companies or Fragi
Stats andertakings, Claims for com-
pensation in these cases hsve been
preferred under the relevant frugf re-
gubiitions by their respective emplo-

yers and are under consideration by
553 L.S—4

the concerned authorities. The same
procedure will be followed for com-
pensation for property losses  after
these have been assessed.

Wagons with Cement for Rajasthan
Canal

7741, SHRI KUMAR
SINGH: Will the Minister of RAIL-
WAYS be pleased to state!

(a) whether Government have re-
ceived complaints that Railway wa-
gong released for carrying cement and
coal for Rajasthan Canal Project have
beerr diverted to some other places
during the last one year;

(b) if so, the number of such wagons
which have been diverted; and

(c) the steps which have been taken
by Gavernment to meet the demand
of wagons for carrying materialg for
Rajasthan Canal Project so that the
work may go  according fo the
schedule?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Does not arise.

(c¢) Zonal Railways already have
instructiong to meet the demands of
essential materials like cement, coal
etc,, for Rajasthan Canal Project on
priority.

Extension of Suwburban Trains to Bur-
awa.n-Dugamr-MI Sector

7742. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleagsed to state:

(a) whether Government have re-
ceived representations for extension
of suburban train facilities in Burd-
wan-Durgapur-Asansel section of
Fastern Raikvay;

(b) if s, the steps taken by Gov-
ernment to0 meet this long pending de-
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mand; and

(c) the reasons for the inordinate
delay in meeting ihis demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) and (c). It has not been consi-

dered necessary to accede to thig de-
mand.

Booking System at Mecheda Station

7743. SHRI SATYAGOPAL MIS-
RA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
that the booking system at the Meche-
da and Panskura stations of South
Eastern Railway is not up to the mark
and particularly the betel leaves pro-
ducers face great trouble to send their
produce through the Railways in the
said stations; and

(b) ig so, what steps Government
propose to take to remove diffculties
in the existing boking system of the
Mecheda and Panskura Stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). A loading
programme has been drawn out by
the South Eastern Railway for clea-
rance of betel leaf traffic from Mec-
heda and Panskura stationg by diff-
erent trains and this programme meets
the needs of traffic offering,

Cooperation from Private Sector to
Repair Defective Wagons

7744, SHRI K. P. SINGH DEO: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it ig a fact that due to
constraintg of augmenting production
of wagons in the country in a massive
way ang in order to meet the growing

APRIL 16, 1981
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need for carrying more cargo, Govern-
ment have sought the co-operation of
the private sector to come forward
and help to repair the defective wa-
gons;

(b) if so, whether the private sec-
tor hag responded favourably;

(c) whether any plan has been
made to salvage the defective wagons
through the private sector’s coopera-
tion; and

(d) if so, the number of such wagons
that will be given during the next
two years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No, Private Sector wags
not contacted.

(b) Does not arise.
{c) No.
(d) Does not arise,

Wagon Factories

7745. SHRI RAJESH PILOT. Will
the Minister of RAILWAYS be plea-
sed to state:

(a) the total number of wagon fac-
tories, their capacities and actual out
puls during the last three years;

(b) how many of them remain clo-
sed and for how many days with re-
asons during the above period;

(c) what steps have been taken to
increase the production and repair
of wagong and with what effect dur-
ing the last three months; and

(d) what steps have been taken to
produce wagons in small scale indu-
stry?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN):;

(a) and (b). A statement is attach-
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(¢) During the last three months of

1880-81, the production of

wagons

has been gg under:—

[PE—— -

(Figures in terms of 4-whee'ers)

Written Answers 102

The above figures indicate that the
production has been gradually picking
up during the last three months.

Ag regards repair of wagons, a note
is attached as Annexure.

Month Actual
Production )
January, tg81 ] X 1050 (d) Manufa.actu.re of wagons requires
February, 1981 . . 1157 heavy financial investment and as
March, 1981 1680) such wagons cannot be produced n
! SR the small scale Industries,
_ “Statement

—

(a) & (b) the number of wagon building units, their annual installed capacity and actual
productmn achieved during the last § years is as follows :—

(Figures in te1ms of 4-wheelers)

Name of the Unit Annual Actual Froduction
installed _
capiety 1978-70 197980  1980-B1

Public Sector Units :
1. Bharat Wagon & Engg. Co. Ltd., Muzaffarpur 1000 569 4n2 438
2. Bharat Wagon & Engg. Co. Ltd., Mokamech 1500 400 202 312.5
3. Braithwait;, Calcutta 3000 1658 812 ) 303
4. Burn/Burnpur . . . . . . 3011 1554 1526 by .5
5. Burn/Howrah . . . . . . 4750 1203 042 1920
6. Jessop/Calcutta . . . . 3279 .- . 7

Pripate Sector Unmits :

7. CimcofBharatp_1 . . " 2000 2348 1795 a52.5
8. H.G.I/Nangloi . . . . . . 1000 46 129 n4
9. Modern Industrics, Sahibabad 2000 657 588 a5
10. Texmaco, Calcutia . . . . . 3boo 1867 2777 3864.5
Total 26,040 10,436 0173 10,454
11. Railway Workshops . . . . 2000 1586 1654 1610
Grand Total ., . . . . . 28,040 12,022 10,827 12,004
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The names of the firms which remained closed together with brief reasons for closure during

the last three ycars are given below i=—

Name of the Firms

Duration of closure

Brief reasons

[

1. Mjs. Cimmco, Bharatpur G-10-1980 to Labour unrest and
,8-2-1081 lock-out.
2. M/s. Hindustan General Industrics, Nangloi . 15-5-1978 to lay-off.
418-1978
Do. 8-1-1979 to Labour strike,
19-3-1979
Do. 10-g-1980 to Labour strike.
31-3-1981
3. M)/s. Bharat Wagon and Lnginecering Co.; Ltd. 91-8-19%g to Lock-out.
Mokameh. 9-9-1979
Do. 28-9-19%9 to Lock-out
29-10-1979
Do. 28-7-1980 to Sit in strike.
25-q-19G0.

Steps taken to improve repair of
Wagons

Periodical overhaul (POH) of the
Indian Railways’ wagon fleet is under-
taken in repair Workshops. The
Broad Gauge systcm which accounts
for 80 per cent of the wagons holding
has 12 major Workshaps for this pur-
pose. The following steps have been
taken in the last 3 months to increass
the out-put of these repair Work-
shops,

(i) For wagong requiring heavy re-
pair due to corrosion and other struc-
tura] damage, the workshopg have
created and established separate faci-
lities through revenue estimates in 9
of the major Workshops. The effect
of this heavy work being done sepa-
rately has already contributed to
general condition of wagong improv-
ing and a higher out turn of POH.

(ii) The major problem faced in
1979-80 & 1880-81 was severe electri-
cal power shortage over most of the
Northem, Eastern and Western regions
fo minimise fhe effect of such power
shortages. The affected Workshops
have geared up supply of power from

the available stand-by power generat-
ing equipment. Also stand-by addi-
tional equipment has been sanctioned
for power generators.

(ii1) Another problem facing the
Railways’ was accumulation of da-
maged and unloadable wagons in
some areas like South-Eastern and
the Northern Railweys. It has been
overcome by diverting this stock to
other Railways’ like Western,
Southern and Central Railways who
were in a position to carry out the
repairs,

The primary effect of the steps
take has been an increase in out-turn
from the Railway Workshops.

Manufacture of Bammed Sweetening
Agents

7746. SHRI PIUS TIRKEY: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to
state:

(a) whether it is a fect that a
number of small factories in Shah-
dara area of Delhi are converting on
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a large scale paraphenthadine into
Dalsin, 3 banned sweetening agent;

(b) whether it is also a fact that
this banned item is being marked
under the name of Electroplating
Powder and D-Powder in Wholesale
market in Delhi; and

(c) if so, the action which Govern~
ment have taken ia the matter and
if not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (c). The
required information iz being collec-
ted and will be laid on the Table of
the Sabha.

et aforga fme ot wdt Wt
AR W 9T T AT

7747. W W AW :
it e o wiefea

F1 dtege i ofcage 7 g

Al W 4T FOn o

=) w1 Wy 5w 2 fo faeel) ik
Fg fiwm A wiww  d fRafmg
RO R4 ‘d¥ 9 @I 4T A
wmA & A ciamoss  oifgg)
N Wl wgfear w1 wwar g
q3ud a, Lol

(=) =iz &f, @ 7 ST T/
SRET §F TR 67 s of ?

feel wikmer Fma & @€|i w5y
AT Tl o G 5T gieEs w9
& g fmfiae 797 Soe §—

(i) sv@us &a< & i 7=
¥ wEr w97 25 il
#n figas fag sg & ofe
T W1 LT WiGT 5 el
gifma o s @&
& 37 AfFT &6 & w7
g M SRR W gegaedy
LRI i E I
58 @f v& nfe A i
T & g vy @ Figa
FT o g

(i) &7 D e @i w5,
- @i W< w41 5T A =i
o QT ghaima 5 51
TR AT T gfkie
farm FEa R afeisem
gl foeet  witwgw s
F Marde Al & w9
qfis & FeTiRemdl =
g o g wfe da ogdl
T @I, A sal "1
e WigAe arfedy, @4t
& Qi wqwoE = mow T
ST & AT RaHed ® O
feeefl ohmgn o © =4
&t g7 mifest @€ w9
§ o fas F sdiwds
TqT 47 W¥) FA ¥ T
9L ]y § |

() T wA gw @ F I
mx §ufe 7 s ww &
q47 1 AT wWUT W g
feg o N v FT W<
A} FrEadl FT WG AT

(iv) ssd w1 fer & SRw
o ey w § fe o g



107 Written Answers

Wi & faeg & widad
# @l N SiF et 9]
Fd @& 78 w4 |

(v) 7§ =@ ®& & faoz o
wqiv Fratfe fut sar @
UE B¢ W@ Tl ¢ /4
THY A oSl 97 GRT G
e feaq waqm @0

(vi) =at wr =ga ¥ fag sidl
- s dfRfidaT Eg & ok
A dee( w W ) swaed
A w% § wife afdd a0 Sl
SaEAT FTUR g W
®edi g7 sigh wfadt A
qfftat i & agr 79 AF
o G o T AN o1 A

Amount Earmarked for Roads in Goa

7748. SHRI EDUARDO FALEIRO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total allotment ‘for the
Union Territory of Goa, Daman and
Diu for the Sixth Plan;

(b) the amount earmarked for
roads in Goa out of the total out-
lay; and

(c) what special meaSures are
proposed for the gpeedy development
of road communication in the terri-
tory to link up the remote areas?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) and (b). The planning
Commission have approved an out-
lay of Rs, 192 crores including Rs. 18
crores for roads and  Tbridges f{or
Sixth Plan 198085 for GOA,
DAMAN and DIU,

(c) It is proposed by the GOA
Government to connect all the
willages haviang a population of 100
«r mor+ with all-weather roads sub-
dact to qwvailability of funds.
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Meeling called py Indian High
Commissioner in London

7750. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether very recently leading
Indian Organisations in U.K. have
urged the Prime Minister to take a
firm stand on the proposed new na-
lionality law and other issues con-
cerning immigration and race rela-
tions during the visit ot the British
Prime Minister to India; and

(b) it so, the reaction of Govern-
ment to the same?

HE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) An informal meeting of
the represzntatives of major Indian
organisations and some prominent
Indians in the United Kingdom was
held in the Indian High Commission
on 29th March, 188] to have an ex-
change of views on problems of In-
dians relating to immigration, race
relations, and nationality law. There
was a general consensus at the meet-
ing that the strong feelings of the
Indian community in Britain on mat-
ters pertaining to nationality law,
race relationg and immigration prob-
lems should be conveyed by the High
Commission to our Prime Minister so
that the relevant issues can be con-
sidered during the visit of the British
Prime Minister to India,

(b) As far gs the reaction of the
Government of India is concerned all
these matters have been taken up by
the Government of India with the
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British authorities at various levels.
Ag a result of all these cfforts, the
British Government have proposed
four amendments to the proposed Na-
tionality Bill which will mitigate some
of the featurzs of discrimination im
the bill.

Employees of Other Communities,
Scheduled Castes/Scheduled Tribes as
Chief Clerks in Southern Railway

7751. SHRI THAZHAI M. KARU-
NANITHY: Will the Ministey of
RAILWAYS be pleased to state:

(a) the particulars of employees of
other communities/Scheduled Castes/
Scheduled Tribe who were offered ad-
hoc promotions ag Chief Clerks In
Signal and Telecommunication De-
partment of Southern Railway against
which roster points from 1871 on-
words;

(b) the particulars of Scheduled
Caste/Scheduled Tribe employees
and the dates from which they are
working as Head Clerks in Signal and
Telecommunication Department from
1971 onwards; and

(¢) the particulars of Scheduled
Caste/Scheduleq Tribes employeées
who were offered ad hoc promotions
as Chief Clerks in Signal and Tele-
communication Department as per
Railway Boards letter No. (SCT) 68]
CM 15/12 of 11th November, 1968 and
10th December, 1971 from 1971 on-
wards?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (e). Particulars
of employees belonging to other com-
munities Scheduled Castes/Scheduled
Tribes who were given ad hoc promo-
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tion ag Chief Clerks in Signal and
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‘Southern Railway from 1971 onwards

Telecommunieatipn . Department  of against raster points are given below:

Roster Point Number © Name

1 (S0) B Shri J.A. George - (0C)
2 » M. Krishnaswamy (0C)
3 » N.S, Arunachalam (SC)
4 (8T) » M. Krishnaswamy (0C)
5 »» M. Krishnaswamy (0C)
G 5» 'T.Y. Narayana (8sT)
7 » M. Krishnaswamy (0C)
8 (8C) » N.8. Arunachalam (SC)
9 » M. Krishnaswamy (Q@C)
10 » N.R. Ramarao (oc)
1 » V.M. Krishnan (8C)
12 » V. Chakrapani (oc)
13 » N.S. Arunachalam (SC)
14 (S0C) »» Mohd. Abdul Kareem foci)
15 » V. Chakrapani (o)

(b) Particulars of Scheduled Caste/
Scheduled Trike employees and the
dates &from which they are working

(1) Shri P. Ponniah

(2) , N.S. Arunachalam
(3) , V.M, Krishnan
(4) , K. Bhaskeran

(5) Mrs. Uma Ganesh

(6) Shri K. Viswanathan
(7) , M. Sunder Rao

Paymeni of Travelling Allowance

7752. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state,

(a) whether the = Railway Board
has issurq an ordeér fo pay Travelling

as Head Clerks in Signal and Tele-
communication Department from 1971

onwards are given below:—

(8G) {from 31-3-1974
(SC) from 18-g-1974
(8C) from 24-1-1977
(8C) from 30-3-1977
(C) from 11-g-1978

(SC) from 20-2-19%9
(8T)

from §5-10-1979

Allowance along with salary of the

railway staff;

(b) if so, whether this order has

been implemented in
ways, South Eastern
other Zonal Railways;

(e) if not, the reasons therefor?

Eastern Rail-
Railway and
L]
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THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b). No
order, as such was issued by the
Reilway Board to pay Travelling
Allowance alongwith the  salary
of railway staff. However, the
Board had issued instructions in
18961 to the various Railways that
arrangements should be made on
each Railway for paying the Travell-
ing Allowance for g month by the
eng of the second following meonth
at the latest. Despite these instruc-
tions it was noted that complaints
about the delay in payment of Tra-
velling Allowance were persisting
and the Board after considering
various alternative methods to be
adopted for prompt payment of Tra-
velling Allowance, suggesied to the
Railways t9 consider jaclusion of
Travelling Allowance/Daily Allow-
not receiving their Travelling Allow-
ance in the regular monthly -bills for
salary and allowances of second fol-
lowing month which wotllg abviate
multiple visits of pay clerks aad
minimigse the ¢hances of employees
not receiving their Travelling Allow-
ance due to their not being available
when pay clerks come to make pay-
ments of Travelling Allowance at
the outstations. The discretion to
adopt the suggested procedure was,
however, left with the General Ma-
nagers, Generally, the suggestion
made by the Board for payment of
Travelling Allowance alongwith the
salary of the second following month
kags been adopted by most of the
Railways including Seuth Eastern
Raillway. On Eastern Railway,
however, this procedure has been
aedopted only for some of the staff.
The remaining staff continue to get
the payment of Travelling Allowance
in the following month and not along-
with the salary/wages of the second
Yollowing month.

{c) Eastern Railway who have not
adopted the piocedure fylly have
ensured that with the existing ma-
chinery they are able to make pay-
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ment of Travelling Allowance more
promptly, with greater measure of
satisfaction to the gstaff,

Seniority of Train Examiners on
Zonal Basis

7753. SHRI SURAJ BHAN: Will
the Minister ¢! RAILWAYS be plea-

red to state.

(a) whethcr it is a fact that in
some Zonal Railways, the senigrity
¢f train examiners for promotion to
grade Rs. 550-—750 (RS) is fixed on
Zonal basis and in some on Divisional
seniority basis; gnd

(b) the names of the railways con
which the seniority is fixed on Divi-
sional seniority basis;

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS AND
IN THY DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and {b), Information
is peing collected and will be laid on
the Table of the Sabha.

gact wfog wfe & v,
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4. feved we7

5. Wigs<T
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Economic burden of wunecomomic
Lines

7756. SHRI K. MALLANNA: Will
the Minister of RAILWAYS be plea-
sed to gtate:

(a) whether Government propose
that the economic burden on Rail-
ways on account of un-economic
railway lines be passed on to the
State Governments concerned; and

(b) if so, the response of State
Governments in this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHR1 MALLIKARJUN): (a) and
(b). The Railway Convention Com-
mittee recommended in July 1876
that If wuneconomic branch lines
are to be continued indefinitely in
spite of recur-ing losses and with no
possibility of their becoming viable,
tne authorities which desire these
lines to be run ghould share with the
Railways the unavoidable losses. In
pursuance of this recommendation,
the Railways made g critical and ob
jective review of uneconomic branch
hnes and identified 23 lines as remit-
ing closure. The State Governmenis
concernej were approached in June
1978 for their concurrence {0 the
closure of these uneconomic branch
lines or to agree to re-imburse the
losses incurred by the Railways in
keeping them in operation. None of
the State Governments from whom
replies have been received so far has
agreed either to the closure of the
lines or to the re-imbursement of
the losses to the Railways.
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Indo USSR Joint Priojects

7758, SHRI CHIRANJI LAL
SHARMA: Will the Minister of EX-~
TERNAL AFFAIRS be pleased to
state:

(a) the nature and details of pro-
jects assisted by U.S.S.R. with their
location, project-wise; and

(b) the financial assistance given
by U.S.S.R. for these projects, Pro-
ject-wise?

THE MINISTER OF EXTERNAL
‘AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) and (b), The re-
quired information is being collected
and will be la!d down on the Table
of the House.

Targe{ of sterilization for Haryana
State

7759. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government have
fixed targets for Haryana State [for
Sterilization during 1980-81;

(b) it so, iargets achieved so far;
and

Tc) the steps taken to fulfil  the
remaining targets?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes,

(b) As against the target of 53,709
sterilisation operations for the State
for the year 1980-81, a total of 28,994
sterilisations had been done during
the year till February, 1981 as per
provisional figures receiveq from
the State,

(c) The goal of securing maximum
possible adoption of the small family
norm js being pursued, in accordance
with the policy of the Government
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through spread of information, edu-
cation and motivation involving all
sections of the people.
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Resolution adoptied in 5th Anngal
Conference of Government Medical
Store Depot Workers Union, Madras

7761. SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the resolution adopteq in the
5t Annual Conference of the Gov-
ernment Medical Store Depot Work-
ers’ Union, Madras;

(b) what action has been taken by
Government thereon; and

(c) ir not. the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (c). A
number of resolutions were adopted
al the 5th Annual Cenference of
Government Mgdigal Store Depot
Workers' Union, Madras, held m
October, 1980. The resolution cover
a wide rapge of matters like repre-
senitation in the Joint Consultative
Machinery, modification in Recruit-
ment Rules for Group ‘€’ and ‘D
posts so as to provide for increased
premoiional avenuaes, payment of
honus, jssue of service certificates to
casual labourers, giving gppointments
to soms/daughters of deceased em-
ployes, revision of scales of pay of
some jsolated posts etc. Those de-
mands which fall within the purview
of thia Ministry ane being considered
in the light of general orders and
instructions issueq by the various
cqncerped  Deparfments of the Gov-
ernment of India,

of Private Buses under
T.C. operation belonging to Sche-
duled Castes/Scheduled Tribes

7762. SHRI TRAZHAI M. KARU-
NANITHI: Will the Minister of
SHIPPING AND -“HRANSPORT be
pleased to state:

(a) how many private buses are
under D.TC. gperation; and

(b) how many among them  be-
longs to $oheduled Castes and Sche-

«duled Tribes?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
4£a) The number of private bpses
under DTC operation as on 8-4-1981

vnder various scheme is given be-
low: —
Standand Sise
1. Kilon etrage Scheme — A 357
a. v . —B 24
—-—— gét_.

bl i et

AFRIL 16, 1981
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Mini Buses
1. Kilemetrage Schame . 11y
3. ” 1] D 2
8. A.Q €.Q. Scheme . gb
T
ToraL . 596

(b) Out of 381 standard size buses
operating under D.T'C, Scheme, 42
buses belong to Scheduled Castes/
Scheduled Tribes. Besides, applications
have been reccived from 47 members
of the Scheduled Castes Scheduled
Tribes for allotment of routes under
D.T.C. with their security  deposits
but their buses are still awaited.

Guidelines to States for Special
Health Problems in Tribal Area

7763. SHRI JRIDHAR GOMAN-
GO: Will the nister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government provided
guidance or guidelines to the States
for the identification aof special health
problemg in the tribgl argas in Fifth
Plan and far 8ixth Plan;

(b) if so, the nature of guidance
therefor;

(c¢) the names of States taken up
investigation of the health problems
in tribal areas gnd the disease identi-
fied by them;

(d) the effective pragrammes
taken up by the States and by the
Government of India for meeting
these problems in Annual Plans of
the Fifth Plan and Sixth Plan there-
fﬂl'; and

(&) the funds provided by the
States and his Ministry in the years
1980-81 and 1981-82 for this?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR): (a)
and (b) Suitgble guidelines, where
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r.ecessary, have been issued to the
States by this Ministry, as well as
by the Ministry of HOME AFFAIRS
and the Plagning Commission re-
garding the implementation of the
varioug national health programmes.

(c) The Indian Council of Medical
Research have taken up studies on
Health gnd Nutrition gstatus of the
tribal populations in the States of
Madhya Pradesh and Orissa. While
the study jn Madhya Pradesh has
been in progress since 1.2.81 the one
in Orissa is under processing. The
results of these studies, which are
stil] awaited, will indicate the
diseases etc, identified in the tribal
areas of these States.

(d) Medical facilities are being
provided in the rural areas, includ-
ing the tribal areas, through an ¢x-
tensive network of Primary Health
Centres. Sub-Centres etc. Keeping in

view the particulars requirements of
the tribal areas, the norms for esta-
blishing Primary Health Centres and
Sub-Centres jn these areas pave
been relaxed. Unaer the relaxed
norms, a Primary Health Centre shall
be set up for 20,000 population and
a Sub-Centre for 3,000 population in
the tribal areas as against 30,000 and
5,000 respectively in the other areas.
Besides, under the various sural
schemes which are being implement-
ed by the States and Union Térri-
toriegs instructions exist to give pre-
ference and relaxations in their im-
plementation in the fribal areas.

(e) Two statements indicating (i)
approximate flow of funds for the tri-
bal areas provided by various States
during 1980-51 gnd 1981-82 and (ii)
approximate flow of funds for the
ttibal sub-plan areas provided by
the Central Government under the
various health schemes are placed at
Annexures I & II respectively.

Sextedivent—I

82

Statement indicating approximate flow of funds for T% ¢fc;§ provided by various States during 1980-81
1981

(Rupees in Lakhs)

S.No. Name of the State/UTs.

1. Andhra Pradesh

2. Assam

3 Bihar

4 Gujarat . . . .

5. Himachal Pradesh

6. Karnataka

7 Kerala . . . . .
8. Mhadhya Pradesh

9 Maharashtra

1o« Manipur . . . .

11, Meghalaya . .
r2. Nagaland . . . .
1§. Orisa

1980-81 1981-82
. 742 28 5500
- . 22- 9o
264- 27
. . . 203-' 00
14.05
e e 935
. . . . 44318 640 00
12733
157 70
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8. No. Name of the State/UTs. 1980-81 1981-82
14. Rajasthan . . . . 85- 63 .
15. Tamil Nadu . . . . . 31° 50 ..
16. Tripura . . . . . . . . .
17. U.P. . . . . . 3 570 -
: 8.CA.
18. West Bengal . . . . , . .e
19- Arunachal Pradesh . . . . . . .. 125° 0N
20. Goa, Daman & Diu . . . . . . ‘e
21. Mizoram , . . . . . - 137.90
22. D & N Haveli . . . . . . . 14' 00
23. Lakshadweep . . . - 10 00

Statement—II

Stalement indicating Appwxmﬂow of funds for the Tribal Sub-Plan areas provided by the Contral

Government under various Health Schemes
1980-81 -
Programme Flow of Funds
(Rs. in Lakhs)
1. Community Health Volunteers Service 400° 0O
2. Training and Employment of Multipurpose Workers . . 153 34
3. Prevention of Visual Impairment and Control of Blindness 15 o0
4. 'T.B. Control . . 17 32
5. Leprosy Control . . . 40 o0
6. S.[.D. Control . 1-CH
7. NMEP (Rural) . 461 63
8. Filaria Control 2 00
1981-82
1. Commumnuy Health Volunteers . . . 556 70
2. Multi-purpose Workers 152 15
3. National Malaria Control (Rural) . 938 15
4 T.B. . . . 25 51

5 Leprosy. . .

38- 00
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Flow of Funds
Programme ——
(Rs, in Lakhs)
6. Filaria . . . . . . PR . . . . . 247
7. School Health in Union Territories = e v e+ s . 0 42
8. Health Education Bureau in Union Territories s+ e e a 1-80
9. TSMjHomo Dispensaries in Tribal Blocks of U.Ts. . . . 048
10. STD Control including stipend to trainees . - . . . * . 079
11. Training Programme & Health Education for Dirrheal Disease Contral 150
12. C.I.P. Ranchi . .. . - = . . v » e 0' 46
13. 120 DGHS Scholarship Scheme « e e e e+ s e o 50
14. Ccllaborative studies in the ficld of Nuclear Medicine with Deptt. of Atemic '
Energy . . - v . . . . . . . . N o' 03
15. JIPMER, Pondicherry . . . - . . . . . - 2-67
16. Health Progile including Health Service Research Studies Centres for tribal
arcas & S5Cs . . . . . . . . . . . 397
17. Health Intelligence . . . . . - . . . 311
18. Plg. Cell for Welfare of 5.Ts/S.Cs. . . . . . . . 0- 48
19. Institute for Advanced studies in Ay. & Res., Kerala » . .
20. CCR in Ayurveda and Siddha . = , - - . - . . . 3 oo
21, CCR in Unani Medicine - . 400
22.¥ CCR in Homoeopathy . 4 00

Read Cemmunication jn Tribal areas

7764, SHRI GIRIDHAR GOMAN-
GO: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: B

(a) whether Government are
aware of the recommendation made
by the Working Group on Tribal
Development (1878—83) relating o
road cemmunication in tribal areas;

(b) the steps taken by Government
to fermulate the schemes and pro-
grammed to provide road net work
in tribal areas and jssued guide-lines
te the States in this regard?

(c) the amount e.'marked by his
Ministry for tribal Sub-Plan areas
in the years 1979-80, 1980-81 and
1981-82 and released to the Stales,
State-wise; and

(d) funds provided by the States
from State Sector outlays in these
years for tribal areas, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b) to (d). Guidelines for pre-
paration of Stales Annual Plans in
respect of roads in Tribal Areas have
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been circulated among the States, As
far as Central Sector Roads are con-
cerned, there is no tribal sub-plan as
such. However, the Ministry’s Pro-
gramme of road development in the
country under varlous Central Sec-
tor Road Schemes guch as National
Highways, Strategic Roads, Roads of
Inter-State and Economic Imporiance,
Sensitive Bqrder, Arga Roadg in-
cludes several road stretches includ-
ing bridges passing through or lying
wholly within tribal areas of the
country. The expend1ture in the
Central Sector roads By thé Tribal
areas has been Rs 6.10 crores during
1979-80 and “a sifnilar expendifure 1s
aexpecteq dusing . 1980-81..1t is also
expected that similar amount will
also be spent during 1981-82. Draft
Sixth Plan also includés a specfal
grant-in-aid- prevision of Rs, 650
crores specifically for financing selec-
teq road and bridge works in tribal
areas not covered uynder the State
Fribal Area Schemes' gr the €entral
Sector Road Schemes.

2. In regard ta State Governments’
Tribal Sub-plans concerning the State
Sector, the ‘Stateé Governthente incur
expenditure on road construction fro
the outlays of the State Sector and in
a few cases they also utilise special
Central assistance provided by the
Ministry of Home Affairs,

Raflway net work in Tribal Areas

7765. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of RAILWAYS
be pleased to state:

(a) whether jt is g fact that the
expansion of railway pet-work so

APRIL 18,
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far has not taken specidl ‘note of the-
tribal areas;

(b) if so, the reasons therefor?

railway lines
tribal areas;

(c) the names of
passing through the
State-wise;

(d) the new railway lines taken
up for techno-economic survey in
tribal areas;

(e) whether it j5s also a fact that
his Ministry agreed in principle 1o
earmark funds gbout twenty psr
cent of the toial development Annual
expenditure of Railways for tribal
areas in Fifth Plan and Sixth Plan
periods; and

(f) if so, the funds earmarked for
the years 1980-81 and 1981-82 for
tribal areas railway lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (2) and (b). Yes. 'This
is due to the fact that railway deve-
lopment cannot be envisaged on
State-wise/Region-wise concept. The
needs of the country are assessed and
then decisions are taken for the over-
al! railway development within the
limiteg resources made available by
the Planning Commission. Planning
of new railway lines is closely link-
ed wifh the tramspurt requirerments
of the concerned areas, Adequacy
of anticipated traffic rather than the
existing railway kilometrage is the
guiding principle in de¢iding on new
line projects.

(¢c) names of railway lines passing
through ttibal mreas State-wise are
given below:—

fi Particulars of Railway lines Leugth Name of the State

a, in kms,
T T - - —
! PathaieotJogieder Nagar | a5 PubnEP.
2 Lumding-Badarpur . . . R 185 Asgsam

—_— - —




129

Written Answers CHAITRA 26, 19008 (SAKA) Written Answers

130

e 2 g oo e W

10
11
12
3
T4
15
16
17
18
19
20
21
22
23
24
25
26
ay
28
29
30
31
32
33
34
35

Lumding-Chaparmukh
Dharmanagar-Kalkalighat
Gomoh-Asansol . .
Kharagpur-Jharsaguda
Rourkela-Ranchi
Rourkela-Barsua . .
Tatanagar-Badampahar
Rajkharswan-Gua-Bolani
Rourkela-Birmirtrapur .
Padapar-Banspani
Rupsa-Bangriposi .
Bimlagarh-Kiriburu
Nowagaon-Purnapani .
Boridand-Birsrampur .
Anuppur-Katni . .
Bilaspur-Champa .
Bilaspur-Raipur .
Bilaspur-Annppnr .
Nainpur-Scoui
Jabalpur-Gondia
Nainpur-Mandla
Amla-Jtarsi . .
Amla-Parasia
Khandwa-Bhusawal .
Khandwa-.\kola
Bhilai-Dalli Rajhara .
Vijayanagaram-Titlagarh
Naupada-Gunupur
Kottavalasa-Kirandul
Kazipct-Balharshah
Mudkhed-Adilabad .

Mettupalaiyam-Ootacamund,

Apta-Roha ..

50
go
40
320

165

122

27
10

.41

10

125
25
420

45

62

Assam
Assam/Tripura
West Bengal/Bihar
W.B./Bihar/Orissa
Bihar/Orissa
Orissa
Bihar/Orissa
Bihar/Orissa
Orissa
Bihar/Orissa
Orissa
Orissa/Bihar
Orissa

Madhya Pradesh
Madhya Pradesh
Madhya Pradesh
Madhya Pradesh
Madhya Pradesh
Madhya Pradesh
Madhya Pradesh
Madhyva Pradesh
Madhya Pradesh
Madhya Pradesh
M.P./Maharashtra
M.P./Maharashtra
Madhya Pradesh
AP.[Orissa
A.P./Orissa
A.P.jOrissam‘l-P-
A.P./Maharashtra
Mauharashtra
Tamil Nadu
Maharashtra
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1 2 ' 3 4

36 Wani-Chanaka (upto Pimpal-koti) . . 67 Maharashtra
87 Nadiad-Kapadvanj-Modasa . . «  los5- 14 Gujarat

38 Gauhati-Burnihat . . . . 28-21 Assam/Meghalaya
39 Dharmanagar-Kumarghat . e e 33-5¢t Tripura

40 Balipara-Bhalukpong . . . . . 9345 Assam/Arunachal Pradesh

41 Silchar-Jiribam . . . . R 50- 36 Assam/Manipur
42 Amguri-Tuli . . . . . 17-07 Assam/Nagaland

43 Lalaghat-Bhairabi . . . . . 4877 Assam/Mizoram
44 Bhadrachalam-Manuguru . . . 52-00 Andhra Pradesh

(d) Surveys taken up for new railway lines in tribal area and their present status:—

Sl Description Length State Present status
No. in kms
1 2 3 4
1 Ratlam-Banswara with ex-  Alt.-I M.P./Raj. Not found remunecrative hence
tension to Dungarpur 79 00 not taken up for construction.
Alt.-TE
g6 00
2 Mandarhill—Sainthia via 382: 00 Bihar Earlier surrvey not found re-
Dumka with a branc munerative. However fresh
line to Baidyanathdham, preliminary cngineering-cu m-
Hazaribagh to Rampur- traffic survey for Deogarh—
hat and Deogarh to Dumka (63 kms.), Ranchi-
Rampurhat via Dumka. Giridih via Hazaribagh Town
and Hazaribagh Road (223
kms.) and Madhupur Dumka,
59 kms. have been included in
the budget for 19B1-82. Survey
report for 59 kms, long
Mandarhill-Baidyanathdham
BG rail link received in
February, 1981 is under exa.
mination.

3 Khalilabad-Balrampur .  145'23 U.P. Not found remunerative and
hence not taken up for cons-
truction.

4 Kazipet (Hasan-parti Road) 204'00 A.P. Earlier survey not found re-

—Karimganj-Jagtial— munerative, Howevr up-
Nizamabad. dating of the earlier survey for

a BG line from Nizamabad
to Ramagundam (155 kms.)
has been included in the budget
for 1980-81 and this isin
Progress.
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1 2 3

5 Korba-Lohardaga-Ranchi

6 Dhalli Rajhara-Jagdalpur 235 00

7 Dantewara-Sukma- 1776
Narsapatnam

8 Barwadi-Karonii 187- 00

9 Sambalpur-Talcher 157-68

98100 M.P./Bihar

» S
g

Bihar/M.P.

Orissa

—_— L, N
4 5

Earlier survey not founrd
remuncrative. However,
updating of the earlier sur-
vey in connection with
Ranchi-Lohardaga conve-
sion fiom MG to BG
(69 kms,) and its extension
upto Tori (30 kins.) has been
included in the budget for
1981-82.

M.P. This line was proposed for in-

clusion in the 6th Plan.
However this project could
not be accommodated within
the limited allocation of
funds fcr aew schemes made
by the Planning Commission
during Sixth Plan.

./Orissa/ Not found remunerative and

=

P. hence notftaken up for cons-

truction

Engincering filed work on
Visrampur - Ambikapur
Ambikapur-Sarnadi, Sarna-
di-Barwadi (137 Km) has
been completed. Enginecering
field work on the remainin
section and traffic fiel
work are in progress. Target
date for completion is Junc®
1981. ) )

The survey reporton the pro-
poscdl link has been examined
in detail recently and as a
result of this examination it
has been decided that a re-
view of the traffic pros-
pects is to be done by the
railway administration before

further.  This

review will be completed
by goth June, 1g8I.

« (e) and (f). As has already been
indicated, the development of the
"rail infrastructure is not ipso facto
contemplateg on the basis of a State,
area or region. This is done on the
basis of the requirements of the eco-
nomy for transportation facilities.
There is, therefore, no system of
earmarking a specified amount for
allocating to a particular area. Rail
capacity js created and allocation of
funds made un the basis of the need

for generation of new or supplemen-

dal capacity to handle the volume of
trafic anticipated.

Vacanecies in Sheds at Daund

7766. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be
rleased to refer to the reply given
to Unstarred Question No. 4445 on
18th December, 1980 regarding me-
morandum- received by Divisional
Manager, Central Railway and State;

(a) what progress has since been
made to fill up vacancies jn the Sheds
at Daund; and

(b) if no progress has so far been
made, the reasons for the delay and
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the steps proposed to be taken in its
regard?

THE DEPUTLY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-~
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). 7 maore
vacancies have since been filled up
and action is on hand to fill another
two. As regards the balance, »suil-
able qualified volunteers are not
available.

Suburban Terminus at Bombay V.T.

7767. SHRI R. K. MHALGI: Wil
the Minister of RAILWAYS be
pleased to state:

" (a) whether it is g fact that a plan
to re-organise the Suburban Termi-
nus at Bombay V.T. has been pre-
pared by the Central Railway;

(b) if so, thc salient features of
the plan;

(c) whia the plan would be im-
plemented; and

(d) what is the financial implica-
tion of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d)- The work of
remodelling of Bumbay V.T. subur-
ban yard to provide gouble discharge
platform for smoother entry and exit
was included jn  1977-78  Budget.
However, the work could not be
progressed at site due to number of
constraints in carrying out the re-
modelling of the yvard under running
traffic conditions without causing se-
rious dislocation to the commuter
traffic. A scheme has now been de-
veloped in which the Goods shed
at Carnac Bunder would be shifted
to an alternate site on the Western
Railway. In the space so vacateg an
additional platform gnd line will be
provided to block one of the subur-
ban lines in Bombay V.T. yard to
allow the sanctioned scheme to pro-
gress. This work is estimated to
cost Rs. 9.6 crores.
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Plan to remodel Bombay VT.

7768 SHRI R. K. MHALGI: Wwill
the Minister of RAILWAYS  be
pleaseg to state:

(a) whether it is a fact that the
plan tp remodel Bombay V.T. Subur-
ban Terminus on the Lines of
Church Gate (having double dis-
charge facility) is ready since a
couple of yeais;

(b) whether it ijs also a fact that
there is a consistant demand from
commuters to provide an exit at -
Masjid and of V.T. Station (either
a bridge or a subway);

(¢) what are the reasons for not
fulfilling any of these two necessi-
ties;

(d) when these facilities are likely -
to be provided; and

(e) what is the financial implica-
tion of thjg project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (e). The work of
remodelling of Bombay V.T. subur-
ban yard to provide double discharge
piatform for smoother entry and
exit of passengers was included in
1977-78 Budget. However, the work
could not be progressed at site due
to number of constraints in ecarrying
out the remodelling of the yard under
running traffic conditions without
causing serious gislocation to the
commuter traffic.

A ccheme has now been developed
jn which the Goods shed at Carnac
Bunder would be shifted to an alter-
nate site on the Western Railway.
In the space so vacated an additional
platform and line will be provided
to block in stages one of the suburban
lines in Bombay V.T. yard to allow
the sanctioned scheme to progress.

This work js estimated to cost Rs. 98
crores.
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Cultural Delegations sent abroad

7769. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state;

(a) the composition of Indian cul-
tural delegations gent by the Indian
Council for Cultural Relations to (i)
US.A.. (ii) Japan, (iii) European
countries, (iv) Canada, (v) South
East Asian countries and (vi) China
during the years 1978-79, 1979-80
and 1980-81 slongwith duration in
each case;

(b) whether any specific projects
or aspects of culture in the above
couniries were selected for study;

(c) if so, the nature thereof and
whether any reports have been made
available;

(d) if sa, a brief resume for wvisit
of each delegation; and

(e) if not, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) A statement giving
the required information js placed
on the Table of the House. [Placed
in Library. See No. LT-2370/81].

(b) Performing artistes went ab-
road under ICCR aegis to project
Indian culture. Individual visitors
were sent to study the relevant as-
pects of culture in their respective
fields of specialisations, like theatre
in GDR. Choreography in the USSR,
design in Hungary and Puppetry in
Sweden.

(c) to (e). Reports on visits of per-
forming artiste gre received from
our Mission, inclusive of preas re-
action, clipping etc, In the case of
individual visitors, reports are made
available by the visitors themselves.
or our Mission abroad, The purpese
of the visi{ of each individual or
group delegation is detailed in
column 5 of the Statement.

Composition of LC.R.

7770, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) the composition of the Indian
Council for Cultural Relations as on
31st March, 1981 alongwith the date
of the constitutbon of the Council; and

(b) a prief review of the achieve-
ments of the Council, including pub-
lications and the sighing of cultural
pacts with foreign delegation/coun~
tries during 1978-79, 1979-80 and
1980-81?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Attacheqd is the present
composition of the General Assembly
and the Governing Body of the Indian
Council for Cultural Relations as on
81st March, 1081, These two bodies
of the Council were constituted on
24,8.1979 for a period of three years
in accordance with the provisions of
the Constitution of the I.C.C.R.

(b) The Council is not concerned
with signing cultural agreements with
foreign Governments, This is done
by the Ministry of Education and
Culture, However, the I.C.C.R, Tte-
mains our main agency for promoting
cultural relations with g large num-
ber of countries of the world. The
Council, during the period, promoted
cultural exchanges between India and
her neighbouring countries and coun-
tries of the third world in South
East Asia, Africa and latin America
through: exchange of individual visi-
tors; performing delegations; arrang-
ing international festivals and exhi-
bitions; orientation courses for incom-
ing and outgoing individuals and
groups; deputing visiting professors
and lecturers abroad; managing Indi-
an Cultural Centres in Fiji, Surinam,
and Guyana; book presentation pro-
grammes throughout the world; wel-
fare of foreign students in India and
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publication of eight quarterlies in
India and 18 books on various aspects
of Indian culture,

Statement
COMPOSITION OF THE GENERAL
ASSEMBLY OF 1C.C.R.
(1978—81)

1. President

Shri P, V_ Narasimha Rao, Minister
of External Affairg

2, Vice Presidents
Smt, Kamaladevi Chattopadhyay
Dr, Karan Singh, M.P,
Shri R. D Sathe, Foreign Secretary

3. Member-Secretary
Sent, Manorama Bhalla, Secretary,
1.C.C.R.
4‘ Financial Adviser
Shri R. Palnaik, Financial Adviser,
Ministry of Externa) Affairs
5. Nominees of Government of India
Shri R, D. Sathe, Foreign Secretary
Education Secretary
Shri B. Venkalaraman, Secretary,
Deptt. of Tourism and Civil Aviation
Shri A. K_Dutt, Secretary, Ministry
of Information & Broadcasting
Prof. M. G. K. Menon, Secretary,
Deptt. of Science & Technology.
6. Nominees of Lok Sabha
$hri N D. Tiwari, Minister of Plan-
ning & Labour
Shri Indrajit Gupta, M.P.
Nominee of Rajya Sabha
Shri Narendra Singh, M.P.
7. Representatives of the three Nation-
al Akademies
Shri R, S. Kelkar, Secretary, Sahit-
ya Akademi New Delhi

Shri J_ Swaminathan, C-55, South
Extension (Part-I), New Delhi

Shri H. K. Ranganath, 49, 1 Main
Maruthi  Extension. Srirampuram,
Bangalore.
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8. Nominees of President, ICCR

Dr. Karan Singh, MP,

Smt. Deena Abmadullah, 12, Fankaj
Mahal, Churchgate reclamation, Bom-
bay

Shri Dharamvir Bharati Chief Edi-
tor “Dharmayug’, Bombay

Smt. Shanti Sadig Ali, Raj Bhavan,
Madras ) )

Shri Rajendra Puri, C-506 Defence
Colony, New Delhj

Smt., Kamaladevi Chattopadhyay,
Chairman, India International Centre,
New Delhi

Shri Arvind N. Mafatlal,
Mafatlal House, Dockbay Reclamation,
Bombay

Shri B. G Varghese, Fellow, Gandhi
Peace Foundation, New Delhi

Shri Shyam Benegal 103, Sangam,
6, Deshmukh Marg, Bombay

Shri Jainendra Kumar, Purvodaya
Prakashan, Darya Ganj, New Delhi

9. Nomineeg of Educational, Scientific
and Culturgy Organisations

Dr. B, K. Thapar, Director General-
Archaeological Survey of India, New
Delhj

Dr. R. N, Dandekar, Bhandarkar
Orienta] Research Institute, Poona

Justice Sharifuddin Ahmed, Direc-
tor, Dairatul-Maarif, Osmania, Hy-
derabad

Smt, Usha K. Luthra, Sr. Deputy
Director Genera; (CAR), Indian
Council of Medical Research, New
Delhij

Prof. L. S. Venkataramanan, Sr. Fel-
low and Head of Agriculture Develop-
ment and Rural Transformation Unit,
Indian Institute of Social] and Econo-
mic Change, Bangalore

Director, Indian Counci] of Social
Science Research, New Delhi

Shri O. 8. Nambudiripad, Chairman,
Kerala Kala Mandalam, Vallathol
Nagar’ Keraly

Dr, Shib Mitra, Director, N.CER.T.,
New Delhj
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Shri Ashoke Chatterjee, Executive
Director, Nationa] Institute of Design,
Ahmedabagq

Shri J. J. Bhabha, Trustee-in-
Lharge, Nationa] Centre for perform-
ing Arts, Bombay

Dr., R. K_ Dasgupta,
National Library, Calcutta

Shri B. P, Poddar, Federation of
Indian Chamberg of Commerce and
Industry, Calcutta

Director,

Dr, L. P, Sihare, Director, National
Gallery of Modern Art, New Delhi

Shri Radhakrishna, President, Gan-
dhi Peace Foundation, New Delhi

Shri I J. Bahadur Singh Indian

Council ~ for World Affairs, Sapru
House, New Delhi
Shri Eknath Ranade, President,

Vivekananda Rock Memoria] and
Vivekananda Kendra, Kanya Kumari,
Tamij} Nadu

Smt, Rukminidevi Arundale, Chair-
man, Kalakshetra, Madras

Shri S. Sharma, Development Com-
missioner, All India  Handicrafts
Board, New Delhi

Shri Hiranmoy Karlekar, Editor

Indian Express, New Delhi

Shri A. N. Haksar, Director, Royal
Calcutta Golf Club, Calcuita

10, Nominees of Indian Universities -
Dr. 8. D. Gogoi, Vice-Chancellor,
Dibrugarh University

Dr. Romesh Mohan, Director, Cen-
tra] Institute of English and Foreign
Languages, Hyderabad

Dr, J. Sharma, Vice Chancellor
K. 8. D Sanskrit Universily, Dar-
bhanga, Bihar

Dr. K. J. Mahale, Vice Chancellor,
Jawaharla] Nehru University, New
Delhi
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Prof, P, J Madan, Vice Chancellor,
The Maharaja Sayaj:rao University,
Baroda

Prof. K. A, Jaleel, Acting YVice

Chancellor, Calicut University, Cali-
cut
Dr. Harswarup, Kulpati, Jiwaji

University, Gwalior

Prof. Ram Joshi, Vice-Chancellor,
University of Bombay, Bombay

Prof R. G. Takwala, Vice Chancel-
lor, Unxver51ty of Poona, Poona

Dr. P. N. Kawthakar, Vice Chancel-
lor, Vikram Umversu;y. Ujjain

Prof. R. C. Paul, Vice Chancellor,
Punjab University, Chandigarh

Vice-Chancellor, North Eastern Hil]
University, Shillong

Prof. Rajendrg Jain, Vice Chancel-
lor, University of Jodhpur, Jodhpur

Prof. R, N. Saxena, Vice Chancellor,
Kashi Vidyapith, Varanasi

Dr. Jagdish Narain, Vice Chancellor,
Roorkee University, Roorkee

Mrs, Prabhat Nalimi Das, Prof. &
Head of English Deptt. Utkal Uniez-
sity, Bhubaneshwar

Dr, S. V. Chith Batu, Vice Chancel-
lJor, Annamalai Universily, Chidam-
baram

Dr. P. S. Lamba, Vice Chancellor,
Haryana  Agriculturaj University
Hissar

-~

Shri T. R. Jayaraman, Vice Chancel-
lor, Bangalore University, Bangalore

Dr. P. K, Ghosh, Vice Chancellor,
University of North Bengal, Darjeel-
ing

COMPOSITION OF GOVERNING

BODY OF IC.CR.
(1978—81)

PRESIDENT

Shri P, V. Narasimha Rao, Minister
of External Affairs
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Vice-Presidenis

1. Smt. Kamaladevi Chattopadhyay,
Chairman, India Internationa] Centre,
New Delhi.

2. Dr. Karan Singh, M.P.

3. Shri R. D. Sathe, Foreign Secre-
tary.
Member-Secretary

Smt, Manorama Bhalla, Secretary,
IC.C.R.

Finanewal Adviser

Shri R. Patnaik, Financial Adviser,
Ministry of External Affairs,

Nominees of the Government of India

1. Shri R. D, Sathe, Foreign Secre-
tary

2. Education Secretary.

3. Shri B. Venkataraman, Secretary,
Department of Tourism & Civil Avia-
1ion.

Nominees of the General Assembly

1, Shri N. D. Tiwari, Minister of

Flanning and Labour.
2. Shri Indrajit Gupta, M.P,
3. Shri Narendra Singh, M.P,

4, Prof. R. N. Dandekar, Director,
Bhandarkar Orienta] Research Insti-
tute, Pune.

5. Smt. Shanti Sadik Ali, Raj Bbha-
van, Madras,

6. Director, Indian Council of Social
Science Research, New Delhi.

7. Shri J. Swaminathan, C-55, South
Extension (Part-I), NNew Delhi,

8. Vice Chancellor, Kashi Vidyapith,
Varanasi.

9, Shri B. G. Varghese, Fellow,
Gandhi Peace Foundetion, New Delhi.
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Facllities at Nangal Dam Station

7771, PROF. NARAIN CHAND
PARASHAR. Will the Minister of
RAILWAYS be pleased to state:

(a) whether a demand has been
secured by the Northern Railway
Administration for provision of addi-
tional facilities for passengers at Nan-
gal Dam, Kiratpur Sahib, Jawala-
mukhi Roaq and Jaijon Doabg Rail-
Way stations of Northern Railway; and

(b) if so, the nature of facilities
demanded ang the likely date by
which they would be provided?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.
LIKARJUN): (a) No,

(b) Doeg not arise.
Length of Railway Lines

7772. SHRI MOHAMMED ISMAIL:
Will the Minister of RAILWAYS be
pleased to state:

"~ (a) the tota] length of Railway
lines in kilometres in West Bengal
and in other States, State-wise;

(b) the total new length of railway
lines added during the last ten years in
West Bengal; and

(¢) if not, the steps which Govern-
ment propose to undertake to gdd new
railway lines in West Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.
LIKARJUN): (a) A statement fis
attached,

(b) 47.195 kms. have been addeq in
West Benga] during the last 10 years
upto 31st March, 1980.

(i) Howrah - Amta - Champadanga
(73.53 kms.) and Howrah—Sheakhala
(17.4 kms,) BG rail links are approv-
ed projects having been included In
1674-75. First phase from Santra-
gachi to Bargachia (28 kms,) ig expec-

o«
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ted to be completed by 31st March,
1982. Work on Howrah-Sheakhala
BG line could not be starteg due to
non-availability of funds. The ques-
tion of including Budge Budge-Nam-
khana BG line including the branch
line from Kulpi to Lakshmikantapur
(100 kms.) is under consideration in
consultation wity the Planning Com-
micsion.
Staterment

Slate-wise Route Kilonstres

Statc Route
Kms.

‘West Bengal . . . . 3,722
Andhra Pradesh . . . 4,709
Assam . . . . . 2,104
Bihar . . . . . 5312
Gujarat . . . . 5,671
Haryana . . . . 1,450

Himachal - Pradesh . . 256
Jammu & Kashmir . . 77
Karnataka . . . . 3,013
Kerala g16
Madhya Pradesh . . . 5:739
Maharashtra . - . 5,234
Nagaland . . . . o
Orissa . . . . 1,948
Punjab . . . . . 2,139
Rajasthan . . . . 5614
Tamil Nadu . 5,822
Tripura 12
Uttar Pradesh 8,811

Union Territories:

Chandigarh It
Delhi 168
Goa, Daman & Diu . . 79
Pondicherry . . - . 27
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Rules for Regulating Business ot
Major Trust Boards

7773, SHRI D, S. A, SIVAPRAKA-
SAM: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether any Rules have been
framed under the Major Port Trust
Act by the Government of India for
regulating the businesg of Major Trust
Boards; and

(b) if so, the details thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.
DRA PATIL): (a) Yes, Sir,

(b) These Rules regulate the fre-
quency of Board meetings, calling of
special meetings, circulation of agenda
papers, holding of poll, recording
minuteg of the rmeetings, ang edjourn-
ment of meetings etc.

TAYT AR &

7774. WY FYT Wqop :  wqY
I qdY qg ATy F FO F#¥GAF
(®) #r <R WF Lww ¥
fama & 1§ AT §; AR
(=) afg g, ar acavraedy @
% & 7
W AT waT  wH wrd
fawry § S0 mat (s Afcewwia):
(®) 7 (@) wagx wE w€aw
Ft feafoa F #1 M$ T aATSEAT
agf & ¥fww, fawfefagn glaamwd
% Y=g T ¥ qqfga w1d Ay
w<TE
(;) sbwedy & =A=F4T |
(i) msx NeTHH F IAT
wfafda @3 |
(iii) e & ferg sfvearerr |
(iy) ardofre  Igumor  srTH]
& forg F13Q1
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Ta% wigfsa, 1981-82 9§
T HrFH 97 IGFT 7 | 300
€z AFA F7A } qqq # frqre fopar
AT

Constraction of a Bns Terminus in
Yamuna Vihar

7775. SHRI HARISH CHANDRA
SINGH RAWAT: Will the Minister of
SHIPPING AND TRANSPORT bDe
pleased to state:

(a) whether it iy g fact that the
Delhi Development Auhority propose
to construct a bus terminus in Yamuna
Vihar;

(b) whether the Delhj Development
Authority has allotted land therefor:
and

(c) if so, the location thereof and
the time by which the construction
wil] start?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
{(a) DTC has no proposal to construct
a Main bus terminal at Yamuna Vihar,

(b) No, Sir,

{c) Doeg not arise,

gu fagre W wdeitew R
g SR faefrel @t
WHAT WA

7776. =t gw w+x fag wax
Fa7 Tareey Wi afexrT wewrw  waY
ag TN F 5T LT fE

(%) 7ar agar {9 s
#ge wifary WIATFT TFTT R
sreaz feafqs war I &;

(@) #1 uv wreET W QL
afard @F AW =affd 5Q ;e

-

HESTHET H TER) AT F7
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g WIS t‘!f‘ir«ﬁ &l Aq4q wigraat
2 7@' §; =e

(w) @ g, At Far avaiiv g
TRXH T[T wANF won ?

e WX qfeqie wmy
Harwa ¥ @ Hat (a1 A <o
wEwT) ¢ (%) W (F), fxew
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Appointments mmade as Substitutes in
Dhanbad Division

7777. SHRI A, K. ROY: Wil the
Minister of RAILWAYS be pleaseg to
state.

(a) the details of appointments
made as Substitutes in each Depart-
ment of Dhanbad Division from 1979
to 1981 year-wise;

(b) the policy followed regarding
such appointments;

(¢) the total number of loca] adiva-
sis and Harijans appointed ag Substi-
tutes during the above period; and

(d) the reasons ang justifications
for not appointing the sons of non-
Railwaymen ag Substitutes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The number of
Substitutes appointed is as under-

D-partm*nt 1979 1980 1981
Mechanical (C&W) . 10y 101 o
M-=chinical (Powsr) . 274 46 201
Trawni-tation an | '
Cosmmercial . . 196 111 Nil
Coal Commercial . 14 26 N
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(b) Substitutes as far as possible
ate drawn from a panel of suitable
candidates selecteg for Class III and
IV posts.

(c) 85,

(d) Persons who“have volunteered
for appointment as Substitutes wure
considered and the selection is not
confined to sons/wards of Railway
employeeg alone. ~
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Coal Loading at any Railway Station

7779. SHRI HANNAN MOLLAH;
Will the Minister of RAILWAYS be
pleased to state:

(a) whether coal can be loaded in
wagons at any Railway Station;

(b) if not, how coal ig being loaded
in hundreds of wagons in various sla-

tions of Eastern gng South Eastern
Railways; and

(c) whether the Railways allot
wagons for that purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.
TIIJKARJUN): (a) No. Coal in wagon-
loads is permiited to be booked only
from notified stations, and Colliery,
Cokery or Washery Sidings.

(by and (c). Booking of ‘Smalls’
consignments of coal clubbed into
wagonloads have been permitted on
certain Railways from siations other
than notified stations, Colliery, Cokery
and Washery Sidings in compliance
with Injunctions|Interim Orderg issu-
ed by the Law Courts. In such cases
allotment of wagons have been made
in favour of holders of Court Injunc-
tions|Interim Orders subject to the
availability of wagons.
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Xllegalities and Corruptions

7780. SHR] A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government’s atten-
tiop hasg been drawn to the news pub-
lished under the caption “Rail Oﬂice'r”
Lota Kambal Tak Harap Liyg He in
ihe Hirawal, a Dhanbad-based Week-
ly dated the 6th January, 1981; and

APRIL 16, 1081
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(b) if z0, the details of the matters
concerning the grosg illegalities and.
corruptions and the action teken by
Government against the specific alle-
gations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.-
LIKARJUN): (a) Yes,

(b) A statement ig attached.

Statement

— -

Particulars of allegations made in the
news item

Results of investigation

came to the notice of authorities. Neverthe-

1. On g-11-80, 8o fish plates of thelvalue of No incidence of theft of any fish plates on 3-11-80
Rs.

. got stolen of which neither any
mcoxadoo h!asg:een kept nor the theft reported
o the authorities.

-

jel who was transferred six

- mnuSB. tﬁAs‘ g‘gonsglc not return one hlankct,' 5
torch cells, 2 VIP bricf-cases, one calculating

ine and one torch which were issued to

machine
him on loan.

du and Muslim Khan, Khalasis
s giShbmnG;I:.m‘iued for the domestic purposes
jn the house of Sh. Daniel, DEN. These

khalasis mark their attendance in the office of

IOW.

less, a theft of 40 No. of fish plates took place
in the night of 2/g-11-78. The value of these
No. of fish plates was also Rs. 80o. The
/Q/Gomoh  advised all concermed of
this theft and the matter was reported vide his
No. 5/6/77-78, dated 5-11-78.

Sh. Daniel was issued two blankets, g torch

cells, 2 bricf-cases, one caleulating machine

and one torch. He returned all these articles

on z2o-12-80 except the 2 blankets. As Sh.

Daniel has sought voluntary retirement from

the Govt. service, cost of the articles not re-

md by the Officer, will be realised from
es.

There is no khalasi of the name Gandu working

in the Unit of IOW/C/Dhanbad. And so
far as Sh. Muslim is concerned, en-
uiries revealed that he is not worh':ga:;

dh._ Daniel's house but doing his offici
uties.

4. Steno of Shri Daniel did not return the two Locks were returned by the Steno to the stores

jocks on his transfer.

on 20-12-8o.

5 '§h, A.P. Sinha, Office Supdt. was issued a The caipet was issued to Sh. Sinha on 5-8-78

carpet on 3-8-78 which he did not rcturn.

and the same was returned by him on 14-8-78.

6. Voucher of a bucket which was issued to The bucket was issued to the IOW/C/Dhanbad

the IOW on 12-1-72, was issued after g years

on 1-2-73.

Also six new buckets were obtained in the store,
of?hichthreewmreplaeedbytheddm

vide issue note No. DEN/C/285, dated
ro-1-72 (8. No. 256141). This was entered
in the ledger on 12-1-72 where the date of the
Voucher has been wrongly shown as of 1-2-75.

and the other three have markings of E.LR.  Six new buckets were received and distributed

in place of E.R.

to the gangs and old ones collected by the
P.W.I. OQut of the 6 old buckets available
with the PWI only one is marked EIR and
such buckets were isued in Dhanbad
Division in the past

R
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7. Althogh, Shri A.P. Sinha, O.S. wason Nocara pass bearing No. oogrgs was ever
leave w.e.f. 12.2.80 to 29.2.80, he got card  issued by GM/ER to the Dhanbad Distt.
pass No. 009145 on 14.2.80. It issaid that
he used this pass many times for going to
Calcutta. Shri Daniel, DEN also accompa-
nied him.

-8. Itis said that Shri Badri Thakur, [OW's Shri A, P. § nha, O.5. does not own any Tea-
Khalasi used to work on Sh. Sinha’s Tea- Shop. The allegation is, therefore, baseless.
Shop. It was only when other Khalasis )
protected that he was brought back to his

‘official work.

Central Government Health Scheme
Facllities to Public

7781, SHRI K. PRADHANI: Wil
the Minister of HEALTH & FAMILY
WELFARE be pleased to state:

(a) the facilities which the Central
‘Government Health Scheme dispen-
saries are providing to the Members
of the Public;

(b) whethey Government have
received representations regarding the
willingness of public to avai] of the
facilities of Central Government
Health Scheme on payment; and

{c) it so, the reaction of Govern-

ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Central
Government Health Scheme facilities
have been provided to general public
residing in the area in 14 dispensaries.

(b) Yes.

{c) The facilitieg in the 14 dispen-
saries have been provideg ag these
areas are predominently Government
colonies and medica] facilities from
private practitionerg are not sufficien-
tly available. There is no proposal at
present {o provide Central Govern-
ment Health Scheme facilities to
general public in other dispensaries.

Private Buses in Delhi

7782. SHRI K. MALLANNA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are aware
that a number of buses and mini buses
particularly other than Delhi Trans-
port Corporation are not in satisface
tory running condition;

(h) whether Government are aware
that a number of outsiders coming to
visit Delhi, some time face difficulties
as they are not properly guided by the
conductors of thes-e buses and compel-
ied to get down at unknown places;

and

(c) whether Govert:ment propose to
check such buses and sllow them only
to function if maintained properly
while on routes?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (¢). It is not true that num-
ber of private buses are not in a satis-
factory runmning condition. Under the
Delhi Motor Vehicles Rules, 1949, all
the wvehicles which are brought for re-
gistration are inspected by the Board
of Inspection of the Directorate of
Transport, Defhi Administration and
new vehicles are given first fitness cer-
tificate for two years. The old vehicles
within five years of registration are
given fitness for one year and vehicles
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over five years are given fitness for
six months. The Board of Inspection,
however, does not check these vehicles
during fhe pendency of fitness but the
vehicles are checked by the enforce-
ment staff of that Directorate gnd also
in joint checking with the traffic police
from time to time regarding the fitness
etc.

(b) No complaint has been received
either by DTT or Delhi Administration
to the effect that out-siders coming to
visit Delhi are compelled to get down at
unknown places.

Fare Concession to Calcufta Students

7783. SHR1 SUSHIL BHATTACHA-
RYA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether a circular No. C184/1/
Vol.VIII/Revn. Pass Fare/78 dated the
5th July, 1980 and a circular No. CC3/
Passenger/Profile Survey/78 dated the
8th July., 1980 have been issued by the
Chief Commercial Superintendent, Eas-
tern Railway and the Divisional Rail-
way Manager, Sealdah respectively al-
lowing 50 per cent concession in rail-
way fares to the studenis of Calcutta;

(b) if so, whether concession is being
allowed with effect from the 15th July,
1980;

(c) whether the South-Eastern Rail-
way have issued such circulars; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (d). The circulars refer-
red to are regarding revision of passen-
ger fares effective from 15-7-1980. Stu-
dent and Child geason tickets are char-
ged at 50 per cent of the Adult Season
ticket fares since 1-4-1979 over East-
ern and South Eastern Railways. These
fares are, however, subject to ordinary
minimum fares for Monthly Season
tickets.
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Recruitnient of Labour at Haldia Port

7784. SHRI NARAYAN CHOUBEY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Administration at
Haldia are violating normal rules re-
garding recruitment of labour; and

(b) if so, what action has béen taken
by Government in this regard?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) No, Sir.

{(b) Does not arise.

Over Crowding in Burdwan-Asansol
Section

7785. SHRI AMAR ROYPRADHAN:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether it is a fact that Govern-
ment have received any telegram from
the Secretary, Burdwan District Rail-
way Users Central Coordination Com-
mittee, Raniganj regarding thousands
of daily passengers fravelling like
sheep and goats in Burdwan-Asansol
Section; and

(b) if so, the details thereof and the
action taken so far thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). Information is being
collected and will be laid on the Table
of the House.

Return of Diego Garcia to Mauritius

7786. SHRI BHOGENDRA JHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 336 on the
12th March, 1981 regarding return of
Diego Garcia to Mauritius and state:

(a) what stand India took over the

Mauritian demand for return of Diego
Garcla;
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(b) whether India kept silent, if so,
the reasons’ theretdr; and

(c) what stand the Conference of
Non-Aligned Foreign Ministers took
over the Mauritian demand and what
were the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Sir, in reply to the Unstar-
red Question No. 336 on 12th March,
1981 it was stated that the New Delhi
Declaration of the Ministerial Confe-
rence of Non-Aligned countries did not
mention Diego Garcia. The question of
the return of Diego Garcia to Mauri-
tius was not formally raised by Mauri-
tius at the Ministerial meeting of the
Non-Aligned countries held in Delhi.
The leader of the Mauritian Delegation
had, however, made only a reference
to this subject in his statement at the
Plenary Session of the meeting, to the
effect that the question of Diego Gar-
cia was under consideration of the Gov-
ernment of Mauritius in all its aspects.

(b) and (c). Do not arise.
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Increase in serious crimes in Trains
since 1978-79

7788. PROF. NARAIAN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is an increase in
the incidence of serious crimes on {he
Mail/Express and passenger traias dur-
ing the past three years;

(b) if so, the number of serioug cases
detected and reported on each one of
the Zonal Railways during the period
separately for each year;

(c) the steps taken/proposed to be
taken to curb this trend and achieve
total elimination of crime: and

(d) it not, the reasons therefor?

THE BEPUTY MINISTER IN THE
MINISTRY OF RAILYAWS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHE] MALLIKAR-
JUN): (a) Yes, There is increasing
trend in the incidence of dacoities/
robberies in trains.

(b) A statement is attached.

(¢) The following preventive mea-

sures are taken by the Government
Railway Police to curb crimes in trains:

1. Escorting of important trains at
night by armed guards of Govern-
ment Railway Police of the concer-
ned State Governments.

2, Beat patrolling at stalions/plat-
forms/waiting halls.

3. Surveillance over criminals and
known bad characters.

4. Checking of night trains by su-
pervisory officers.

5. Posting of pickets at vulnerable
stations and

6. Special squads of CID of State
Governments iake up investigaiions
of important cases to apprehend cri-
minals responsible for crimes commit-
ted on railways.

Railways are taking following mea-

sures in this regard:—

1. Railways maintain close liaison
with State Police authorities at all
levels.

2. Vestibuled doors of coaches are
closed between 2200 hrs. and 0800
hrs.

3. TTEs / Altendants / Conductors
have been instructed to remain vigi-
lant to prevent entry of unauthori-

sed persons into reserved compart-
ments.

4. The problem of crimes on rall-
ways has been highlighted in the
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periodical meetings with the State
Government officials and it has also
been projected at the highest level,
impressing upon the State Govern-
ments the need to strengthen the
security arangements in trains.

The strength
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of the Governmeng

Railway Poiice—who
for prevention and detection of such
crimes on railways is being augmented.

{(d) Does not arise.

are responsible

Statement
Murder Robbery Dacoity
Railway Year —— e m——— ————— e | e - —
No. of No of No. of No. of No. of No. o
cases cases cascs cases cases
reported detected reported detected reported  detected
1 2 3 4 5 6 7 8
Central . 1978 2 2 22 15 5 3
1979 . . 20 1 =z
1980 . - ay 13 6 5
Eastern . 1978 5 1 24 20 28 21
1979 2 1 41 27 30 15
1980 9 2 45 27 29 18
Northern 1978 12 10 57 35 13 12
1979 8 4 22 13 7 4
1980 12 42 1y 8 6
North Eastern 1978 g9 q 20 8 9
1979 4 39 20 15 6
1980 68 24 28 12
North-east 1978 . 4 2 2 1
Frontier
1979 1 I L 7
1980 . 6 4 6 5
Southern 1978 .e 6 5 r .
1979 . 5 1 .
1980 - . 5 2
South Central 1978 I 2 X 3 1
1979 ¥ . 4 4 3
toflo 1 10 1 ..
South Eastern 1978 9 9 3 2
1979 ] 17 9 7
1980 H 27 15 12

533 L.S.—8.
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Production of Railway Wagons

7791. SHRI JITENDRA PRASAD:
Will the Minister of RAILWAYS he
pleased to state:

(a) whether it is fact that nearly the
entire production of railway wagons
in the country is in private sector and

the manufacture of coaches is done en-
tirely by the Public Sector Undertak-
ings; and

(b) if so, the details of wagons and
coach production in the country for
the last two years with the names of
manufacturers and the number manu-
factured by them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Railway wagons are manu-
factured in four wagon buijlding units
in the private sector and six wagon
building units in the public sector. In
addition, spare capacity in three Rail-
way Workshops is also utilised for
manufacture of wagons. As regards
Coaches, these are manufactured by
two unifs in the public sector and Rail-
way’s own production unit.

(b) A statement is attached.

WAGONS ON 16-4-81

(Figures in ferms of 4-wheelers

Wagons Wagons Weorons
Name of the Firm factred  facturcd  {rctwed
mn n n
1978-79 1979-80 1980~ {1
Public Sector Units
1 Bharat Wagon & Engg. Co./Muzaffarpur 563 402 438
2 Bharat Wagon & Engg . Co./Mokameh 400 202 312°5
4 Braithwaite, Galcutta . 1658 812 203
4 Burn/Burnpur 1554 1526 1567+ 5
5 Burn/Howrah 1203 942 1020
6 Jessop/Calcutta Vi
Private Sector Units:
vy Cimmco/Bharatpur . . . . 2348 1795 952'5
8. H.G.I/Nangloi g6 129 54
g. Modern Industries, Sahibal ad 657 88 fi3s
10. Texmaco/Calcutta 1867 2777 38645
Tomar 0436 9173 10458
11. Railway Workshops - Fl—5‘;ﬁ_ﬂm_ —l 65; ST :51_0-_
: ' ' Granp ToraL T zom | tofay | arcby
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CQOACHES
Coaches Coaches Coaches
Name ofithe Firm manyfac- manufac- manufac-
» tured in tured in tured in
' 1978-79 1979-80 1980-81
Public Sector Unils :
1. Bharat Earth Movers Ltd., Bangalore . - 223 250 176
2. Jessop/Calcutta . . . . . Nil 62 23
Railway's own Productiln Unit:
8. Integral Coach Factory, Perambur . yo2 662 659*
TotaL . 925 o7 858

*Upto February, 1981.

Train Services Between Pilibhit and
Shahjahanpur:

7792. SHRI JITENDRA PRASAD:
Will the Minister of RAILWAYS be
pleased to state:

"“(a) whether it is a fact that the train
service beiween Pilibhit and Shahja-
hanpur is in extrefnely bad condition;

(b) whether the basic amenities 1.e.
telephone system at slations, sanita-
tion in trains and the stations, and
lighting in the trains are not provided;

(c) whelher number of trains runn-
ing between these two stations cancel-
led since the past four months and a
skeleton service is runming at presenti;

(d) if so, what action Government
propose to take in the matter and who
is responsible for this deterioration?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No.

(b) Sanitation & lighting at the sta-
tions on the section and in trains are
provided. Provision of telephones at
these stations have not been found
justified.

(¢) and (d) On account of coal shor-
tage some of the train services on Pili-
bhit-Shabjahanpur section had to be
cancelled from time to time in the past.

As at present one pair of trains re-
mains cancelled and this wiil be resto-
red as and when availability of loco
coal improves. )

Indegenous Drug for ‘“Trachoma”

7793. SHRI ARJUN SETHI: Wil] the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) Whether it is a fact that an in-
degenous drug for trachoma is claimed
to have been developed by scientists of
the Rajendra Prasad Cenire for Op-
thalmic Studies; and

(b) if so, the details regarding this
drug and its performance on experi-
mental basis?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) Yes. A new drug “Ber-
berine” derived from a plant ‘berberis
aristata’ has been tested for the treat-
ment of Trachoma by the doctors and
Scientists at Dr. Rajendra Prasad Cen-
tre for Ophthalmic Sciences, All India
Institute of Medical Sciences, New
Deihi.

(b) The drug berberine is the Chief
alkaloid of Berberis Arisata. It has
been used as eye drops in the strength
of 0.2 per cent and compared with So-
dium Sulphacetamide (a chemical com-
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‘pound) in the strength of 20 per cent
in a controlled study"in 400 children
suffering from active trachoma. -

The clinical results with berberin
are B0 to 88 per cent ag compared to
80 pre cent obtained with sodium sul-
phacetamide.

Activities of London Based Islamic
Cultural Centre

7794. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the London-based Isla-
mic Cultural Centre has widely publi-
shed a plan to *“assist over 80 million
muslims in India who are facing Reli-
gious Discrimination”;

(b) whether Mr. Abdul Kheir Bad-
wai, Director of this Centre has also
announced a plan to attract 80 million
‘Harijan Hindus who are facing harass-
ment’ by Hindus to convert them to
Islam:

(c) whether the European Islamic
Council has been charged to do a sur-
vey and fulfil this plan secretly with-
out alerting the Hindu circles;

(d) whether as a result of the above
plan “the Kuwaiti aid for Indian Mus-
lims” was announced by KUNA in
Kuwait on 18th January, 1981; and

(e) what action Government propo-
sed to stop this interference in Inter-
nal Affairs of India by Pakistan and
Kuwait?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Government have
seen press reports about a plan reporte-
dly prepared by the London-based 1s-
lamic Culutral Centre to assist over
80 million muslims in India, and to
attrack more than 80 million Harijan
Hindus to other religions.

(¢) Government are not aware of
any such plan and enquiries made in
this regard do not reveal any concrete
action on the part of the Islamic Cul-
tural Centre

(d) and (e) A news item about such
a reported plan was first published by
a Kuwait Arab daily “Al Qubas¥ on
18th January 1981. English Translation
of this was carried by the Kuwait News
Agency, KUNA. .

As this report was published in
Kuwait, the Indian Embassy in Kuwait
took it up with both the Kuwalit Minis-
try of Awkaf and the Kuwait News
Agency (KUNA). The Kuwait Minis-
trv of Awkaf has denied having made
any such statement.

The Kuwait News Agency has ex-
pressed regrets to the Indian Embassy
about having erred in translating it
due to which it was given an unwanted
bias. KUNA also reprimanded the re-
porter who had done it.

Hindi in U.S.S.R.

7795. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's attention
has been drawn towards a news-item

appearing in the ‘Hindustan Times’
dated the 23rd January, 1981 under
the caption “Hindi catching wup in

Soviet Union";

(b) if so, the details of the institu-
tions where Hindi has been prescribed
as one of the subjects and whether
such institutions have been named
after Indian writers/scholars and af-
liated to Indo-Soviet Friendship Socie-
ty in New Delhi; and

(c) it so, who are the sponsors of
such institutions?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b) Yes, Sir.

There are one school each in Mos-
cow and Leningrad, and seven schoois
in the Uzbekistan Republie, of this des-
cription. In al] these nine schools, Hindi
is taught from Class II to Class X.

As for institutions of higher educa-
tion, Hindi is taught in four institu-
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tions; namely, Institute of Asian and
African Studies under Moscow State
University, Imstitute of International
Relations, Moscow; Leningrad State
University and Tashkenf State Univer-
sity.

None of these institutions is named
after an Indian writer/scholar. How-
ever, School Number 19 in Moscow has
a club named after Premchand where
students are encouraged to make an
in-depth study of Hindi literature. No
institution in USSR is affiliated to Indo-
Soviet Friendship Society in New
Delhi. )

{c) Does not arise.

Officer Responsible to Implement Na-
tional Leprosy Control Programme

7796. SHRI HARINATH MISRA:
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the officer in the Central Gov-
ernment responsible for the implemen-
tation of the National Leprosy Control
Programme when its object has been
declared to achieve eradication of the
disease within 15 to 20 years;

(b) are the status and authority of
the officer commensurate with his res-
ponsibility; and

(¢) if not, what further measures
Government propose lo take in order
to strengthen the hands of the officer
for speedy and effective execution of
the programme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) The National Leprosy
Control Programmes is one of several
National Health Programmes being im-
plemented by the Ministry of Health
and Family Welfare. In respect of all
such programme, the poiicy direction
and guidance is Eiven by the Ministry
of Health. The technical and executive
responsibility for implementation of the
cenfral elements of such programmes
as also the broad coordination of the
elements assigned to the States is done
in the DNirectorate Gene.ral of Health
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Services by the Assistant Director
General (Leprosy) under the control
and guidance of the Director General
The implementation of the major ele-
ments of such programmes ig assigned
to the State Governments/Union Terri-
tories and Administrations concerned
who carry it out under fheir own pro-
cedures and through their officers ap-
pointed for this purpose.

(b) The status of the Programme
Officer is considered to be commensu-
rate with the importance of the Pro-
gramme, taking into account the status
and authority of other officers enirus-
ted with similar responsibility for other
National Health Programmes.

(¢) Does not arise.

Policy to Attract Doctor’s to Work for
Leprosy

7797. SHRI HARINATH MISRA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to slate.

(a) whether il is the_policy of Gov-
ernment to attract doctors to work
consistently for leprosy;

(b) how many of such full-time doc-
tors, working for more than 5 years In
the Central Government have noi been
confirmed in service; and

(c) the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH and FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) To attract doctors to
work full time in the leprosy field, a
special pay ol Rs. 200/- p.m. is admis-
sible under the National Leprosy Con-
trol Programme, being impiemented
through the State Governments/Union
Territories and Voluntary SET (Sur-
vey, Education and Training) Centres.

(b) and Te) The confirmation in the
Central Health Service depends upon
the availability of permanent vacancies
and the respective seniority of the in-
cumbents of the posts in the relevant
grades of the Service. Only one officer
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working congistently in the-Speciality
©f Leprosy, havIng more than 5 years
service, has yet to, be confirmed.

“Taking over of Nasional Leprésy Con-
trol Programme

7798. SHRI HARINATH MISRA: Will
‘the Minister of HEALTH AND PAMI-
1LY WELFARE be pleased to state:

(a) whether Goverament prapese to
take over the entire National Leprosy
Control Programme in its own hand
for eradication of flie disease within
the coming 15 to 20 years, and imple-
ment it in association with the Inter-
national Organisations, State Govern-
ments and voluntgry organisations; and

(b) if not, where is the possibility of
ensuring implementation and eradica-
tion under the existing system?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) The National Leprosy
CTontrol Programme has been categori-
sed as a hundred per cent centrally fin-
anced programme with effect from
1-4-81 It is being implemented, as in
the case of other National Health Pro-
grammes, through the States and also
with the assistance of international
agencies and voluntary organisations.

(b) It is expected that with the chan-
ged pattern of funding the effective
implementation of the programme dur-
ing the Sixth Five Year Plan Period,
will receive an impetus.

Meeting between Representatives of
DADGS Authorities of DGHS

7799. SHRI K. B S. MANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that a meet-
ing was held with the representatives
of all Deputy Assistant Director Gene-
rals and with .the Authorities of the
Director General Health Services at
New Delhi in February, 1981;
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{b) the subjects which were discus~
sed in the meeting snd the decisions
arrived at; and

{(c) when these decisions will be im-
plemented and it implementied, the de-
tails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH_ AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) to (¢). Yes. The Deputy
Assistant Director General (Medical
Stores) of the Government Medical
Store Depots at Madras, Bombay, Cal-
cutta, Hyderabad, Karnal and Gauhati
participated in the meeting. Several
administrative and procedural matters
were discussed with a view to improve
the efficiency and performance of these
Depots. The decisions taken to improve
the efficiency of the Depots are being
processed.

Opening of Materniily Centres in Orissa

7800. SHRI K. PRADHANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) -whether Government propose to
open some Maternity Centres in Orissa
State during the current financial year;
and

(b) if so. the details regarding their
number and locations and the amount
which has been sanctioned for this pur-
pose?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NITHAR RANJAN
LASKAR): (a) No.

(b) Does not arise.

Alfernative Railway Routes from
Gauhati

7801. SHRI AJOY BISWAS: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
that alternative railway routes from
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Gauhati/Hajai to Hilara/Behara (in
Cachar) is necessary for speedy im-
provement of backward area and for
gecurity of border area; and

(b) if so, whether Government pro-
pose to take immediate steps in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS “(SHRI MALLIKAR-
JUN): (a) and (b). With a view to
cope with the vastly increased traffic
anticipated in the near future, in the
area presently served by Lumding-
Badarpur Hill Section, a Preliminary
Engineering-cum-Traffic Survey for an
alternative BG route from Gauhati/
Jagai Road to Ba&arpur Pas been in-
cluded in the Budiget for 1981-82. Fur-
ther consideration to this project will
be given after the results of the survey
become known, subject to availabilily
of resources and its clearance by the
Planning Commission.
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Unatiended Sick Wagons

7803. SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be
pleased lo state:

(a) the number of wagons added on
the sick list of wagons since January,
1980,
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"(b) the 1easons for the growing
number of sick wagons and the back-
log remaining unattended; and

- (c) the quantum of loss sustained by
the Railways since January, 1980 as a
result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS .AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) 22,267 wagons as on 1-1-1980
and 28,255 wagons as on 31-3-1981
were inefTective (generally referred to
as sick) for periodical preventive and
breakdown repairs (including those
under or awaiting repairs in Work-
shops).

(b) The backlog in wagon repairs
was due to frequent stoppages of power
supplied to wagon repair workshops,
depots and sicklines etc.,, inadeduate
supply of vital materials required for
maintenance from trade. The increase
in the number of ineffective wagons is
due to planned segregation of all un-
loadable wagotns to undertake large
scale repairs on wagons affected by
corrosion in grder to make them fit for
loading of all commodities.

(c) Railways loaded 18.53 million
tonnes in January, 1981 as compared
to 17.12 miilion tonnes in January
1980, as such there has been no loss in
loading.
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‘ Cycle Stand Contact 3¢ Kanpur

7807. SHRI R. N. RAKESH: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether sealed tenders have re-
cently been invited by the Divisional
Railway Manager, Northern Railway,
Allahabad for allotment of Cycle
Stand Contracts at Kanpur and All-
ahabad Railway Stations;
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«{b) .the dates on which these ten-
«ders swere reguired to be opened .and
the number of parties who purchased
tender forms for cycle stand contract
.at Kanpur and Allahabad separately;

(¢) the parties who submitted ten-
ders for XKanpur and ‘Allahabad to-
.gether with details of rates quoted by
‘the tenderers; and

(d) the parties in whose favour
the contracts had been finally awarded
by the Divitional -Railway Manhager,
Northern Railway, Allahabad?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLIK-
ARJUN): (a) Yes.

(b) to (d). Seven tender forms
were sold for the contract at Kanpur
and two tender forms for the contract
at Allahabad. The due date for op-
ening the tenders at Kanpur was
18-12-1980 and for Allahabad the due
date was 24.12.1980. It was however
decided not to open the {fenders hut
to renew the contract at Kanpur in
favour of the existing contractor,
whose services were satisfactory. For
the contract at Allahabad, g decision
is yet to be taken.

Cycle Stand Contracts

7808. SHRI R. N. RAKESH: Will
the Minister of RAILWAYS be pleased
to state:

‘(a) the policy of Government in
regard to allotment of cycle stand con-
tracts to contractors/Labour Cooper-
ative Societies;

(b) whether Labour Co-operative
Societies are also eligible for allotment
of contracts for sale of miscellaneous
articles at stations without a call for
open tenders; and

‘() if so, the details of Cycle Stand
coniracts for sale of - miscellaneous
articles has been sanctioned to Labour

Cooperative Societies on the Indian
Railways during the last two years
without a call for open tentders?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Cycle stand contra-
cts at Railway stations are awarded
on tender basis,

(b) Contracts for sale of miscell-
aneous articles are allotted after cal-
ling for tenders in respect of certain
major stations and without tenders on
licensed fee basis on other stations.

(¢) Information is being collected
and will be placed on the Table of the
Sabha.

Supply of Sub-Standard Food to
Patients of T.B. Hospital in
Capital

7809. SHRI B. V, DESAIL;: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether indoor patients of T.B.
hospitals in the Capital live with sub-
standard food supplied by the hospital
kitchens:

(b) if so, the reasons therefor:

(¢) whether the patients of the
Rajan Babu T. B. Hospital Delhi, have
been largely complaining to the auth-
orities concerned about it;

(d) if so, whether any enquiry has
been conducted: and

(e) if so, the outcome of the en-
quiry and the steps taken in  this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH & FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) No. According to
T.B. Association of India and the
Municipal Corporation of Delhi the
diet given to the patients in the T.B.
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Hospitals in the Capital is adequate
and balanced.

{b) Does not arise.
(c_) No,
(d) and (e). Do not arise,

Visit of Guinea President

7810. SHRI B. V. DESALI:
SHRI MANPHOOL SINGH
CHAUDHARY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether the President of Guinea
visited India dquring March, 1981;

(b) whether it is a fact that India
and Guinea have expressed deep con-
cern over the escalation of great mili-
tary presence and rivalry in the In-
dian Ocean particularly the strenzg-
thening of the American military base
of Diego Garcia,

(c) if so, what were the other po-
ints agreed by both Governments; and

(d) the extent to which the rela-
tions between the twc countries have
been further strengthened after his
visit?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) 8Sir, President Ahmed
Sekou Toure of Guinea paid a State
visit to India from 17 to 20 March,
1981.

(b) and (c¢). The President of
Guinea and the Prime Minister of
India expressed deep concern over the
escalation of great power military
presence and rivalary in the Indian
Ocean, including in particular, the
strengthening of the Diego Garcia
base. Both the leaders agreed that
it was in spite of the expressed wishes
of the littoral and hinterland states
that the great powers were intensi-
fying their military competition with
serious consequences for peace and
stability in the region. Both the Jea-
ders noted with regret the suspension
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of the bilateral talks on mnaval arms
limitation in the Indian Ocean bet--
ween the Soviet Union and the Uni-
ted States and expressed the hope that.
they would be resumed soon.

(d) The visit of the President of
Guinea has further strengthened the
bilateral relations existing betwe:n
the two countries. Some areas identi-
fied for further cooperation include
agriculture, handicrafts, small scale
industries, transportation and deve-
lopment of renewable resources of en-
ergy.

Proposal to set up National Road
Tmnsport Corporation

7811, SHRI JANARDHANA
POOJARY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have &
proposal under their consideration to
set up the National Road Transport
Corporation; and

(b) if so, the details there?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

(a) There is no such proposal under
consideration of the Government.

(b) Does not arise.
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Arrival of Trains at Bombay V.T.

7813. SHRIMATI PROMILA DAN-
DAVATE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it 1s a fact that at
Bombay VT two trains are received
on the same platform and that the
same traing are indicated for immed-
iate departure:

(b) whether it is a fact that more
than one adjoining platforms are va-
cant at the same time; and

{c) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL-
IKARJUN): (a) to (c¢) Trains are
not received on the same platform.
A Platform can have two faces. Due
to a large number of suburban irains
originating and terminating in quick
sucession at Bombay VT, at times
trains are received and despaiched
more or less simultaneously or in
quick succession on either side of a
platform specially during peak hours.
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Freguency of Trains Arriving at V.T.
during peak and non peak hours

7814. SHRIMATI PROMILA DAN-
DAVATE: Will the Miuister of RAIL-
WAYS be pleased to state:

(a) the frequency of suburban
trains arriving at Bombay V.T, during
peak-hours and non-peak-hours;

(b) the total number of traing arri-
ving on platform Nos. 1 to 8 during
one hour, number of trains arriving

on individual platforms during one
hour; and

(c) the frequency of trains at V.T.
when the optimisation work will be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL-
IKARJUN): (a) to (¢) Information
is being collecfed and w#l be laid on
the Table of the House.
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Demands of Taxi, Auto-Rickshaw and
Scooter Drivers Re: Capacity of thelr
Vehicles

7817. SHRI CHIRANJI LAL.

SHARMA: Will the  Minister of
SHIPPING AND TRANSPORT bLe
pleased to state:

(a) whether Government have con=
sidered the demands of Delhi Taxi,
Auto Rickshaw and scooter drivers
regarding capacity of passengers of
their vehitles; "ahd :

(b) the reaction of Governgicnt
thereto? :
THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT" (SHRI' BUTA SINGH):
(a) According to Delhi Adminijstra-
tion they have not redeived any
such proposal.

(b) Does not arise.
Average cost of Producing a Doclor

7818. SHRI RAJESH PILOT: Will
the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) the average cost of producing
a doctor with post graduate degree;

(b) when such a doctor migrates to
affluent countries how much moncy he
sends home on average for his family;

(c) what he caontributes to the poor
masses at whose cost he got his educa-
tion; and

(d) whether Government propose
to levy a cess on such migrating
doctors?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) No recliable estimale
regarding the cost of producing a
doctor with post graduale gqualifica-
tions is available.

(b) and (ec).
not available.

The information 1s
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(d) No such proposal is under con-
sideration at present,

Running of more trains between Agra
Jaipur, Ajmer and Udaipur

7819. SHRI RAJESH PILOT: Will
the Minister of RAILWAYS be pleca-
sed to state;

(a) whether Government are aware
of the urgent need of more trains
beiween Agra, Jaipur, Ajmer and
Udaipur in view of ulilising tourist
potential; and

{(b) if so, what steps Government
have taken to meet this need?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL-
IKARJUN): (a) Adequate number of
connecting services are available bet-
ween Agra, Jaipur, Ajmer and Udai-
pur.

(b) Does not arise.

S.C. and S.T. Casual Labourers

7820. SHRI RAM VILAS PAS-
WAN:
SHRI DAULATSINHJI
JADEJA;

Will the Minister of RAILWAYS be
pleased to state;

(a) the total number of casual lab-
ourers working on the different Rail-
way Divisions, as on 15th March, 1931
and the number of persons belonging
to Scheduled Castes and the Sched-
uled Tribes among them, Division-
wise;

(b) whether the directive issued
vide Railway Board letter No. E-
.79(SCT) 15/dated 10-3-79 is not being
complied with by the Divisional Man-
agers; and

(c)fi: so, the action taken against
them and if not, the Divisional Man-
agers who have complied with the
directive of the Railway Board?

THE DEPUTY MINISTER IN THE
MINISTER OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL-
IKARJUN): (a) to \c¢): The informa-
tion is being collected from the zouzl
Railways and will be laid on ine
table of the Sabha,
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Financial Assistance to Resident
Doctors who writes thesis

7822. SHRI EK.A. RAJAN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state whether
Government have agreed to give [in-
ancial assistance to resident doctors of
Delhi who sre spending huge sums
of money on writing thesis for M.D./
M.E.?

THE MINISTER OF STATE IN THE.
MINISTRY OF HEALTH AND FAM-
ILY WELFARE ,SHR] NIHAR RAN~
JAN LASKAR): No.
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Employees of Photography Depart-
ment/Section in Maulana Azad
Megdical College

7823. SHRI RAJNATH SONKAR
“SHASTRI: Will the Minister of HEA-
LTH AND FAMILY WELFARE be
pleased to stat::

(a) whether there 1s a Photogra-
phy Department/Section in the Maul-
ana Azad Medical College associated
with Lok Nayak Jai Prakash Narayan
Hospital and G.B. Pant Hospital and
Guru Nanak Eye Hospital;

(b) if so, the total number of emp-
loyees, category-wise, working jn this
Department/Section and the number
of Scheduled Castes/Scheduled Tribes
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(¢) whether quofa reserved for
Scheduled Caste and Scheduled Tribe
in each category is complete, particul
arly the Senior Photographers post;
and

(d) is not, the reasons for not fil-
ling the vacant posts reserve for
Scheduled Caste candidates and when
these posts are likely to be filled and
backlog completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAM-
ILY WELFARE: (SHRI NIHAR
RANJAN LASKAR): (a) to (d).
The following staff is engaged in
Photography work in the LN.JP. and

employees in each category of post G.B. Pant Hospitals and M.A.M.
separately; College:
" MA M. College Y.N.J.P.Hcspital G.B. Pant Hosp.
No. of No. of No. of No. of No. of No. of
Name of the post persons SC/ST persons  SC/ST persons SC/ST
wotking  out of working  out of working  out of
those in those in those in
Col. (1) Col. (1) Col. (1)
(1 (2) (1 (2) (1 (2
€. Sr. Photographer . 1 1
2. Artist Photographer . I
8. Fluorescin Angio Asstt. . I
4. Photographer - . 1 1 t
5. Dark Room Asstt. . 2 1 1

There is no independent Photogra-
rhy Department /Section in Maulana
Azad Medical College associated with
Lok Nayak Jai Prakash Narayan Hos-
pital, G. B. Pant Hospital and Guru
Nanak Eye Hospital.

As the posts detailed in the fore-
going tabular statement are jsolated
ones, these have been grouped with
othey similar posts and according tp
the forty-point Roster, due reservation
is provided for SC/ST condidates, The
post of Sr. Photographer is also an
isolated one and, accordingly, there is
;no question of its reservation.

Vacant posts of senior Photographers
in Maulana Azad Medical College

7824. SHRI RAJNATH SONKAR
SHASTRI: Will the M:nister of
HEALTH AND FAMILY WELFARE be
pleased 1o state:

(a) total number of Senior Photograe
phers working in the Maulana Azad
Medical College associated with Lok
Nayak Jai Prakash Narayan Hospital,
G. B. Pant Hospital and Guru Nanak
Eye Centre;
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(b) the number of posts in this
category lying vacant and the num-
ber thereof are rserved for Sche-
duled Caste and Scheduled Tribe

candidates; and

(¢) the reasons for not filling these
posts from the departmental candi-
dates and when these will be filled
from the departmental candidates?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) One in Maulana Azac
Medical College and one in Lok Nayak
J. P. Naraim Hospital.

(b) The post in the Lok Nayak J. P.
Hospital is vacant since  1.11.1977.
This post is unreserved.

(¢) The post could not be filled as
the selection made by the concerned
authorities has been challenged legally
and, as to-day, the matter is sub-judice.

Selection Grade to Laboratory Tech-
nicals working in Hospitals

7825. SHRI SATISH PRASAD
SINGH: Will  the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is g fact that Labora-
tory technicians working in Central
Government Health Scheme Laborato-
ries are g'ven Selection Grade where-
as the same is not granted to Labora-
tory technicians working in other hos»
pitals under the Central Government;

(h) it so, the reasons therefor;

(y whether Government propose to
grant the selection grade to all Labo-
ratorv technicians who have so far
been denied the same; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) Yes.
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(b) In accordance with Govern-
ment orders, selection grades are given
if direct recruitmemt to the post is
75 per cent or more. Whereas the
Laboratory  Techniciang in Central
Government Health scheme qualify
for the Selection Grade under thia
principl., Lthe LabLoratory Technicians
in Central Government Hospitals
in Delhi do not qualify for the same.

(c) and (d). Does not arise,

Selling of Imitation Medicines in
the Market

-4

7826. SHRI T. R. SHAMANNA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
that large number of imitation medi-
cines are being sold in the market;
and

(by if so, whether Government pro-
pose to take aclion to see that genuine
medicines are alone sold in the
market? .

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) Occasionally
cases of manufacure of spurious drugs
come to the notice of Government of
India. But no report of large scale
manufacture of spurious drugs Thas
come to the notice of Government.
Under the provisions of the Drugs and
Cosmetics Act and the Rules there-
under, control over manufacture and
sale of drugs is exercised hy the State
Drugs Control authorities,

(b Whenever enirh ecases come fo
the notice of (Yovernment of India, ne-
cessary artion as provided under the
Drugss and Cosmet'es Act is faken. A
Statement eivine tha measuree taken
to chock +he manvfactura ana cqle of
spurious drugs is enclosed.

Statement

1. Tn 1964, the DruTs and Cosmetics
Act wae amendad +n inecrease the pee
nalty for manufacture and sale of
spurious drugs from three years fo
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10 years and with fine. The courts
were requested to record in wriling
special reasons if they wished to im-
pose a sentence of imprisonment of
less than one year.

2. A new section was added in 1964
requiring every dealer or an agent of
manufacturer to disclose to the Drugs
Inspectors the name, address and other
particulars of the person from whom
he received drugs or cosmetics.,

3. Provision was also made in 1964
whereby the stocks of spurious drugs
could be confiscated if the person res-
ponsible for its manufacture or distri-
bution was convicted. The implements
of machinery used in such manufac-
ture, sale or distribution and any re-
ceptacles packages or covers in which
such spurious drugs were contained
and the animals, vehicles, vessels or
other conveyance used in carrying
such drugs were also made liable to
confiscation.

4. To eliminate unlicensed manu-
facturers of drugs, who usually in-
dulge in manufacture and sale of
spurious drugs, an ‘Al India List
of Licenseq drug manufacturers’ has
been compiled and brought uapto
date. Thig list has been circulated
to all the State Drugs Controller and
leading Associations of Drugs Manu-
facturers and Dealer.

5. The State have been advised to
maintain close liaision with the Police
authorities for the Campaign against
spurious drugs to be carried out
intensively.

6. Whenever reports of spurious
drugs are received by the Central
Drugs Standard Control Organization
and wherever a racket is supposed to
be of Inter-State character, the States
concerned are immediately alerted
and advised to take necessary action
with the assistance of the State Police.

7. The help and cooperation of
Associations representing the inte-
rests of drug manufacturers and dea-
lears hag been and is being enlisted
to ensure maximum compliance with
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the Good manufacturing and sale
practices and their cooperation in the
campaign aginst spurious drugs is
also being sought.

8. A constant liaision with the State
Drugs Control Organisation is main-
tained by the Central Drugs Standard
Control Organisation by  holding
meetings of the Zona] State Drugs
Controllers, and through discussion
the Zonal Officers have with the State
Drugs Control Officials and by corres-
pondence. This constant exchange of
information helps co-ordination and
intensification of quality contrcl mea-
sures.

9. The States have been requested
to constitute State Drugs Advisory
Boards on which representatives of
the manufacturers, dealers, medical
profession and consumers are asso-
ciated to advise the State Govern-
ments on the measureg top be taken
for effective enforcement of the
Drugs and Cosmetics Act

10. The testing facilities available
with the Central Government at the
Cenral Drugs Laboratory, Calcutta.
The Central Indian pharmacopoeia
Laboratory, Ghaziabad and the Cen-
tral Research Insiitute, Xasauli, are
placed at the disposal of the States.
As many as 21 States and TUnion
fTerritories are now availing of the
testing facilities,

11. Four Zona]} Offices of the Cen~
tral Drugs Standard Control Organi-
sation have been set up at Bombay,
Calcutta, Madras and Ghaziabad to
maintain a close liasion between the
Central and State Organisation and
to ensure uniform enforcement of
the Act throughout the country. These
Zonal Offices have also Drugg Ins-
pectors who carry out joint Iinspec-
tions of premises of drug manufac-
turers alongwith  the State
Authorties to ensure that they con-
form to the standards laid down 1ihe
under the Law.

12. The technical competence of
the Drugs Inspectors employed by
State Govemments is brought up to-
date by the Central Drugs Control
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Organisation which has arranged a
training programme and State Gov-
ernments have been availing them-
selves of this facility.

Goods Handling contract at Allaha-
bad

7827. SHR] R, N. RAKESH: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Divisional Superiniendeni Northern
Railway, Allahabad, entered into
agreement with M/s, Railway Cycle
Stand Karamchari Sahkari Samiti
Ltd. Allahabad in respect of Goods
handling contract at Allahabad;

(b) whether it is also a fact that
the Divisional Railway Manager,
Allahabad in exercise of his powers
in terms of the agreement terminated
the about contract with effect from
the 18th December, 1980 for con-
tinued wunstatisfactory  performance
of the Society;

(¢) the total cost of departmental
labour engaged during the period
from the 18th December, 1980 to 9th
January, 1981 and whether the entire
cost so incurred has been rccovered
from the Society;.and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). Yes.

(c) Rs. 6907.50p—cost of depart-
mental labour charges has been re-
covered from the society’s handling
bills for the months of January 81
and February ‘81, )

(d) Does not arise,

Poor conditions of coach  atiached
to Assam Mail at Baraoni

7828. SHRI K. M. MADHUKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the coach bearing the
destination plate “Muzaffarpur-New
Delhi” which is attached to Assam

Mail train at Barauni Junction, is not
in good condition and it has no water
and light facility and also the condi-
tion of its doors are not good;

(b) if so, the reasons for not bring-
ing about improvements therein
despite the repeated complaints made
by the Members of Parliament;

(c) whether it is a fact that there
is no attendant in this coach;

(d) whether it is also a fact that
this coach is attached at the end of
all coaches and the first class passen-
gers have to face great difficulties;

and

(e) if so, the action taken of
proposed to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS "AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The coaches plying
between Muzaffarpur and Delhi have
been renovated by internal and exter-
nal painting only recently and all
their doors are in good working condl-
tion. Proper lighting facilities hawve
also been ensured. The present condi-
tion of all the 3 sets of coaches on
this service is considered satisfactory.
The water is being replenished at orl-
ginating & denots nominated enroute
stations to aviod coacheg going irith-
out water.

(b) Does not arise.

(¢) As per the extant policy coach
attendants are provided in full cor-
ridor type first class coaches only. No
attendants are at present, provided
in first class portion of composite first~
cum-second clasg coaches of this type
The train staff including the coach
attendants in the adjoining first class
full corridor type coaches, if any,
look after the comforts of passengers
travelling therein. i

(dy and (e). Three coaches viz.,, one
ordinary second class one second class
3-tler sleeper and one first-cum-second
class composite bogie are attached to
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85 Up ex-Barauni. These are attached
first, second and third inside rear SLR.
Since these coachesg are attached to 85
Up at an intermediate station it is not
operationally feasible to attach them
in the middle.

Dieselisation of Chetak EXpress

7829, SHRI BHEEKHABHALI:
Will the Minister of RAILWAYS
be pleased to refer to reply given
to Unstarred. Question No. 7752 on
the 19th April, 1879 regarding Diese-
lisation of Chetak Expresg and state:

(a) whethar it is a fact that an
assurance was given by previous
Railway Minister to some Members;

(b) if so, what action has been
taken f{or the dieselisation of the
Ch.etak‘&(press joining Delhi and
Udaipur:;«and

(c) when will the assurance given
in 1579 be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
TEE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
XARJUN): (a) to (e). The {feasi-
bility  of dieselisation of Chetak
Express is being examined and
action as found feasible will be
taken.
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Grievances of Gangmen

7831. SHRI A. K. ROY: Will the
Minister ot RAILWAYS be pleased to
stale th- reasons for non payment of;

(a) arrear dues for temporay sta-
tus to Gangmen (CPC) under P.W.Is.
Dhanba+l, Gomoh, Parasnath, Bermo,
Hazaribagh Road, Chandrapura,
Katrasgarh, Barkakana, Patratu, Tori,
Latehar etc. with effect from 1st
August, 1974;

(b) T. A. to Gangmen (CPC), Dhan-
bad for working at Pradhankhanta
for the months of January, February
and March, 1979;

{¢) over time to Gangmen, Dhan-
bad for working as Chowkidars for
12 hours and also for patrolling
duty: and

(@) overtime to the Gangmen under
D.E.N. (Cons.), Dhanbad for change
of dquty hourg from eight and a half
hours {o eight hours as per R.L.T./69
from the 1st May, 1979 to the 16th
September, 19797

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ANDIN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

KARJUN): (a) Casual Gangmen have
been allowed regular scales as and
when they attained temporary

status as per extent rules. .
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(b) The Theadguarters of these
Gangmen being Pradhankhanta, they
are not entitled for any travelling
allowance.

(c) All cases, where claims are sub-
stantiated by records, overtime
allowance, as per extent rules, has
been paid,

(d) Overtime bill is under scrutiny
and arrangement js being made for
payment shorily,

New Express Train between Puri/
Bhubaneshwar and New Dehi

7832. SHRI RAM CHANDRA,
RATH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
proposal for the introduction of a new
Express train between Puri/Bhubane-
swar and New Delhi via. Khargpur,
Adra, Asansol, Varanasi and Moghul-
saral was rejected by the Railway
Board during 1977-78;

(b) if so, the reasons therefor;

(c) whether his Ministry will now
accept this proposal and priority will
be given while introducing the new
irains during Sixth Plan period; and

{d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). Due to line
capacity constraints and other opera-
tional difficulty, it was not found
feasible to introduce a train between
Puri and New Delhi via. Adra, Asan-
s0l during 1977-T8.

(¢) and (d). With effect from 1.4.80,
175/176 Puri-New Delhi Tri-weekly
Neelachal Express already been in-
troduced which rung via. Tatanagar,
Bokaro Steel City, Gaya, Mughalsarai,
Varanasi to connect important pilgrim
centres and industrial centres like
Tatanagar and Bokaro Stee] City

and also backwarg areag of Chho-

tanagpur with the Union Captial.
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Filling up Forms Reservation

7833. SHR]I D. S. A. SIVAPRAKA-
SAM: Will the Minister of RAILs
WAYS be pleased 1o state:

(a) whether it is a facl that the
Southern Railway has dlscontinued
the practice of filling up reservation
forms for Vaigai Express starting
from Madurai;

(b) if so, the reasons therefor; and

{c) whether Government are aware
that this discontinuance has resulted
in blackmarketing of tickets?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) The practice of filling up of re-
quisition forms by passengers for
reservation for seats by short distance
day time trains was discontinued in
1980 to provide quick service 1o
passengers at the reservation coun-
ters.

(c) No such complaint has been re-
ceived.

Working of Nationa] Institute of
Health and Family Wellare,
Munirka, New Delhi

7834. SHRI RAGHUNATH SINGH
VERMA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the working hours of
the Family Welfare Centre in the
National Institute of Health and
Family Welfare, Munirka, New Delhi,
are from 9.30 AM. to 1.00 P.M; '

(b) if so, whether Government are
aware that neither the doctors nor the
receptionisty come to the Centre bhe-
fore 1030 AM;

(c) whether despite the fact that a
very small number of patients come
to the Centre, the doctors do not
attend to them properly and the
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patienty are put of months after
month on one pretext or the other;

(d) whether some cases are, under
treatment in the Centre since }§78; it
80, the number of such cases and the

reasons for taking such a long time
to cure them;

(e) whether Government propose
o keep a complaint register or a
suggestion box at some suitable place
at the entrance of the Centre to ena-
ble the patienis to bring their diffi-
culties to the noice of Government;
and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) The doctors and other staff of
the Centre come to the Centre regula-
rly in time, but once a week attend
to the staff meeting held in the Insti-
tute before coming tp the Centre,

(c) No such complaints have been
received,

(d) Yes. About 17 couples who
were registered in 1978 have been
attending the clinic during January-
March 1981. Many cases visiting the
Institute are difficult and complicated
ones. A number of patients with in-
fertility and other reproductive dis-
orders had been under investigation
and treatment since 1978, Manage-
ment of infertile cases is a very time-
consuming procedure which requires
a great deal of patience on the part
of couples as well as doctors.

(e) It is primarily a research cen-
tre and not g routine service centre.
Authorities at the centre are availa-
ble for listening to the hardship of
the clientele, However, a complaint
register has now been kept at the
centre.

(f) Does not arise.
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O faearaet & wrew

7835. sY THTEATT WNEAT :
|1 W qel Ag AW FT U WG
fe .

(%) #ar 9 faa ogor ¥
WE & AENATHT F), IvH AR
¥ gem & fagrawi agqr  TqrA\T
AW F oM & o wrea f&ar www
ar

(=) afz g, @ Se+t 988 @
¥ o AR

(W) Tg 9 TWER ® AT

sfafsar & 7

[ WAt ALT QA W awqt
faewr & SaaaEr (s wfewwn(a ) ¢
(F) =, g

(@) AR (7). F9ga ¥ oF
ag ey TS, FE AT wfEAt F
afaftda  sgual 1 s@azggr dq
afese § =wrew & fag Frer
faaif sear mifas qr | 37 q@ET
93 qurEw F wrar 9T fawr fwar
FIRAM |

Tickets for Tamil Nadu Express

7836. SHRI T. R. SHAMANNA:
Will the Minister of RAILWAYS be
pleased to state whether Government
are aware that ticketg are issued from
Bangalore to Delhi in Tamil Nadu
Express whereas there is no arrange-
ment or quota for issuing  tickets
from Delhi to Bangalore through
Tamil Nadu Express?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEFPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): It is proposed to pro-
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vide through booking facility of reser-
ved accommodation from New Deihi
to Bangalore for passengers travelling
by 122 UP Tamil Nadu Expresg and
connecting train,

Empanelled casuzl Labourers of Sig-
nal and Telecommunication

7837. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether jt ig a fact that the
casual labourers of Signal and Tele-~
communication are empanelled on the
basis of the total number of days they
work from the date of appointment
to the date of screening on the Madu-
rai Division of Southern Railway;

(b) the total number of days wor-
ked was only furnished by DSTE/W/
Tambaram to  DPO/Tiruchirappalli
and Senior DPO/Madras last year
for empanelment against wvacancies
that occurred for 1979;

(c) whether it is a fact that for -

empanelment for 1930, the DSTE/W/,
Tambaram has furnished the date of
entry to Senior DPO/Madras while
the DSTE/Madurai has taken  the

total number of dayg worked for

determining seniority for empanel-

ment; and

(d) if so, the reasons for, different
procedures followed in this regard?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT O PARLIA-
MENTARY AFFAIRS (SHR1 MAL-
LIKARJUN): (a) and (b). Yes.

(c) No.

(d) Does not arise.

W T - ATNrveTe PV

N IR

7838. &t CTSTWAY- W ¢
®qT IW WA T q@TN I PN T
v '

(%) #=1 ag aw § fF awwe }
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Bonus to Employees of Government
Medica] Store Depot

7839. SHRI K. B. S. MANI: Will
the Minister of HEALTH AND FAMI-
LY WELFARE De pleaseg to stale:

(a) whether it is a fact that the
Government Medical Store Depot ad-
ministration, Madras hag recommend-
ed for the Interim payment of the
productivity linked bonus to the em-
ployees and the same lias been cen-
firmed by the Management before the
Regional Labour Commissioner, Mad-
Tas;

(b) if so, what action has been
taken thereon;

(c) when the productivity linked
bonus will be paid to the Depot em-
ployers;

(d) whether any action has been
initiated from the Government side
to settle this issue; and

(e) if so, the details' thereof?

THE MINISTRY.OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

{b) Does not arise.

(c) to (e). The matter is still
under consideration.

LG & o WY o Ao W
Qo fo qa'o

7840. &Y WIATH WY : Fa7 TH
#Ar ag T4 Fr A0 IRT o o:

(%) #a1 gAHTTME  (TTSIEATH)
(sfmst X) 3 famtor fawmr &
qro ey o I =T To £o aFo ES
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MY §IH F A H oATH F N9H
agr fodla wwg & wf  fafaw
fosras faelt
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ar | W) faw X w@ @ ¥ @
fawrar qv fw figt & 37w Waw &
e frgl #7 g7 Ty wwa aufud
|AragAy a@r It =g wifs oy
1 o gfs T & %

() wwqiEty T ®  WIT
fagas (fraior), gywrane, & =«fw
w qF faax &€ weqyr Afqafrasr
g TaT 1 22-3-81 W HTHA W
friz wgras soMfqac &1 9T &
Tqr 97 1397 F #Y TOT F 9T
HqIT qrF AT 09 w7 B JEg I
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FUA AlZA § AA7 A Qifwar
g7 ®7 T wdr )

Assue of Fictitious Medical Certificates
by R.M.P.

7841. SHRI P. L. P. VERMA: Will
‘the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that some
of the Registered Medica] Practitio-
mners in Delhi resort to unwanted acti-
vities and bring a bad name to the
profession by running Chemist shops
in their premises and by issuing ficti-
tious medical certificates to make both
-ends meet;

(b) if so, whether Government pro-
pose to conduct a survey to determine
the facts of the allegations and if
found correct, cancel their practising
licenceg and take legal action against
them; and

(¢) it not, the reasons therefor?

THE MINISTER OF STATE IN
'THE MINISTRY OF HEALTH AND
FAMIL}_{' WELFARE (SHRI NIHAR
RANJAN LASKAR»®:(a)' No such
instance’ has come to the notice of
sthe Pelhi’ Adminisiration.

(b) anci (c). Do not arise,

Central Assistance for Development of
Poyt Canning jn West Bengal

7842. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of SHIPPING
AND TRANSPORT be pleasea to
state:

(a) whether any financial or techni-
cal assistance is being rendered by the
Centre for the development of Port
Canning in Wes{ Bengal?

(b) if so, what; and
(c) if not, the reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) As per the decision
of the National Development Council,
responsibility for the development of
minor ports vests with the State Gov-
ernment concerned, and the funds for
the purpose are being provided in the
State Sector Plans. As such, no funds
are provided for this purpose in the
Central Sector Plans.

Technical assistance is given to the
State Governments when requested.
However, no such request has been
received from the Government of West
Bengal for the development of Port
Canning,

(b) and (e¢). Do not arise,

Number of Accidents occurred during
last three years

7843. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the number of accidents that
occurred involving Government road-
ways, private buses, public carriers
and also other vehicles in the country
during the last three years; and

(by the number of persons killed
and injured as well as loss of propertly
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). Details of the tota] num-
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ber of fatal and other™ types of acci-
dentg involving all types of vehicles in
the couniry for the last three years as
compiled on the basis of information
so far received from the State Gov-
ernments and the Union  Territory
Administration, are as under; ’

APRIL 16, 1981

Total Casualty
No. of (ooo Nos)
Year accidents —————————
B (000 Nos.) Persons Persons

killed injured

1978 . 122.5 19.1 87.0
1979 . 111.4 18.5 83.2

1980 . 91.7 14.5 6.1

Estimates of loss of property as a
result of accidents have not been
maintained.

SHRI NIREN GHOSH (Dum Dum):
The freedom of press is in danger be-
cause in news papers....

weaR wgiRw . fEw, ww AN
st gfag 1 f5as ) wwe ¥ 9w
oo ¥, &% (oae a% feo & #4iw
e fufaedy a7 fewtew =1 v §
v fagar W 5w FERT SRY ¥
€ qI7T SO 77 &1 wIgnT) fAgAr
aEf! & HTT FEAT wlEd § W
wfge 1
SHRI NIREN GHOSH: But that will
be lost in the jungle.
(smasta)

t TR AgE ([FEIRYT)
TET FrEA, WG F VIEH B
fawfad & g fufseer amgs ¥

FE AT

wsaw WRaw (@R fwiEeh a7
fenrveg wr ) &, w9 @w Rl
& gfegar

Written amu;m o1

ot TR fretrty qrew (grefiye) -
HEAM AT, TALTT & FAT AX w7 AR
RRAT § SaFT Ow fafae & qeavy
TE ]

werm wQiEw ;A frEw 3

ot TR fawtR QrEETR @ TTeg
JTFT HWIT waTaw ¥ foaamw
33% famr mafec saw frevare
FIE A AT NAT | AT 9T gH
AT IHTT AN AT FET qF 2T
TEFR T FT KIWAT § AT 97 HIT
7A ITET |

MR. SPEAKER: No, not zllowed.

ot vr faarg  qraEm  #7 oe-
Adqe Tiwa far & 1 (swaera)

MR. SPEAKER: No not allowed. I
know. I am  perfectly seized of
the sifuation. I know freedom of
press is very essential It comes
under law ana order. It has to be
dealt with by the Home Ministry.

st TRTEAR wreat (A7)
wEA AT, SAFIE I OHATALIR
# =7 wiEAr 7L A0 §... (e

MR. SPEAKER: It comes again.
under the Home Ministry’s demands.

-

st TTHTEATT WrEAt ;. 358 49
FW waar ! (swagt)

MR. SPEAKER: That is a State sub-
ject plus Home Ministry’s demands.

SHRI C, T. DHEANDAPANI (Polla-
chi): As far as Shastri Award is
concerned many things have happen-
ed in Tamilnadu. Many times we
have asked for Calling Attention.
The reply given was that it is a State:
Subject.
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Where can we discuss? State Govérn-
ment has got vested interests in the
matter. Where cap we discusg it?

MR. SPEAKER: I cannot moula the
rules, I cannot circumvent the rules.
If I do it gt ona place....

(Interruptions)

SHRI C. T. DHANDAPANI: Ag far
as interests of Harijans are concerned,
the question of its being a State sub-
jeet does not arise.

werR g g fafaegt @
feroen o1 & &

SHRI C. T. DHANDAPANI: Some
Members may not take opportunities
to....

MR, SPEAKER: Yoy can have the
opportunity tp discuss? Why do you
lose this way?

PROF. MADHU DANDAVATE
(Rajapur): Please hurriedly do not
give the ruling. I want {o know is the
protection of the Constitution a Cen-
tral subject or a State subject?

MR. SPEAKER: What do you want
to say?

PROF. MADHU DANDAVATE:
First tell me ig the protection of the
Constitution a Central subject or a
State subject? I want {0 know as a
lay man.

"MR. SPEAKER; We are all concern-
ed with it.

PROF. MADHU DANDAVATE: In
the light of that, if Article 19 is vio-
lated. ...

MR. SPEAKER: For what?

PROF. MADHU DANDAVATE: 1
will tell you for what. Please listen to
me for a few seconds. I find that one
journalist who has been told that be-
cause at Faridabad he was taking
photographs of the other district, that
i why he was arrested, From Delhi

214

he was taken and beaten and kept im
Faridabad. Will it not be & fit case..

MR. SPEAKER: Am I going to bar
it from being discusseq on the Home-
Ministry demands?

st T fares oreaw g fafa-
T ¥ L% agar ?

weTR wgvew : f&< &g v P
mqasﬁimamu‘l‘tw'm?
(worersrr)

MR. SPEAKER: Nothing. This:
comes under the Home Ministry. It.

can be discussed under that.

PROF. MADHU DANDAVATE: I

want your ruling, Sir. Does it not
fall under the Central subject or nol?

MR. SPEAKFR: Let that be the-
Home Ministry’s concern.

PROF. MADHU DANDAVATE: So,
that falls under the Centre. The pro-
tection of article 19, freedom of ex-
pression which includes freedom of the
press, which includeg survival of the-
pressmen. . . . (Interruptions)

MR. SPEAKER: I understand; I am
tully seized of the situation. T fully
sympathise with the sentiments you
are expressing. But this question can
be discussed properly under the Home
Ministry’s demands.

PROF. MADHU DANDAVATE: Let
the Home Minister make a statement.

MR. SPEAKER: You are having a
discussion on the Home  Ministry’s
demands.

PROF. MADHU DANDAVATE:
Kindly direct hiy; to make a state-
ment.

MR. SPEAKER: I-fiil to understand.
When we have got the opportunity,
when the Home Ministry’s demands
are coming up, what is the situation
which calls for this? No please. The
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- rules are very clear on this. I know
: the rules.

SHR1 HARIKESH BAHADUR

* (Gotrakhpur): Your immediate inter-

* vention is needed because he is being

beaten up by the police.... (Interrup-
« tiong).

MR. SPEAKER: No please, there are
rules. There are courts open. Shri
- Chitta Basu, (Interruptions).

SHRI CHITTA BASU (Barasat):
Several demonstrators were arrested
by the Delhi Police, they were peace-
fully demonstrating .. (Interruptions)

MR. SPEAKER: Why do you want
*to repeat it every time? No please,
nothing is going on record.

(Interruptions) *

Yo wwlr AT WEAr (awEdl-
gT) @ yiwAArg # FEE T B

weas wgiaa : FF aNa fzar g
FIT JIT AT FAT FPATT § !
UF TIT FE, -Q {IT FGOH ¥
AT I3 AT § |

sto wiwa gare Agar : ag @
wq Raner F arfaat ¥ Fa w@r

q

MR, SPEAKER: You discuss it. We
have already diseussed these things.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, I would
like to draw your attention that
whenever we try to raise something,
you say, it will not go on record Under

what rule?

MR. SPEAKER: If it is without my
permission,
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SHRI SATYASADHAN . CHAKRA~
BORTY: If ‘1 speak certain things, {f
I do not speak anything obscene or
defamatory, why is it that you say,
it will not go on record?

MR. SPEAKER: Why don’t you lis-
ten to me? I say, only that which is
without my permission. Whatever
you are saying with my permission
will go on record. But when anybody
speaks of his own free will, then I use
my discretion and without my permis-
sion, nobody is allowed.

SHRI SATYASADHAN CHAKRA-
BORTY: Is this convention followed
in other Par}iaments, even in England?

MR. SPEAKER. Well, everywhere.
You have to take the permision of the
Chair. Without the permission of the
Chair, you are not allowea. I do not
have-16 read the rules here. If yoqu
have read once the rules, then yqu
would not raise this question. You are
a professor. Why have I to tell you
this? You have rather to tell me this
thing. You have to seek my permig-
sion. )

(Interruptions)

MR. SPEAKER: If you want any
discussion, you come tpo my chamber.
if you want to have any debate, you
come to me.

SHRI SATYASADHAN CHAKRA-
BORTY: This is some sort of an impo-
sition. a restriction on our speakirg,

MR. SPEAKER: Yes, Sir, this js, Sir.
Without this, I wiil nof be able to con-
duct the House. B

wY TATAATT WreAr ;AT
EwiSid a9 &, 9 W a@T T8 [
€1 A g T ar g

MR. SPEAKER: No please, I know
it, I khow my job.

*Not recorded,
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! wiriv gaw wqJf : (AT)
wa e wiza, fagre # ¥ @ W

MR. SPEAKER: It is under my con-
sideration. I am getting the facts.

wt  ghedw *IL : /T AT
HA F1 HEL .o

weaR  AgEW : gadr wal R
47 ¥3 7

= giesw a@T : [ waaa
# WMARTT F H(A ¥ Tgd g,
¥fss gfha 3 ooz RE

MR. SPEAKER: 1 do not think any-
body can dare that.

(wwerta)

weaw AN : O AL NI,
fafes=as g =T

(sazem)

WETA WERA : qT g7 g
w7 fard 9T wEw ag Ar
Tifgg |

12.07 hrs.
PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT OF
SgrpPING CORPORATION OF INDIA LD,
BomBay For 1978-80

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR! VEEREN-
DRA PATIL): I beg to lay on  the
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Table a copy each of the following:
papers (Hindi and English versions)
Under sub-section (1) of section 619A
of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Shipping
Corporation of India Limited, Bom-
bay, for the year 1979-80.

(2) Annual Report of the Ship-
ping Corporation of India Limited,
Bombay, for the year 1979-80 along
with the Audited Accouns and
the comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No. LT—

2348/81.1

DETAILED DEMANDS FOR GRANTS OF
MINISTRY OF SUPPLY AND REHABILITA-
TION FOR 1981-82.

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHR BHAG-
WAT JHA AZAD): 1 beg to lay on
the Table a copy of the Detailed De-
mands for Grants (Hindi and English
versions) of Ministry of Supply and
Rehabilitation for 1981-82,

[Placed in Library. See No. LT—
2349/81]

ANNUL RerporRT OF CENIRAL COUNCIL
FOR RESEARCH 1IN AYURVEDA AND
Smpea, NEw DeLvi For 1970-79,

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): I beg to lay on
the Table:—

(1) A copy of the Annual Report
(Hindj @ version) of the Central
Council for Research in Ayurveda
and Siddha, New  Delhi, for the
year 1978-79 alongwith Audited
Accounts,

(2) A statement (Hindi and Eng-
lish versions) explaining reasons
for not Ilaying the Hindi version
alongwith English version,

[Placed in Library. See No. LT—
2350/81.1

Fl

@English version of the Report wag laid on the Table on the 22nd Decem-

ber, 1980.
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DeTAILED DEMANDS FOR GRANTS OF DE-

PARTMENT OF SCIENCE AND TECHNO-

1LOGY AND OF DEPARTMENT OF EN-
VIRONMENT

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS AND ENVIRONMENT
(SHRI C. P. N. SINGH): I beg to

‘lay on thé Table:—

(1) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Department of
Science and Technology for 1981-82.
{Placed in Library. See No, LT—
2355/81.)

(2) A copy of the Detaileq De-
mands for Grants (Hindi and Eng-
lish versions) of Department of
Environment for 1981-82.

[Placed in Library. See No. LT—
2352/81.]

“NOTIFICATIONS UNDER CuUsToMs AcT
ANp CENTRAL Excise RULES, ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table:—

(1) A copy of Notification No.
G.S.R. 286(E) (Hindi and Englizh
wversions) published in Gazette of
India dated the 10th  April, 1981
together with an explanatory me-
morandum making certain amend-
ment to Notification No. 130-Cus-
toms dated the 1st July, 1977 so as
to include pureline poultry stock
for exemption from the whole of
basic and auxiliary duties of cus-
toms, under section 159 of the Cus-
toms Act, 1962,

{Placed in Library. See No. LT—
2353/81.]

(2) A copy of [Notification No.
G.S.R. 280(E) (Hindi and English
versions) published in Gazette of
India dated the 7th  April, 1981
together with an explanatory me-
morandum making certain amend-
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ment to Notification No. 206|63-CE
dated the 30th Novembher, 1863 so
as to extend the benefit of the exist-
ing exemption from full excise duty
thereunder also to iron or steel
productg following under item No,
26AA (ia) of the Central Excise
Tariff and made from other or
steel products falling under the
same Tariff on which the appro-
priate duty of excise has already
been paid, issued under the Central
Excise Rules, 1944

{Placed in Library. See No. LT—
2354/81,

(3) A copy of the Detailed De-
mandg for Grants (Hindi and Eng-
lish versions) of Ministry of Fin-
for 1981-82.

[Placed in Library. See No. LT—
2355|81.]

(4) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish wversions) of Parliamentary,
Department of Parliamentary Af-
fairs Secretariats of the President
and Vice-President and Union Pub-
lic Service Commission for 1981-82.

(Placed in Library. See No. LT—
2356/81.]

—

ESTIMATES COMMITTEE

FOURTEENTH REPORT AND TWELFTH RE-
PORT ON ACTION TAKEN BY GOVERN-
MENT

SHRI S. B. P. PATTABHI RAMA
RAO (Rajahmundry): I beg to pre-
sent the following Reports (Hindi
and English versions) of the Esti-
mates Committee: —

(1) Fourteenth Report on the Mi-
nistry of Industry (Department of
Industrial Development)—Small
Scale Jndustries—Raw Material
and Marketing,

(2) Twelfth Report on action
taken by Government on the recom-
mendations contained in the Twenty-
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eighth Report of the Estimates
Committee (Sixth Lok Sabha) on
the Ministry of Finance (Depart-
ment of Revenue)—Central Excise.

«COMMITTEE ON PUBLIC UNDER-
TAKINGS

Seventeenth Report and Minutes

SHRI BANSI LAIL (Bhiwani): I
beg to present the Seventeenth Report
(Hindi and English versions) of the
Committee on Public Undertakings on
Coal India Ltd. and Minutes of the
sittings of the Committee relating
thereto.

12.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Circular letter to Chief Ministers of
States about consent from additional
judges for transfer to other High
Courts

SHRI RASHEED MASOOD (Saha-
ranpur): Sir, I call the attention of
the Minister of Law, Justice and
Company Affairs to the following
matter of urgent Public importance
and I request that he may make a
statement thereon:

“The reported protest Dby the
Chief Justice of India against a
circular letter addressed by the Mi-
nister of Law, Justice and Company
Affirs to the Chief Ministers of
the States requesting them to ob-
tain from all the additional judges
working in the High Courts of
their States, their consent to be
appointed as permanent judges in
any other High Court in the coun-
'try.”

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): Mr.
Speaker, Sir, Suggestions have re-
pedtedly been made to the Govern-
ment of India by several bodies and

Circular ivtter to CHAITRA 26, 1903 (SAKA) Chiief Ministers re 323

other High Courts (CA) &

forums including the States Reor-
ganisation Commission, the Law
Commission and verious Bar Asso-
ciations that to further national in-
tegration, combat  parochial trends
and improving the functioning of the
High Courts, one-third of the Judges
of a High Court should as far as
possible be from outside the State in
which that High Court is situated
thereby securing on the Bench of
that High Court the presence of a
number of judges who would not be
swayed by local coniderations. Com-~
plaints have also been received about
prejujdiced attitudes bred by ginship,
and other local links and affiliations
ets, Political links have also been men=-
tioned in certain cases and various
State authorities have expressed their
reservations about the continuance of
some additional judges. It was felt
that in some cases of this kind if the
additional Judges could be made perma=-
nent in other High Courts, there
could be no valid objections to such
appointments as their service would
then be outside the local setting in
which they had the roots. In this

background. ....

PROF. MADHU DANDAVATE
(Rajapur): Very crudely.

SHRI P. SHIV SHANKAR:

Professor Saheb, you are an elderly
person and it is better that you
should give me a patient hearing on
an issue like this.

SHRI SATISH AGARWAL (Jai-
pur): You can say that he is an

old person because Mrs. Pramila
Dandavate is not here.
SHRI P. SHIV SHANKAR:

I have after due consideration addres-
sed a circular letter on 18th March,
1981 to the Chief Ministers of States
and where necessary Governors re-=
questing that they may obtain from the
additional Judges working in their
High Courts, their consent to be ap-
pointed as permanent Judges in any
other High Court in the country with
an indication of three High Courts in
order of preferance. They have also
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been requested to obtain the consent
in similar terms of persons who have
already been or may in the future be
proposed by them for appointment as
Judges. Since Chief Ministers would
be obtaining the consent through the
Chief Justices of the High Courts
concerned, copies of this circular
- were also sent to the Chief Justices
of all the High Courts for informa-
tion and necessary action.

The Chief Justice of India in a
letter written to me sought clarifica-
tions on certain points which have
been made available to him.

I may made it clear that in so far
as the additional Judges are con-
cerned, the circular letter seeks to ob-
tain their consent to their appoint-
ment ag permanent Judges to High
Courts outside, and these would be
the appointments under Article 217
of the Constitution of India. Consent
has not been sought for transfer 1n
which case only Article 222 would
apply. For every permanent appoint-
ment made under Article 217, the
Chief Justice of India is consulted.

I may add that it is not the inten-
tion of the Govenment to appoint all
additional Judges to outside courts.

M (MR AT @ qIaLH EET
qTEE, gATT T AIGH T AT a0
g Fgfaezs aazda@ ¥ garfaw
) s & 7 Fifawr cwe fagr oar
at & orgar 9r fv o=r @ wFa
araar fag & wewesY & Tioaus
¥ g9 AW W RETT IV Fofww Ay
QA g sw  H Grar aar & wix
wiEHwa 22291 217 Frate wEY
TR Fag wrwaar gfe S &
agt 9T FFAT AT AT Fa? AT Tg
9T FET I T FT feG TG Fa
afew fafreex wige s g9
wrar g, Ifedl o7 wgwge w1 AT

APRIL 16, 1981
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T qg W1 W e wAm™ aw

Tg q qge ot fafrex Sww

Fgd & WX T T GY A

g@r g T fwgar  FIA w1 gATA

TrE |

st 9o A (wErE) -
qrg # Gfeufadr  #Y % sOar
iy g ?

B« iz wgz: ofefad #
A8 so fow =Y § afes 39 qFF
# fexs g1 oiewfedr # fow A
FIEN

Wl WEAW FT HET X
s fe § qomedges S E,
@ grf Fel ¥ irswdes ¥
fag wdsr & FEETE A E ) &
IT F qeqr Agar g fu Far ggw
Y qqrEeArIg & ¥, sq ¥ feg
HTT X THSIINE &I F9< A7 9T
wife setfea 217 Hag T
frgé &fF o= A QU FIT
T EEEHT wEA, q1 A7 @ g@r
¥ Wie wfeew #wrw sfiear alk
Fge PE FE ¥ AN wfew
¥arm Far , ST ¥ AfwExr T
gtx F@ S@ET  gET QU
Fa 1 o E T mAmar foag
SET@ UFgH wd AT T fF oI
N & Feace AA1 AMET | wEA
iy argg &fF 1297, 1975 FT
faq 9 wF% &I gEgOA A% q2-
foean fer g, @ feq wgaar
grew fafarer ¥ fgeams TwEEE
grE®1E ¥ whaar faararsiv 9w |
FgeaTiemT ATy, Safey ¥ oW
W@ g s TEferd § s
wETaT gAd &1 @ § WX @A
F gfeddy A @@ F@ AN &
sifow S orrrE ) .. (swwwR) L
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wrr & fafreet wRw w3 38T
£ 9z waw a@ A, A I $F
rFa qryr 33 45 g3 & 1 IR
Fam fRardew %37 Fage 5
wAZE Afmg T A IfET IF7
Hew FART | T77 A &A@
uT 37 F¢fEd 1 EYHT FREA
F3 33 § wix A Fam faar
2 f& wqdz FHNWINT HN ANEY,
F N =fgr 7 azzafao At
qifgt fRow ardf&r &9 THATH
F AT FLFUTE 1 W TAAT §
femat s sisww gy &, SURET
fraafi 33 & & mwiw aragran
arFarE FAnar fw agi g Tt
FOHe TTs uF AIFIE b, FEr
g7 o fezfanr mifess &, 39A
T¥AaC Ffrargad i)

WEIR WE R ;WG AT

qfed

Keep it within the ambit of the subject,

W Wiy W’ : § sET QT A
FEAT AN IFAHT  AA  FAFT
g3 1 L. (=LA ) L ... ...

wETH AT WA ATET |
(sTEgT) ., ...,

w1 etk wgw @ S AENE,
Fgar R AT
WETH WEWAR : AT /Y IW

gfad | mirgaw Nfwg g
faguy & g% cfmedd e

s Tt wyw ;K warer &
gqeAl WAL HA 9rE " AFE
Tam &feT

W W :, o FA * fgaw
dF drer |rag A W@E |
S53 LS—8.
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ot TR AYL : AT S Rawd @
7z 3iF § § A%y Wy T AR
AT AT |

UEXA WEAY : W IJAT A,
fagar w=0 &1 wE AT AN
qfed 1

.. (za=EaT )
Why are you butting in unneces.

sarily. It is my job.

s YT AYT AT FELT AT
HAT UOTE FTIE &1 WY AG
wgq g1 difwg 5 gz f9%
gIw Eiqer FT1 &4 FWwrifs
FfAT G@wa ¥ OF UTF |IT
40, 40 faaz T &1

WETH WA ¢ HIT W GEY
g aratad 1wy a7 ¥ oA
qfe? 1

N o wRx : Aiw &, K
qeaaT # & AT Fra KFav | gar
fagred & wgi Q@o Two W WY,
ST qET Ry ,qFo So o ¥
= gfgqadz feefam wifeg< ar, o9
T ®igr guT TFAYT F faar
®X wa Mie fHar v vy faa
fddmr T
MR. SPEAKER: Irrelevant

Wt Wit wgx ¢ FIar wWE
frdar & wr #c daraat
wWg? qEfmdd #rgfegsy aow
Y Wawg § 1 wg-gl W
gfefrgs =wifegs &, agr =
forezg 37 faqd wivagara s
@it wragw wd fw Syfefndd
fred@zeY FTRAFT | W9 AT FE-
ZaWT FT AMA 1 g TG %Y
mﬁl‘{ﬂm PRI FiEEqOT @
wX sEs ary far §  owiafes
yfefadt wix dfadfer
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MR. SPEAKER: We are concerned
with transfer of judges.

st T ARy : A Foaar
W FrEasr srr & fw #Y
FAAC FEAT oI J fgs Q-
sgfex fan Fraemar I dF ¥
Ig #r wrw fagre @ A oq
wrEta  qifvamz & fafzr &
5, 1ofeq 9gq ST FfRdwE@e?
garadt ¥ dw 9 fgg  qgd
UT FIGH! GH FLIAL ! I
g 7 §NY qEE oFEafed
HFFFT AT AEA &1 AT EART
L )

Wy AgE™ . AT g
gfed |

ot TElx wgx : @Iy 3
T "M A T wears  Fwifwa

weaet WgawcH A1 gAY 9%
WA FIQH §1 AT WA HIIAT
g, sufae mwwr F@ar @ g
(zaaama) & FX FHT AIA

it T AT AU AT 3 ¢
TH AT I IGIAEE 4 Taf®
wifesa 217 & agg wsfaa &t
WAETHE A9 ¥ F1E ¥ FT gFag?

THT 11T F AT § AT
wifessr 222 & wogT Jifgas g
Fq1 g IFFT A OF HIq  TEY
afw 3 cigwd qareEfes FEm
Farard 1 Qar ST AT FIGE
W FTFHL , FAT JE FEEGAT FT
A %7 god gIgaT 9w faar
sk 1w afeew & Facz 7@ far)

wiok qgF 84 T @t gE §
A% qIT W WA g F we€
o adt Y g fwoforer st ade
s wefrgrone Farafaw Y w6
qifr w@t §? wae /@ qrcar

other High Courts (CA)
i feaoragrg? Ne wafew &
AreEr feargew I & WY AT
Fe At dvmw feq g fd oE@
e wewe foard, «a1 59 @
nidte fear @1 A9 T Ag [
§ acmarm A I|_E

Wty AgEn c A9 wEr ¢ v
1A% W% AT F qgacas w9
il '

=t iR #gy : ag ar AR
FaffeFma At &

g wrax A w0 fr qeafaw
R FfoE N & swaw
¥ frarare | T wEew o7 o
IWE HTITHr TFAcT FIAA &
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gl &1 T OFAWET F OF
W T FE ogw feqid & g &
TE FE F A% TeEw &, A
F1E § FHeC $IF (74T 91C | AfFT
TFmesom @ WinedT wora § o
T W97 qg Ay FAT § fw oI
fxFwedwrg &1 FW % [@CT TH
TEqez qrdr g1 o1 fF wdmmE
g ? saT s oE ardi F°T @ 8§,
FT T I AIE qA9E T W & 7
g AT § & FieESguT ¥ &%
ary § foag gdqee qEimali &
g ok ag e qEfmd s
%4 % lAq aga sisd {1 AT
gATT AT ST 0 gvaT Biww §,
qise® & faigsiw & sfew § go=
fazieq & o ME @7 7 W
WigeE EiWl B I@ , T
wEF gn AT g Tafeviw &1 fmier-
9 ® % gET g waw

qq% AF § § qi9-3: qAT
# wrAA@ W& &0 & QIAT NIEAT
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SHRI P. SHIV SHANKAR:
Mr. Speaker, Sir, at the outset, I
would only make a request to the
hon. Members who are going to speak
on this issue to kindly keep up the
decorum for the simple reason that
the matter ig highly sensitive and I
woulg not like that we should make
the remarks which may have far
reaching consequences.
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SHRI RATANSINGH
{Bombay-South):
1o you also.

RAJDA
The same applies

SHR; P. SHIV SHANKAR; I thank
you for the advice which is uncalled
for.

Sir, my hon, friend, while speaking,
hag raised quite a few questions. The
basic question that has i be con-
sidereg is whether the independence
of judiciary meang a total attitude of
“touch-me-not”. This is a matter
which has to be kept ipn view broadly
and, whether any action that is taken
by the Executive should be construed
as interference with the independence
of the judiciary. My hon. friend has
gone on record to say that right from
12th June, 1975 every action has been
taken to denigrate the judiciary.
Thege expressions have undoubtedly
become catchwords, particularly so,
for the opposition, Whether many of
them who sit on the other side have
their faith or not in the Institution,
is a matter for their introspection.
But I can wassure this House and
through this House the nation, that
we are secong to nope in maintaining
the independence of the judiciary.
After gll, the ills in the society have
an undoubted reflection on the Bench.
After all, those who are drawn there
are from fhe society., So, when it
came to g question of having the
Judges from outside it is not ws
fhough it is the imagination of a par-
ticular ipdividual or anything of that
type. For the benefit of the hon.
Members of this House I prefer to
read part of the Report, only two
paragraphs from the Report ol the
Iaw Commission, which wag chaired
by no less a person than Mr. Justice
Khanna, so that this aspect of the
‘matter can be undersiood. Every time
1hiy ig being raised in one form or the
other. I am only interested to focus
it in the proper perspective, as ®
how respomsible people had been
viewing this issue. I may be per-
wnitted to read twe paragrephs which
dea] with this aspect. 1 would not
like to go too far. I quote:

other High Courts (CA)

“We have given the matter our
earnest consideration and are im
substantia) agreement with the re-
commendations mentioneg wabove.
In our opinion, there should he
as conveption, according to which

1/3 of judges in each High Court
should be from another State. This
would normally have to be done
through the procesgs of initial
appointments and not by transfer.
It would also, in the very nature of
things, be a slow and gredual pro-
cess and take some years before we

reach the proportion. Evolving such
a convention would, in our opinion,
not only help in the process of
national integration, but would also
improve the functioning of various
High Courts. It would secure on
the Bench of each High Court the
presence of a number of Judges who
would not be swayed by local con-
siderationg or affected by issues
which may rouse, passions and
emotion. As bObserved by us in one
of our earlier reports, one of the
essentia] things for the due admin-
istration of justice iz not only the
capacity of the judges to bring a
dispassionate approach to cases
handled by them but also to inspire
a feeling in all concerned that a
dispassionate approach would under-
lie their decisions.

Quite often, caseg which arouse
strong emotional sentiments and
regional feelings come up before
Courts of Law. To handle such
casegy we need judges who not only
remain unaffecteq by local senti-
ments ang regional feelings but ziso
appear to do go. None would be
better suited for this purpose than
Judges hailing from other States
It is a common feeling amongst old
lawyers that apert from cases with
political overtones, the English
judges showed a sense of great
fairness and brought a dispassienate
approach in the &isposal of judicial
cases bandled by them. We in Indig
are in the fortunate positipn of hav-
ing a vast country. There can
therefore be np difficulty in having
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a certain per centage of judgeg who
hail from other States, The advan-
tages gained by having persons
from other Stateg as Judges would
be much greater compared with any
disadvantage which might result
therefrom.”

I am deliberately not quoting from
the other Reports. I thought I could
quote from this latest report, the re-
port which was headed by Shri Justice
Khanna, So, I have tried to brng
to the notice of the hon, House
in pith and substance what exactly
wasg thought of on thig concept.

PROF. MADHU DANDAVATE
€(Rajapur): Which year wag that?

SHR] P. SHIV SHANKAR: This
was in 1979. It was not in 1980. You
may be thinking that it was in 1980.
But knowing what we do I am sure if
Justice Khanna were to give the re-
port in 1980, he would have given the
Same report.

Sir, what I am submitting is this.
The point ig that it is not as though
any of the artices of the Constitution
was sought to be violated and I may
assure the hon. Memberg that I
would be the last person to take an
approach which would be unconstitu-
tional. Sir, under Article 217, 1 had
given the background in which I have
to act in this fashion. Varioug com-
plaints are pouring in and having re-
gard to what I have already read out,
an approach had to be taken. We
only asked for the consent and the
mnatter has to be necessarily referred
t0 the Chief Justice of India who has
1o be consulted on Article 217, Could
1 have recommendeg to the President
to appoint a person without the con-
sultation with the Chief Justice of
Indigq because that ig the prerequisite?
I wanted to collect the material, place
it before him go that he could take g
decision on an overall basis because
various complaints are pouring in and
in mary o case quite shor{ extensions
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were given in consultation with the
Chief Justice of India. Now, some
action has to be necessarily taken,

Now, therefore, I was only interested
in getting the consents at that stage
so that the same thing could be put
before the Chief Justice of Indig for
taking an overall approach in the mat-
ter ang a conclusion coulj be arrived
at. So, Sir, it is for this reason why
there was a necessity for seeking a
consent by me.

Then, Sir, my friend has made a
reference to the affectation of the in-
dependence of the judiciary, Well, for
this o.t-repeated, as I said, catch
expressions, I am really not able o
fathom the meaning for the simple
reason that 1 hold a view that a per-
son, if he is appointed at a different
place, will perhaps exihibit much
more independence as compared to
the place where he works because
there are various reasons, namely, the
loca) factors, the in-built prejudices
so an and so forth which can affect
his duties, his duties as such. The
hon. Member should welcome the
Circular in the gense that it ensures
more independence of judiciary, be.
cause the man can, because he will be
bereft of. ... (Interruptions) I am pre-
Pared to listen to any good arguments
but not a jeering from the other side.
What I am saylng is that supposing
I am to work at a different place
where I do not have any local roots
whatsoever, would it not be a case
where thig man dispassionately would
discharge his duties? Supposing 1 am
to decide a cage where my pown rela-
tiong are involved. May be that in
the ultimate analysis, I may be doing
the justice itself. After all it is said
that justice should not only be done
but seemg to have been done. If this
is the principle on which the entire
judicial gystem rests, supposing I am
called upon to decide a case of my
own relation vis-a-vis some other
person, would he have 5 confldence at
least at the periphera] state? Would
that confidence not be shaken for @
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while that I magy not do justice to
him? I do not know why these catsh
words without any basis are sought to
be useq quite often. Now, therefore,
8ir, sp far ag the question of transfers
is concerned, to say that the execu-
tive would geize the opportunity with-
out consulting the Chief Justice has
no basis. After all, the Constitutional
Provisions must have their complete
play. 1 can assure the hon, House
that at no point of time, cither
me...... (Interruptions), Let me say,
afterwards, you can say ani I am
prepared tp answer. Tiaig Gevern-
ment has only acted within the para-
meterg of the constitutiona] provi-
siong in this regard. If certaia things
are coming vut, T am aware of them.
I am absorbing upon myseli, because
it would not be ethicy on my part to
disclose certain facts, because thece
are highly gensitive issues; I ecannot
put, the judiciary nn the =at, because
after all, they cannot defend them.
selves. Therefore, many things which
8o in the newspapers, I absorh on
myself; I do not speak out I keep
quiet necessarily, bLecause my agony
is more for the strengthening of fle
institution Itself, ratiher than trying
to bring it down. The apprelension
expressed, therwfors, i without any
basis,

My friend has saiq that wa accep.
the reports, which strenglhen the
executive, and do ngt accepr the ca2-
portg which do pgot do that. 1 think,
it is a very vague iype of erpression.
If he were to say, which report we
have accepted 12 strengthen the
executive, and which we have not
accepted, I would have made the posi-
tion clear. I do not think he is
justified in making an allegation of
thig nature, 5 very bad allegation.
He can make this allegation and, of
course, get away by saying that. I am
only sorry for this type of expression.

PROF, MADHU DANDAVATE: Is
it..s*

other High Courts (CA)

MR. SPEAKER: Not allowed.
Only those Members whose names are-
there can speak during the calling
attention.

SHRI P. SHIV SHANKAR: Pro-
fesxor Saheb, you want to live in the-
past, but | want to live in the future.
I live today for the purpose of future;
I do not go on living in the past, It
makes a Jot of difference, I am only
sorry, if it does not make apy diffe-
rence to you. ] expectedq that the
professorg make the pupils future citi-
zens of the country....(Interrup-
tions). What is the use if I go on
saying that this is what happened
during the Janta regime? Many thing
which I can say about the judiciary,
I would not like to say; I have never
done that, because it would be unfair.
For how long can I go on living in the
past? It would be meaningless....
(Interruptions). Let discretion be the
better part of the valour. Let us try
to live today for the future. (Inter-
ruptions)...... Not at all incon-
venient. I am prepareg to sit with
you personally, but I cannot accept
many thing.... (Interruptions),

Then, I come to the last question
which was posed. I do not find any
basis for that. He said that the re-
commendations in respect of the
judges are made by the Home Minis.
try and why should an independent
authority be not accepted for ‘he
purpose of recommendations? I think,
it is a little misconceived appreach on
the part of my friend. The position
is that the recommendations emanate
from the Chief Justice of g High
Court, It ig not the Home Ministry
which does this job. Then, the vari-
ous State authorities get involved,
because under Article 217, the Gover-
nors have to be involved and then the
Chief Justice js consulted, and then
the Government takeg it up. There-
fore, I think, there is some mis-
understanding in the ming of my hon.

**Not recorded.
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friend about this aspect, and I am
sure, that after this explanation, he
woulq fee] that 1 have not committed
any mistake.

SHRI RASHEED MASOOD: My
question has not been answereq, Was
the Chief Justice of India consulted
before sending the circular? ....(In-
terruptions)

MR. SPEAKER: Please sit. down.

SHRI RASHEED MASOOD: Sir,
my question has not been answered.
I asked whether the Chief Justice
protested and what are the pointg on
which the Chief Justice has sought
clarifications,

MR. SPEAKER: He has already re-
plied.

SHR; RASHEED MASOOD: No.
No. He has not said even g single
word on that.

AN HON. MEMBER:
front-page news.

It was a

SHRI P. SHIV SHANKAR: Sir, of
course, it will be very difficult for me
to explain everything, but the mere
-aspect of it was that the Chief Justice
Yelt that we were transferring the
Additiona] Judges from one High
‘Court to the other; and therefore,
Article 222 applied, whereby hig con-
sultation was necessary. I explained
4o the Hon, Chief Justice Justice, and
as T have replied, that this is g case of
‘permanent appointment, not a trans-
fer of Additional Judge as an Addi-
tiona]l Judge to any other High Court
in which case certainly 1 must con-
sult him. Exen in such cases I hink
1 would have askeg him and sought
hig advice. But thig ig a case of per-
manent appointment under Article
217 and as I said the material was
sought to be collectted because in
varioug cases the terrng are likely to
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expire very shortly, And unlesg the
material is with me, consultation with
him would have gerved no purpose.
Therefore, it was a question of getting
the materia] for the purpose of con-
sultation. It wag not a case of trans-
fer. It was a case of appointment, as
1 said, purely covered upder Article
217 of the Constitution. That was the
point he raiseq and I answered him,

SHRI ZAINUL BASHER (Ghazi-
pur): Sir, the Hon, Minister should
not be disappointed. I welcome the
circular. The Hon. Minister has, no
doubt, put hig case very well. He has
said in his statement that various re-
presentations and recommendations
from several bodies and forums, in-
cluding the States Reorganisation
Commission, the Law Commission and
various Bar Associationg had recom-
mendeg to the Governments and they
have expresseq their opinion in fev-
our of the transfer of Judges.

1243 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

Sir, there is no doubt about it that
most of the Judgeg in the High Courtg
and in the Supreme Court are [air.
They are persong of Highest dignity.
But, Sir, there is also no doubt about
it that the ** It has been questioned
time and again and there are various
factors for it. Hon. Law Minister

has said suppose g Judge has deliverea
a judgment....

MR. DEPUTY-SPEAKER: Come
to the question. There is no discus-
sion, Please come to the subject
proper. i

SHR] ZAINUL BASHER: No, Sir.
No. How can I come to a question?
I have just begun.

MR. DEPUTY.SPEAKER: You
have to put a question only.

SHRI ZAINUL BASHER: There
has been a tradition in this House..

s*Expunged ag ordered by the Chair.
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MR, DEPUTY-SPEAKER: I never
wanteg your guidance, Put your
question, '

SHR] ZAINUL BASHER: How can
I come to the question?

MR. DEPUTY-SPEAKER: It will
not go on record. I don’t want your
guidance.

SHRI HARISH KUMAR GANG-
WAR (Pilibhit): ] am on a point of
order.

MR. DEPUTY-SPEAKER: No point
of order. In Calling Attention you can-
not raise. Calling Attention i only
between the Member and the
Minister.

(Interruplions) **

MR, DEPUTY-SPEAKER: I am not
permitting you. All these things will
not go on record. I am not permitting
you,

(Interruptions)**

MR, DEPUTY-SPEAKER: Mr.
Basher, please put your question.

(Interruptions)**

MR, DEPUTY-SPEAKER: Nothing
will go on record,

(Interruptions) **

MR. DEPUTY-SPEAKER: Nothing
is going on record. Only Mr. Basher
wil] go on record. Mr. Basher, you
carry on. That alope will be
recorded. .

(Interruptions) **

MR. DEPUTY-SPEAKER: I don't
permit you. In Calling Attention, no
other Member can speak. No. The
ruleg are clear, You must know the
rules. I am not permitting you. Only
Mr. Basher will go on record.

(Interruptions) **

‘other High Caurts (CA)

MR. DEPUTY-SPEAKER: I cannot;
I cannot permit you.

, ** (Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Zainu] Basher, you can put your
question.

*¢ (Interruptions)

MR. DEPUTY-SPEAKER: I am
not permitting.

** (Interruptions)

MR, DEPUTY-SPEAKER: Mr.
Rajda, I am not permitting you. I am
not permitting you. Mr. Zainul
Basher, you put your question,

** (Interruptions)

MR, DEPUTY-SPEAKER: No; I am

not permitting you. No, no.

(Interruptions) **

MR. DEPUTY-SPEAKER : Mr.
Basher, Please put your question.

ot gt F AT wwAIT : F AR AATE
ATF-UTIT FTAT § 7w fame :@g

(Shri Harish Kuar Gangwar then left
the House)

SHRI ZAINUL BASHER: 1 only
said it might be questionable; and
the circumstances are there. There
are many local factors involved in it.
An advocate who is practising in the
same High Court, has his regular
clienfs. There are frifends, there
are relations, there are political
considerations, and many considera-
tions that may affect a judge. It is
common knowledge it can happen.
It always happens....

I have just begun, Sir. Only a
few lines have been recorded.

MR. DEPUTY-SPEAKER : I can
act only according to the rules.

SHR} ZAINUL BASHER : You
can safeguard the rules, The rules
are there for all the days, not only for
to-day. Sir, T request you. Dont be
s0 ‘impatient.

**Not recorded.
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MR. DEPUTY-SPEAKER
ever be impajent. I wil
be kind to you,
kind.

SHRI ZAINUL BASHER : You are
kind. The rules are for all davs;
not only for to-day. Hon. Members
who are going to follow me, are not

going to  follow the rules. Why
should T ?

(Interruptions) **

: I will
always
because you are

MR. DEPUTY-SPEAKER : No, no.
I am not permitting you. I will call
your name. Then you can speak.

(Interruptions) **

MR. DEPUTY-SPEAKER : Mr.
Porulekar, your name is there.

SHRI ZAINUL BASHER : Who
does not know that during the

Janata rule, the appointments of
judges were made on politiecal corsi-
derations ?

MR, DEPUTY-SPEAKER : I is
an exitraneous thing. Why are you

bring'ng in all those things ? Come
to the circular propor.
SHRI ZAINUL BASHER : A

Chief Justice was purposely trans-
ferred from the Allahabad High
Court to some other High Court
only to make a person of the
Minister's or Government's choice the
Chief Justice of that state.

MR. DEPUTY-SPEAKER: When
you are dealing with  Judiciary,
please don't bring in political issues

SHRI ZAINUL BASHER : It is an
opan fact that persons who were
professing a particular ideology
were appointed Judges of the High
Court, Socialist Parly members were
appointed as Judges of the H'gh Court.

SHRI SATYASADHAN CHAK-
RABORTY (Calcutta South) : It Is
a dangerous theory that....

(Interruptions) **
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SHRI ZAINUL BASHER : Persons
belonging to the RSS were appointed
to the High Court.

MR. DEPUTY-SPEAKER : Please
come {o the question proper. It is
very sensitive subject.

SHRI ZAINUL BASHER: During
Janata rule, the institution of judi-
ciary was frequently attacked, and
persons of pol'tical affiliation....

MR. DEPUTY-SPEAKER Don’t
bring in extraneous things.
(Interruptions) **

MR. DEPUTY-SPEAKER I will

not allow all your political speech.

SHRI ZAINUL BASHER : No
political speech, Sir. It is purely
legal. No question of political speech

MR. DEPUTY-SPEAKER : Any
aspersions on Judges and judiciary,
I will not allow. You put your gurs-
tion.

SHRI ZAINUL BASHER : I &m
coming t{p the quesiion very soon.

MR. DEPUTY-SPEAKER : I will
not allow. Any aspersion on judi-
ciary, I will not allow. I will go

through the proceedings, and if I
find any aspersion on jud'ciary by
any hon. Member, I will have to
expunge it.

SHRI ZAINUL BASHER: You can .,
expunge it.

MR. DEPUTY-SPEAKER : Any
asparsion on judiciary, I will
expunge,

SHRI -ZAINUL BASHER : You

can expunge i,

MR. DEPUTY-SPEAKER : Any as-
persion on judiciary, I will expunge.

**Not recorded.

- - —
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SHRI ZAINUL BASHER : An
impression is being created through-
out the couniry by certain vested in~
terestes including ihe big Press.

MR. DEPUTY-SPEAKER : You
are not coming to the subject
" proper.

SHRI ZAINUL BASHER : I am
coming to the subject. An impres-
sion is bheing created throughout the
couniry by certain vested interests
including the big Presg that judi-
ciary js all in all. Judiciary is sove-
reign. They can deliver any judge-
ment they like. They can block any
policy and programme. Who is sup-
rome ‘n this country ?

FROF. MADHU DANDAVATE
Prime Minister.

SHRI ZAINUL BASHMER : No;
the will of the people is supreme.
(Interruptions) The will of the
people is supreme in this country
and this Parliament represents the
will of the people. The Law Mini-
ster and the Government represent
this Parliament. They are answerable
to this Parliament, It ig their duty
to see that the judiciary functions
properly; the independence of the
judiciary is fully maintained. If some-
where in some quarters, there is a
slight doubt aboul the integrity of the
judiciary or certain judges, the re-
med’al measures should be taken.
This is the responsibility of the Go-
vernment (Interruptions) What action
can be taken ? Of course there is a
provision for impeachment of the
judges. But it is so serious that we
cannot always come in this House to
impeache any judge, but we can take
certain measures,

MR . DEPUTY-SPEAKER : Are
you going to put questions 7

SHRI ZAINUL BASHER
coming to that very soon.

: I am

other High Courts (CA)

MR. DEPUTY-SPEAKER : I will
stop you, Please put your questions.

SHRI ZAINUL BASHER : The
hon. Minister hag issued g ecircular
and that circular is not an appoint-
ment letter. That circular is only to
obtain the consent of t{he judges.

When their consant will be obtai-
ned as the hon. Minister has assured,
that they will follow Ariicles 217
and 222 in the appoiniment and
transfer of judges—we will seek the
advice from the Chief Justice of the
High Court or the Supreme Court
concerned. There is no question of
any attack on {he part of the Go-
vernment on the judiciary. This has
been made clear. We make policies
here. We represent to implement
certain policies and programmes.
We are elected on policies and pro-
grammes and election man’festo.

MR. DEPUTY-SPEAKER : 4
think you have not prepared your
questions,

SHRI ZAINUL BASHER : Time
and again we have seen that the
judiciary bag made an attempt to
block the policies and programmes
of the Government towards which
any government, whether the Con-
gress Government or the Janata
Government or any party govern-
ment which will come in future, is
cominitted. @ We have to implement
our programmes, Judges are tihere
only to interpret the law; judges
are there only to act according to
the law. They are not expected to
block the policies and programmes
of the Government on the basis of
which a political party is elected to
power. This should also be kept in
mind.

MR. DEPUTY-SPEAKER : These
things judges know better than us.

SHRI ZAINUL BASHER : Judges
are judges. They are not God. They
are also human beings. But we have
our responsibility too. We are ans-
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werable to the people. Our Govern-
ment js also answerable to this Par-
liament and the Parliament is ans-
werable to our people. We have
problems, but this problem should
also be solved.

MR. DEPUTY-SPEAKER : Are
you going to put your questions? I
am going to stop you.

SHRI ZAINUL BASHER : I am
coming to the point.

MR. DEPUTY-SPEAKER :; Please
come to the question, I will stop
you. You know the rules. No debate
is permitted. Mr Basher, you are a
very senior member, a learned mem-
ber and a knowledgeable member.
The rule says,—

‘No debate is permitted on such
a statement at the time it is made
but each member in whose name
the item stands in the list of busi-
ness may, with the permission of
the Speaker, ask a specific and
brief clarificatory gquestion.’

So please do that. Please put
Yyour question.
(Interruptions)
MR. DEPUTY-SPEAKER : Now
come to the question.

SHRI ZAINUL BASHER: I am
not intending to hurt you.

MR. DEPUTY-SPEAKER : You
are not hurting me. You are hurting
the rule.

SHRI ZAINUL BASHIR : I am
not hurting the rules,

MR, DEPUTY-SPEAKER : There
is a limit. Put your question.

SHRI ZAINUL BASHER : Sir, in
America....

(Interruptions)
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MR. DEPUTY-SPEAKER :@ I will
not allow you. '

SHRI ZAINUL BASHER : I am
talking about judiciary.

MR. DEPUTY-SPEAKER : I have
quoted the rule. I will not permit
you, Please put your question.

SHR] ZAINUL BASHER: Sir, in

America, ....no permission ?

MA. DEPUTY-SPEAKER : Ame-
rica or Russia,....Come to  your
question proper.

SHRI ZAINUL BASHER : I am
coming to India....(Interruptions)
Some t'mes (Interruptions)

MR. DEPUTY-SPEAKER : No.
You have to put the question.

SHRI ZAINUL BASHER : I am
putting the question,

Sometimes Judges. (Interruptions)

MR. DEPUTY-SPEAKER
not permit you also.

I will

He has come to ithe question. Please
sit down.

SHRI ZAINUL BASHER : Is it
not a fact,....(Interruptions)

MR. DEPUTY-SPEAKER : He has
come to the question, Order, order
please. He is coming to the question.

SHRI ZAINUL BASHER - Is it not
a fact that sometimes Judges are
exercising jurisdiction which  does
not belong to them? Will the hon.
Minister mention what action he is
going to take in this matter to see
that Judges do not apply their mind
to the jurisdiction beyond theirs,
such as the bearer bonds case and
such other cases ? The second ques-
tion is this Calling Attention has
arisen out of a leakage—I say lea-
kage—of the circular which has been
issued from the Ministry to the
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wverious Chief Ministers. The circular
is supposed to be highly confidential.
May I know from the Minister how
th's matter was leaked ?

AN HON. MEMBER : Very good.

SHRI ZAINUL BASEER: Was it
leaked from his side or from thg
other side ?

(Interruptions)

A copy of the circular wag sent
to the various High Courts and the
Supreme Court. I would like to know
about it from the hon. Minister. Is
it not a fact that there is a**

MR. DEPUTY-SPEAKER : This I
will not allow. This question, | will
not allow. I will not allow this.

SHRI ZAINUL BASHEER: Judges
are not supermen. (Interruptions)

MR. DEPUTY-SPEAKER : I will
not allow.

SHRI ZAINUL BASHEER : Jud-
ges are not gods. (Interruptions)
Judges " are not devtias.

MR. DEPUTY-SPEAKER: You can-
not speak like that.

(Interruptions)

MR. DEPUTY-SPEAKER : Put
your question.

SHRI C. T. DHANDAPANI (Pol-

lachi) This is a Calling Attention
which has been admitted. (Inter-
Twptions)

MR. DEPUTY-SPEAKER : No,
no,

SHRI C. T. DHANDAPANI : This
is a point they have accepted. This
is a calling attention you must allow
the Members to express their own
views.

SHRI ZAINUL BASHEER : What
sfteps are proposed to be taken to
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check the tendency of making ap-
pointments on political considera-
tions and to consider meritorious men
with the highest dignity?
(Interruptions)
MR. DEPUTY-SPEAKER Please
sit down.

SHRI ZAINUL BASHEER : In
view of this. (Interruptions) This is
the most important question and
the last question. In view of
this hulla-gulla are the Govern~
ment going to withdraw the circular
or do they intend to follow the
course towards which they are ap-
plying their minds ?

MR. DEPUTY-SPEAKER : The
Minister will reply.

SHRI P. SHIV SHANKAR : Sir,
I am only sorry that a dimension
that should not have been brought
in has been brought into the debate.
I must also say that it is unfortu-
nate that this type of calling atten-
tions do create these difficulties. But
I will again repeat my request that
hon. members may not express them-
selves in a manner where we may
also be trying to clutch at the juris-
diction which really does not be-
long to us. (Interruptions). I am
only making a request to all con-
cerned, who are going to speak. I
will only answer the question with=
out any preface.

The question was asked about the
honourable Judges acting beyond
their jurisdiction. I can only say
this much that the constitutional
parameters are very clear and every
one iz expected to work within the
constitutional parameters. I cannot
answer ga very general question
about one exceeding the jurisdiction
and so on and so forth. I presume,
and I have got a firm faith, that
every constitutiona] authority acts
within the purview of the provisions
of the Constitution. I have nothing
more to answer on that question.

**Expunged as ordered by the Chair.
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The second question that has been
asked is about the leakage of C. J.’s
Jetter. In the paper that I read it is
referred to as “According to sources
close to the Supreme Court...”. Un-
doubtedly, the papers have got their
own agents everywhere and ] have
only to adimire the resourcefulness of
the papers in getting the news. What
else can 1 say ?

PROF. MADHU DANDAVATE :
The entire Watergate episode was
exposed by the press.

SHRI P. SHIV SHANKAR : That
is why I am saying, I am constrained
to admire the resourcefulness of the
press in getting the news.

(Interruptions)

MR. DEPUTY-SPEAKER: Every
time you are getting up.

SHRI HARISH KUMAR GANG-

WAR: 1 have got every right to
get up. '
MR. DEPUTY-SPEAKER Please

sit down. You cannot ask for clari-
fication.

(Interruptions)

BSHR] P. SHIV SHANKAR : As I
said, I am reading from the same
report of the paper where they said,
“According to sources close to the
Supreme Court.."”. Necessarily, as
1 said, they have got their people
and they get the news. And, they
publish it, If somebody asks how
it had leaked out, how can I explain?
It is very difficult for me to answer
this type of question.

One question which has been asked
is about appointment on political
considerations, I would not like to
comment on that issue, because it
would be unfair., The Constitution
iteelf lays down the qualifications and
based on those qualifications, people
have to be considered ang they have
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got fo be appointed. The question
has been askeq whether the Go-
vernment intends to “to withdraw
it"—to quote the words of the hon.
member—‘in view of the halla-gul-
Ja”. I must say, and 1 am very
clear in my conscience, that so far
as our action is concerned, there is
nothing illegal. This is within the
parameters of the Constitution, with
in the parameters of the authority
that wt possess. And, if at all I
have done it, I may  honestly say
that it could further the interest of
the _nstitution and the indepen-
dence of the judiciary. It may
be very difficult for me {o ex-
plain the things in a short period
particularly before this House be-
cause certain things cannot be ex-
plained. But so far as I am con-
cerned, 1 feel and I have a conviec-
tion that my action is within the
peramenters of low, If there is any
misgiving that we were thinking in
terms of over-riding the Chief Jus=-
tice oy India, it is a false nation or
a false misgiving. That is all I ecan
assert,

MR. DEPUTY-SPEAKER : Shri
Parulekar. I am very safe because
Shri Bapusdheb Parulekar is a very
learned advocate.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) I entirely agree with
ihe observations made by you as
well as by the hon. Law Minister
that we are debating a very delicate
issue. Therefore, we should discuss
the problem with all seriousness and
even in lighter vein, we should not
pass remarks casting any aspersions
on the judiciary or the hon. judges.
1 would like to go on record that I
do not agree with the remarks passed
by my esteemed colleaqgue who
spoke before me. 71 strongly protest
against the remarks he has passed.

The scope of this Calling attenliom
is very limited. T promise you that
I would not cross the periphery of
relevancy, I would not give you an
oppertunity to pull me up. I pro-
mise you that.
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In my respectful submission, the
subject matter of the circular would
have far reaching consequences on
the free and independent function-
ing of the judiciary. The reasons
given by the hon. Minister in his
statement, though prima facie they
look innocent, in fact, they are not.
In order to appreciate the problem it
would be necessary to take into con-
sideration the background because
the hon. Member who spoke first
asked the question as to what was
the necessity for issuing this parti-
cular circular. I find from the re-
cord that this Government since its
assumption of office, is very slow in
taking steps ‘n making appointments
and even, as they say, in making
transfers. In the year 1980 it would
be interesting to not that only two
judges were appointeq when there
were 56 vacancies in 1979, 53 in 1978
and as on March 6, 1981, as the
figures show—the hon. Minister can
correct me—there were 84 wvacant
posts of judges in various High
Courts, Some of the posls remained
vacant for two, three years. We have
the distinet example of the Gauhati
High Court where a judge has not
been appointed since 19738. At pre-
sent the total strength of our High
Court Judges is 405. I would like
to emphasise that—if I am mistaken,
I woulg request the hon. Minister
to correct me—in respect of addi-
tional judges who are not being
made permanent and whose number
is 101, the Government has resorted
to giving short-term extensions as
WwWe give to subordinate officers and
that too only a day prior to the day
when their service is to be terminat-
ed. We have the example of judges
of Haryana, Delhi and Rajasthan
High Courts. The term of five jud-
ges who were appointed for two
years, was extended only by two
to three months only a day prior to
the day when they were supposed to
leave their offices. I will not go
info details of it. But it is necessary
for me to mention that there was
transfer of the Chief Justices. Some
writ petitions were filed challenging
the orders. Their main argument
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wag that their consent was not ob-
tained. I feel and it is not only my
feeling put it is a conscientious opi-
nion of the Bench and the Bar that
this circular sent by the Law Minis-
ter is sought to obviate this contro-
versy and pave the way for smooth
transfer of judges. It may be a cor-
rect opinion or it may be a misgiv-
ings, But I\would like the hon. Mi-
nistgr to myke g statement and
tbrough you, Sir, let him tel] the
entire nat:?;n what is the correct
position becduse this is what is talk-
ed in the Bar and among the jud-
ges.

I am not concerned with the
transfer of Judges in this Calling
Attention, because we are only con-
cerned with the circular that is is-
sued. The point which I would like
to urge for the consideration of the
Law Minister is this. The issue in-
volved is not whether the Judges
ghould be transferred but whether
the Government could decide about
the transfer of Judges under the
parameters of the Constitution. The
Law Minister gave the words of
thle Constitution a different wav of
interpretation. Shri Shiv Shanka}'
is right, because that is his interpre-
tation., But there are other inter-
pretations, which have been given
by the Supreme Court and the High
Courts, regarding articles 217 and
222,

MR. DEPUTY-SPEAKER : Two
advocates never agree.

SHRI BAPUSAHEB PARULEKAR:
When we appear on the same side,
we agree; but when we oppose each
other, we do not agree.

Sir, you will be interested to know
that in 60 per cent of the cases pen-
ding before the Supreme Court and
in a majority of the cases pending
before the High Courts, the Govern-
ment is involved as a litigant, di-
rectly or indirectly. The question
that arises is, how a litigant could be
allowed to decide about the trans-
fer of Judges, when in 60 per cent
of the cases the Government is a
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party before the Supreme Court and
in a majority of cases in the vari-
ous High Courts.

If a Government policy matter is
challenged by way of a writ before
a particular Judge, if they want a
particular person to hear that but,
in fact, it has gone bhefore a Judge
whom they do not want, he can be
picked up for transfer. It is this
fear in the minds of the people which
1 would like the hon. Minister to re-
moved..Because, an  ordinary liti-
gant cannot say I do not want this
Judge”; that power is not with him.
Therefore, I would request him to
give an answer to that.

Coming to the circular, the hon.
Minister in his statement hag given
.two main reasons why he was pro-
mpted to issue thig particular circu-
lar, though late, after 12 or 13 mon-
ths, The first reason is about na-
tiona] integration. On page 1, line
4, he says ‘“combat parochial trends
and improve the functioning of the
High Courts”, as suggested by the
Law Commission.

Sir, you were in the House when
Shri Shiv Shankar referred 1o the
Report of the Law Commission and
read two paragraphs. With all hu-
mility I would invite his attention
to the fact that there is a world of
difference between what he quoted
and what he has now stated,

I would like to ask the hon. Mi-
nister whether it is not a fact that
the Report of the Law Commission,
while considering that in every High
Court some Judges may be recruit-
ed from outside the States—I would
underline it and would kindly re-
quest Shri Shiv Shankar to read it
once again—distinctly states that
this may be sought by initial ap-
pointment, and not by transfer after
the appointments are made. There-
fore, this question arises as to how
you can apply this scheme of trans-
fer to the Acting Judges. There-
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fore, i you have to make the initial
appointment .. (Interruptions) I
would like to know from Shri Shiv
Shankar how he can jinterpret this
to say that the Law Commission has
recommended that even Judges who
are appointed and who are tempo-
rary can be brought wunder this
scheme. There is no warrant to
draw that conclusion from this Re-
port of the Law Commission.

With referance to this, a similar
view is taken in Seminars of alk
High Courts, the Western India Bar
Association, the Bombay Bar Asso-
ciation ang the Supreme Court Bar
Association, who are concerned with
this subject. They have gll discuss-
ed this particular aspect threadbare
and they have protested against this
interpretation given about the trans-
fer of Judges.

Then he has stated that this trans-
fer would promote integration. I
may respectfully submit, if you per-
mit me to say so it is a myth. If
the validity of this argument is to
be accepted, it can be said that one-
third of the Cabinet Ministers in
every State must be from outside
and this principle could be extended
to all the instrumentalities of the
Government. There would be more
integration..., (Interruptions).

MR. DEPUTY-SPEAKER: leave
Shri Parulekar alone; he is capable
of managing himself.

SHRI BAPUSAHEER PARULEKAR
This principle may be extended to
other gpheres. The best way you
can establish national integration
through this process is to send Chief
Ministers from other States. There-
fore, in my respectful submission,
this suggestion given by Shri Shiv
Shankar is not correct. So, I would
inform Shri Shiv  Shankar in gll
seriousnesg that planting unwilling
judges by compulsory transfer will
not produce national integration; im

fact, that would result in national
discontent,
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SHRI BAPUSAHER PARULEKAR:
- It has been one of the planks of the
freedom  movement that judiciary
should be separate from the execu-
t.ve. I am referring to my point as
to who should do it. I invite the at-
tention of the Law Minister, through
you, to Article 50 of the Constitution
which speaks about the independence
of the judiciary, and the separation
of judiciary from executive means
that judiciary must be virtually in-
dependent of the executive. So, I
will not go to Article 222 and Article
227 of the Constitution, but, Sir, I
may only say with reference to this
circular that there is protest from all
corners—the Chief Justice, the Bench,
the Bar—and the lawyers of the Bom-
bay High Court have gone on strike
and the strike is still continuing. You
have to take into consideration all
these facts because they are the per-
sons who are concerned with this.

With this background, I would hke
to ask....

MR. DEPUTY-SPEAKER: You have
already put many questions.

SHRI BAPUSAHEB PARULEKAR:
No, Sir. That was a prelude.

MR. DEPUTY-SPEAKER : It is
only a background ?

SHRI N. K. SHEJWALKAR (Gwali-
or): Not like that. It is at least
relevant.

SHRI BAPUSAHEB PARULEKAR:
It has been reported that the Chief
Justice of India has very strongly
protested against this circular. 1
would like to know whether this is
true, whether any protest letter has
been received by the hon. Law Minis-
ter, and if he can tell this august
House, and 1 believe there will not
be any difficulty, what the grounds
of this protest are.

Part (b) of my question would
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SHRI C. T. DHANDAPANI: The
question arises as to whether it is
correct or not.

SHRI BAPUSAHERB PARULEKAR:
How many additional judges are there
to whom the circular was sent and
how many have given consent? It is
because it mentions, as the honourable
Law Minister said, that the Chief
Justice has been askeg to give it to
the Additional Judges who are 114,
and it is reported that out of 114
many have not given their consent.
So, the third part of my question is:
To how many  practising lawyers,
who would like to have judicial ap-
pointments, this circular has been
given and how these lawyers have
been selected to whom this has been
circulaled?

Sir, the time that was given in
the circular is 15 days. Now, 15 days
are over and therefore, I would like
to know, out of these 114 acting
Judges how many have given consent
how many have not given consent,
what are the grounds, and out of the
new recruifs who are to be appointed,
how many have given consent. Will
the Government leave this matter of
transfer entirely to the judiciary and
implement Article 507 That is one
of my important questions. Justice
Tarkunde and Justice Khanna—I may
invite the attention of the honourable
Law  Minister because he was the
Chairman of the Law Commission—
have recormmended it and all the
distinguished Judges have said that
in the real sense of the term we have
to implement Article 50, Since you
say that the  Directive Principles
should override the Fundamental
Rights, my question is whether you
will implement this  Article 50 and
leave this entirely to the judiciary
because though the word ‘President’
is there, it is only nominal and if not,
why. (Interruptions). Sir, it is the
impression carried to which I have
alluded and so I would like to know
whether it is a fact that the whole
action 1is designed to impress upon
the judges the superiority of the exe-
cutive, These are nol my words, but
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this is what the Judges say. $So, do
the Government not feel that the cir-
cular undermines public confidence in
the judges? I am very sorry to say,
that by this circular we are trying to
break the entire fabric of the judict-
ary and independence of the judiciary
is being encroached upon and that
too when a distinguished lawyer, a
very distinguished Judge is at the
helm o. aflairs of the Law Ministry.
I hope you will seriously consider
this and kindly reply to all my con-
crete questions, pertinent questions,
and as you said, ‘I am ready to listen
to relevant arguments’, I am thank-
ful to you because you have heard me
without any interruption.

SHRI P. SHIV SHANKAR: I must
say that the hon. Member was not in
hls usual spirits when he was speak-
ing on this issue. Normally he is so
effective. T am rather constrained to
feel that whatever he has said, he
has not said from the bottom of his
hea_ar'(.

SHRI BAPUSAHEB PARULEKAR.
Are vou going to disclose what we
discussed in the Consultative Commit-
tee?

SHRI P. SHIV SHANKAR: I am
not. I will be the last man to dis-
close what we discussed in the Consul-
iative Committee. Do not ihink of that.
I will not Iet you down here.

The hon. Member focussed atten-
tion on quite a few issues. His first
observation is the serious consequen-
ces that this circular has on the inde~
pendence of judiciary, I have ans-
wered this point earlier. I am confi-
dent that I will be taken in the light
in which I have said. After all
judges are also human beings. They
have their emotions. They have their
own feelings, While, in all earnest-
ness, we hope that they are the sha-
dows of God, still some infirmities
are bound {fo be there—human
approaches, ete, My feeling is and I
hope the hon. Members here would
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agree that the action taken would
only be in furtherance of the inde-
pendence of judiciary, as 1 have al-
ready explained. I need not repeat
that,

My hon. friend has said that this
Government had been slow in the
appointment of the judges and their
transfers, I do not know whether he
has said this in a mere fit of emotion’
because at a later stage he was try-
ing to speak contrary to the idea of
transfers. But the point is this.
1 have made the position clear in
this House from time to time why the
appointments could not be made, at
any early date. [ have given various
reasons. It would not be proper for
me to repeat all those reasons. I had
said that the delays were because of
the disagreements among the State
authorities. I have been going from
place to place and requesting the
Chief Justice and the Chief Minister
to sit down and settle the issue. 1In
some cases, to some extent, I have
been successful. In some cases I could
not succeed. They are not in a posi-
tion to see eye to eye. So many diffi-
culties are there. These are matters
which cannot be explained openly.
But what 1 would say is that so far as
the Central Governmeni{ is concern-
ed. It is not in any way responsible [or
the process being slow. I may bring
to the nolice of this hon. House that
within the last one month we have
appointed nine judges including two
to the Gauhati High Court because
my hon, friend has referred to Gau-
hati, T must say that these are the
recent developments that have taken
place and within one month we have
been able to clear the appointments
of nine judges. My hon. friend has
also referred to the short extensions
given. I am myself a little disturbed
about this factor. I must plainly say
this. But what could be done is &
question, and I would like to express
myself in g very careful language,
that when complaints after complaints
come from the responsible quarters
for one reason or other, when there
are serious allegations, you will kind-
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¥y Bppreciate that if there is any basis
in such complaints, it is better that
we do not continue to have samme
judges for a long time and, if there
is no basis, we must decide it at
the earliest in one form or other.

I may assure the hon. Members
that on every occasion, I have been
consulting the Chief Justice of India.
It is not as though he has been by-
passed. We take into consideration
how he advises and we act on that

basis. I would not like to go deeper
into this issue. It would not be falr
also.

Then, my hon, friend hag also
made an observation about the trans-
fer of two Chief Justices witheut
their consent. I can only observe
this much,- because there has been
a lot of misgiving in the minds
of various pecple on this account,
it is true that the consent of
those Chief Justices was not ob-
tained. My hon. friend who iz a very
leading lawyer knows the judgement
of the Supreme Ceurt where they
themselves have said that the consent
of judges is not necessary, But I can
only assure this honourable House
that the executive is in no way res-
ponsible for the initiation of the
transfer of these two Chie! Justices.
Because I was being blamed quite a
lot on this issue, I thought I could In
a guarded fashion only express this
much and not beyond that. We take
into consideration the views of the
Chief Justice of India. We give ut-
most respéct to his views. I would
not Tike to go beyond that.

In fact, the Consuliative Committee—
of course, I am not referring to any
individuals—as it has come out in the
papers, as a whole, consisting of all
the parties, I must say, unanimously
took a decision, though, of course, as
I said, that that is not binding or
anything of that type, and that only
reflects the will and the opinion of
different parties in this House, They
took a view, as a policy, and took a
decision that the ‘Chiel” Justice should
be from outside, Personally, I had
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also thought, though, of course, the
Govermment never topk a  decision
and, if the Government had to take
a deeision, I would take further steps
because sporadic transfers always
create problems in the sense +that if
you ftrangfer ‘X’ Chief Justice from
one place to another, a presumption
can arise that this man is being trang-
ferred because something is wrong
with his working and a little stigma
is attached to him, That is a presump-
tion. 7Tt may be correct or may not
be correct, The receiving State may
not lie to take that man with happi-
ness, It is to get over this difficulty
that we were thinking, because many
a thing could have been settled, be-
cause the Chief Justice recommands
judges for appointment, the Chief
Justice normally recommends Gov-
ernment pleaders for appointment,
because the Chief Justice has got to
do a lot of work, and my Consulia-
tive Committee—it does not mean it
is my property when I say, my Con-
sultative Committee—was of the view
that if the Chief Justice is from out-
side, it will give a great independence
to the sywstem itself and that in the
process of recommendations for the
appointment of judges, the merit will
be the criterion and, in the case of
recommendations for the appointment
of Government pleaders and others,
the merit will be the consideralion

Even in regard to the constitution of
Benches and various criticisms that
are going on all that could be avoid-
ed.

That is how the Consultative Com-
mittee consisting of all the parties
felt it. But if sporadic fransfers
have to be effacted, well, it is g mat-
ter where still T have to request with
all my utmost earnestness for the Su-
preme \Court to consider this issue, I
would not like to go into it. But as
I said, so far as the question of con-
sent of the particular person is con-
cerned, I do not think that it will be
a proper course to adopt because
rarely a person would consent to be
transferred from one Dplace to th»
other, )
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1 do not deny that such persons who
might say “Look, I am prepared to be
transferred anywhere” are rare. I have
yet to see such persons. I may
even go o the extent of say that, if
¥ am permitted to say so, the Chief
Justice of India some time back made
an open speech at Jaipur saying that
voluntarily the judges must come
forth for the transfer whose children
or whose relations are practising in
the various High Court that let me
tell this Hon. House that not a single
case has come Wwhere anybody has
said ‘Look, I would like to be trans-
ferred’. I would not like to dilate on
the issue further except saying that
seeking the consent of the particular
person for t{ransfer may not be a
healthy tradition. As I said sometime
back the whole mechanism would have
been conirollea by the Supreme Court
itself,

So then the other aspect which my
Hon. friend has referred was the ques-
tion whether the Government could
decide on the transfers. He did not,
I am sure, have the conviction in put-
ting his question to me. He is very
well aware of thte constitutional provi-
sion and I can pnly assure thig House
that the constitutional provision will
be allowed to have its complete sway
and play There is no question of any-
body having this side or thtat side.
After all, Constitution is there and it
has got to be on the basis of the consti-
tutional provisions. I am aware that in
a large number of cases, it 13 the Gov-
ernment which i8 the litigant. But,
none-the-less, Government is not a
favoured litigant at all and by own
feeling is in many of the cases, Gov-
ernment is an unfavoured litigant.
But that does not by itself create any
sense of unhappiness in our mind.
Issue will be decided on their own
mer’t within the parameters of the
constitutional provisions and the gues-
tion o¢ execuflve ta¥hy THe upper hand
does not arise because, after all,
constitutfonal provisiong must have
complete sway.
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Now my friend has peminded me of
the 80th report and he said that they
have refered tp the initial appoint-
ments being from outside. The cir-
cular takes care of the initial appoint-
ments only. There is the question of
additional judges. I must explain
this position because the circular rafers
to two aspects. One, on additional
judges and the other, the appointments.
from the bar or appointments from
the Inwer judiciary to the High Court.
Now, I am sure whatever extension
of this expression is sought to
be interpreted, Hon. Member would
agree with me that so far as
the members of the bar or members
of the lower judiciary who are sought
to be appointed to the High C6UFt are
concernad, he would at least concede
that they will be initial appointments.
May be that according to him the
additional judges would not come
within the purview of the initial ap-
pointment, Then I would put 1t in a
differemt formn. I have given the
reasons ag to why we have to ask for
the additional judges also. Things
being what they are, I would like to
ask the Hon, Member when complaints
come where it is not possible to con-
vincingly prove, then, what should be
done with such additional judges?
Are they to be dropped? I take a
safer approach, namely, if they are
appointed elsewhere, then, thig allega-
tion which persists could he avoided.
It I am doing this, it is only perhaps
more in the interests of this section,
this type of cases. But, if ultimately
it ig the view of the Hon. Members
that without substantially being able
to prove the allegations, the person
should be dropped, T may have to say
that I am unable tp agree with them.
It ig a question of 5 view to be taken.
It there is 3 convincing evidence, then
yes', then I will be the first man to
drop a person....

{Interruptions)

SHRI N. K, SHEJWALKAR: In both
cases, whether appointment or other
wise. How can you come to any con-
clusion without evidence?
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SHRI P. SHIV SHNKAR: This is

exactly what I am saying. There are
cases, many a case cannot be proved..

SHRI N. K. SHEJWALKXAR : Either
you ignore or you take a decision.
How can it be a mid-way?

SHRI P. SHIV SHANKAR: It you
are arguing for the sake of arguing
with me, then 1 have nothing to say.
But I am open for a discussion. What
I am saying is that many a matter
cannot be proved as the proof is ex-
pected in a court of law....

SHRI N, K. SHEJWALKAR: You
are convinced?

SHR] P. SHIV SHANKAR: You feel
convinced.

SHRI N. K. SHEJWALKAR But ne
evidence.

SHRI P. SHIV SHANKAR: I can
straightway give some example. But
it will not be fair for me. But, in
such cases, don’t you agree that you
will take away the spirit of these alle-
gations and criticismg if you appaint
a person at a different place so far as
the additional judges are concerned?

SHRI N, K. SHEJWALKAR: It is
not clear. Even if according to you
you are convinced—forget for a mo-
ment whether there is any evidence
or not—even if you are convinced in
a case, I cannot see how you justity
transferring him and gettting him ap-
pointed somewhere else. I cannot
conceive of it.

SHRI P. SHIVv SHANKAR: Mr
Shejwalkar, each case hag to be consi-
dered on its own facts. On certain
facts, this type of cases are coming up
Necessarily some approach will hvae to
be taken. I cannot conceive of a
sttuation where ‘X'... .,

(Interruptions)
WTETd WEAtA X : WWHE SITSAW
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MR. DEPUTY=SPEAKER: The
Minister watited opinion, gnd he has
said 1. I permitted Mr. Shejwalkar
becauss the Minister wanted to know.
I permitted Mr. Shejwalkar.

& Q7o ®o WWAART : TH g
FEHT A & TIF g AT |

ot frcardt e s . WRRTRT
ITSTH RFA, a7 (AW FT FEXGT

FTW@E

MR. DEPUTY SPEAKER: Sometimes
you spoil the discussion because of
such personel attacks, We are dealing
with a véry serious situation. Why
should you ™ot take it seriously?
(Interruptions) Please sit down.

SHRI N. K. SHEJWALKAR: You
allowed me. Otherwise, I would not

‘have asked,

MR. DEPUTY-SPEAKER: Yes, I had
allowed you.

SHRI P. SHIV SHANKAR: In the
statement that I have already made in
response to the Calling-Attention
Motion, I have given the reasong for
asking the consent with reference to
the additional judges. If they would
like to take a different view, well, it
{s a matter for them, they are entitled
to take it. But I for one, having
regard to the facts and circumstances,
have taken this view, and I feit that
this would gerve the best interests of
the institution itself. Many 5 fact, it
is very difficult for me to divulge, and
hon. Members also will not expect me °
to say. Therefore, I would like to
glosg over thig issue.

While fhe 80th Report of the Law
Commission  reflerned to the initial
appointment, the other argument that
could be gddressed would be that this
appointment of an addifional judge
as a permanent judge could also be
termed as an initial agppointment. I
can only put it in that way because
I cannot put it in a better way. I
Have given the reasons. So far g the
reasons are concerned, I have already
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given in my written statement that
these are the reasons, and it is on those
reasons that 1 had to resort to asking
for the consent of the additional
judges....

SHRI SATISH AGARWAL; Excuse
me, Mr. Law- Ministerr You have
stated a particular situation, where
there is evidence but not sufficient,
what should be done: a transfer can
be made. It is only applicable in cases
which are ad hoc. But what about
cases when complaints are there with
regard to those who are permanent
judges? That does not solve the pro-
blem. You are applying your stick
only to those who have finished  two
or three years period.

SHRI P. SHIV SHANKAR: I have
never said ‘ad hoc’ . Where the ad-
ditional  judges are  there, each
complaint will have to be consi-
dered on its own merit and a decision
has tg be taken. The decision could
be either to drop a person based
on evidence or to see if he could be
transferred. If that could be avoided
it is a question of deciaing in ease
case. You cannot find fault with the
issue. That is what I try to submit.
If he had asked for the consent, that
would be within the parameters of
the consffutional provisions.

Ag 1 said at the very outset, the
Chief Justice of India was to be neces-
sarily consulted. 1 do not rule out
that possibility.

SHRI SATISH AGARWAL: 1 am
asking you about thoge who have al-
ready given their consent. This was
what the minister ggid about a situa-
tion.

MR. DEPUTY SPEAKER: Allow him
to proceed.

SHR; P. SHIV SHANKAR: I am
being confronted with the eminent ad-
vocates and appreciate their questigns.
If a person ig a permanent judge and,
if complaints gre there, that case has
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to be decided on its own merifs. Now,
what should be done? Where it iy 3
very serious matter, the only thing is
impeachment, You cannot remove a
judge otherwise than by impeachment.
An impeachment is a very drastic step~
you will ggree with me that it also
opens up the Pandora’s box. There-
fore, each case will have to be decided
on itg own merit. This is a delicaté
case. How it has to be decided is left
to the realm of the case. The pest
thing is; let us not openly discuss this
issue while privately, myself and many
of the Members, somtimes discuss.
On certain problems we have been
discussing. (Interruptions) I am sure
you will not compel me to disclose
many g thing which, otherwise, should
be kept as secret. That is all what I
would request them. I would request
the hon. Members may not press me
furthey on this issue, I will be the
last man to disclose certain facts.

MR. DEPUTY-SPEAKER : This is a
gentleman’s zgreement.

SHRy P. SHIV SHANKAR: Then,
Sir, my hon. friend has spoken about
the national discontent over the trans-
fer of the ynwilling judges. Well, Sir,
if some people would like to make an
issue very sensitive to clear the things,
nobody can stop fhese things. After
all, I personally fee] that the nation
need not be that sensitive when g
transfer is made, This happens every
time.

PROF. MADHU DANDAVATE: Sir,
he is casting an aspersion on the
nation now.

SHRI P, SHIV SHANKAR: Profes-
sor Saheb, I am only sorry for the as-
sumptions. If you want to cut a joke
across, I welcome it. But, if you are
serious. I am only sorry.

The point ig that the transfers are
being made every time according to
exigencies in every regime gnd, there-
fore, one heeg not play up these thirigs
so much as to make an issue of it.
When really it is not there. The diffi=
culty arises when people start unduly
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trarisfer of Juiges to
reading too much where there is
nothing.

. Now, my hon. fri2tid has asked about
the ground. ] have already said that.
I have made the statement that the
Chief Justice has sought certain clari-
fications.

SHRI SATISH AGARWAL: He has
protested,

SHRI“P. SHIV SHANKAR: Well,
Sir, it is question of understanding. [
say the press has only reported that.
1 am more fearful. Possibly, my friend
seemg to be in possession of the docu-
ment itself.

So, a position is taken and you call
it a protest. He asked for certain
clarifications. He asked: is it the in-
tention that everyone of the additional
judge should be transferred ? He was
labouring on an jmpression that we
were transterring. As I said, 1 hnad
explained it that it is not g case
of transfer but it is g case of an ap-
pointment under Article 217. I have
also explained—Ilet me make it clear—
that if ig not the intention to appoint
every aaditional judge outside. 1
explained that this was not the inten-
tion. These are the clarifications
which had been sought and they had
"o be given. Afler all, he is the autho-
rity with whom I deal constitutionally.
My friend was saying that there are
114 Additional Judges. 1 would like
to correct him on this point, It is
only 8¢ Additional Judges who are
there at present in March-April, 1981.
He asked how many additional Judges
were addressed. It was not a question
of my addressing the Additional
Judges. As ] said it was addressed
only to the Chief Justice.

SHRI BAPUSAHEB PARULEKAR!
What is their response?

SHRI P. SHIV SHANKAR: As on
today the position is that about 11
consents have come, in all. That is
to say, Additional Judges and those
who are to be appointed. I expect
the rest at a very early date, That is

other High Courts (CA)

gll that I can Bay on these points. My
hon. friexd was saying that, why
should there be a limit of 15 days,
why should you set a limit of 15 days
and so on. I can assure him on this:
It is not mandatory, it is directory, I
will speak in his own language.

(Interruptions)

MR. DEPUTY-SPEAKER: Order
please, It has taken more than 2
hours.

SHRI BAPUSAHEB PARULEKAR:
Yoy have sfated: ‘I may add that it is
not the intention of the Government to
appoint all Adaitional Judges from
outside the State’. What is the crite-
ria? You can victimise any person if
thisg is the policy of the Government.
Is it not?

SHRI P. SHIV SHANKAR: I can
as§ure my friend, jt is not a question
of victimisation. As I said, each case
will be considered on its own merit.
It is not the intention that everyone
should pe transferred. Thaf is all
(Interruptions). Perhaps he is gving
back to the same ground gn the ques-
tion gf sporadic transfer of Chief Jus-
tice and Judges and so on. The posi-
tion in very simple. Supposing there
is any material bearing on g particular
case, that would be considered on 1is
own merit. It is not the intention
that everyone should be transferred.
I thtink I have covered 3all the points
raised.

MR. DEPUTY- SPEAKER: Mr. Chitta
Basu, please put a question. Only
question. I will not allow g speech.
We have aiready taken iwo hours on
this.

(Interruptions)

MR. DEPUTY-SPEAKER: Please put
a guestion only. It is according to the
rules. Call Attiention should be over
in 1/2 an hour. We have taken two
hours. There are many other items
in the Agenda.

SHR] CHITTA BASU (Barasat): Did
you apply the rule uptill now?
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MR, DEPUTY-SPEAKER: Please
-obey the Chair. Other things will not
tbe recorded. Only Shri Chitta Basu's

question. I am asking you to put a
question,

(Interruptions) **

MR. DEPUTY-SPEAKER: You are a
very senior member. I am asking you
.to put a question. You may put a
.guestion according to the rules.

“SHRI CHITTA BASU . Just listen.

MR. DEPUTY-SPEAKER: I am not
going to listen to you. According to
*the rule you put a guestion.

SHRI CHITTA BASU: How can you
deny me the right of listening to me?
You can say that I should be within
the conflnes of the subject, and be
briet.

MR. DEPUTY-SPEAKER: 1 say, ac-
eording to the rule, you can put only
one guestion with the permission of
the Speaker. I am asking you to put
the quesion only. If you want to
waste time, I cannot help it. 1 will
call the next person.

SHRI CHITTA BASU: Did you apply
~the rule in connection with other mem-
bers who were allowed to speak?

MR. DEPUTY-SPEAKER: Please
‘listen. You are a very senior member.
You cannot take anything lightly. I
will permit you ony the put one jues-
+tion. Are you going to put a question?

SHRI CHITTA BASU: My question
«is: When did you suspend the rule?

MR. DEPUTY-SPEAKER: I want to
ask you only to put a question.

SHRI CHITTA BASU: Did you

apply yonur Rule 389? Did you apply
~that rule?
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MR. DEPUTY-SPEAKER: Ourder
please. You kindly put a question,

Otherwise I will pass on the next item.

SHRI CHITTA BASU: If you have
that attitude, I will have to take
another attitude.

(Interruptions)

MR. DEPUTY SPEAKER: That is all
right. I am asking you to put a ques-
tion.

SHRI CHITTA BASU: You can't
discriminate against me,

MR. DEPUTY-SPEAKER: Al right.
Please put a question.

PROF. MADHU
Frame a long question.

DANDAVATE:

MR. DEPUTY-SPEAKER: There are
many subjects. Home Ministry is
coming up.

SHRI SATISH AGARWAL: Sir,
Home Ministry will not come today.

MR. DEPUTY-SPEAKER: Mr. Agar-
wal, I am only helping you. We are
takiong so much of time. I am only
helping the opposition. We should
proceed without wasting time. Mr.
Chitta Basu, please put a question.

SHRI CHITTA BASU: Sir, I would
like to know whefher it is a faet that
the proposed Circular or the Circular
which has already been issued is with
the object of laying down a pre-condi-
tion for the Additional Judges and the
temporary Judges that unless they
agreed to be transferred to other High
Courts no confirmation would be made
as far as their appoitnmets are con-
cerned. Is it not a fact that the Law
Minister’s deliberate intention is to
strengthen the grip of the Executive

over the judiciary by this process? Is
it not a fact that in view of this ten-
dency, there is a diaboiic threat to

*Not recorded.
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the independence of the judiciary in
the country? Does it not constitute
an attempt to brow-beat and humiliate
temporary Judges before making them
permanent? Does it not constitute a
step to further erode the independence
of the Judiciary which is vital for
democracy? May I know whether it is
also a fact that it is in violation of
Article 50 of the Constitution? Is 1t
not a fact that the Circular aims at
denigrating the position and the role
of the Chief Justice of India because
the move is to usurp the power of the
Chief Justice of India in respect of
transfer of Judges from one High
Court to another High Court wunder
Article 222 and bestow it upon the
Government for en-masse transfer of
Judges without involving the Chief
Justice of India? Is it not a fact that
the Circular 1s to obtain the consent
which is likely to be used to circum-
vent the Article 222 of the Constitu-
tion? Is .t not a fact that the Gov-
ernment knows that the present Chief
Justice of India is not in favour of
en-masse transfer of these Additional
Judges on the ground of political con-
siderations? Is it not a fact that the
present Chief Justice of Indig remains
a road block for the Law Minister to
effect large scale transfer of Judges?
The present Chief Justice of India 18
reported to have observed as follows:

“Each individual case must be
considered separately on the basis
of its own facts.”

In view of this, may I know whether
the Government is not going to take
the Chief Justice of India intv con-
fidence and create an obstacle in the
administration of the judiciary? May
I know whether it is also a fact that
the Government is aware of the fact
that eminent Jurists described ihe
transfer of Judges as a threat to and
Penalty for independent Judiciary?
Does not Government know that cer-
tain observations were made by an
£minent Jurist of the country? Justice
Diwan, the Chief Justice of Gujarat
High Court had said the following
only ogn 12th April, a few days back.

other High Courts (CA)

MR.”DEPUTY-SPEAKER: You are a
senior Member; please conclude now.
Already two and a half hours have
been spent on this calling attention.

I have been requésting you to cem~
clude.

SHRI CHITTA BASU: I would like
to know. whether attention of the
Government has been drawn to....**®

MR. DEPUTY SPEAKER: You are
mentioning all these extraneous things.
You can only mention those things
which are concerned with the subject
of the calling attention. How are these
thing concerned with this subject? I
do not allow this question.

(Interruptions) **

Now, I am not allowing your speech
also. It has nothing to do with the
calling attention. It will not go on
record. Please sit down.

There is a way of dealing with
things. If the hon. Members do not
cooperate, how can we conduct the
proceedings of the House.

(Interruptions)**

All this will not g0 on record. The
last portion of the speech will not go
on record; it was said withoul my
permission.

Now, the Minister.

SHRI P. SHIV SHANKAR: Many
questions that have been raised by the
hon. Member have already been an-
swered by me. I have already said that
the consent has been obtained for a
consultation at a later stage with the
Chief Justice of India so that the over-
all position is available. I have made
this position clear and there is no
necessity for me to go on repeating.
A few oft-repeated expressions about
the independence of judiciary and
interference by this Government on

**Not recorded.
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the transfers, which is usual, have
been made by my hon. friend.........
(Interruptions) Professor Sabeb,
you seem io be becoming incorrigible
day after day. I thought, you are be-
coming more gerene...... «.(Interrup-
tions)

MR. DEPUTY-SPEAKER: When
Mrs. Dandavate is not in the House,
he is always like this. I have heen
gbserving that.

SHRI P. sSHIV SHANKAR: With
Your kind permission and with ‘he
permission of Professor Saheb himself,
I would venture fo say in all humility,
that he is a spoiled child when Mrs.
Dandavate is not fliere in the House,
. .. (Interruptions).

I must say that my hon. friend has
used a little strong language. In the
previous regime when persons like Mr.
Punnaiah were brought from Karna-
taka to be appointed as Chief Justice
of Rajasthan or Mr. Lodha was trans-
ferred to Assam as Chief Justice, this
very friend of mine did not even raise
his little finger.

At that moment there was no ques-
tion of affectation of the independ-
ence of the judiciary, at that moment
there was no browbeating, at that
moment everything was perfect. It
is only now that all these things have
come up. This only shows the dimen-
sion of his thinking and I am only
sorry for that.

I have referred about zll the issues
that have been raised by him jn what«
ever I have said in reply to the ques-
tions that have been raised by the
other friends. The only thing is that
1 would use a moderate language, not
the language that he hag used. That
arises out of an inbuilt prejudice thmat
bhe has about us and as I said I will
again be sorry for it, '

[SHR; CHANDRAJIT YADAV in the Chair]

st T e QrecarA (FraAgR) -
STeqe  wEgEw, RYARG wer o &
aoErw fear g, ¥ & s A
stamd gifes FwT g 0 #
TH el AN W s gieaT
g omd wweg ¥ owldl aw fedl
U A ey wigee w9 fwar &
WYY WG qwasy § fim Al qew
A va@ E\ uFar ug fF ey
mERFT ¥t 9€ 1 FES WX
asdifid s oAt A
wes g1 B ge uresi § asdfas
araeEi %1 W Ied  favr wat @ A6R)
fefrw wsw wifmfadr & 3o
YO TG W I €l GY
TR VE ST AT A wET wET
g T WRAR WA
Afagi w1 uva fear | wF  ae
wsy Fg & Ao d e A
TR i@ @ e F oaw
goara & I § wedrw 59,
W g Teed wfed wa E W
AT el gfF SN aur wd-
FO WA A AR I W ITART
FUFT{F 1 WU ST TAX T @
FUFCEH® ML T gH Faw1g |

THh A § sl wERw W
B4TA  WYWST 217 WX 222 ¥
R gt s wgm frasr
X Jeww fFaT® | WTIER 217
222 ¥ wfi W gew wHdr wr
T ) WY weeE 217 W
I fod womr g oy ¥ -

|
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“Every Judge of High Courts shall
be appointed by the President by a
warrant under his hand and seal..
after consultations with the Chief
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Justice .of India, the Governor of
the State; and in the case of app-
ointment of a Judge, other than the
Chief Justice, the Chief Justices of
High Courts shall hold office in the
case of additional....”

ey wA wr zEAd g Wi faw
A § W&lF WOX  WIAT LA
Wey WAl W WG WIS 222
qr feagw @ & faw oF @rgT &1
g 9q¥ ANw wfeeq w1 et

7T & Figwd ¥ T H IO
IsAG HVEAT TGN E | 1975 ¥
1977 AF GE FIE & 21 JIAT Fr
FIAET FAT | 1977 ¥ 1979 IF
12 IS FTZART FAT 17 BA
i F 77 A R WHT § —-uHAEl
gt fogdn & amwe ffy ad,
16 AT F7 TITFT GAT IT & AT A
nfgfalgal F amg ¥ - & ggr qv
=\ foqaws N wlaferdsr & T
aff #T YR E WA [qeFTr A
afafaigdt M arad Foog g W
Jad AT EIWIEAE &1 ¥ ITew
AT ATRAT MG I T AT
T AT AT ITIHTT ) AT G —
oW mwaF o grawt fwar 3, wa
#greg W Fg¥ TEN  F Iq #
wawa Fq g, e o fwar & 7
fagis & fis eww FTSigwe fwar
g anm ¥ fiw wfezq & TrEwe
faarg 1 fage I Aw wfew
T WAT TSI E, FAT FW! WG
¥ag 9w AN wifww AN o
gigwe frar mar § ? w& qar
aft g fE Fgr &0 W T ST
werew 3 fad go ¥ wma s Fiw
fezg #rA. &2 wigwRd sare wr
2 OF qIE A WT WIX IF A
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qrgmfAw Wit fww ae
® grt WE gwd wwA ow
FH WT T AT TF B EE FT G
qr 3@ W BA W oA X WA g H
T FEy 1978 H Wl goT ) =N
qwa wq o1 fafree @ ¥ afws
gw Tigrars € i & e afew
F) giegwe  fHar T 97 WC FACE
WaAT AT 41 | FAlEF A TG TH
AT FITH & & NG AEq

. gAY FIET 9T, qEF 9C I& W fear

fgg 99 FT AT WO aar | o
wr 9gr fag F1 M9 & w3 F A0G,
fAE SRy FaT fear, @ Fg W
gier wiwen g g w1 wioe faf
Az FarFama medFa &,
WETS FaIL WIA L
T A & WG w Ngd Far 7§D
23 wI W FA WiIFAT GIAT !
gaferg fagre wran Al wowsr T,
IGFQT AFH ¥ oo FaAaTFE
gzt ¢ fagix F e I3 g0 L
fagre A Hewr Fiww @ g F@r
FIATAET HAl g a8 I M
JIHIT F o ST AT & AL
Iq H FFT TZAT & | fEh 0w @
Fifa & wont ® SEwwa fad aT A
fad , @t zw@ @& fegfe & 3=
9F0 W FW IfCHO § wa gA qqT
WiTHr AT qi g Fr e g fw
TR SwEl < USHifa®  wTeer
JrTeq § , FAMW SMg USRS
FOr W) g1 wFa § | wWieg § 7 oga
WiFgg gf 7R NT T qamw
¥ & fegre § % wfew
FTATAE WHAT AE A SE RN
N ogww A war g ¥ H5R
7EEg ¥ uF ANGr AT  HEC
MEFT | wEa" T A g3 et €
aradl faar &, 99 § g9 & HAAX

T E owmw ¥ owy W Efw
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W W ogaen W fear o wwer
Aoy wyy waw Awgd:

“ara ¥ wer  wmnfafr &
i fr@ g oo d g wmal ¥
aR HewsSHw A ¥, W IR
ovsy FXfaor w1
# oA wrgar g, fs ¥ wasdiwror A
BT A v T, MTFTIHIAIZ YT I
oY Iqersy &1 e § 1

Fadt am ag ¢ 5 g s@fawi =
WG qHIT AT 97 ST g lag
¥ HTATATHIGTE A7ArHE W AW
" YHATY, ag drar a1 wwsT g
wen dfadi 1 7€a @0, wENFEfes
%1 q9€q VT, ARIEFT 3 FAT &
BT QA F A} ST T aE
AT F1 eary Al @war swgar | %7
59! Ta avfegz g, &fegz F=mn
faa=t arg £ o 2, g7 & W AR
giufraa & 5 FiaT Yamea 3 S
) NZFwT A, Nw dawmq 3 i
¥ fefaadr # wfifalaes fadr 1 ag
FIITHIRATHATE | AT ¥ HIA LA
atfqarz £1s7 forx foar 1 agias aed
wed Fam T Fgid:

“I¢a gasT aran, e sodnT
w7 fafaw are gatfanaet afga
was frrat it wredy grer Wi
ATFR A 17 17 38 GATT f7a7
narg f Treta gAY agrET R,
"o wafaai 1 wfadg 9 sz
99 AT ) &4 g §
gaT wvw % fag fadl o g==
AT 3 O g ST A redtw Fav-
H9T 3g 7159 A FJrETH S WY
o vrsa ¥ ag 9= suTAT9 T fraa
2 faa¥ fr 9a 9o sugwa N 4
# gffewe ®7 W QY s3# Famandiw
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& w1 ) e Arat ¥ swifaa
78 € | ST a9T S TR
aws! W7 g5uf nifg & sET
97 ¥¥ qAqTage gfeno & a @
ot forsrad s g€ & 1 e AT
% s gEdt a1 sovm feur
aarg ')

Y I Qrer A § w9 97 9
feeawa &1 ramTaTd 1 Ta & fag @Y
| FATEETlEeT €, 98 97 OF Y
A F7 aga gl g

T S TATAT ®T AHAT T,
Iq ¥ ar & § § gergeor oA § | Wi oy
W TaTATReeor R § R W ¥ OE
WY TATATRIET §U & | TF gfewT 1 T
fomat sram s gaY § OF AEAWTH ¥ T
#¢ fe o7 S @ qad & A7 0§,
IA F I T AT FT FHT FZAT & | AV
TATATRINT 4 §, I F foaq wre & 9r
1§ At & av 7Y & a1 o wad S
WG TEGHT FIF T 4 W AT T
3 e &Ter afew e § €1 g E WK
AR FIATAE ANTE
aTd &1 ¥ ATYa AT A § 98 ST
g fF srafast @ guTtEEr
ot &, ¥F ¥ HIT F4T QFY V@AT AR
g1

g Q a1F & ag 1T AP A1 {F AH
Sfezg X F4T 91T F 9TH FIE HEET FAT
a1 w1 %f2 I§ N TG A A g1 &,
&Y WY { WY T § I IR A AT
FET & 139 ¥ TO TIH HIA AT
wiT § Trsraen T q WK I sdl-
T & T | SN AT T TAHT T I
JUASH FEATAT AT FET A< &G FATAT L

dvady arct & srre ¥ 7 FEAT S
fir w7 Fg 5w A RAw
w7 & 1 ST AT RN ey § e
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AT gwr orw & AT Fea g W -

ST %7 §dY qw FAwAT gy §, I9d
WY W, Aaw wrn onfge w@f
Tt 7E & | gufeg wfssy ¥ s Qdr
Hfet sy g g fore A AT
# TaderdT 9T S OF AT g
W AF qT GUT §, WY T gHATS
7 farg =1 goT &, Sa@ =rafaeT Y
TANAST FTGT @ | TG W F Y gateA
T F AT GHT ShidT & A
oF I & waTe @e ga €, wg A7 aw
& wiv SgyrfasT £7 Aaier s @,
W & grEe T T AT FA AT GE
AT TF T FT WA qET IAC ] |

st qto fore siw : g™ Sww srfewr
217 ¥ "reeyF A fipar | Sad & Famar
2 o ot Tafree T wrrm sy @10
AfFT & SaY AT &1 suTA FaerTAT
=g 3 e mifessr 217 & oge =
fedt wor 1 gl w38 #1 g qar
&i-T & §Y gt A T Wi AT WIS
8 TiF G8d 2 F IEA¢ A AT @y
& forg wgT war & | WIEFT 163 HY 3¢
T4 3G Y A7 &G T AN FA G
T W LT FT FIHEET & AT TEAT
F AT A BT § | FIETSLAL A FTAA
¥ T2 1497 To wd FA & T grer
w1 fafuszd Y reargg e frwcd 1
TR ATTEHT 163 Fi AT 37 AT AGFHY
AR ENIT | 98 §T6 & —

“There shall be a Counci]l of Minis.
fers with the Chief MInister at the
head to aid and advise the Governor
in the exercise of hiss functions....”

HH! GI ¥ a0 FT A7 g B
qreT w7 AT grar § Iuw forg madT M
Y 7Y forgr e § wYe A fermr a0
fg fafizer F1 § fomr smr § =57
g fafreze v & ggatgw v fear
ST &, FE TTATIR 2] § | ATTHY ATAH
g fR ot e wfeee @ E a1 &
ot i fafirees %Y foaad 81 e @A
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wT Jev TRwe fer awn § afed
TaH7 8 #T T To 7@ w1 gufg
ot e fafaee o forar & 1 i
o &1 w1 garet Ad T o
= & e A Y &7 far &

¥ ag W fadwa wear agar g fe
fagre & e sifew S aT wqe & NE
wfees = FT Ao AT qTew AT
Hraer A 78 1 &1 FX 9 Wrq /ey A
gl o gaat gward § & 7@ ST
wigen, dfwa g & faaw s
=g g, 5 T oniegfer w1 wiE
g1 W@ § | Tud 1 H e ¥ S
3w wEY @ WY 7 S & Frforw #7 WY
Faifew ag gfuer 7& grm 1 stut &% w1
for ol awiefen =120 grg 8 &1

SET 5 TYSETRT FT §ATA & | AF
WY ggx W FEr Aoy A Y
fdaa wear wmgar g, 5 ogwd g
FIALAT TT H (S HATH L & | 1 FATL
qEATT HIET ¥ T4 q27 A1 X IJqAr
oY g% w7 fagr ar | uE av wsdEIw
g IEq 4 fiF FuT THFT FawT ¥y av
afl & o forr ot A sfaw &
T IT W W FHA wag 97 fager
&Y ST ? A g o R g A B Ad
fFaT AT A X A9 % AR g%
g zway Gar sgom 0 A &R
Fgr f& 9% siftew w1 wFgez
&Y FT | FIT A ISIET AT AT
2 '

A, T dqr #¥ s W
IR WY gt 41, wnE gufag ger
at f & 7g wm Q@ 9 v g7 @
s Y OF wvig @ g9 SN 9
THEHS F7 F Iy frga 70 | I7@ W
#Y w1 71 fF ag AT AqT A F 0
EATYT AT § TETHT SIS BT (ATAS
AT, HENDT AT | A Fg A
FIT AT AT 97 IJTFT qF % FL
fear av )\ ag gar diaa
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Wt @0 fora stwe - Aadx av-fwar
At % gy &1 Forgt vy ot @ e
ow g fad &7 74 @Y ot fer aada
¥ eygrdgarenifes H 1 7g e
R freor ad%d TATd E A
B gadr § i gardr geaa § WY axds ¥

gifar, sigi a%  Frmafasr  w
cadaar 1 qarr & HA gy wgr fegw
findY @ &8 Mad ¥ G A § 1 AfwT
agw 72 ¢ fr ~agafasr w1 faega
wxalse T8 § og #Fr {6 Mega &
eTd7 § dY T4 CaadmA A q@ AAr

za M # q WfAa F Fala FA
FW AR g ag sy I 5 7
aFy ST E AR T amd AT 37
¥0 ana § garfaa 2 S awaq-
Qg ; FP Q) FaT & | ; QAAAT
g fr gz aF afas %) faamm & w{ar
g ®qr Fifge | f&d | ag aff
gagar wfge ff g@ as g ar ¥
B¢ &1 a7 7 ard Fardi Ta1 §
fp g & uad Far g A AL 3
#qi § AT 34T qiqd F2E AL IAR
TYEAT 30 &, I F AW A FA
FAT TfET | TG FEHFT AT A
@y e fF ¥ fasge e9da &, 394
Fra Wr @ T 9FQ, 7 23aT &, T4
SHIT & HAT QIAT NC & F gGHAAr
g f& ai-gaifas a@ ger

SHRI BAPUSAHAB PARULEKAR:
Mr. Chairman, the hon. Law Minister
has referred to the letter of the
Chief Justice and also to some extent
the contents. Will the Minister kind-
ly lay that letter on the Table of the
House? Because, thrice he has referred
%o it,
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SHRI P. SHIV SHANKAR: In as
much as the calling Attention  iiself
referred to it, I do not consider it
would’ be proper to lay it on the Table
of the House because that would be
setting a very bad precedent, and then
many a thing one would like to dis-
cuss and then I will be placed in a
very delicate situation as to whether
I should reveal those secrets or not.
That would create a complication. "1
would request the hon. Member not
to press this issue any further.

MR. CHAIRMAN ; Mr, Law Minis-
ter, please clarify one thing. Shri
Ramvilasji said that there was a
Scheduled Caste Judge. The transfer
came in the way of his promotion.
Is it so?

SHRI P. SHIV SHANKAR: No. 1
am sorry. There was no case of a
Scheduled Judge having been trans-
ferred.

1t ywfaatq qrga™  FAfew &
~1978 ¥ TARR A FAleF ¥ @
giewe taar s 9r

«T dY o fory wwe : frasy ?

=it Tafaare qma™ - a3 @y
WEAT FE F TAT 4, 3 96 F€EF
8 I 9 37 I § FIv 047 7 ww
S IR G FE H | 77 gAN AT
HESATT FT IGO0 (241 &, AT 9T 7§
T FrERIE FT A AfeeH g AT A B
9z 9 F4T SO, Ao SAx fee
T797 faT §, T Sqigver g9 9 & gy
g

SHRI P. SHIV SHANKAR: I can
assure the hon. House that so far as
the present Government is concerned,
it would ensure that no injustice what-
soever is done to the Scheduled Castes
or Scheduled Tribes Judges. As I
said previously, we are only sorry
that there are hardly four Judges in
the various High Courts. There was
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transfer of Judges to

no case of a transfer of any Scheduled
Caste Judge at any point of time.
What he wanted to say was that in
1978 if Justice Chandrasekhar was
not sent back from Allahabad, to
Karnataka, Justice Bheeemaiah would
have become the Chief Justice. Well,
I would like to convey at this stage
that the policy decision taken by the
previous Government was to send back
every Judge.

§t oRfeaw wiwam ;. |-
qifest #1 wan <fgo, e
o7 THET T B LT

WMo WY VLA : gl F8 *T
FAR o ST Tl &R W1 4T |

SHRI P. SHIV SHANKAR: I never
said that. I said that because the
previous Government had taken a de-
cision that all the Judges should be
sent back to their respective places,
that is why, Justice Chandrasekhar
was sent back.

PROF. MADHU DANDAVATE: But
when they refused to go back, they
were not sen! back.

SHR] P. SHIV SHANKAR: ] must
say, that that may not be entirely cor-
rect. But when Professor Sahib says,
....(Interruptions)

st TR faere Qe ;@ W TEAT
g & A9 gaF QT HIT ?

PROF. MADHU DANDAVATE: Leat
me put the record straight.

MR. CHATRMAN: Are you yeilding?

SHRI P. SHIV SHANKAR: I would
yeild to Professor Sahib. He is an
elderly man,

553 LS—10,
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PROF. MADHU DANDAVATE: 1
want to put the record straight. Dur-
ing the Emergency, on political
grounds some of the Judges who gave
some interim orders or judgements
against the Government -- the thea
Government -- they were actually
transferred. Now, after the Janata
Government came, we took the de-
cision -- a policy decision - that all
those who had been sent to different
High Courts, as they were trans-
ferred as an act of political vindictivs
attitude, they should be permitted to
go back to the original Courts, if they
so desired. Only two among them
said that they would continue to rc-
main where they were. The otheis
went back to the origina) courts.
That was the decision.

SHRI P. SHIV SHANKAR: No
doubt every time it is sought to be
said that during the emergency, 16
judges were transferred on the basis
of polit'cal considerations. I refute
this allegation with all the authonty
at my command, because often it 1s
played up, but it is not possible (or
me to disclose the real truth. But
I can say only this much that it was
the Chief Justice of India who was
instrumenta]l for suggesting the trans-
fer and therefore, to say that the exe-
cutive was involved and the execu-
tive did it on political considerations
is without any basis,

Professor Saheb said, two judges
who did not concede to go back were
retained, but others were sent back.
What he js saying is not entirely cor-
rect. 1 was only trying to say that
as a policy the previous Government
took Lhe decision that those who were
transferred should be sent back.
(Interruptions) Professor Saheb, this
is not entirely correct--what you are
saying. If you want, I will tell you,
but it would not be fair to bring in
certain names. That is why I am
avoiding it. The position was that
two judges did not want to ge back.
This is correct, because they were
becoming Chief Justices. They ex
pected that if they were to ge back,
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they would never become Chief Jus-
tices. One was the gentleman, Mr.
Sadananda Swami who was becoming
the Chief Justice of Gauhati High
Court if he were to get back to
Karnataka, he would never becom$
Chief Justice. Another wag Mr, P, U.
Mehta, the gentleman who was trans-
ferred from Himachal Pradesh. He
was also thinking that if he were to
get back to Gujarat, he would never
‘become Chief Justice. So, they pre-
ferred to stay at their own places. Ia
fact, I would rather say that if a pol-
10y dedision was taken ' send laen
back, irrespective of their consent,
they should have been sent back,
This is my own view. They ‘were
allowed to continue only for the pur-
pose of becoming Chief Justices. T
know one case where one per-
son did not want to get back, but he
was sent back. I would not like to
go into those things, because that
would create a case of argument. Let
us not go into those cases. 'What has
been dore has been done. So far as
our policy is concerned, I have made
it clear in the statement and also from
time to time. There is no ambiguity
in my expression,

SHRI RAM VILAS PASWAN: Sche-
duled Castes representation?

SHRI P. SHIV SHANKAR: I was
trying to explain that when Professor
butted in. My friend, Mr, Paswan,
was trying to say that if Mr. Justice
Chandrashekhar from Allahabad was
not to be sent back, there was a possi-
bility of Justice Bheemaiah becoming
Chief Justice. I concede that; I am
not denying it. But ds I said, the pre-
vious Government took the view that
by and large everyone who would
like to get back shpuld be allowed
to get back. If this is treated as a
case of injustice, I cannot say. But
even today I personally feel that
Justice Bheemaiah-may be Mr, Pas-
wan himself does not know it—he is
the senior most puisne judge in the
country But the difficulty with him
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is that he does not want tb6 go any-
where. He was offered to come to
the Supreme Court. He does not
want to come. I must make it clear
because I should not be  mis-
understood. In fact, all our sympa-
thies are there. It is not a question
of sympathy: it is our duty to see that
no injustice is done to this section of
the society. But he does not want to
leave Karnataka. The difficulty is,
notwithstanding the fact: that he
happens to be the senior-most puisne
judge, it is not possible to accommo-
date him anywhere else. If he can
persuade Justice Bhimayya, well, I
might consider that aspect.

st o fasiu ety : wal
HERA F WaH Sl W owyl 91 fF
fwggeie Freza wiT foggee zigsw w1
frgsiewa aga am & | &5 581 91
fo Far 7Y wEa & fzAmi § @
g & FraAAT g, Far #E  qifeid)
7% s ovg @ faay fa g,
fadi % arg s-ara w g, fugges
¥T%E8  "WiT I ¥ gHiwa
frgaezw+ &Y , 38 zax @7 #ar
e ST W@ g7

ywiafe wgaa : vm fasy o
g A &1 War |

SHRI P, SHIV SHANKAR: I have
written in August, 1980 to all the
Chief Justices and the Chief Minister:
to consider the Scheduled Castes and
Scheduled Tribes people for recomm-
ending them as judges. I have al-
ready written and I have been conin-
uing to do so,
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14.28 hrs.
MERCHANT SHIPPING
MENT) BILL

(AMEND-

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): I beg to move for leave
to introduce a Bill further to amend
the Merchant Shipping Act, 1958.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Merchant Shipping Act, 1958.”

The motion was adopted.

SHR1I VEERENDRA PATIL: Sir, 1
introduce the Bill.

MATTERS UNDER RULE 377

14.27 hrs.

(i) NEED FOR CONSTRUCTION OF A BRIDGE
OVER SHARDA RIVER IN PILIBHIT
DISTRICT oF U.P. B

= B0 FATT T : (FiernA)
A faa # geagr  agdia
# g0 wE© 9T ;I qJ&r @
F1¢ ga w0 frafor wearamaw
g g =1 frator iy oF
WeAASIIa HGET T € | 0 faAmr
3 fa¥ W g8 ga =t fyaber fadw
ATHOIT ¥ ) ¥R TATA § A€ W
9T & Ayrsr W @ fyaqr g oAie
4 H W QITEEA (HAT S QFd o
2 11962 & wlywWiva TZ ®
awa e faver ¥ %§ FatH &
faxr @ wawaxael N gf
&% fay fFar 91, 9vg g3 Wi
VAR g1 % R faw sty
TEr ¥ AFT |
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wEorgT @ 4 ST aww
qff gu7 R F1 7@ 39 ¥ fqqio
gIer /FH § Sr AT AwEr g o
T 9RT T4 QT & AT A7
fiefiffia & AWHIT L ST qEy
ags & | g & gvEr ¥ 9AT
Wew W HIAATHA F gl fqear
qQ "AIT WTE 9T Wil ad) &
FI7 ga faator 1 § wiv war
g
(ii) FINANCIAL ASSISTANCE TO KERALA

GOVERNMENT TO SET Up A FACTORY
FOR EXTRACTING CLOVE OIL

SHRI V. S. VIJAYARAGHAVAN
(Palghat): Sir, I wish to raise in the
House certain problems of thousands
of clove cultivators in Kerala.

The Kerala farmers had  started
cloves with great hopes just as they
cultivated cocoa. Today the situation
is such that there is nobody to pur-
chase cloves even at the rate of
Rs. 100 per kg. Five Years ago the
price of clove was Rs. 300.

The higher rate prevailing then in
the market and the propaganda by the
Government encouraged the farmers
to cultivate cloves on an  extensive
scale. About 30 lakhs of seedlings at
the rate of Rs. 20 per seedling, were
planted. It was in the districts of
Trichur, Ernakulam, Alleppy, Quilon
and Trivandrum that it was extens:-
vely cultivated.

Now, the Government is importing
cloves although we are producing en-
ough of it in our country. The result
is that the price has craghed.

Cloves are mainly used to manufac~
ture medicines. We need a large
quantity of cloves oil in our country.
Zanzibar is the only country in the
world where clove oil is extraited at
present. Annual consumption of cloves
ol] in the world is around 5000 tonnes.
In Zanzibar, the total production is
below 100 tonnes.

*Published in Gazette of India Ex- traordinary Part II, section 2, dated

16-4-1981,
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In this situation, one effective way
to protect the farmers is to set up a
factory for extracting clove oil. The
experts are of the opinion that the
plant and other required equipments
can be prepared in India itself. There
are many people in Kerala who have
acquired the necessary expertise in
this fleld.

Therefore, 1 request the Govern-
ment to give financial assistance to
the State to setting up a factory to
xtract clove oil and thus save the
tarmers from distress.

(iii) NEEp 10 A Lor MORE RAILWAY
WAGONS TO CLEAR THE STOCKS OF STEE
ETC. OF ROULKE A STEEL PLANT

SHRI RASABEHARI BEHERF (Ka-
lahandi): A stock of about 1,50,000
tonnes or saleable steel, pig
iron and calcium ammonia ni-
trate are accumulated
in Rourela Steel Plant, and have
not been transported so far, due %o
shortage of rail wagons. Many of the
wagons supplied are sick ones and are
unfit for moving on rails. Thus, the
transport facility available at present
is quite inadequate. Therefore, the
plant is incurring heavy loss.

There is not enough space available
at present at the plant site for storing
day to day production, as much of
the available space has been occupied
by the accurmulated stock. Due to
this, the production of the saleable
steel has come down in the plant.

1 am afrail, the situation may fur-
ther worsen if more wagons are not
supplied immediately to lift the accu-
mulated stocks from this plant.
Therefore, I urge upon the Minister of
Steel and Mines to gel in touch with
the Railway Ministry immediately for
augmenting the supply of railways
wagons to Rourkela steel plant, before
clearing the accumulation,

MR. CHAIRMAN: I hope the Rail-
way Minister has taken note of this.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): Yes.

MR. CHAIRMAN: Very good.

(iv) NEEP TO TAKE OVER MORAMAH—
BAQAHIVA TAL PROJECT IN BIHAR

sRA gy wrt ;. (FEITR) G
wafa wga, fagr [w@wir I
wefls 410 FA e i w@fa @
qeET aF WTHT §3fgar @1| AT
w0 22 asl § afFm @ 1 Z9@A
vs fomga o Fd@r & fog Awdl
I favds 1 9 & 1 afe ag
NwAr ataffaa @ @ & @
fagrt & =T, Q177 Wit A oA
gt {gaga ¥ wenfodt 1 |sar
2 1 a7 aw &0 A wfa H
g 1% wra gwwIv %1 @ WY
BT MR wT W § fe ag wa
1A T FrSAT FY H F AT 510
COBR GG iy THIT 9T TEGT
T faqgs N N FT TRAAT ¥
FTaffFay & | 3y FOET TWE BN
fadel [Er ¢ ) Ay A waET
LAV

(v) NEED To INCLUDE INDORE UNDER
NEw BOEING AND AVRO AIR
SERVICES

st gy Wl (W9t o
awrgfa #@d, gl ua v e
W WIm F @\ qww  fawm
AFT F WERG M W A & A
ar @ g, A @O AT W B
a7 § %§ wqw, wen Wiw, ¥ A
A T AGT, TR T W W
e N Wil afgd wgeagol
ATt § AT Wq HFEET F AR
faar w1 vgr § 1 WAt & adl,
T Aty sk 3 @AW Iew
TG {41 B znfarm N Ew e
W a1 @ ¥ fr vl & ok
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o€ gy ¥ avew won gfawraae
A T 1| AT AW 7 /A A 40
qiatfes, =rawfas 9K st
ax §, faud w@IR Rq®, INE,
ATTLT LT TAATH T WS 71T
1 YT W € FIg Famr w®)
ArFTAHAT § |

AT FU AWIE famraq wai-
A1 ¥ agg § f oxty A ¥
WIEq #r wr W oaf v o
oWl fgarr Jamt ¥ R W
fazafal Fear amg aw =R AW
#:35 ® T WX ar @ ZrEfivn
) 7 4T I AATAY =™’ AT

{vi) NEED FOR FINANCIAL ASSISTANCE TO
WEST BENGAL GOVERNMENT TO
PROVIDE RELIEF TO NON-ASSA-~
MESE EVACUEES FROM ASSAM

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, the Go-
vernment of West Bengal requested
several times regarding the release of
funds to the West Bengal Government
towards reimbursement of expenditure
incurred for affording temporary relief
and shelter tp the non-Assamese
people, who have been forcibly evicted
from Assam, and are mnow lving in
camps in West Bengal

Sir, the State Government repeatedly
urged upon the Central Government
to provide funds to continue necessary
measures for providing relief and
shelter to these persons. So far, neither
has any reply been sent, nor any fund
released, by the Central Government.

Under these circumstances, I urge
upon the Government to provide neces-
sary financial assistance to the West
Bengal Government immediately to
meet the expenditure already incurred,
and to be incurred, for the relief of
evacuees fill they can return to their
homes in Asam. I also demand that
the Minister should make a statement
in the House in this regard.

, {vii) NEEp TO PUBLISH AN ANTHENTIC
HinNpy VERSION oF THE CoNsTITU-
WION OF INDIA

CHAITRA 26 1903 (SAKA) 2

D.G.—.Min. of Agri. & Rural Recons.

it ww fewta w@ax (gro0-
gr) : awafa #Hwa, ghagra &
Aqare fgedt W w® TEgHE g
W $7 ana & fag wwel w-
WATHE WIAT | 9 &% ¥ W@ @
fo fard) N wm W "I /)
AgaAdr AT A @ WA AT Yy
v W g

q7a #7 dfqma 7 &
feet & AT I[P AT, Al%wa &<
# @ g fa ar as Y451 g
# gar safrs ware « woifud
Agf fwar war, f5& rFararadl At
falg awg & =ieaar wrea g 1 g
# arg qa¥ ¥ WX w1 wanr
aflf # awar | ag AR Wva oF
;W & AATIORT F fAT YT FFE T

X4 TETT GTHIT W WA WiT-
gra wart ¥ WT gfatT 1 war-
frs wfafafe garx sosl wfgg o

% % W5 amies § qa
dfeara & wfa sfar, Tmmo, an@wa
W FUR W g @R wifgg o
Ha: EAFT [EAT WEH T THIMA FAQ
A *r faTra wrawawar

DEMANDS FOR GRANTS, 1081-82—
contd,

Ministry of Agriculture and Minisiry
of Rural Reconstruction—contd.

MR. CHAIRMAN: Now, Mr. Ta?esh-
war Singh may speak.
wt agvae ey (frwwiiw) o
awrefa AgRa, sy daraa A ;N
fente agi frarud gega & Faw0
aada s % fag ¥ gar gar g

wafe wflax @ A AU T
fade 43 1



T qe A ag wg X w7
fe i 9t § F1H ¥ d 9@
Ay 3 fag wmrg ge & welac
AL wedAr ¥ 5 wrer wgeage
fawm § =T FTH AR NAFT  HRY
g zafag za fuqe ¥ waAl 4«
FEAT FATL AT ®Y /YHT fa seroE o

I would like fo tell that so many
names from the Ruling Party are
there, Therefore my request is that
Members may take gnly 10 minutes
each so that more Members will be
able to make their contribution. This
is my requesf from that.point of view.

ot qw wax ywn : fafufar § @
q AT AE ¥ q@ A §, W
# gua 9 qreedt AEt Arat
dfwT wmwwr g, wdl W W <4
faqe 1 Y @ meSr WM

ot fearefag, fear (argarn) -
a ag Fgat § fr gva § g
NRREINFA TN T T @
AT ¥ qfge M7 Y97 ¥ oF
ARAT .F qraar g

aaqfy wam:az N+ g, awa
BT AY E AT | AWT ® |

Please take your seat. We will keep
that thing in mind. Every party has

been allotted time. The Chair takes

into consideration other factors also.

ot ajeax fag . #47 arQ fond
T AizEl N J@r T AT oW A
A8 o g fa foow a8 ¥ sy
fewmt v wfy fawrr & A& S
ot f& ERdAfas @@ §, s
=T W91 &R faar & 1 sy fawe
&7 foqar Wi HET-WFET § AR
Ree & 9 @), N @ gw A@
& ar wanfer AwT @, e D,
W AR ¥ wisd A WY ¥ w0
TR frsraruso smgar g |

¥R F Wl W @ a™ 9@
qra w7 T % feAl F o AT Aar
a7 @ wT g ¥ fo feary
F @@ A MIGEHST ®) A QR0
At we aF ¥ 1 Aley W@ AT
& aff Fama =N ag@ar =@
grasa ¥ arr qfrfeafyay oo ¥
xTg 91 G | fegre wr W faed
FT GieargsT @it g, T
*T & AT ATAET T &, T QI TV
g A A7 NS T BEATAT FANT
45.48 Wi T+ fIel & A7 FT
fraral & aravawdr & g 7N ¥
am ¥ qiw garv waEw § 1w aw
€ Wt g ) fyawa ¥ o
WM 2000 T¥ W®UE § WET
ol as W T W ¥ w@r fw
gfemn & @ qgwmar Sv &k o
T8 AT 3 s wave fage ¥ §
fam & f& gy oFr Q% z@ald &
94 ® MAEqT F@ § 1 @ F TR
#fer€ & A N mwEwear
frart oY @ va =t gw g w3
qe & 1 § wa avaew ¥ pfy daran
¥ W g ¥} pfy wdr wgka ¥
gt wedY ¥ ag wiv wrAT Wgar
g fo wizarmy =1 @1 fewisam
2 va = §Ersqwaw feglerma 0
M|IEqT F ® § wmfey FgeT
3 AR ¥ I wWYv wwfen
¥ fag 2T § wem adY &Y agr
AT €57 AW A7 geAg0a ¥
g fafas acarda sritma @
TR TE § ark g =Y wlearmT
FIRAT ! I9 F AW ¥ IAE
fecisqua &t sageqr FUT |

qar 3w AT fE wTH awr
wEar ¥, ANV 40 (TR AE MY -
Tz AT 7 37 € myEqr Ay € 4



fg & a} F F e AT & wgwr
g g e wrgde g & 91 wra Y
Fow ¥ quwe farwrtr 80 9N
faare M fasma ¥ st Safad
oY &z ¥ fag A, TEFT ATEL o
Wt gPeqr wr FY, g1 wrey fowrda
et rsds F am N ST gr &
sufag & wiw war g v wlearse
wr faceor, IR ®1§ & WY @R g,
Ffear g, AN FTIFY AT FTARE
FITZT, §F TT § wrarAen dwee &
stred fageor fear sirr 1| WY e @
# @nar weaafer dvze ¥ HAreaw
¥ fyazor FT A A, T AR
T UARTER T FT Avar WY |

fagre & @& dul 9¢ T A}
Ff fA T ) AT Stedlommdo AN
o AR & W qd® ¢ Iad AR
frgrat ®1 Tgr WeIWA o W §  waifE
qgt T i ¥ ¥ wgear, gefar sk
wmiegre B f5 wgr o[z woaw faT &
FfFT Fo Ho oo FgH F TR W
WZ FT AHAHE THY I TGV K& §
forgy fegrl =1 @9 sregw 7 e
g 1w o) fagie A wwmTRfew
greafer medwd Sfiodomife &
AT & ¥ T F w g W ud
AT AMTT 4 FAT Fo Fod oxrfe
fagrc M Fwradfes qrdfor wew
Y AT TG T &

fae 3, 4 €T ¥ oM o ofi o
¥ w1 ¥ FrH faeTT gur & A fage
) W W THET s war g 1 fEge
¥ garlt dA® GREaTd §, Tro @ oA oxflo
wwtyifer dweT ¥ FH
#w'Fe @ g W aE A W
g & fagd ¥ N Fhew &Ew
g WX ©rw N ofulsdis e
¥ wgaar e <@ & ) e &

WEAT QAo HWio Ho Mo W wE Ty
T¢ Nixihei g fagw, wg G fud &),
A fier 81 ur wlefaer wrws & st
T FIF T, TERT ¥ THIT T FUX N
=FEY[ FR |

¥ AT wedTe ¥ Wi Hear § T
wiewrgae &1 ot wEw &, & gRuaiT
g weft wdEd F OERWEETA NTH
TRww fRmad g, @R fam &
T AN 73 g deifiyw TiewRd aw
qg St A qorg &, fee o @ Sh &
THE A A @ & qfww ¥ e
#gW wgn & fegens ¥ fewat
¥ foa #1 gfeeaor & @ g wiewimT
o 7o ylead: ]| AN =TqT B SOY
frex @ fagr @I i g
qar g 1 52 & wew weh st & wiewmae
ve 5O ufewdi €1, 10 & ¥we 26 wlowa
g, foge feai ¥ 937 IS
T TENET a0 | Al Widd FWwIT
N WX &, WHEFT i TR J,
Iy G T% waoidt BF gwwr w@s S
ar =rfgd

UM wEET, ¥ WUd AT ¥
YT VIl R F wqisgw ¥ g &
& wnoe o wigm e Regenw &
fegm Wl¥ "ewe o d9a8 &£F
g T ¥ fraiw Wir vy dwl &
wE ST § F F9 ¥R § T WS
T & wiww | w@ilfs fad & F o
¥z < e ae o gy fgur s
o WA ¥ YO F gy wged uged
12, 13 438z aF & e § 1 &Y W
ey 3% @ig wr fawie s fF
wr e e ¥ o o wiur feur
st @ et w1 gvm W ww R
F v sy | & shwan § B foig &
Fuer I 97 Far §, fow D snawmwr
g 5 feanal & fge w1 weiui war
s s NeT eI THEwar g
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fe 15q9vdT & feadl w1 9T <8,
wg IR w g Eow g ek
¥ wgm v ¥ wiw o w § A A
Sig | AfFaa ' one T U
fram ®1 @we ¥ F ia¢ Lame &
feaw, wage, ghvaqd =wie wfeaid
y formr qed &, o At & Dffqs
W w.F ETWE G WO HRAT Gganfar
&a & faat siw

AN Wema, w¢ fadt ¥ gad
o B ® & W g4t A sg il @
Asine TrEIAs A, wa fad &
F T AT AN A s %ﬁ:ﬂr&wﬁ
Awas Tras =48 ®gq f2ar sowi |
g W wgr wiwr ¢ fv gwAfRed
A fiFe STw ¢, W 3¢ fKg< @,
e &, SATT &, Waq & &7 Tweqrw
g, wg W wigAtwge  fedichiv @,
ug oiff Kz & fag ¥ ¥ 0§ well
AR & wag wenwr e & fogd
&x ot fow w9 & s FF, dsaw
wide 1 ghe ¥ w@¥ o, fage
NgRwa ¥ fgare & 1/10 fgear ®r
fiadz wear & g A agww
6.5 FUT & wqiar &, wfe Wi @l
F WEN * WT N we oraw fw
WIS T &7 & £ Wur fagre & v
T F (@ 7wt g & wiwg
H#dl wgRe ¥ w wqT § R Quaa
gridg w g ¥ vgwe S TH-
difesr T FmgAead  DF
€28 §, 3% fog wivdr  morw var
ST WL A7 TaeE WY §, 548 fag
MudE weri X@r W |

Taie wgigy, ¥ 9 w1t =i-
miudfes F T A AT AOFWI, #4N0w
T wmuifes qAiE TRFSET &
faar gar 3 St e wiFwee
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e ¥ sawe & &, o0F wiaw-
Wea & oy w9t & «f &1 § =4
waacr § P g qafe; wat &1 &
[T O f o0 d Fangfes & wisaw
¥ oy ¥ fawg ¥ fog afes suqear
Al

14.47 hrs.
[Mr. DEPUTY.SPEAKER in the Chair]

Ffws faqar & St ar, faaar &
FA1gAT AT IFAT Iqgew Twfwr &1 7y
frar war g1 smdfer dwex T
afFT wfved 17 AT FAT To §
W T ATy FY feqfr § ) 2w
# zgar Ty 2@ 7307 A § 7k
& o & saTaT wEfer sand
T fergertT &, 7oy ¥w ¥ w9 w7
W1 * I NN ¥ O Aty W) gwr
F G AT aTgat § WX Wwrg ¢
oy wfw WY ggwiar q@r wday
¥ FgaT WTgAr E, @A I FHTH 9%
wEHITeat & e ¥ & wer w@r
fr aar €z swe FAET ST
TIT A w1a-fav Q0w wramedfew
Fr NfAfers o0 & ¥7 & sqw™
foar 9T T &1 A W qog 2 ?
R ¥ 9T sgaeqr g, ay fee ¥qv
Twg & fF gt gre-due fvat smar 8,
T 1 WY T T &Y, 757 92 &Y, afweA-
arg &, oF &r AT & 12 gA< giwhrdy
ST goedww fFar  war ) gEmiwg,
STEHsT AEIaT, § ¥9 a1 BT a8 AT
¥ Fgar wrgarg f+, oo @@ 507
Fr Fe farr &, fowd o 17 w9
To I gofr g7 WX Y WEAT TAY qF
o & aft g€ &, o dvew  qINe
aTe-faq ifwfesa Tew aw, a7 AW
¥ fegr # (&g, aramafea qadie ¥ fag
St wff & | & wiw w<at § 5 Ay
§TT geotae qAT f2at oy |
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uHT e A, AT AT W
R ¥ Far, gardy yuvA W ofr ¥ wr
a1 f& waaifes qade Y Haw
A-mrfwfrgares & & war g afes
-qANNFATET W FATE | gF *Y
OF QaT €29 91 g1 forw & wmraifer
qaFE QF AATAT F |9 @ I A 99
g% | ey § 9 T T0d T gt
3—U% FEY WY HEAT F-—FEAWAT
wAfes eqIQG—q gX Tgr A
A g1 3@ ard w991 g¥ fw gfvear §
wamafer sedtqma &t AfdFa-za
FATar Strat § ) wier fgegea™ #) qd
¥ sarar wgdfEAw  goEaT ¥ §,
Qe ware 9T Arfardie Sid T
&1 ¥ weg w2 H FT FA4T U Y
FIAMT O a1 SrAar qref It § 39
&Y€ & BT qAT4T, I9 TG TH @I
T ar IF X fox A7 @1, & A7)
5 far A AT FErg. ...

MR, DEPUTY-SPEAKER: Please
conclude. These are many Members
from your Party to speak. They must
also get a chance.

N wiwac fag : F Faw oF-a
qTEEA F F A 45 wrAr g
wdfer faié R agaaarf ¢ 5
1Y ATHT &Y, qFofodToqwo &, o
gearat ¥ w3 Jawey, W FAGAG
q Neagd & fa¥ aga = FE
g HiAaT & frarAT &7 aaeqr g
Ir NEST & Frgray 1 qaear ), I
FaTag ar WA ¥ feaml w5 gaer
&, fegaras w2wr ar qEg-FwAT §
QUA-NTYTT ¥ qAE4T &, g7 T 99
fraral # Ifag qe7 feqamar, . ..

MR, DEPUTY SPEAKER : You
have already tuken i¥ minutes. Please
conclude. I will call the next Mem-
ber. ‘Co-operation’ is a State subject.

=t anae fag : fad ow firaz
Ll Ul

TF At ¥ g FEAT Argar § v
FIRTGAET F17 ¥ 7§ Wfea @y
Fr A A F & Fid A qarfEgwrY
q =FY & IRT ALY @AT | g Famar
w3 fafreet a7 @ o= §, ot w3
aifFarde ¥ Y=< a9 @ vy &
qfaferdt & Aaia = @ awx &,
AfFT Framtfes ¥ @ =d T wyrar
7 @ &% | ¥ wro F AW ¥ wAY
#qEE & w0 et v Tw ag W
Ueelrea T Y garar o

WY ¥ qre & @ qaren A
HITY &T F0GT AT E N AT 7 oY,
IIERG NRNSY, WAAT W F@TE |

sirafgam @ v(T138%) : SuTeaE
Az, § Ffw #gama qF g
qafeaior fawer *t @R &1 qada
FLATE TAT I e § FIT X JAA
wox fae NgT FW@IE | g9 ¥
qgx at & fewey, davfaat st gary
@I HT JarE I F1RAT F—
IR qgT NEAT FIF  FI9 FeyraT F
gfg FT& AT AW T WcH-FAHT q=TaT
g1 O q——R I FZAT ATGAT §—
A TF TH AN A H AATH F THIFEF
1T 7 ¥ o= a% T O gH oww
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fectagua faew =t Isqqam =<
‘Hﬁﬁﬁ’l‘(ﬂ'qﬁ'ﬂmﬁﬁé’?ﬂ ¥
W ww‘&‘% TR % agweAn
wrgar § fF SEdiR= arfedr &
A TITIET ©TH F A & Y §—
gIR gar 9w fafawz 9q zreaew
F Wawg [T FL | G F qMAT F,
arad & AT ¥ A o Tz R
fex wr § 977 9T TRALH T Wawy
g ®AT AfEd | WX T g A
X & A T FANR IHTILTF a7 qoar
¥ WY 7 gay ol feefisqma faeeq
¥« g&aT &\

g ate § ag AT 3T FAT Irgar
g—xuT @ 7@ & #wal A 3fg
& <f & 1 v 4Y Fraqy F qfF gf
E1 gATR qoEaT & vt e 9,
W%Mﬂﬂﬁmwrﬁrﬁm
¥ oy &, wrEr TC R ¥ A w5
TEE tﬂﬁm#%mmfﬁﬁ"
wre <or GRS 71 fdw & fR F
qufgasr AT Qe & waqaiq
I ¥R oFe F mwia 9w
R & faars war Isrd, S St
i §

T w@ # ag  «@AT wTgar
fo gAIT TToreEATH HEW A wAwT
uste % feqfa sty fwg da w7
& Sfar(aed FTATE ; TEFT YT
RIRAN T WA HA - Ia¥ amam™
¥ Mr go fgeal ¥ arwre am

¥ ST wwerer FI feafy g4 o8 |

W A Femfa w1 oem o w@EE R
fAg TIAEATRCATRAT NATR BT
W@ TICY VIS /TEP B grad
wriwg B oTraeeT wrwTe Ao
ewe wea fear gag 95 Q¥

¥ wrawfar wazgetr fraddw.

&AL WMIENE QTR 95 ¥OF

w3 TR TS qTETT @9

ﬂnﬁﬁ' At wiwT aéfew.rtrwa'ar
Rl ﬁ*«w‘?zr mﬁuw%qmﬁﬂ
A AR AR erusend w7y § fay
Ty MNam NG AT | w3
AT qeyt Igr ggR WG 1 zEd
fag #war wgea ®Y graarg FAT
Frgar g fe 9l @@ dmamar
WM § w77y & ag $ AT WrRgav g 5
FeEAE AvEIT R 9 i
atga ' § Wi gAT wEFT W
Fasdr Wi afewd) Toeara A feafa
¥ WawT | @t 9T e =v
¥R AT TAH T ahear o9r
Ak &1 oagt wrd WY T
g &t Taw W qFavar dar
g’uri 2 A TERAN G qar
g 1w ohReRka¥ % gar@
o WEET [y 304, 19819
rgF AR SHA fard S
ARIver  wY F@F gq TUSTYTH
ATFT 7.74F0T ®TIT A qToAfAS
A WT 17 0T WE, 5 q@©
AT A U (2T awd) § A wie
e Ag [T %AT | gafaw 131,52
FATGIT FLAN TIHEATT THIey
fewree ®1 & ag fasdt sifgo
HFAT 50974 T T WX 50 T&E
YIS R %rATT 97 YA wY T T ALY
feat ST, W AW TW W @
f’wﬁr w vrurm umr? wmmn
:@‘ ¥7 %f«r.aﬂ | 50 g t-ﬁ=r
¥ 50 q7 g+ aﬂr‘?x‘r AT FTEAE
FHwa § W feawe fyar § wiw

dest T % 38 % wra ﬁﬂlTEl
They recommended “halt loan or half

subsxﬁy azr 93 t?_!? qvq:nrtm«f E e
TATATT ﬁara %,aﬁa am ilmﬁm



- wrfenfs §etT wawr HATWAT BT
dfAg wado@ aEcwEl ¥
gafag & ag wgdT g foag o
feods@ms FY TE g, T4 B HAC AT
In acordance with the recommenda-
tion of the 7th Finance Commission
containeg in Chapter IV as communi-

cated by Government of India vide
letter No. F/43(i) PF1/79 dated 25-4-79.

50 7 {+T WA W7 50 TIEE
AFE & AT AF ST HHH TD
gAR AT E |

gatt I & ag ¥gAT Argar
g far 1974-75 3 e e o
Wtz g ¢ & forg 10,19 ®0T
TWE W AAEATT  $Y A 4T AL
41, fwa = 1977-78 # fkyqa
FTH 7.74 ®0F w7 wefearwar
#ag AT ARJTE feAqea *4-
frdtn ®Y sre w7 R fag o Frfiae
74T 9g® 1019 AT e,
3q ®1 wgrk AT Iqg & wgr v
15 0% w7 faar wirg |

¥ fgfer aeT & T ¥ FAT
@rgdr g | garR  fefgae srasv
wir qrzRT ) yfy =aafra Sherd
a7 QAT fod @I SAAT QIAT
agd & ATt ¥ W R fug
Fafersr witt wifasr ) ggaar 51
wrravar g | il Ymam A
R WA NN A @
qIEAIA w1 #wa WrIa dqygmar
K FT QT T qEDT HT qUAL
qgwar arg 1 for et @ @
¥ O mrHwE Fagt S W
ar® &1 =wad fAg W AR
dus  we fagte = AN
arfa wigeer & fow wq o ®
AT /@A W v swaEar P
3% |

# fadiy ¥ o IAS  TAqweE
3 W AT WigaT E | T
TH{3qZ R forg 5 ox AT TQT Wil
gragra faarwsr g 1 & 50 wAe
gAY « FAZ Qaid F seqedr F@
giaad &1 1977-78% 3y ‘q=w
iad e o fwad waaq il
qiT qrEq TAAAFE I o I TAEGTH
TR A wAr wofdr A e
FEIHE ® wI agad 1 gk
e wdr fwr Geawr maAgE B
T wifgr 1 war nw aTRd
i g9 ® FYPA wwAT wWigd €,
ad faeare N Qaar w@gd OV
™ 5050 FHvifw #Y 500%TT
%7 faur wrg oWl Tawr L9
feararasarg |

o qie To o gTH B
a3 HET FEATE fr S DT AW
ofeurs TR WIg AT RO S H
#e &1 a4 q v W aFifgw
a¥a ¥ wfaa & qwd R ag
g W wfes avw & wfew g
giv qad FTrQ ag o amrEy
W oynaT™ Wafaa 1 ogaTWY
A %9 ewEaT W gy fwar o
sifge 1 # wed agt N veeanw
TgT B @k ¥ faWy ww ¥ FgAr
qRaT E ! g agt aderEr off
faarz 8 1 @WH T & AW
fafeezT miv TroegTaa e fafaseT
o ¥ Wl A w fagw
f& AT AgT  TWTATA AT MY
T ST qgw @R Wi g
gdasifaxg stam famad
MR. DEPUTY-SPEAKER: Mr. Ar-

junan. You will not take more than
ten minutes,

SHRI K. ARJUNAN (Dharmapuri):
Mr. Deputy-Speaker, Sir, I rise to
support’ the Demands for Grants in
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respect of the Ministries of Agricul-
ture and Rural Reconstruction.

India is predominantly an agricul-
tural country, and agriculture here de-
pends only on the monsoon; in case
the monsoon fails, it suffers much.
The irrigation facilities in India are
inadequate. There is lot of scope for
providing irrigation facilities: the
waters of rivers can be diverted for
irrigation purposes. There are a lot
of rivers flowing, but they are mnot
being harnessed.

Regarding Tamil Nadu, the west-
flowing rivers can be harnessed and
the water diverted towards Tamil
Nadu for irrigation purposes. Since
the matter concerns two states, Ker-
ala and Tamil Nadu, rightly the Cen-
tre can intervene and a seftlement
can be brought about so that the wegt-
flowing waters can be diverted to-
wards Tamil Nadu: by that, Kerala
also, which has a shortfall in food
production: can get food grains from
Tamil Nadu.

Regarding the Ganga-Cauvery sc-
heme, which has been a long-standing
one, it has not evén been taken to the
stage of investigation by the Centre.
The Centre should take the initiative
on this. The entire country will get
the benefit and will become fertile:
it will give job opportunities to =a
number of persons; India will attain
self-sufficiency in food production, In-
dia will definitely get stronger in the
matter of integrity. 75 per cent of
our population depend on agriculture
here. In India mostly the hill tribes
and the harijang are dependent on
agriculture most of whom are agri-
cultural coolies,

MR. DEUTY-SPEAKER: Say agri-
cultural workers.

SHRI K. ARJUNAN: Most of them
are agricultural workers. The main
purpose of the Government should be
to help the agricultural workers to
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harness the waste waters which are
going into the sea. The water can
be utilised by the agriculturists so as
to make India, a fertile country.

In Tamil Nadu drought conditions
prevail—I need not go into details.
This prevails to the maximum extent
because there is failure of monsoon.
Actually, there is no drinking water.
Hindu has published an article—I do
not exactly remember the date =
stating that the drinking water is
supplied through the ration cards.
In my constituency, there is a village
called Sengagiri where drinking water
is supplied to the people. Drought
conditions prevail in Tamilnadu. The
State Government is not taking step to
explain the position to the Central
Governmént in time. Agricultural
labourers are suffering without work
and food. Because of the failure
of the monsoon, they cannot
even - attend to any other
work, They suffer from acute
drinking water supply. They cannot
even feeq their cattlee In Tamil
Nadu there is short-fall in food pre-
duction. The State Government 1is
not concentrating their attention on
the drought affected areas. Their
attention is only on how to earn money
through the spirit scandal, Sathiya
Arakattali and compulsory collection
from the bus operators.

Their attention is now on how {o
escape from these.

MR. DEPUTY SPEAKER:
conclude.

SHRI K. ARJUNAN: Sir, the M.P.s
of both Congress (I) and D.M.K. have
represented to the Central Govern-
ment, Thanks to them they sent a team
to study the position in the drought
affected areas. I request the Centre
to give more funds to the drought-
affected areas and, at the same time,
I request them to direct the State
Government to constitute an all-party
committee to superavise the workers
engaged in the drought affected areas.
Because there is no Panchayat Elec-

Please



313 D.G—Min. of Agri. CHAITRA 26. 1903 (SAKA) & Rural Recons. 314

tion, there is no local body to super-
vise the work. What they are doing
is that they collude with the officials
of the local bodies, panchayat unions
ete. to give all the works to AIDMK
workers/volunteers. Crores of rup-
ees are given to the workers of the
AIDMK. These may not help the
poorer sections affected by the drou-
ght.

MR. DEPUTY-SPEAKER: Now you
must conclude,

SHRI K. ARJUNAN: Bore well s
made, Corrupt practices are ram-
pant. There is malpractice. This will
have to be checked property.

MR. DEPUTY-SPEAKER: You con-
clue now because a reasonble time
must be given to all,

SHRI K. ARJUNAN: The reason
for the failure of the monsoon is be-
cause in Tamilnadu, all the forest
wealth has been removed by the un-
social elements, I can also say that
one of the Ministers in Tamilnaau
has nominated several legislators in
each district to cut sandal trees and
they have been removed from the for-
est. Village Officers have been sent
home and so there is nobody to look
after the villages. The trees have
been cut, and sent to the depots.

SHRI DIGVIJAY SINH (Surendra-
nagar): Sir, I will be very brief.
While supporting the Demands for
Grants I would like to make a few
suggestions. The first is that the
Forest Conservation Act, 1980 which
has been wvery well introduced has
just one clause which required to be
probed into, namely, the pattern of
re-plantation of forest trees. I am
firmly against mono-culture. From
that point of view we should look at
this Act once again.

Sir, in 1952 the National Forest
Policy was enunciated in which 22 per
cent of the land was to be covered
under forests. I think it is high time

we revise this and enunciate a new
national forest policy going into grea-
ter details. As regards social forestry,
I think, far more incentives need ‘o
be given for village forestry so that
this programme is made more effec-
tive. There is no proper perspective
today on giving forest areas for man-
made forests for use of the paper in-
dustry. {4 think a policy needs to be
enunciated on those lines, As far as
importance of Science is concerned—
utilising water hyacinth for paper—:
I think much more reserach needs to
be done and far much more money
needs to be invested in biological con-
trol of weeds and crop diseases.

Now, Sir, a word about Central
Land Use Commission. ‘I have been
told that the Government has enun-
ciated a policy of setting up a Cen-
tral Land Use Commission. As early
as 1976 there was a scheme of having
State Land Use Boards but with the
coming into force of Central Land Use
Commissjon, I think, those State Land
Use Boards in each State will be made
more effective.

Sir, the national policy for utilisa-
tion of marine resources in the effac-
tive economic zone needs to be enunci-
ated. It should include things like
patrolling, conservation, regulating
and development of aqua-culture and
fish farming. There is no legislation
today as far as the regulation of fish-
ing in either in the inland waters or
in the marine areas of India. I think
this needs to be done very soon. Sir,
the mearine national parks which are
on the anvil in Lakhsdweep, Gulf of
Manner and Jamnagar coasts should
be implemented very soon.

MR. DEPUTY SPEAKER:
conclude,

Pleaze

SHRI DIGVIJAY SINH: Sir, as far
as irrigation is concerned there is no
proper lining of canals. I think that
needs to be attended to especially
from the point of view of water log-
ging and alkalinity,



315 D.G~—Mwmn., of Agrl.

(Shri Digvijay Singh]

Lastly I thank the hon. Minister for
having paid heed to my suggestion
made last year in respect of Crop
Insurance. He has provided Rs. 20
crores for that scheme,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): Mr. Deputy-
Speaker, Sir, I would Like to speak
on fisheries, animal husbandry, dairy
and horticulture at this stage. My
senior colleague, Rao Birendra Singh,
the able Minister will reply on the
other subject matters dealt with in
the Department of Agriculture. I
am grateful to the hon. Members
who have made a number of valuable
suggestions. They have made many
valuable suggestions on the subjects
of Fisheries, Animal Husbandry,
Dairying, and Horticulture. I take
this opportunity of dealing with these
points which have been raised by
hon. Members, I take Fisheries first.
Hon, Members would be glad to know
that, in spite of various constraints,
today, India stands seventh in the
world on total fish production; it is
second on Inland Fish production.
‘We are at present one of the largest
producers of Shrimps, which form
the backbone of our export of fish,
valued around Rs. 220 crores annual-
ly. As against Rs. 151.22 crores dur-
ing the Fifth Plan, we have now
included an outlay of Rs. 367.71
croregs during the Sixth Plan in the
State and the Central Sectors on
Fisheries.

Marine Fishery forms the major
part of our Fisheries Programme.

The production of Marine fish Is
now about 16 lakh tonnes. The es-
timated potential roughly is 46 lakh
tonnes,

8ir, compared to our coastline of
6650 K. Ms. and the EEZ. of 202
Million hectares, our Fleet of Deep-
sea Fishing Trawlers, (both in the
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public as well as in the private sec-
tor), of about 75 is very inadequale.
This inadequacy is taken advantage of
by foreign vessels who poach in <ur
EEZ. It is proposed to have by
1985. 350 Deep-sea Fishing Vessels.
Sir.

SHRI RANAVIR SINGH (Kai-
serganj): Mr. Deputy Speaker, Sir,
the Hon, Minister has got a number
of Ministers in his Ministry. They
are all intervening. Much of the
time is taken away in this manner.
So, this time should be excluded
from our time. This is my request,
Sir.

(Interruptions)

MR, DEEPUTY-SPEAKER: You
have got to decide it in your party
meeting,

SHRI RANAVIR SINGH: Rao
Saheb has got largest number of
Ministers. All of them are inter-
vening in this manner. Much &of the
time is being taken away. This time
should be excluded from our time,

MR. DEPUTY-SPEAKER: Actual-
ly you have taken more time,

(Interruptions)

SHRI R. V. SWAMINATHAN: I
am glad to say that during the last
few months. (Interruptions).

MR. DEPUTY-SPEAKER: Not
permitted. Don’t record. (Interrup-
tions_)".

SHRI R. P. YADAV (Madhepura);
I rise on a point of order. There Is
no quorum in the House.

MR. DEPUTY-SPEAKER: Quorum
bell is being rung,

Yes, now there is quorum. Mr,
Swaminathan, you may please con-
tinue.

*Not recorded.
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SHRI R. V. SWAMINATHAN: I
am glad to say that during the last
few months we have taken a number
of concrete steps to meet the chal-
lenge of deep-sea fishing. The Gov-
ernment has been deeply concerned
about poaching by foreign vessels
going on in our waters. We have
drafted a Bill for regulating fishing
by foreign vessels in our waters and
we export fo introduce the Bill dur-
ing the current session of Parliament.
The Bill provides for heavy penalty
and confiscation of poaching vessels.

The Government cannot be oblivi-
ous to the interest of fishermen doing
fishing on non-mechanised boats, of
various types. ‘The model Bill for
demarcaling fishing =zones, between
mechanised and non-mechanised
boats, which had been circulated ear-
lier, is being pursued with the State
Governments, and the question of hav-
ing a Central Legislaiion, for such
purpose is also under our active con-
sideration.

In order to increase our export
earn'ngs, fishing of exportable varie-
ties, is being encouraged, and culiure
of shrimps, In inland brackish water,
is being taken up in the coastal
States.

Within the time available, I have
tried to give a b'rd’s eye view, of our
marine fisheries programme, The
recent hike In the cost of diesel has
hit the fishing industry, especiully the
small mechanised fishing boats very
adversely. The modalities of giving
them some incentive, or relief are
being considered.

Now, I come to inland fisheries.
Our production in this sector, now 1is
9 lakh tonnes. The estimated poten-
tial of inland fisheries is more than
40 lakh fonnes mmnually. Our ap-
proach iz to develop the perennial
ponds, tanks, brackish water areas
near the Delta area of our rivers, in-
creagse the productivity of fish in our
reservoirs and adopt more efficlent
methods of fishing in running waters.

beng

The North-Eastern Region, is
inland

given special attention for
fisheries development,

In order to involve the poorest sec-
tions of our rural population, for ex-
ploitation of inland fisheries resour«
ces through grant, loan and techincal-
advice, our scheme of Fish Farmers
Development Agency is being expand-
ed. In addition, subsidy for capital
as well as recurrent expenditure i3
available to small and marginal far-
mers for fisheries development in all
1.R.D./SFD.A. blocks. We have in-
creased the number of Fish Farmers
Development Agency from 50 in the
beginning of the last year to the pre-
sent strength of 98. Under the
programme, water areas are given on
long-term leases, to individuals and
Fishermen's Cooperatives and subsidy
and loans are given for development
of the tanks, supply of fish seeds, and
other inputs through intensive exten-
sion machinery.

The main consiraint of development
of inland fisheriegs has so far been
shortage of fish seeds. 'This is being
tackled by having a chain of hatche-
ries and flsh seed farms run either by
the State Governments or Fish Seed

Coryorations.

Apart from Credit provided under
FFDA, the amendment to the Reserve
Bank of India Act has placed fisherfes
on par with agriculture and is eligible
for financing at rates applicable for
agriculture.

On the marketing side, Government
has already carried out a study of
three markets, namely, Calcutta. Delhi
and Bangalore and all-India markef
survevs for marine fisheries and In-
land fisheries are In progress.

Now, I would like to say a few
words about Animal Husbandry.
Apart from fish, the miilch cattle,

poultry piggery, sheep and goat from
the most productive assets of our
landlesg rural poor. The value of
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their assets can be increased by help-
ing them, to increase their yield
through proper management. The
Plan outlay .n the Central budget on
Anilma)l rearing of improved animals
are also provided,

For undertaking a massive prog-
ramme of animal husbandry and
dairying, the State Departments of
Animal husbandry and Dairy are be-
ing strengthened at various levels,
The Indian Grassland and Fodder
Research Institute af Jhansi and Arid
Zoné' Research Institute, at Jodhpur
are devel Suitable varieties of
fodder and sses. We have seven
regional stations for forage produc-
tion and detfionstration for motivating
farmers to take to fodder cultivation
a8 a support to Dairy programme.

At present, the country has about
16,000 veterinary hospitals, dispensa-
ries and mobile units and about 8000
Veterinary aid centres. Thus, every
block is covered by mere than one
such institutions or centres. It is
proposed to add 2500 new Veterinary
Hospitals and Dispensaries during the
Sixth Plan period. Intensive efforts
will be made for the control of rin-
derpest, foot and mouth and other
diseas of national importance. I am
glad to say that we are at present
practically self-sufficient in the pro-
duction of vaccines. The present
level of production of 333 million
doses of vaccines wll lbe increased
further to 410 million doses by 1985.

Now, I come to dairy. Even though
since independence, we have nearly
doubled the milk production at 30
million tonnes the per ecapita availa-
bility is very low. It is proposed to
increase, the milk vproduction to 38
million tonnes jd gf from Ah  Juin
ted animal husbandry angd dairy prog-
rammes through cooperative struc-
tures of what is known as Anand or
Amul pattern. A massive national
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programme of Operation Flood I has
been taken up.

Some reference was made to the
lower availability of milk per head.
The per capita availability of milk
per day has increased from 108 gms
in 1970 to 120 gms in 1980. We pro-
pose to increase it to 146 gms in 1985.
Some hon. Members indicated that our
dairy development programme is con-
sumer oriented. I must clarify that
the primary objective of our dairy
programme is to benefit {he rural milk
producers through producers coope-
rative organisations. The coopera-
tives help the producers in improving
the health and productivity of their
cattle and remunerative price for
their milk. With this direct link
between the producers and the con-
sumers, the share of the ﬁide is
avoided. Studies have sh that
most of the milk producers during the
last few years have increased their
cash incomes by 50 per cent to 100
per cent

One hon, Member suggested that
the milk producer should receive pay-
ment for his milk not only on the
basis of the fat content but also on
the basis of non-fat solids (SNF). Go-
vernment are of the same view. In
fact we have already recommended to
the State Governments the two axis
pricing formula under which account
is to be taken of both the fat and the
SNF content of milk.

The Operation Flood 1 Dairy Pro-
ject with the four metropolitan cities
of Delhi, Bombay, Calcutta and Mad-
ras as the marketing area, has been
brought to a successful completion.
There has been a three-fold expan-
sion in the milk processing capacity
of the organised sector in these four
cities. A processing capacity of 34
lakh litres of milk per day has been
established in 21 rural] milk shed
areas. Over 10,000 producers’ coope-
ralive societies, with a membership
of more than 13 lakh farmers, have
been set up. The House will be
happy to know that the project was
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evaluated by a UN Evaluation Mission
in the closing stages, of the last finan-
cial year, and the mission has expres-
sed appreciation of the performance

of the project.

Covernment now propose {o accele-
rate the implementation of QOperation
Flood-II, which wiil have a much
larger coverage of 148 ¢tities and 150
milk shed districts and 10 million far-
mers families. Preliminary discus~
sions between the project authority
and the concerned State Governments
have been completed in most cases
and actual implementation has also
been started in six States. We hope
thai this Integrated National Cattle-
cum-Dairy Development Project will
show rapid progress during the cur-

rent year.

Talking of poultry, there has been
phenominal increase .n egg produc-
tion from about 7.7 million in 1974 to
the present level of 12 million. The
improved layer, poultry populatio.n.
also has increased from 29 million in
1971 to the present level of 40 million.
In order to avo.d total dependence on
foreign source for poultry breeding
stock. imvort of grand-parent, and
parent stock, has been banned and
development is being done through
import of pureline slock only for a
limited period. It is expected that
this country will pe self-sufficient even
on pureline stock during the next five
years or so. The hatcheries, which
are developing pureline stock are bhe-
ing given all necessary assistance.
marketing of eggs at the national and
regional level, is being undertaking
through the National Agricultural Co-
operative Marketing Federation which
is being encouraged to expand its
poultry marketing activities. The
question of having a poultry market-
ing organisation at the national level
is under our consideration.

Under the various speclal program-
mes, subsidy ranging from 25 per
cent to 50 per cent is being provided
for seiting up of sheds, purchase of
chicks and feed costs. etc. tfo small

and marginal farmers and tribals in
the setting up of 50 to 200 layers unit
per family. Arrangements have been
made to provide tra'ning to the far-
mers and provision of loan at 4-1/2
per cent rate of interest for the lower
income groups. The private hatche-
ries, have been instructed tpo meet the
requirements of chicks of small far-
mers, on priority basis. We have
recommended to the State Govern-
ments to recognise poultry as gn agri-
cultural activ.iy for the purpose of
electric tariff etc.

I shall now close my intervention
with a few words about horticulture.
Horticulture, as a whole, has remain-
ed a rather neglected subject, Its
importance is, however, obvious. Dur-
ing 1980-81, therefore, an important
decision was taken by Madam Prime
Minister, Shrimati Indira Gandhi, to
creale a separate Division of Horticul~
ture, in ithe Department of Agricul-
iure and Cooperation, for giving
whole-time attention to the integrated
development of heorticulture in the
country.

Sir, as the Hon, Members are well
aware, there is a5 well established,
positive correlation between the rising
level of economic presper.ty. and fal-
ling perceniage of population depend-
ing upon land-based agriculture alme.
Besides, a marketable surplus of milk,
poultry, meat, fish etc. will be gene-
rated for them throush genetic im-
provement of the animal wealth, ex-
tension services and proper farm
management. I am sure this House
will give ts whole-hearted blessings
to this approach and programme. The
various suggestions made by the Hon.
Members will be considered by the
Government in furtherance of the
basic objectives, ameliorating the con-
dition of our rural poor—an objective
to which let all of us dedicate our-
selves.

Sir, T am grateful tp you and the
hon. Members for giving me g patient
hearing.
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CODE OF CIVIL PROCEDURE
' (AMENDMENT) BILL%}

(Amendment of Order XX)

SHRI UTTAMRAO PATIL (Yavat-
mal): I beg to move for leave to in-
troduce a Bill further to amend the
Code of Civil Procdure 1980.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1908.”

The Motion was adopted.

SHRI UTTAMRAO PATIL. T in-
troduce the Bill.

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) AMENDMENT
BILL+

(Amendment af section 21, etc)

st TRTAAT e (92AT)
Iyeas g, § werm wvar g fw
B HTT BY (TG HI) wigfaan
1974 a1 M7 M T FIF 1T fadaw
19T 791 3 ] WARQ I AN
MR. DEPUTY-SPEAKER: The ques-
tion is: B

“That leave be granied to intro-
duce a Bill o amend the Sick Tex~
tile Undertakings (Nationalisation)
Act, 1974.”

The Motion was adopted.

St qREAT awat o & fagas
g7 EGTqI FTETE_ N

———
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CONSTITUTION (AMENDMENT)
BILL4

(Amendment of Article 16)

SHR] K.P. SINGH DEO (Dhenkanal:
I beg to move for leave to introduce
a Bill further to amend the Const.tu-
tion of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The Mot'on was adopted.

SHRI K. P. SINGH DEO: I intro-
duce ihe Bill.

e

COMPULSORY MILITARY TRAIN-
ING BILL}

SHRI K. P. SINGH DEQO (Dhenka-
nal): I beg to move for leave to in-
troduce a Bill to make military train-
ing compulsory for all able-bodied
persons,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granied to intro-
duce a Bill to make military frain-

ing compulsory for all able-bodied
persons.”
The Motion was adopted.

SHRI K. P. SINGH DEO: I intro-
duce the Bill.

AGRICULTURAL COMMODITIES
SUPPORT PRICE BILL®{

SHRI K. LAKKAPPA (Tumkur): I
beg to move for leave io introduce a
Bill to provide for the fixing of a
remunerative support price for su-
garcane, pulses and other agricultural
commodities. )

tPublished in Gazette of India
Extracrdinary, Part 1I, Section 2 dated

16-4-1981,
16-4-1981,
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MR. DEPUTY-SPEAKER: The
Question is:

“That leave be granted to intro-
duce a Bil] to provide for the fixing
of a remunerative support price for
sugarcane, pulses and other agri-
cultural commodities.

The Motion was aedopted.

SHRI K, LAKKAPPA: j introduce
the Bill.*

« CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Seventh Schedule)

SHRI K. LAKKAPPA (Tumkur): I
beg to move for leave to introduce a
Bill further to amend the Constitution
of India. .

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The Motion was adopted.

SHRI K. LAKKAPPA: 1 introduce
the Bill

PROFITEERING PREVENTION
AND PRICE CONTROL BILL*

SHRI K. LAKKAPPA (Tumkur): 1
beg to move for leave to introduce a
Bill to regulate the prices of essential
articles of daily consumption and to
prevent profiteering in such articles.

MR. DEPUTY-SPEAKER: The
guestion is:

“That leave be granted to intro-
duce a Bill {0 regulate the prices of
wessential articles of daily consump-

tion and to prevent profiteering in
such articles.

The Motion was adopted.

SHR1 K. LAKKAPPA: ] introduce
the Bill.

REPRESENTATION OF THE PEOPLE
(AMENDMENT BILL)*

(Insertion of new section 10B)

SHRI JAGDISH TYTLER (Delhi
Sadar): I beg to move for leave teo
introduce a Bill further {o amend the
Representation of the People Act
1951.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a B!l further to amend the
Representation of the People Act
1951.”

The motion was adopted

'SHRI JAGDISH TYTLER: ] intro-
duce the Bill.

PREVENTION OF SOCIAL DISABI-
LITIES BILL

SHRI MOOL CHAND DAGA (Pali):
I beg to move for leave to introduce
a Bill to prevent the imposition of
social disabilities by a member or
members of a community on a mem-
ber or members of hig or their own
community, to provide for penalties
for such an act or acts and for matters
connected therewith.

MR. DEPUTY-SPEAKER - The
question is:

“That leave be granted to intro-
duce a Bill to prevent the imposi-

*Published in Gazette of India Extra- ordinary, Part II, Section 2, dated

16.4.1981.
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tion of social disabilities by a mem-
ber or members of a community on
a member or members of his or their
own community, to provide for
penalties for such an act or acts
and for matters connected ihere-
with.”

The Motion was adopted.

SHRI MOOL CHAND DAGA: I
introduce the Bill

POLICE-FORCES (RESTRICTION
OF RIGHTS) REPEAL BILLs#

SHRI CHITTA BASU (Barasat): I
beg to move for leave to introduce a
Bill to repeal the Police-Forces (Res-
triction of Rights) Act, 1966.

MR. DEPUTY-SPEAKER : The
question is:

“That leave be granted to intro-

duce a Bill to repeal the police-

Forces (Restriction of Rights) Act,
1966.”

The motion was adopted

SHRI CHITTA BASU: I introduce
the Bill.

15.36 hrs.
SMALL FARMFRS ASSISTANCE
BILL-—Contd,

(By Shri K. Lakkappa)

MR. DEPUTY-SPEAKER: The House
will now take up further consideration
of the following motion moved by Shri
:g. Lakkappa on 20 March, 1981, name-

“That the Bill to provide for the
grant of loans and various subsidies
fo small farmers, be taken into con-
sideration.”

APRIL 16, 1981
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Wu have got only 8 minutes left.
One hour has already been extended
last time, and we have got in the list
about 4 or 5 Members. Is the House
interested in extending the time for
this Bill?

SHRI XAVIER ARAKAIL (ERNA~
KULAM): I suggest that the time oe
extended by another hour.

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The House
has agreed that the time for the Bill
be extended by another hour. Now Mr.
Xavier Arakal.

SHRI XAVIER ARAKAL: This Bi1ll
seeks mainly to achieve two objects—
as mentioned in its Statement of Ob-
jects and Reasons. One istoe extend the
facilities provided to the small farmers,
as far as finances are concerned. The
second object is that marketing facili-
ties should be provided to these small
farmers. They deserve the serious con-
sideration of this House.

Of course, we are discussing the
question of agriculture, and related
matters. If we refer to the position of
agriculture and agricultural sector in
our economy, we can see that 80 per
cent of our people still depend mainly
on this sector. One factor which deser-
ves serious consideration is that though
the number of agricuitural labourers
and households is increasing, the total
land area is the same, which means
that we have to confine ourselves only
within the existing land area. It is im-
perative that efforts should be made
within that area alone, to boost ¢he
production of agricultural sector. It s
said that 32.88 crore hectares consti-
tute the land area. Out of this, the
total crop area is only 17.11 crore hec-
tares—which means that the small far-
mers are mainly confined tp a narro-
wer area.

If we refer to the wage rates in the
agricultural sector, we find that accor-

*Published in Gaette of India

Extraordinary, Part II, Section 2, dated 16.4.1981.
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ding to the Jatest repoit, made workers
earn oniy Rs. 3.26 per day, whereas the
female workers earn Rs., 2.28 per day.
This report has also revealed that 68
per cent of the households are in debt.
That means that a vast majority of
4his sector is in debt. Therefore, the
Statement of Objects and Reasons has
very clearly highlighted the seriousness
of this issue. This report has also said
that the average debt per household is
Rs. 605/- This reveals acute poverty
and under-employment in this area.
Where do they go for getting a job?
Are there any existing facilities or
assistance given to the small farmers?
Institutional credit for agriculture and
allied sectors in 1979-80 alone was Rs.
2,420 crores in 1980-81, it was increa-
sed to Rs. 2550 crores. In 1980-81, the
4otal amount was Rs. 1500 crores for
short term loan and Rs. 485 crores was
for long term loan mainly through co-
operatives. Now the gquestion is who
has benefited out of this long term and
short term loan? That is the question
swhich has to be gone into in depth.

Time and again, this House has high-
lighted the point that the loans are
given to the rich and the better placed
people rather tHan small and marginal
farmers. It has also been mentioned in
this Report that the commercial and
regional rural banks have directly
lent Rs. 771 crores in 1979 in 1980-81,
that figure has gone upto Rs. 850 cro-
res. The cumulative effect of tlie 6th
Plan, it is said, will be Rs. 2850 cro-
res, that is, a good portion of our
money, the cumulative money from the
banking system has been given to this
sector. My submission is that this
amount has not gone for the benefit of
‘the deserving section of our people.
“Therefore, the question of proper reori-
-entation in the muatter of lending
should be gone into and a proper im-
petus must be given to this sector es-
pecially in this matter. One thing which
cannot be bypassgd is that there should
be a proper land-reform ag well. The
aim is that 18 per cent production will
be increased in the agricultural sector.
From 132 million tonnes, the aim is
“that it will go upto 150 million tonnes
ror 160 million fonnes. If we aim at
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that, the main contributor to that pro-
duction is the small farmer and the
marginal farmer. But how many of
them own their own land? How many
of them have the pride to say that a
particular land belongs to them? Un-
less that pride is given to them, my
fear is that this target may not he
achieved. T am surprised to say that
10 per cent of the peor in the lowest
ladder of the popuiation does not own
even 1 per cent of the land, whereas 10
per cent of the richest section of the
people own more than 60 per cent of
the land. So, there is a great disparity.
I know this is a State subject. But this
disparity has to be removed and a radi-
cal change should be brought in in the
name of land reform. So, my premise
js this. The Government has earmar-
ked over Rs. 2850 crores as a cumula-
tive loan. But that is not going to reach
the poor in the lowest ladder of the
population. My figure which I had sub-
mitted before the House has clearly _
stated my point.

Unless there is a land reform act in
every State, the facilities given by the
Government are not going to reach
the middle section who are suffering
day-in and day-out and are toiling had.
They are not going to get benefit out
of this. Only the rich and the affluent
will benefit out of these facilities.
Therefore, this is the time that we
should look at this point and come to
a conclusion whether we seriously
mean to help them in the financial mat-
ters through the marketing system.
During the course of the season you
and I know and the whole House
knows, how they sell the produce for
a song because there is ng proper mar-
keting system. I am glad to say that
the mover of this Bill has highlighted
those_ points. It is high time that we
think of a proper co-operative market-
ing system in our country. Unless we
enter into that fleld, the middlemen
who benefit from the {oils and the
hardwork of the farmers, will be flouri-
shing. That has been our system, our
economic system, social system, But
it is high time fhat we changed this
system and with a spirit of co-opera-
tive movement. A boost has to be given
to this movement in our country. It is
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said that 82.1 million rural households
we have in our country. This was in
1974-75. In 1964-65 it was 70.4 million.
An increase of 16.6 per cent is there
from 1964-65. But what is the state of
affairs of their rural economy? Has it
improved in proportion to the increase
in the number of the households? My
point is, it has not. Therefore, these
are the two vital areas. Firstly, we
should have proper financial facilities
for them and the second is that a pro-
per marketing co-operative movement
should be taken into consideration. Un-
less six factors are taken into consi-
deration—high yielding variety seeds,
gross irrigated areas and Iacilities, con-
sumption of chemical fertilisers, credit
facilities and marketing facilities, and
constructive schemes and facilities in-
cluding crop and cattle insurance-—our
Tural economy and our rural people
cannot improve. I hope that the Gov-
ernment will take a serious note of
these six points and come forward with
concrete suggestive proposals in the
coming years.

MR. DEPUTY-SPEAKER: Mr. Vija-
yaraghavan. You please take only ive
minutes because Mr. Lakkappa has
got to reply and the Minister wiil in-
tervene.

*SHRI V. S. VIJAYARAGHAVAN
(Palghat): Mr. Deputy-Speaker, Sir, 1
support the Bill. At the outset I would
like to say something about the bur-
den of debt that the farmers are gro-
aning under. It is often raised in the
House that the farmers are not getting
remunerative price for their produce.
Particularly, distressing in the condi-
tion of the small and medium farmers.
They are not able to make both ends
meet. It is the founder duty of the
Government to come forward and help
them. Today the farmers have to pay
a high rate of interest on the loan.
This has really made it difficult for
‘them to carry on. Therefore the Gov-
ernment has to do something to libera-
te them from this back-breaking bur-
den. I would suggest in this connection
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that a Commission should be set up {0
study this problem.

Another problem is about fertilizers-
and pesticides. The prices of fertiiizers
and pesticides have gone up by leaps.
and bounds. It is a problem which has.
affected the small and medium farmers
particularly. The irony of the situa-
tion is that on the one hand they do.
not get remunerative prices for this.
produce and on the other hand they
have to pay a high price for the ferti-
lizers and other inputs. This problem:
has to be tackled by the Government. It
you look at the industrial sector, you
will find that they are able to have a.
decisive say in the matter of pricing of
their products. Take the case of ferti-
lizer factories, steel mills or any fac-
tory which produces commodities which
are consumed by the public. The pro-
ducers’ representative sit with the Gov-
ernment and are able to influence it
to have a better price for this products.
But, when it comes to the question of
fixing the price of Agricultural pro-
duce, nothing af that kind is done. The
agricultural prices commission does
not often take into account the increas-
ed cost of production, with the result
the fermers do not get a reasonable:
price for their produce. They are being
exploited by the middle men. 80 per
cent of our populalion are agricultur:-
sts. Out of this 80 per cent the big
farmers or kulaks constitute only 5
per cent. This section of the farmers is
also exploiting the small and marginal
farmers. Therefore the Government has
a duty to protect them from exploita-
tion. In this connection I would: like to
say that the agricultural prices com-
mission should be reconstituted by in-
cluding the true farmers in it.

MR. DEPUTY-SPEAKER: Please con-
clude.

SHRI V. S. VIJAYARAGHAVAN: Sir,
I would not take more time. I am
speaking as a representative of fe-
farmers in this country. I have to raise
their voice in this supreme forum where*
else I will raise it?

sThe original speech was deliveredin Malayalam.



333 Snall Farmer«

So, Bir, I would suggest for the consi-
deration of the hon. Minister that the
sma.l and medium farmers who own 5
hecatares or less should be given sub-
sidy.

Another pont I want to raise is
about the water that is supplied to the
farmers. Today they have fo pay a
high rate of tax on water. Sir, speak-
ing about the tax that the farmers has
io pay. [ must bring it to your notice
that he has to pay a large number of
taxes. He has to pay agricultural in-
come tax, water tax, professional a
plethora of taxes. I want to suggest
that in place of this multiple taxes
single point tax should be introduced.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): You have or-
ganised the kisan rally. Has it not =ol-
ved the problems of the farmers?

(Interruptions)

SHRI V. S. VIJAYARAGHAVAN:
Yes, we have organised the kisan ral-
ly. I am proud to tell you that the
Kisan rally on 16th February unmista-
kably demonstrated that the farmers
from Kanyakumari to Kashmir
have rallied behind our leader
Shrimati Indira Gandhi, and
they have declared thei, un-
stinted gypport to her. It is no use
feeling jealous. They, what about you?
Are not you and your leader rank oo-
portunities? You got elected to this
House in the name of Shrimati Indira
Gandl. Now you have defected to
the other side. Has your leader any
loyalty? If you have any courage
you resign and contest again from
Trivandrum. Then we can see what
happens? So, belter do not talk
about kisan rally.

Without takinz much of your time,
I would sav that the Government
should not hesitate to come forward to
help the farmers who are feeding this
section. The Government is giving sub-
sidy to the small scale ,industry, and
many other sectors and what is more
even to filmg like ‘Sankara Bharnna’.
Therefore they should hesitate to pro-
vide subsidy to the farmers. I have al-
ready mentioned about water. The far-
mers have to pay a much higher rate
for water which is supplied. to them
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from irrigation projects under the con-
trol of the Government. So, I want to
say that fertilizers, water seeds, pesti-
cides etc. should be provided at subsie
dised rates. Similarly, crop insurance
should aiso be introduced.

Finally, I would say that the farmers
have great expectations from the Gov-
ernment under the leadership of Shri-
mati Indiraji and the most efficient
Minister hon. Rao Birendra Singh who
is doing excellent work in the field of
agriculture. I hope their hopes and as-
pirations will be fulfilled. With this
hope I support the Bill and conciude.

ot s fug (gfrar) @ gwee -
wgreed, & za faet a1 angdT $@ gQ
&wr & fwaraT #) ST awEag & /T gHET
ST A &, IEF( aTH <7 7T &
ATaTea HTHT AT
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
Mr. Chairman, Sir, I am glad that a
number of hon. friends have taken
part in the debate, I am very grateful
to Mr, Lakkappa who has brought
this Bill before this august House for
consideration. Today also Shri Madhu-
sudan Varirale, Shri Harish Rawat,
Shrij Jagpal Singh and Shri R.P. Yadav
have made many valuable suggestions,
Though it is not possible for me to
deal with all the points raised by the
fhon. Members, 1 have noted down all
the suggestions made here, and these
suggestiong will receive the due con-
sideration of the Government.

Hon Member Shri Lakkappa has
moved that the ‘Small Farmers Assis-
tance Bill’ providing for the grant of
loans and subsidies to small farmers
be considered for enactment by this
House The Bill stales that at present
small farmers are faced with financial
problems and are finding it difficult to
secure loans to meet the cost of
farming operations and to sell their
produce at remunerative prices. The
Bill seeks o help the small farmers
in regard to their financial and mar-
keting requirements.

At the outset I would like to say
that the Government appreciates the
sentiments behind the Bill gnd is very
much alive to the problems and needs
of the small farmers and other weaker
sections of the society.
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As the House is aware, the Prime
Minister has repeatedly given expres-
sion to the Government’s resolve {o:
deal gsympathetically and speedily with
the problems of farmers. Over the
years, several steps have been taken
to improve the availability of resour-
ces to small and marginal farmers to
enable them to undertake viable
productive economic activities. The
Small Farmers’ Development Agency,)
as you know, has now been marged’
with the more comprehensive Integra-
ied Rural Development Programme'
which has hen extended to all Blocks
in the country with effect from 2nd
October, 1980. As 1 have stated yes-
terday also, a massive amount-of Rs.
1500 crores has been provided for this\
programme in the Sixth Five-Year
Plan and this will be supplemented oy |
institutionzl finance, the quanium of
which, we hope, should be three to
four times of the provision for subsidy.
In the Sixth Plan, besides the IRDP,
serveral other programmes, as the hon.
Members know, like the National Rural
Employment Programme, the Drought
Prone Area Programme and the De-
sert Development Programme have
leen included t{o meet the economic and
infrastructure requirements of small
farmers and other weaker sections of
the society. Large outlays have been
provided for all these programmes,
and the total public sector investment
in the rural development sector dur-
ing the Sixth Plan will be nearly Rs.
5000 crores in addition to an invest-
ment of about Rs. 6,000 crores in the
agricultural sector. The Government
is also fully conscious of the impor-
tant role that financial institutions have
to play in the upliftment of the wea-
ker sections, Many banking practices’
and procedures have been relaxed and
simplified to ensure quicker and larger
flow of institutional finance to small
and marginal farmers.

However, Sir, there are complaints
of difficulties still being faced in the
flow of credit to small and marginal
farmers. We do not deny that the small
and marginal farmers are not facing
any difficulty. I do appreciate the sen-
timents expressed by the hon. Mem
bers of both sides of the House.
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Steps are being taken to rectify the
situation. It is expected that agricul-
tural credit advances by cooperalive
and commercial banks will reach the
evel of Rs. 5,415 crores in 1984-85 as
compared to the anticipated achieve-
iment of Rs., 2,550 crores in 1979-80.
The programmes and measures which
I have outlined will, I hope, re-assure
the hon. Members of the Government's
commitment tfo the welfare of small
and marginal farmers and other wea-
ker sections of the society.

In the course of the discussion on
the Bill, hon. Members have raised
many important issues and have made/
valuable suggestions, all of which will|
receive the Government’s earnest con-.
sideration. I will now attempt to deal
with some of these points separately.
Mr. Lakkappa and several other hon.
Members have pointed out that flow of
credit to small farmers is not satisfac-
tory. I would submit before the House
that the position is that Government
is fully aware of the need to direct,
credit towards the weaker sections of,
rural society, which includes small!
and marginal farmers. Based on the
recommendations of a Working Grou
set up in March, 1980 to report on thel
modalities for the implementation of®
the 20-Point Programme banks have'!
now been asked to ensure that 50 per:
cent of the advances in agriculture go'’
to small and marginal farmers and
agricultural labourers by 1983. The
Government has decided that by 1985,
40 per cent of the total lending by
public sector banks should go to the
priority seclor as against the earlier
target of 33—1/3 per cent. As a result
of reorientation of policies and proce-
dures, short and medium term loans
advanced by the cooperative credit
structure to small farmers, as a per-
centage of total lending to the agri-
cultural sector rose from 27.8 per cent
in 1973-74 to 40 per cent in 1977-78. In
the case of the commercial banks, the
increase in agricultural lending to
small marginal farmers was from 28.1
per cent to 38.4 per cent at the end of
March, 1979. Out of the total outst
ing loans of Regional Rural Banks am-
ounting to Rs. 168.4 crores at the end
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of March 1980, an amount of Rs. 148.4

crores that is, 88 per cent had been ad-
vanced to smaﬂ ana‘ marginal farmers,
agricultural labourers etc. The Sixth
Plan, that is, 1980—85. . . .

PROF. N. G. RANGA: What is the
number of small and marginal farmers
to whom credit is given?

SHRI BALESHWAR RAM: I am
coming to that.

The Sixth Plan 1980—85 contempla-
r.es effective credit planning involving
learmar].:imz of credit for various cate-
'gories of the rura} poor.

There has been a considerable incre-
'ase in the number of bank branches 'n
rural gnd semi-urban areas. As on
30-6-1980 commercial banks had 15.101
rural and 8,078 semi-urban branches;
of these 2,735 branches were of Region-
al Rural Banks. The process of branch
expansion in rural areas will continue.

Now, I am coming to Prof. Ranga’s
point.

Loans to the extent of Rs. 140.95
crores spread over 20,85,407 borrowal
accounts had been advanced till 31-12-
1979 under the Differential Rate of
Interest Scheme with rale of interest
of 4 per cent.

The Government of India has deci-
ded to eslablish the National Bank for
Agriculture and Rural Development
which wil] function as an apex refinan-
cing institution for agricultural and
allied activities.

Sir, Sarvashri Sudhir Giri, Jaipal
Singh Kashyap and Virdhi Chand Jain
during the course of the debate made
two suggestions regarding rate of in-
terest on loans to small and marginal
farmers. One suggestion is that inte-
rest-free loans should be provided to
small and marginal farmers. The other
suggestion is that all loans to small
and marginal farmers should be at
Difterential .Rate of Interest scheme
rates, tuuat is, 4 per cent. I would like
to point out that amall and marginal
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farmers are already being given loans
at concessional rates of interest as
compared to other farmers, It would
greatly affect the viability of credit
institutions if all small and marginal
farmers were to be given interest-free
loans or even loans at L 4 per cent rate
of interest.

Several hon. Members pointed out
about inadequacy of marketing and
communication facilities in the rural
areas. For putting an end to various
marketing malpractices the Govern-
ment of India has been ;nsisting on
the setting up of regulated markets.
|Almost all the States have enacted
leg1slat1bn for regulated markefs, The
'tew remaining States gnd Union Ter-
ritories are also being persuaded to
do so.

The Government of India provides
assistance to the State Government
. for creation of facilities like auction
platforms, office, godowns, drinking
k\vater facilities efc. in selected regula-
ed markets, terminal markels lor
fruits and vegelables, rural primary
markets and wholesale markels in
backward areas.

We also have a scheme for estabiish-
ing a national grid of rural godowns
for agricullural produce., The main op-
jectives of the scheme are—

(1) prevention of distress sale;

(2) ensuring remunerative
and easy credit to farmers.

prices

For the period, 1980—85 an outlay of
Rs. 17.50 crores has been proposed for
the purpose.

Creation of an eflective rural roads
network is one of the important com-
ponents of the Minimum Needs Pro-
gramme. The Government of India has
decided that all the villages having a
population of over 1500 and 50 per
cent of the villages having a popula-
tion between 1000 and 1500 will be
connectea by all weather roads by the
end of 1990 and 50 per cent of this
target will be achieved during Sixth
Plan period 1980—85, for which 2
provision of Rs. 11685 crores hag been
made.
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Shri Lakkappa and Shri R. L. P.
Verma referred 1o the Agricultural
Prices Commission and said that
there are no representatives of Iar-
mers. As hon. Members are aware,
the APC is an Advisory body. As
per the terms of reference the APC
has to make recommendations for
evolving a balance in the integrated
price structure in the perspective of
the overall need of the economy,
safeguarding the interests of both
the producer and the consumer,

PROF. N. G. RANGA (Guntur):
The consumer is getting the upper
hand gll the time.

SHRI BALESHWAR RAM: Be-
forg making recommendations the
APC obtains information on various
cost aspects from State Governments
and other interests. The Commission
also holds meetings with the repre-
sentatives of various State Govern-
ments. farmers’ associations and
other  interests (Interruptions) and
labourers also, before making a te-
commendation of price policy for a
particular commodity {o the Govern-
ment,

PROF. N. G. RANGA: One Rap
dhir Singh i, not enough!

SHRI BALESHWAR RAM: As [
said, the APC js only an advisory
body and the final decision regard-
ing the pricing policy is taken by
the Government. As hon. Members
are aware, the minimum support
price of wheat that the Government
has recently announced is higher
than what was recommended by the
APC itself,

At present, the APC has four
members and one of the members is
& representatives of the farmers and
consumers. Chaudhuri Randhir Singh
is there., (Interruptions) This is the
Present position. Sarvashri Mool
Chand Daga and Girdhari Lal Vyas
said that the benefit of crop insur-
ance scheme has not been provided
to farmers. I would like to clarify
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the position. A detailed plan has
been drawn up in this regard. A
pilot crop insurance scheme has been
inOperation In the States of Gujarag
Tamil Nadu and West Bengal sinc
1978-80, The proposals for extend-
ing this scheme to g few more Sta
during the Sixth Plan sre under co‘:z
sideration of the Government. A pro
vision of Rs. 20 crares has been
made in the Sixth Plan for crop in-
surance. You know this is a very
big scheme. There are various diffi-
culties involved and it is not possible
to cover the whole of the countiry
uader the scheme and that is why
pilot projects are undertaken. So, 1
have to bring this point for the in-
tormation of the House, Then. Sir,
Mr. Sidnal ang some other friends
said thet Government must consti-
tute some engineering group who
should go round and mark places
where underground water is avail-
able and open dug wells should be
dug there. The Central Ground-
Water Board, is the apex body for
the groundwater investigations, ex-
ploration ang evaluation and they
are cartying out systematic hydro-
ceologici]l surveys and exploratory
drilling in various parts of the coun-
try. In addition to this, the State
Gevernmients have their own ground
water organisations which are doing
detailed surveys and development of
ground-water, There is a centrally-
sponsored scheme to assist the State
Governnients to strengthen these
organisations. Since the work of ex-
ploration and surveys is being done
by the Central Ground-water Board.
and the State Governmentg ag I have
stated earlier, jt is not considered
necessary or praclicable to form an
Engineering Group to go round and
mark places where ground-water is
aveilable, and dug wells,

Now, Shri Rajagopal Naidu and
Shri Chintamani Panigrahi have
stated that Government should pro-
Vide funds for the development of
land to allottees of banjar and ceilling
land. I bave to submit for the in-
formation of the honourable House
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that the Central Government
and the State Government
provide assistance to the tune
of Rs. 1,000 per hectare ag grant to
the allottees of ceiling surplus land
to make the land productive, So far,
Central gssistance to the tune of Rs.
15 crores had been provided to the
State Governments. There js a pro-
vision of Rs, 60 crores for the scheme
in the Sixth Five-year Plan. The
question of extending the scheme to
areas excluded from jts scope is
under consideration, Due to cons-
traints of resources it will not be
possible at present to extend tihe
scheme to allottees of land other than
ceiling surplus land. At present the
position is this,

The State Govermments agre not in
a positicn to provide financial assist-
ance to the land owners who have
got surplus lands. Due to the finan-
cial constraints, it ig not possible at
present to provide financial assist-
ance foy ‘banjar land’ and ali that.
This is the position.

Again Mr. P. Rajagopal Naidu and
Mr. Jaipal Singh Kashyap have
mentioned that unlessg subsidiary in-
dustries are taken up by the small
farmers, they will not be able to be-
come economically strong and self
sufficienf, This is a very good point
and I do agree with these views.
There js no doubt about it that these
ancillary industries should be set up
for small and marginal farmers he-
cause they are living below the
standard.

In the LP.D, programme there is
an industry. services gnd business
component. It is expected that every
year 10 lakh families of the rural
poor, mainly ynder the rural artisans
scetor, would be benefited under the
progranime. Apart from this the na-
tional scheme of Training of Rural
Youth for Self Employment pro-
vides to equip the youth with tech-
nology to enable them to be self-em-
ployed. An amount of Rs. 480 crores
hag been provided to the Khadi and
Village Industries Commission in
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the Sixth Five Year Plan for pro-

Moting Khadi and Village industries

which will provide employment to

50 lakh persons by the end of Sixth

Plan as angainst 29 lakh persons at -
present.

Mr. K. Lakkappa and Mr. Raja-
gopal Naidu and some  ather
friends pointed out that the Govern-
ment of India must constitute a
high-level body to go into the prob-
lemg of poor fermers. In this coa-
nection I would like to submit that
the Sixtp Five Year Plan places great
emphasis on the alleviation of po-
verty, Major elements of the Plan
sirategy in this regard include pro-
grammes for transfer of assets, skills
and technologies to the identified
rural poor, employment generation
programmes for wage employment
and self employment, and a vastly
expanded minimum needs program-
me. In order to consider various as-
pects of thes: programmes, an ex-
pert group has been set up in the
Planning Commission ynder the
Chairmanship of Dr. M. 8. Swami-
nathan, Member, Planning Commis-
sion, who is a renowned scientist
and a very eminent person, In view
of the above, it may Il,:::: necessary to
set up another high-level committee.

I would also like to deal with two
important issues arising from the
Bill. The Bill also proposes the set!-
mg up of cooperative societies for
rendering assistance to small farmers
for marketing their produce. I would
link to mention that the cooperative
sector is already helping small farm-
ers in this regard. There are at pre-
sent 3370 primary marketing socie-
ties including 550 special commodity
marketing societies organised at
mandi level. 173 central marketing
focieties (excluding cane supply so-
cieties) mainly at the district level,
27 apex marketing federations at the
Siate level and national agricultural
caoperative  marketing federation
operating through 31 branches at
ihe national level. Special coopera-
tive organisationg have also been es-
tablished to meet the special needs
of tribals.
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The Bill defines ‘Small Farmers’ as
one whose extent of agricultural
land is 10 pcres or less of ‘dry’ land
or 5 acres of less of ‘wet’ land. As
per the definition adopted for the
IRB prorgamme, a small farmer is
cultivator with a land holding of 5
acres or below. According to the last
agricultural census (1970-71), there
were about 70 million operational
holdings. of which about 50 millien
were holding upto 2 hectares. Out
of 70 million, 50 millions are either
small farmers or marginal farmers.
With the administrative and finan-
c.al resources available since the in-
troduction of SFDA in 1969-70 we
have been able to assist so far only
about 1 million families per year. It
would be necessary to assist farmers
having less than two hectares first
before considering, extending the
present facilities to farmers holding
ten acres as suggested in the Bill
Ouyr anxiety is to first assist the poor-
est among the poor; therefore, it is
not appropriate to bring farmers
holding 10 acres of land with the
small farmers category.

As I have already indicated the
Government has taken a number of
steps to resolve the difficulties faced
by small farmers and other weaker
sections in the matter of financing
their economic activities and selling
their produce at remunerative price.
Of course, the Government is aware
of the fact that much more remains
to be done. The Government will
therefore, continue its efforts in thij
directions and will keep the positio
vnder constant review. I would}
therefore, earnestly request the hon.
Member, Shri Lakkappa to withdraw
the Bill with the leave of the House.

With these words, I conclude and
I am very thankful to you for giv-
ing me this much time,

SHRI K, LAKKAPPA (Tumkur):
1 am vety happy that my hoa.
friends and colleagues from both the
sides who participated in the debate
on my Bill. Small Farmers Assist-
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ance Bill, have widely apprecialed
and supported the principles con-
tained in thig Bill. I had introduced
this Bill in this House and had
sought the blessings of this House, so
that we ameliorate the condition of
these poor people.

In this context, I would like o
state that we have to see to the con-
dition of the small farmers and the
situation - prevailing in the country
as also have to keep in view the
socio-economic changes that are tak-
ing place in the case this vulnerable
vnorganised sector of small farmers
and marginal farmers,

The reply given by the hon. Minis-
fer indicates that the Government is
very keen in this regard Our leader
has taken a lead in introducing the
land reforms. Of course, my friends
opposite were telling tha{ the Bill has
been brought about in order to shed
crocodile tears. It is not crocodile
tears, it is not for sentimental sake
It is the real problems of the farm-
ers, that have compelled me to
bring this Bill and focuss the atten-
tion of this House to this. I know
who are the people who shed croco-
dile tears. They came to power, but
ran away lock, stock and pbarrel.
They were entrusted with the respon-
«ibility, but they could not run ihe
Government and ran azway. The
magnitude of the problem has to be
understood by this House, the
sovereign body. This issue has been
d scussed many times . An hon. Mem-
ber has quoted certain figures. In
this context, I would also like to
quote cerfain deeisions and conclu-
siong drawn very recently by the
Estimates Committee. It gave out
the situation that has prevailed in
this country and the resources mobi-
lisation and the pattern of distribu-
tion to the small and marginal farm-
ers of this country, The Estimates
Committee of Parliament in its Re-
port. The Action Taken by the Gov-
ernment on its earlier recommenda-
tions regarding credit facilities for
the weaker sections. has deplored
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what is calls the back-flow of bLank
resources from the rural to the ur-
ban areas. Eighty per cent of the
representatives both in the Legisla-
tures and in this August body are
backed by these poor farmers and
marginal and landless farmers, who
are unorganised and belong to vul-
nerable sections. They gemand the
sovereign body to gssure¢ them their
due facilities which are not being
given to them and are being given
to the other 10 or 20 per cent of the
people who are in the organised sec-
tor.

The Opposition tried to exploit the
Kisan Rallies that had been taken
out, Instead they should have come
together to find out the real golu-
tions and {o amaliorate conditions of
these poor farmers who are unorga-
nised and who are victims of violence
and other things in the country, It
is the first time in the history that
our Government and our leader has
brought about a revolutionary
change in the land reforms and wiih
the 20-point programme brought
about spcio-economic changes in
this country. In view of these it is
necessary for our Government to see
that follow up actions are taken to
see that the resources and funds are
made available to the 80 per cent of
the people who come in the unorga-
msed sector i.e. the poor and margi-
nal farmers,

The Committee has correctly un-
derlined the major distortion in the
present pattern of sectoral distribu-
tlon of resources and gtressed that
equal importance must be given to
the proper deployment of resources
among different sections of the popu-
lation in the rural areas, an aspect
which js generally ignored. It is
necessary for the banks to step up
their advances for the agricultural
and other productive purposes in
the villages and improve the credit-
deposit ratio of their rural branches.
They have also to ensure that the
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borrower belongs to the desired cate-
gory. Any lexity in this regard
woulg lead to appropriation of the
facility by the well-off sections as
has been the case gver the years. This
1s the situation that prevailed in this
country, The Hon. Minister has
stateq certain figures. I would like
to say that the simple demand from
all sections of the House even during
the discussion of the Budget and
also on agricultural demand was
that the crop insurance has to be
organised. The Report has clearly
stated that only Rs. 20 crores have
been earmarked ang it will not cover
even two per cent of the farmers.
Today the farmer is gambling in
the Monscon and the vagaries of
nature, Moreover, there are several
categories of farmers in existence in
India. It is because of the lack of
tnese facilities which we should pro-
vide that in certain areas, including
the Rayalaseemg belt, tle entire
population of the farmers does not
bhave even three monthg of agricul-
tural work. Reason is everything is
seasonal in  agriculture. To-day,
even in such horrid zones, no pro-
grammes have been provided. even
though we have taken steps as per
what the plan envisages, and even
though credit facilities have been
provided for. To-day, there is no
single agency to provide facilities 10
the farmers—small and marginal.
The cooperalive sector is providing
loans to-day, not to the farmers, but
tu the traders, Thée traders arc
grabbing the major portfion of loans’
g'ven through societies. It has been
stated by the Estimates Committee
that a major of portion of the money
allocated for the farmers, has been
taken away by people in the urban
areas.

17 hrs.

With wide disparities in the rural
sector no facility provided for its
development can reach the weaker
sections in the required measure
without special efforts to pursue this
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objective, and bank credit cannot be
an exception to this rule. It is only
when the pattera of land ownership
has been radically transformed, that
this special effort can be dispensed
with. The emphasis the Committee
hag laid on the deployment of funts
generated in these areas largely on
their development will, no doubt,
evoke considerable. and justified
criticism. While jt’is important that
the requrements of fhese areas are
properly met, how can they be allow-
ed to pre-empt the surpluses arising
from their development only for
their growth, without detriment to
nationa! interests?

Thig is a very important document
which has been discussed, The data
finding commitlee has come to the
conclusion that the entire system of
releasing loans by these banking ins-
titut'ons is not properly organized. It is
not enough that we allot funds at the
national level. We should see that
the funds percolale through these
agencies in a proper manner., There-
fore, we have to see thatl the provision
of loang and facilities to small and
marginal farmers is organized in a
proper manner by the existing agen-
cies,

Our friend has stated that he has
allocated funds to defferent sectors, He
has said that the Plan envisages allo-
cation of Rs. 5§ crores for this purpose.
But it is distressing to see how the
money provided to these institutions
has been spent. I hope the hon. Min-
ister wil] understand the significance
of this.

The Working Group on integrated
rural development made a quick assess-
ment of the achievements and the im-
pact of this programme, whose report
identified 130.56 lakhs of small and
marginal farmers in the project area.
As against this, the number of bene-
ficiaries was estimated to be only 9.9
lakhs. It came to about 10 per cent
of the small and marginal farmers
identified,

So, there is a step-motherly attitude
even to-day. The bureaucracy which
functions at the head of these institu-
tionsg is also not helpful to the poor
farmers. Even the banking system
which has to provide facilities through
these agencies has to be streamlined.
It must also been that the rules and
regulations governing the payment of
instalments which obstruct easy flow
of money to kisans, are suitably modi-
fied.

Similarly, the cooperative societles
at the lower level are not providing
any facilities, Different categories have
been envisaged. Even in States the
facilities to be provided to the
farmers have been divided into vari-
ous categories, The cooperative banks
are not functioning in consonance with
the national plans, and the benefits
which were planned to be given, have
not been given to the farmers, It varies
from State to State, as far as the
small farmers and the marginal farm-
ers are concerned. Even a proper
evaluation has not been made. These
small and marginal farmers in the
dry area have no employment. There-
fore, I want to know whether any
financial institutions has come for-
ward to organise an agro-based indus-
try to meet the situation. 80 per cent
of the farmers’ sons are not only un-
employed but they have become anti-
social elements because they have no
work for 9 months in a year, There-
fore, it is very necessary that the
plans prepared by the Ministry of
Agriculture and the facilities and the
advances given by these banking Ins-
titutions are properly organised and
channelled. It is very necessary for
the Ministry to see that all the agen-
cies should work properly and help
the small farmers, the marginal farm-
ers and the agricultural labour. They
should be organised al the Govern-
ment level to see that these facilities
are not exploited by the middle men,
to see that these facilitles are not ex-
ploited by bureaucrats, to see that
these facilities are not exploited by
any other class., They are the people
who are the backbone of this country,
who are not only the supporters of
the democracy but also the protectorz
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of the democracy and the functioning
of the democratic system,

The opposition is taking advanlage
out of this and they want to exploit
them for their own political purposes
and other purposes. Therefore, I
would request the hon. Minister to
see that, whatever we have envisaged
in the plan, it is properly organised
through a single agency.

We are asking for a separate fund
for agriculture, A separate fund has to
be created at the national level, This
agricultural fund has to  percolaie
through a single agency. Which
should function properly throughout
the country. This is a simple thing
that has been envisaged in this Bill
so that the small and marginal far-
mers should get not only benefits 1n
a proper manner but they are not ex-
ploited by any other agency in this
country also.

Therefore, it is very necessary that
all the States should be instructed in
this respect. The Central Govern-
ment has also to see that a high
level body consisting of Members of
Parliament should also be there. Va-
rious suggestions and methods which
have been suggested by several mem-
bers in this House have to be res-
pected in letter and spirit.

My friends have mentioned about
APC, It has been working for a long
time, but it has not represented the
real character of the kisans in this
country. No small farmer has been
represented in the APC. The other
day, 1 was speaking on the subject.
It is only the bureaucrats who ope-
rate it, calculate its economy and
other things. It is controlled by the
bureaucracy. I am glad that the Mi-
nister has understood that. T am also
glad that the Government has taken
steps in this direction, Mr. Swami-
nathan, our eminent scientist is going
to investigate all these things. I
want to know whether the hon. Mi-
nister has any responsibilily to see
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that the Members of Parliament
should also represent the kisans and
the organised sector should also be
included, including the opposition. I
do not mind about their inclusion.
There is no politics involved so far as
kisans are concerned. Absolutely,
there is no politics. If they want to
involve politics in this, it means they
want to exploit the innocent farmers.
When once the innocent farmers
understand  what our Government
policy is and when these finances per-
colated to the farmers than they
will understand that that they cannot
be exploited any more, they will be
satisfied. Therefore, under these cir-
cumstances, the reply given by the
hon, Minister is not a very interesting
reply. It is not an encouraging reply
even. And Members have suggested
~—~many of them have varied experi-
ence in this field—building of infra-
structure, building of roads, digging
of wells, giving easy instalments even
for digging wells etc. The Govern-
ment has to organise the documenta-
tion system, survey system and even
the structure and the characteristics
of the soil of the various States and
how the people, the farmers, the ki-
sans are living in the rural areas and
how their agricultural operations are
going on and they do not have faci-
lities for storage, they do not get
remunerative price, marketing facili-
ties. All these things are gllied sub-
jects. Also, horticulture and the agro-
based industries have to be organised.
Even banks are not giving loans.
There are no banks in rural areas.
Special Banks have to be organised
1o look after the problems of the Ki-
sans. Therefore, I would like to
stress this point and explain this
point. T hope that the hon. Minister
would agree with me I want to say
that he must give a categorical assu-
rance, All these problems concerning
the small farmers and as far as the
problems pertaining to the wvarious
developmental activities gnd welfare
activities of kisans are concerned, we
want a categorical assurance so that
he will take these farmers—this un-
organised sectors—into confidence and
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to see that 80 per cent of the budget
allocation of the various sectors, whe-
ther it is for industries, or railways
or transport or power, will be incor-
porated in one single agency and the
money allotted by all the financial
institutiong should percolate through
that one single agency and jt should
be streamlined to meet the challenge.
Therefore, I would request the hon.
Minister to give a categorical assu-
rance, Then only I may be able to
withdraw the Bill. Unless he gives
such ®n assurance I cannot  with-
draw the bill, because it is appreciat-
ed by one and all and there are no
politics involved in this and even the
Opposition is agreeable to these
things. Our Government has taken
many steps, Our Government hag got
abundant faith in the small farmers.
Lot of schemes are envisaged for
allocation of funds,

Therefore, this agency should be
created to meet the challenge, I had
brought this Bill on these principles
and I hope and trust the hon. Minis-
ter would give not only an assurance
but see that it is implemented in
letter and spirit of these principles.

SHRI BALESHWAR RAM: I have
already replied to most of the points
raised by Mr. Lakkappa in my speech.
I had mentioned earlier that Rs. 5,000
crores have been provided for rural
development gnd Rs. 6,000 crores
for the agricultural sector in the
Sixth Five Year Plan. So, he did
not notice that I had mentioned that
Rs. 5,000 crores were allocated for
the small farmers.

SHRI K, LAKKAPPA: 1 had men-
tioned it.

SHRI BALESHWAR RAM: I have
noted gown the points. T must appre-
ciate the sentiments expressed by Mr.
Lakkappa. i

I have replied to most of the points
raised by him and I have noted down
the rest. All the points raised by Mr.
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Lakkappa will receive due attention
of the Government, With these words,
I would request Mr, Lakkapa to with-
draw the Bill.

MR. CHAIRMAN: I hope you are
withdrawing. Mr. Lakkappa, are you
withdrawing?

SHRI K. LAKKAPPA: I beg to
move for leave to withdraw the Bill
io provide for the grant of loans and
various subsidies to small farmers.

MR. CHAIRMAN: The question is:

“That leave be granted to with-
draw the Bill to provide for the
grant of loans and various subsidies
to small farmers.”

The motion was adopted.

SHRI K. LAKKAPPA: I withdraw
the Bill,

17.15 hrs.
PENSION BILL

SHRI V. N. GADGIL (Pune): Sir,
I bez to move:*

“That the Bill to provide for the
grant of pension, gratuity, dearness
and other allowances and benefits,
payable by the Central Government
to its employees or their depen-
dents on retirement, voluntary or
otherwise, or on the death of the
Government servant and for other
matters connected therewith, bhe
taken into consideration.’

Sir, this Bill has a chequered his-
tory. An exactly similar Bill was in-
troduced by me when I was a mem-
ber of the other House, It was Bill
No. 28 of 1973—word for word, the
same Bill. Subsequently it lapsed on
my becoming Mnister of State. After
the Janata Party came to power, again
an exactly similar Bill was introduc-
ed by me in the other House. But
the attitude of the Janata Party was

*Moved with the recommendation of the President.
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that they objected to the introduction
of that Bill on the ground that it
was a Money Bill and eould not be
considered by the Rajya Sabha, Ulti-
mately the matter was referred to
the then Speaer of this House and
he upheld the contenton that it was
a Meney Bill and therefore could not
be considered or even introduced in
that House.  Therefore, fortunately
that T am a member of this House
now, I took the opportunity of intro-
ducing this Bill as soon as I became
a member of this House.

PROF, MADHU DANDAVATE
(Rajapur): It was on that ruling
that you were clected to this House!

SHRI V. N. GADGIL: Prof. Danda-
vate can advance any argument on
any subject, I know, That is why I
bave always been saying that he has
been in the wrong profession. Instead
of being a Professor, he should have
been an Advocate!

It js a little odd that when I was
a member of that House, I raised a
number of issues of jawans and I
came to be called in my part of the
country as “Jawansg’ M.P.”. When 1
was a member of the House of Eld-
ers’ I was regarded as “Jawans’ M.P.”
Now that I have become a member
of this House, by bringing this Biil,
perhaps I may be kown as the ‘“Pen-
sioners’ M.P.”. Prof Dandavate just
now mentioned to me that I come
from a city which was at one time
—nat now—regarded as a city of pen-
sioners, namely, Poona. But I must as-
sure him that it is not with any con-
sideration of constituency that I have
brought this Bill. I have brought this
Bill to deal with a humanitarian prob-
lem, as an aspect of social security, as
an aspect of what maybe called a
Weltare State.Itis inthat perspective
that I request the House to look at
this Bill.

You will be surprised to know that
in our country there are only two
small aspects of law which govern the
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pensioners’ rights or absence oy rights.
There is areference in the Transfer of
Property Act that pension cannot be
transferred, There is also a reference
in the Civil Procedure Code that pen-
son cannot be attached. What goverrs
the problem of pensionerg from the
legal point of view in this country is
an Act passed in 1871, more than 109
years old, and as I shall presently
point out, one of the obnoxious laws
you will find on the statute-book of
this country. But since this is a lega-
¢y of the British, I started making
a little bit of research and although
it may not be directly relevant, some
part of the history, I found quite in-
teresting. Therefore, I would first
like to deal with how the concept of
pension arose in England itself and
how it was subsequently followed in
this country. As it happens in many
cases, the good idea of pension came
out of many evil things. It was cor-
ruption which ultimately led to pen-
sion. That is the historical back-
ground. Perhaps the Minister of
State in the Ministry of Home Affairs,
8hri Yogendra Makwana, will find it
intercsting—in his earlier life he was
a member of the customs  depart-
ment—that is was corruption in the
customg department in England that
ultimately led o the idea of pension!
Although the word ‘pensior® is deri-
ved from the Ilatin word ‘pensio’
which only means payment, earlier
in the history of England it did not
have that meaning. Dr, Johnson in
his dictionary of 1755 observed:

“In England it is genrally under-
stood to mean pay glven to a state
hireling for treason to his coun-
try.”

Then another historian, Sir, Lewlis
Namier, who incidentally was to be
my tutor, did lot of research in the
politics of earlier days, in the eigh~
teenth century, and he foung “in lhe
lists not only retired officials but
also some of ‘the first dukes of the
Kingdom to whom a pension was &
welcome and useful recognition of

their importance’ and ‘a necessary
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help to Keep up the appearances of
strength and splendlour required trom
men placed 50 near the ‘Throne’, this
was in addition to the many women,
parasites and foreigners' of a less dig-
nifled character’ who received lesser
pension”. In those days, it wasnota
part of social security, not a recogni-
tion by the State to the faithful ser-
vices rendered by the employee but
it was some kind of a patronage.

It is interesting to find that the
abuse that went on in the Customs
and other Departments was so wide-
spread that ultimately an inquiry had
to be held as to how fo curb the
abuse, There it was found—it may in-
terest gome of us politicians that—

“A striking example was unear-
theg by the Commissioners in the
case of William Fraser, Under Sec-
retary of State in the Foreign De-
partment, who was granted a pen-
sion on going out of office in 1761
and had continued to draw it al-
though in 1785 he had been back
in officé ‘upwards of 22 years'!

So, for 22 years he got the pension
althowgh he wag in office! So, this
kind of abuse went on. Ultimately
some device had to be found. On the
one hand, there were the people who
were old, who had no support in their
o'd age and on the other hand, there
were people who were anxious to
get into service. And a pecultiar me-
thod developed. That development
was consistent  with the valucs of
those times that offices came 10 be
sold, offices came to be transferred
on consideraflofi, offices came to the
auctioned. One of the methodg devis-
ed was that a young man would conic
and say; “I want a job”, And the
man on the spot, the person actually
serving, if he is an old man, will say:
“all right, I will quit and you will ge'
my job provided you give me pen-
sion”, That is how the first idea of
pension was  developed. Somebodv
wanted to retire, some new entrant
wanted to come. The Nability was
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fastened on him that if he agreed to
give pension to the man retirjng,” a
part of salary that he would get, he
would secure the job.

Since according to Mr, Dandavate,
[ represent the pensioners® constitu-
ency, he will be interested to know
that the first pensioner was not from
Poona but the first pensioner in his-
tory perhaps was one Mr. Martin
Horsham in 1684 according to  this
particular book ‘Pensions and Public
Servants’ written by Marios Raphael.
He had succeeded in unearthing many
documents. This particular document
—a photostat copy is in the book.
In very old English, in old spelling,
in a very quaint siyle, it mentions
that this particular person, Martin
Horman, he was given pension for
this reason, not so much for as old
age, but because he wanted to retire.
Therafore, he was given this pension
and the order was passed, a copy of
which is available. Perhaps, this Adi
Manushya, or Adam, the first pen-
sioner in the world was born in 1684.!
In those days, it appears that even the
spelling of pension was different; it
was spelt pention’; then it wasg spclt
‘penson’,

The next development was, a fund
ag created when it was found that
new entrants will come and agree to
pay the pension of the man retiring,
bul sometimes they may not pay. So,
a fund was created after a few years.

The next important development is
the Act of 1810 and 1859, Most of the
law that we have in India is essen-
tially based on these two British sta-
tutes. After that wag the famous
Beveridge Report. After the Sécond
World War, it became a part of the
< 1*ial security system, the family pen-
<ion was  introduced, widows were
va‘d and then the old age pension
v, rajsed. So, this is the histary.

\
MR. CTHAIRMAN: History has
tnken 12 minutes.
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SHRI V. NN GAD&IL: It was
agreed that I shall speak till 6
(Interruptions).

O’Clock.

I will siraightway come to the
1871 Act. I will read my Bill back-
wards, from the last clause in my Bill,
The last clause says:

“The Pensiong Act of 1871, inso
far as it applies to the Central Gov-
ernment employees, is hereby re-
pealﬂ.ﬂ

What is the rationale? As I said at the
outset, this is one of the most obno-
xious provisions you will find in the
statute-book, it is the most unaccept-
able face of the British legacy that
is left in India. What is that Act?
I am reading this, with your permis-
sion, because I find, when I talked
to many persons, a large number of
people were not aware of the =xis-
tence of such an Act. This is the
Indian Pensiong Act of 1871. What
does it say? Section 4 says:

“4, Except as hereinafter provid-
ed, no Civil Court shall entertain any
su't relating to any pension or grant
of tmoney or land revenue conferred
or made by the Government or by
any former Government, whatever
moy have been the consideration
for any such pension or grant,
and whatever may have been the
nature of the payment, claim or
right for which such pension or
grant may have been substituted?

So, you do not have any right to go
to the court of law if you want to
raise any question in respect of pen-
sion, Further, if you will kindly see
section 5, it says:

“Any person having a claim re-
lating to any such pension or grant
may prefer such claim to the Col-
lector of the District or Deputy
Commissioner or other officer au-
thorised in this behalf by the ap-
propriate = Government, and such
Collector, Deputy Collector or other
officer shall dispose of such claim
in accordance with such rules” =as
may be made.
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So, in the first place, you cannot go
to the court. If you want to go to
the court, you have to obtain the
permission of the Collector. If one
stops here, one feels there is some
justice, that you go to the Collector,
the Collector gives you permission
and you proceed. But see the next
section, section 6, It reads:

“A Civil Court, otherwise compe-
tent to try the same, shall take cog-
nizance of any such claim upon re-
ceiving a certificate from such Col-
lector, Deputy Collector or other
officer. .. .but shall not make any
order or degree in any suit what-
ever by which the liability of Gov-
ernment 10 pay any such pension
or grant as aforesaid is affected
directly or indirectly.”

That means, it completely destroys
what Section 5 says. In the first place
you annot go, but if even you go
with the permission of the Collector,
the suif can proceed, the
trial can proceed, but the court can-
not pass a deree, if it fasteng any lia-
ability on the Government directly or
indirectly, that means the courl 1s
functus officio. It cannot functlion.
‘When you find such a provision in the
Act and how it came about, then you
will know from the history—I am
dealing with Indian history, not the
British history—from what honour-
able Cockerell moved. This is from
the history of that Pensions Act of
1871, which was passed in September
1871. He, in the Council of the Gov-
ernor-General said that ‘there was on
the Statute-book at the present time
a considerable number of regulations
and Acts relating to tHis subject.
These enctments contained much that
was now obsolete, and much in the
nature of administrative rules and
instructions etc. and therefore, this
Bill is brought’. And what is the prin-
ciple which is most obnoxious? I
guote him as follows:

“The leading principle of the
main provisions of the law  was,
that as the bestowal of pensions and
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similar allowances was an act of
grace or State policy on the part
of the ruling power, the Govern-
ment reserved to itself the deter-
mination of all questions affecting
the grant or continuance of these

allowances”.

Therefore, the principle is, it is a
bounty, it is a grace, it is a mercy
shown to you, it is nol your right.
You may serve ithe Government very
loyally and honestly for 30 years and
retire, but you do not get any right
to pension. You may claim it as a mer-
cy, you may claim it as a bounty, it
is a grave shown by the sovereign.
What jis the basis? Historically the
basis again is the legacy of the Bri-
tish, In England, as you know,
there was a legal doctrine that a civil
servant could not sue the Sovereign.
Not only that, The further doctrine
was, ‘The King can do no wrong and
there was no liability on the part of
the Sovereign’. You are familiar
with the campaign launched by Prof.
Laski about the famous Benbridge Vs.
Postmaster-General case. The decision
of the court at that time was like this.
Mr, Benbridge was killed in a motor
accident. His wife claimed compensa-
tion, The Court gave a decision say-
ing, ‘You proceed against the driver,
you  proceed against anybody else,
but since the Postmaster-General re-
presents the Sovereign, you cannot
get anything from the Sovereign’. The
same doctrine was adopted in this
country in the form of 1871 Act and
it still continued after more than 100
years. This is the obnoxious part of
it. This was examined not only
by the Petitions Committee of this
House, but also by the Law Commis-
sion. And the Law Commission also
recommended in 1972 that this Act
requires to be changed and particu-
larly Section 4 must be deleted be-
cause it is unjust in principle, it is
anachronistic, it is out of date, it is
unfair, it destroys the dignity of the
individual. After 30 years of service
the civil servant is going to be told:
‘I.\To, You will not get anything as a
right maybe mercy will be shown %o
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you,’ That is the dignity that is ac-
corded to the civil servant or the
employee who worked faithfully for
25 or 30 years, Therefore, the
first important clause of my Bill is the
last clause which seeks ip delete and
repeal completely this Act of 1871.

I shall come to the other provisions
which are in respect of various pro-
blems of civil servants. I must make
it clear that my Bill does not geek *o
govern Defence employees nor does it
seek 10 govern members of the All-
India Services like the IAS. It is con-
fined to gthers. Secondly, it deals
with the problems that arise in respect
of these pensions for which I have
made a provision in my Bill, in the
first place, with regard to disparily. I
will not go into the details and the
figures., They have been submitted
by various gassociations to the Gov-
ernment, to the Finance Ministry and
even to the Petitions Committee, I
want to give one illustration. To day
the position is 3 Secretary to the Gov-
ernment of Indiag who relired before
1972 and an Assistant who retired
after 1972, the pension that they get
is almost equal. This is the disparity.
1-1-1973 you said to be the crucial
date, If you retired, unfortunately,
before 1-1-1973 you get much less
than the one who retired after
12-1-1973,

Same is the case with family pen-
sion. There are pethetic cases. I know
myself where an employee served
Government for several years. He
died. Before 1964 there was

no family pension, Sometimes
children do not support the
surviving  parents. I know a

case. That may be an extreme case.
But I know of a case of a person who
retired and he got only Rs. 67 as pen-
sion. T took up his case. I found that
he was in service during the war.
During the war he suddenly learnt
that his prother died in the war. He
was very much disturbed emotionally.
He gave up that job and started
searching hig brother al] over fhe
places because he was told that his
brother died somewhere jn the North
Easl. He could not trace him. After
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a few years he came back again. He
was taken back in job. When he re-
tired he was given Rs, 67.00 ag pe--
slon. He was told that there was
break in his service. Since there was
break in gervice he could not get any-
thing more. Can anyone survive with
Rs. 67.00? The poor fellow had no
children, He had no real relation to
support. His wife was handicapped.
He had no remedy. He could not zo
to court, He could come to Govern-
ment/he could s~ek mercy. It may be
an extreme case. It ig an illustration
of the proolems that arisc in old age.
If the idea of pension is that it is
society’s response to the problem ol
poverty in old age, then certainly T
would submit with great humility that
the provisions that I have made in my
Bill are such that the problem can be
tackled to a very large extent and therce
should be no difficulty for the Govern-
ment {o accept those provisions. The
other problem is—it was examined by
the Committee on Petitions—with re-
gard to inflation and rise in prices.
To-day, the serving 'Government ser-
vantg get Dearness Allowance, The
first two Comimissions refused to con-
sider the case of pensioneis. Third
Pay Commission at least made some
observations with regard to the cost of
living index, inflation and other pro-
blems that affect pensions. But it
went no further.

A study was made hy the Indian
Institute of Public Administratio. in
regard to the problemgs of pensioners
The study was made by lwo econo-
mists, What they found in regara 1.
the effect of inflation was that. That
since independence thrice the pay
Bcales and grades of Government
employees had been raised, but no pro-
portionate and commensurate benciit
ig given to pensioners.

There ig an illustration given by the
economists. It is given on page 118 —

“To jllustrate it can be smd that
those who retired in 1940s, their
fixed pension income, purchasing
power has eroded almost by 94 per
cen "
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¥For those who retired in ‘40s, the ero-
sion in pension income, purchasing
power, is almost, 75 per cent; for those
who rotived in 60s, the erosionis 70
cer cent and for those who retired in
“T0s, it is 36 per cent. So, a person
whose pension, say was, Rs. 100, when
re retired in 1950s. If the erosion is 70
per cent or 75 per cent, that means,
he today gets only Rs. 27 with which
bs has to manage. This is the state
of affairs with regard to how pen-
sioners are affected by inflation and
the rise in prices,

It was pointed ouil to the Petitions
Commuttee that according to the Sur-
vey which wag conducted, you find
a number of provisions in various
countries. For example, in England,
there is noyw a stalutery provision—I
will not go to various provisions of
the Act—and there is an automatic
increase in pension linked up with the
cost of living index. The Report of
the Committee on Petilions contains an
appendix. I woulg not go info all the
delails. It gives various provisiong in
various countries. I glso founa that
there is a recent study mad~
by Thomas Wilson called
“Pension, Inflation and Giowth™ It is
a study of gll  countrieg i
the E. E. C., Netherlaids, Gei-
many, Belgium—of course. they
are affluent countries with which we
cannot compare ourselveg comple'ely---
and I find in all these countiries as well
as in Canada and other countries,
pension ig linked up with either cost
ol Ining index or the wage index or
there is some formula by which anv
inercase in the cost of living or rise
In prices can be cushioned in  the
vnse of pensioners by giving them
some additional advantage {in some
iorm or other.,

Again, in America, there is a Presi-
aent’s Commission on Pensions Policy.
They have also made a survey and &
study of various countries in the world
and this study also finds that in
Canada, France, Germany, Italy,
Netherlands, Sweden and various
countries that they studied and what
they have found is that every country
has made some provision for this pro-
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blem. As I said earlier, in this count-
ry there is np such provision. If you
retired in 1950, if your pension s
Rs. 100, today with the rise in prices,
the cost of Lving index going up,
what is left wilth him is hardly Rs. 25.

Apart from this, this siudy shows
that in the case 0f age also—I am not
advocating that retirement age should
be increased; that is not my case—
what I am saying js that the kind of
benefits society gives in those count-
ries, there continuously retirement
age is being increased. In some
cases, in some countries, the stiRly
shows that, in about 29 countries re-
tirement age is very high. In some
countries, retirement age is now 70
years and they do not have the pro-
blem of too much of old population.
The society there can absorb almost
all people and they have increased
retirement age even to 70 years. In
the case of Belgium, what I find is
that if you are in Goveinment service
and if you go to a college to improve
your qualification those three or four
years are also counted for the purpose
of your pension.

Further, in Germany, for example,
the pension facilities are very gene-
rous so much so thal you get anything
between 75 to 80 per cent of your
salary as your pension. I am noi ad-
vocating or saying thal we can com-
pare ourselves with such  affluent
countries. But certainly some just-
ment is necssary in the case of at least
a class of Governmeni servants whose
pension is very much less. Inci-
dentally, unless I am very wrong,
there is no minimum pension pres-
cribed in this country. In all other
advanced countries, there is a mini-
mum pension prescribed. Below that.
nobody is said. Society takes the
responsibility of paying minimum
pension. Here we do not have any
such procedure, in gur country. After
all, there is one difference.

MR. CHAIRMAN: What is the mini-
mum pension ingther countries?
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SHRI V. N. GADGIL: It vales
from country to country. But, } have
saia that there is minimum and maxi-
mum prescribed. In ‘Germany, nearly
75 per cent of the salary is given as
pension and salary does not mean the
sslary at which one retires but the
pay scale at that time, comparable
to the pay scale of the present day on
that basis upto 75 per cent or 85 per
cent. Minimum is also pres-
cribed. Or course, in fairness, I must
give the other side also that in most
of these countries, except England, all
pension schemes are contributory.

It is only in England and in New
York State, I find only these two ex-
amples, where there is non-contribu-
tory pension scheme. Goverment ser-
vanis do not have {o contribute any-
thing. It will perhaps pe interesting
f{o Members of this House to know
that it came about as a result of a
I’rivate Member's Bill, History shows
that. (Enterruptions) The basic Act
was brought about in the year 1810.
Then in the year 1859 pelore passing
of that Act, a Royal Commission was
appointed and it was going into the
quesstion. But the civil service was very
powerful, It did so much of lobbying
that there was a Bill introduced by a
Private Member callea Lord Naus and
according to this book to which I have
made reference earlier, it so came
about that six weeks later, by 30th
June, at 11.15, he moved for leave fo
bring in a Privale Member's Bill with
a single article repealing Section 27
that is contributory section. What
then happened was that there were
four successive divisions, voling for
adjournment of debate in which Gov=
emment was defeated. Finally, after
containing the sitting for 14 hours, by
half-past 3 in the morning, the Bill
passed the Committee stage and final-
ly on August 4th, despite another un-
successful gttempt by the Government
to adjourn the debate, the Blll was
passed with a majority of 68 and be-
came an Act in 1857 and the civil
service was go powerful that when the
Bill became an Act, one of the spokes-
men of the Government said that
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he must complain of the undue haste
with which the Bill was pressed for-
ward and the extraordinary zeal
which civil servants have exhibited
in soliciting hon. Members to sup-
port it. The measure, in short, was
the result of an organised conspiracy
on the part of the public servants,
was unjust in its provisions and was
based on erroneous statements.

AN HON. MEMBER: This will not
be repeated here.

SHRI V. N. GADGIL: But histori-
cally, there is a precedent of what
a Private Member’s Bill can achieve
in the case of the pensioners to the
exteny that contributory provisions
were destroyed, repealed and the
British Government became the first
Government whose employees have a
pension scheme which is completely
non-contributory even to thig day.

The other provision, as 1 said, New
York State, that also is a part of
the historica} accident ang this is men-
tioned in a book called Retirement
System for Public Employees publish-
ed by Pension Research Counecil. It
seems that there is a Pension Re-
search Council in America where all
problems of pensioners are considered
and, according to this book, New York
is the only State which also out of
historica] accident or historical rea-
sons introduced the non-contributory
pension gcheme but, in the rest of the
cases, 90 per cent of the employees
are governed by pension schemes
which are contributory.

Then I wil] hurriedly go through
some of the provisions of my Bill, It
seeks to make pension a right, The
whole thrust of my argument is—I
am not so much interested in whether
it iz two rupees more or three rupees
less—that this must become the legal
right of the employees and no longer
be bound to your grace. Therefore,
in Clause 3, I have provided that it
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should be ag & matter of right and,
therefore, I have said:

“Every government servant who
who retires or is retired from ser-
vice..shall be entitled to receive
gratuity....and pension....”

Ag of right, he must get them.

In Clause 4 I have said that if he
has served for 20 years, he shall have
the right to retire from service and
get the pension. Here I have made
a distinction. Suppose a person is
compulsorily retired; there may be
cases of that type. Therefore, I have
said in Clause 5:

“A Government servant who is
made to retire compulsorily from
service may be granted pension..”

There, he may not be given the right.
But as far as the other government
servants who retire voluntarily are
concerned, they must get gratuity
and pension as a right.

‘Then I come to the other benefits
which they must get as of right. I
have first spelt out ‘dearnesg allow-
ance’. I have already mentioned
from the Report of the Indian Insti-
tute of Public Administration how
rising pricegs and the cost of living
index going up affects them, Then
I have come to ‘house rent allowance’.
Here we are all familiar with the in-
congruoug situation that arises—with
regard to house rent allowance.
Housing ijs not only an individual pro-
blem but it has become a social pro-
blem. Therefore, I have suggested in
Clause 7 that he should get house-
rent allowance as of right. Then,
medical facilities ang eductional faci-
lities. I was persuaded to do
this because I thought ihat,
when we have voted for ourselves
pension and also the benefit of CGHS,
why should these facilities not be ex-
tended to the pensioners whg have
served the Government. If we have
served the country by becoming Mem-
bers of Parliament and, therefore, are
entitled to pension ang CGHS, then
surely the government servantg who
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have served this country and this
Government loyally and faithfully for
25 or 30 years should be entitled, as
of right, to the same benefits., That
is the provision containeq in Clause 7
of my Bill.

Clause 8 deals with commencement
of pension and interim pension. There
is considerable delay in getting pen-
sion. This is gomething very odd
which I have come across. Recently
some innovationg have been made
that, before the man retires, his pen-
sion papers should be ready, But you
come across hundreds of cases where
pension has been delayed. What sur-
prises more ig the fact that govern-
ment servants themselveg cause delay
without realising that g government
servant of today is a pensioner of
tomorrow, he does not realise that he
will have to meet with the same situa-
tion after a few years, We have
come across many cases, whether in
Collector’s office or in the Treasury,
where unnecessarily papers are de-
layed and the poor fellow does not
get the pension.

Clause 10 jis about nomination. I
am surprised why thig simple sugges-
tion has not been accepted by the
Government so far. In the case of
Life Insurance Policy, you can nomi-
nate. In other cases also, you can
nominate as to who should get it. But
in Government it is not allowed. It
so happens that a persop is old, he
becomeg invalid, he ecannot move
about, for 3 or 4 or 5 months his
pension remains in grrears and he does
not collect; after four or five or six
months, he dies; and his widow or re-
lative or dependent goeg there and
finds that there ig no question of nomi.
nation; he or she has to go to the
court and get a succession certificate
which will involve court fee and law-
yer's fee—pay lawyers like me oOr
other lawyers; all these increase the
expenses, with the result that it jg not
felt worthwhile to claim the arrears.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
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VASANT SATHE): It takeg six years
to get it.

SHRI V. N. GADGIL: Therefore,
my simple suggestion is {o allow the
Governmentg Servants to make a
nomination., In case he is unable to
claim it and subsequently, he dies, the
person nominated by him should be
entitleq without any further difficul-
ties to get the arrears of pension.

Then again, ag [ have told you al-
ready, in the case of family pension,
the situation is very bad for those
who retired before 1864 since therc
was no family pension at all. And
for those who retired before 1973 aghd
those who retired ater that, there is
a complete disparity. Sqg much 80,
I am not pleading the case of any top
official. I have just mentioned this
as an illustration. The Secretary to
Government of India draws a pay of
Rs. 3500 but his pension comes to Ra.
1500.

MR. CHAIRMAN: Mr, Gadgil, we
have {o adjourn at 6.

SHRI V. N. GADGIL: If you want,
I may continue next time.

MR. CHAIRMAN: Siill there are
two minutes. You may continue.

SHRI V. N. GADGIL: 1 shall con-
tinue next time,

MR. CHAIRMAN: You carry in.

SHRI V. N. GADGIL: I would like
to mention that the Secretary to the
Government of India draws a pay of
Rs. 3500 but his pension comes to
about Rs. 1500. If he dies, hig widow
or dependent gets the family pension
only upto Rs. 250. In the case of
smaller people, proportionately lower
down, you will see the position.
Therefore, this Section 12 ig with re-
gard to the family pension.

If you permit me, I shall continue
next time.
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" SHRI M. RAM GOPAL REDDY
(Nizamahad): I propose t{o confer
the Doctorate on him,

MR. CHAIRMAN: Still there are
two or three minutes more. If you
want, you may continue.

THE MINSTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHR1 BHAG-
WAT JHA AZAD): We may persu-
ade him to withdraw the Bill.

SHRI V. N. GADGIL: 'Then, Sir,
there are other provisiong in this Bill,
With regarg to clause 16, it may be
said that this is contradictory to what
I have said earlier,

I had pleaded that Pension Act,
1871 ghould be repealed. How ig it
that this Act provides for the juris-
diction of the Civil Court? I do not
want the cases of pensioners to be de-
layed. Today, the position in the
Civil Court, as you know, is perhaps
quite difficult, ag Mr. Sathe said, if
you file a case to get justice or at
least legal justice, you will get it
ater gix or seven years. So, the situa-
tion is not very much changed. When
the Privy Council wag here in the
olg days it used {o say that in India
if a person filed a suit, most probably,
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hig grand-son would get the decree.
So much time it takes. The situation
has not gt all improved very substan-
tially. ’

So, what I am suggesting ig that
instead of a Civil Court, there should
be a speedy tribunal or gome authori-
ty which these cases should be de-
cided quickly and pensioners should
get relief. That is the provision in
Section 16 of my Bill,

My submission is that this doeg not
coniradict what I have gought to pro-
vide in Section 18, namely, the repeal
of Pension Act, 1871, Alsg I have
made provisions for the rule-making
power under Section 17.

MR. CHAIRMAN: I hope you will
continue next time,

SHRI V. N. GADGIL: Al right, I
shall continue next time,

MR CHAIRMAN: The House stands
adjourned to meet again on 20th
April, 1981 at 11 AM.

18 hrs.

The Lok Sabha *hen adjourned #ill.
Eleven of the Clock on the April 20,
1981|Chaitrqg 30, 1803 (Saka).
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